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 HOUSE  OF  THE  PEOPLE

 Friday,  lst  May,  1953.

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock

 (Mr.  Deruty-Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 AIR  ACCIDENT  NEAR  LUCKNOW

 #1759,  Sardar  Hukam  Singh:  Will
 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  whether  any  enquiry  wag  insti-
 tuted  into  the  AVRO  Anson  crash
 that  occurred  on  the  20th  February,
 950  near  Lucknow;

 (b)  if  so,  whether  the  repurt  of  the
 enquiry  has  been  received;

 (e)  whether  Government  propose  to
 place  a  copy  of  the  Report  on  the
 Table  of  the  House;  and

 (d)  whether  all  precautions  had
 been  taken  before  giving  the  pilot  the
 necessary  clearance  form?

 The  Deputy  Minister  of  Communi-
 eations  (Shri  Raj  Bahadur):  (a)
 Yes,  Sir.

 (b)  and  (c).  Yes,  Sir.  I  lay  on
 the  Table  of  the  House  ५  copy  of  the
 accident  a

 rt.  [Placed  in  Library.
 See  No.  S-48/53.]

 (d)  Yes,  Sir.
 Sardar  Hukam  Singh:  What  was.

 the  number  of  Anson  planes  that
 Were  purchased  vy  Government  for
 use  in  India?

 Shri  Raj  Bahadur:  It  is  difficult
 for  me  to  quote  from  memory,  but  a
 number  of  them  were  purch

 Sardar  Hukam  Singh:  Is  it  a  fact
 that  some  Rs.  60  lakhs  were  spent  on

 lanes  and  it  was  at
 once  reported  that  they  were  useless,
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 and  as  a  matter  of  fact,  they  are  not
 working  now?

 Shri  Raj  Bahadur:  This  question
 relates  to  a  particular  accident.
 the  entire  purchase  deal  of  the  An-
 son  planes  es  [li

 epee  I  would
 require  specific  notice  r  iving.
 figures  about  that.

 ates

 Sardar  Hukam  Singh:  May  I  know
 the  result  of  the  enquiry?  Was  the
 accident  due  to  some  defect  in  the
 machine  or  some  deficiency  im  the
 air  traffic  control?

 Shri  Raj  Bahadur:  I  would  refer
 the  hon.  Member  tuo  the  report,  par-
 ticularly  the  concluding  portion,  where
 it  says  that  the  e«ccident  is  attribut-
 able  to  lack  of  experience  in  flying
 in  bad  weather  conditions  and  man-
 oeuvring  too  close  to  the  ground  in
 insufficient  viaibility.

 Shri  Joachim  Alva:  Did  the  air-
 craft  take  off  in  the  morning  or  in
 the  night  when  there  was  full  visibi-
 lity  in  moonlight?

 Shri  Raj  Bahadur:  It  toox  off  at
 about  7-13  in  the  morning.

 Shri  Joachim  Alva:  Were  the
 crew  properly  licensed?

 Shri  Raj  Bahadur:  There  was
 only  one  trainee.  Mr.  Bhatnagar.  who
 held  a  licence

 Shri  Joachim  Alva:
 craft  correctly  loaded?

 Shri  Raj  Bahadur:  Yes,  it  was.
 It  was  a  sort  of  test  flight  or  practice

 ae
 The  traince  had  been  licens-

 Was  the  air-

 Shri  Sarmah:  ‘When  the  Air  Cor-
 Porations  are  about  to  cume  into  exis-
 tence,  why  is  the  Ministry  contemplat-
 ing  to  give  away  some  large  number
 of  Curt!  f  Commandos  for  a  song?

 ty-Speaker:  It  does  not
 arise  out  of  this
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 HINDI  TELEGRAMS  FOR  CHAPRA  TELE-
 GRAPH  OFFICE

 *1760.  Shri  M.  N.  Singh:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  state  whether  &  list  of  tele-
 graph  offices  which  receive  and  de-
 liver  telegrams  in  Hindi  has  been
 circulated  to  all  post  offices?

 (b)  Why  Hindi  Telegrams  in  Bom-
 bay  for  Chapra  Telegraph  Office  are
 not  received?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  The  intimation  of  the  introduc-
 tion  of  the  Hindi  Telegraph  Service
 at  Chapra  was  not  sent  by  the  Post-
 master-General.  Bihar  Circle,  Patna.

 The  Bombay  Telegraph  offices  were
 thus  unaware  of  it.  Suitable  in-
 structions  have,  however,  been  issued
 to  all  the  offices  in  Bombay  Circle.  An upto-date  list  for  the  whole  of  India
 of  the  Telegraph  offices  where  tele-
 grams  in  Hindi  are  booked  or  deliver-
 ed  is  béing  printed  and  it  will  be  dis-
 tributed  to  all  offices  throughout  the
 country.

 Shri  C.  D.  Pande:  Is  it  a  fact  that
 in  places  where  there  is  provision  for
 Hindi  telegrams,  the  service  is  not
 being  utilised  by  the  public  at  all?

 Shri  Raj  Bahadur:  I  cannot  say
 that  it  is  not  at  all  being  utilised,
 but  it  is  not  being  utilised  to  the  ex-
 tent  or  degree  that  we  would  like  it  to
 be  utilised.

 Shri  Bansal:  Are  there
 ‘ttelegraphists  for  Hindi?

 Shri  Raj  Bahadur:  Where  we  are
 not  using  the  trunk  telephune  for
 this  service,  we  have  to  have  sepa-

 separate

 Tate  telegraphists  specially  trained
 for  this  purpose.

 Pandit  D.  N.  Tiwary:  Is  it  a  fact
 that  Hindi  telegrams  are  undu.y  de-
 layed  in  transmission?

 Shri  Raj  Bahadur:  No.  Sir.  On
 the  contrary,  they  are  transmitted
 somewhat  earlier.

 Shri  Sarangadhar  Das:  Is  the  cost
 of  telegrams  in  Hindi  higher  than  the

 haat
 of  telegrams  transmitted  in  Eng-

 Ss
 Shri  Raj  Bahadur:  That  is  so,  and

 in  the  transitional  stage  of  develop-
 ment.  that  is  bound  to  be  so.

 tt  भक्त  दर्शन  :  क्‍या  मंत्रालय  ने

 कोई  ऐसी  योजना  बनायी  है  कि  कुछ  वर्षो
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 में  सव  तार  घरों  से  हिन्दी  के  तार  दिये

 जा  सकें  ?

 श्री  राज  बहादुर:  योजना  बनायी

 तो  नहीं  है,  लेकिन  बनाने  का  विचार

 तीव्रता  के  साथ  विचाराधीन  है  ।

 Siri  Krishnacharya  Joshi:  May  I
 know  the  number  of  telegraph  offices
 which  receive  lelegrams  in  Hindi?

 Shri  Raj  Bahadur:  About  one  hun-
 dred.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  Hindi  teleprinter  install-
 ed  at  Nanalnager  during  the  Congress session  has  been  installed  in  any  post
 office  in  India?

 Shri  Raj  Bahadur:  We  are  now
 embarking  on  an  ambitious  program-
 me  of  manufacturing  Hindi  teleprin-
 ters  on  a  commercial  scale.  We  have
 also  been  able  to  complete  a  few.  In
 course  of  time.  we  propose  to  instal
 Hindi  teleprinters  on  a  wider  scale.

 Shri  Bansal;  What  is  the  average
 of  telegrams  in  Iiimdi  per  Hindi  tele
 graphist  as  compared  to  a  telegra-
 phist  who  deals  with  English  tele-
 grams?

 Shri  Raj  Bahadur:  That  depends. It  differs  from  station  to  station.  I
 could  not  hear  the  Question  Sir.

 Price  oF  U.P.  RICE  IN  MADRAS
 #1764,  Shri  N,  M,  Lingam:

 Minister  of  Food  and  porn  lend  ie
 pleased  to  state  whether  it  is  a  fact
 that  the  Madras  Government  has  re-
 presented  to  the  Centre  regarding  the
 prohibitive  price  of  Uttar  Pradesh
 rice?

 The  Deputy  Minister  of  Food  and
 ee

 (Shri  M.  V.  Krisheappa): es,
 Shri  N.  M.  Lingam:  May  I  know

 the  reason  for  the  higher  price  of
 U.P.  rice,  and  are  Government  satisfi-
 ed  that  the  price  is  commensurate
 with  the  better  quality  claimed  for
 this  rice?

 Shri  M.  द  Krishnappa:  There  are
 four  varieties  of  rice  coming  from.
 Only  the  first  variety  costs  a
 little  bit  higher  than  rire  from  any
 other  part  of  India.  It  is  because
 of  its  superfine  quality,  The  fine
 UP.  rice  is  really  fine.

 Shri  Achuthan:  May  I  know  what
 uantity  of  rice  will  be  available  from
 P.  to  other  States  in  this  year?
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 Shri  M,  V.  Erishnappa:  Last  year,
 they  surrendered  some  60,000  tons.
 This  year,  so  far  they  have  exported
 about  30.000  tong  to  other  deficit
 areas  in  other  States.

 Shri  Achuthan:  Did  the  Central
 Government  enquire  into  the  cost  of
 ‘production  or  cost  of  cultivation  of

 “‘ythis  rice  where  they  charge  a  higher
 ‘price  than  that  which  obtains  in
 ‘other  States’

 Shri  M.  V.  Krishnappa:  It  is  es-
 timated  that,  generally  speaking,  it  is
 ‘costlier  to  grow  rice  in  U.P.  than  in
 any  other  place  in  India.

 Shri  N.  M.  Lingam:  Is  it  a  fact
 that  when  the  Soutn  was  in  the  throes
 of  actue  shortage.  U.P.  was  demand-
 ing  its  pound  of  firsh?

 Mr,  Deputy-Speaker:  Order.  or-
 ‘der.  Let  there  be  no  aspersion.  I
 do  not  know  whether  it  is  flesh  or
 not.

 Shri  A.  M.  Thomas:  May  I  en-
 quire  whether  the  price  of  U.P.  rice
 is  higher  than  even  imported  rice?

 Shri.  M.  V.  Krishnappa:  The  first
 ,Mariety  is

 Shri  Ramachandra  Reddi:  May  I
 know  the  price  difference  between  the
 U.P.  rice  and  the  Miadras  rice?

 Shri  M.  V.  Krishnappa:  The  first
 U.P.  variety  costs  about  Rs.  32

 oo maund.  In  Madras,  the  price  is
 tween  Rs.  8  and  20.

 Shri  K.  छू,  Basu:  50  far  as  rice
 production  is  concerned.  has  the  hon.

 *  Minister  ascertained  whether  the  U.P.
 agriculturists  get  the  same  rate  of
 profit  as  the  agriculturists  in  other
 Parts  of  India?

 Mr,  Deputy  -Speaker:  We  =  are
 straying  away  from  the  question.

 Shri  Sarangadhar  Das:  May  J
 know  if  the  price  of  Orissa  rice  is
 much  lower  than  U.P.  rice,  and  what
 is  the  reason  why  the  Orissa  rice
 still  sold  at  a  ‘ow  piice?

 Shri  M.  V.  Krishnappa:  When  the
 procurement  prices  were  fixed,  they
 were  fixed  taking  into  consideration

 various  important  factors.  the  most
 important  one  being  the  then  ruling
 price.  Even  under  rormal  circum-
 stances  when  there  was  no  price  con-
 trol,  the  price  of  rice  in  issa_  al-
 ways  used  to  be  lower,  because  Orissa
 is  highly  surplus  in  rice..  When  the
 procurement  prices  were  fixed  four
 or  five  years  ago,  the  then  ruling

 price  in  the  market  was  taken  into
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 consideration.  That  explains  the
 position.

 Shri  C.  0,  Pande:  Are  C:overn-
 ment  aware  that  consumers  in  UP.
 are  paying  higher  price  for  rice  than.
 consumers  in  other  States?

 Shri  M.  V.  Krishuappa:  Thut  is
 ay

 es
 stopped  procurement  in  U.P.

 Shri  Sarangadhar  Das:  Do  not
 Government  feel  that  the  price  fixed
 some  five  years  ago  should  be  chang- ed  now  in  view  of  the  changed  cir-
 cumstances?

 Shri  M.  V.  Krishnappa:  Yes.  We  do
 change  in  some  cases.  Last  year,  we
 effected  some  change  in  the  prucure- ment  price  in  Madras,  Coorg  and
 other  places.  In  Osissa,  the  position
 is  that  they  can  levy  4  cess  and  uti-
 lise  the  proceeds  from  it  for  the  im-
 provement  of  the  rice  growing  areas.
 They  are  getting  about  Rs.  40  lakhs
 from  the  cess  alone.

 Shri  Sarangadhar  Dax:  May  I  know
 La

 quantum  of  cess  levied  on  rice, It!

 Shri  M.  V.  Krishnappa:  Eight  an-
 a

 per  md.  on  rice  exported  outside rissa.

 Kumari  Annie  Muscurene;  May  I
 know,  Sir,  whether  it  is  the  privilege of  U.P.  to  get  a  better  price  for  rice, sugar  and  everything  produced  there?

 Mr.  Deputy-Speaker:  Why  all  these
 insinuations?  He  says  the  inhabi-
 act  at  ue  ie

 pay  the e  price  for  rst-class  ric
 duced  in  U.P.  ©  Pro

 Shri  N.  M.  Lingam:  Is  it  a  fact that  procurement  of  rice  through  the State  agency  has  stopped  in  U.P.  be- cause  no  other  State  wants  U.P.  ricet
 Shri  M.  V.  Krishnappa:  Th

 one  of  the  reasons.
 ope  at  is

 Raltway  HosPiTAts  AT  KHARAGPUR  AND
 ADRA

 #1765,  Shri  K.  K.  Basu:  Will
 br  oniiaal

 of  Railways  be  pleased  BB state:

 (a)  whether  there  have  been
 ‘heals ted  troubles  in  the  Railway  Hos at  Kharagpur  and  Adra;:

 .
 as

 (b)  if  so,  who  is  responsible  f
 and  what  steps  have  been  'taken;,

 *

 (०)  who  is  the  Chief
 cer  in  the  Railway  and  when he  oma
 appointed:  and
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 (d)  who  are  the  District  Medical
 Officers  in  the  Hospitals  at  Adra  and
 Kharagpur?

 The  Parliamentary  Secre  to  the
 Minister  of  Railwa:

 al
 and  nsport

 (Shri  Shahnawas  os):  (a)  and
 (b).  Yes.  There  were  two  reports  of
 trouble  in  the  Railway  Hospital  at
 Kharagpur,  details  in  regard  to  which
 are  given  in  the  statement  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  XI,  annexure  No.  1]

 There  was  no  trouble  in  Railway
 Hospital  at  Adra.

 (c)  Dr.  P.  N.  Gokhale,  M.B.BS.,
 D.O.,  D.O.M.S.,  F.R.C.S.,  D.P.H.,  is
 the  Chief  Medical  Officer  on  the
 Railway.  He  was  promoted  as  Chief
 Medical  Officer  on  8-11-1947  in  which
 capacity  he  was  confirmed  on  15-4.
 1948.

 (d)  The  District  Medical  Officer  of
 Adra  is  Dr.  G.  H.  Vaze,  M.B.B.S.,  MLS.,
 and  the  District  Medical  Oficer  of
 Kharagpur  is  Dr.  A.  Ss.  Arora,
 LEB.CP.,  L.R.CS.E.  L.R.F.P.S.,  L.M.,
 D.T.M.&  H,,  D.P.H°

 Shri  K.  K.  Basu:  May  we  know  whe-
 ther  in  the  Railway  Hospital  at  Adra,
 there  was  an  allegation  against  this
 particular  doctor  that  he  kicked  one
 of  the  patients  in  the  hospital?

 Shri  Shahnawaz  Khan:  It  has  not
 come  to  our  notice  yet,  Sir.

 Shri  K.  K.  Basu:  Is  it  true  that
 due  to  the  misbchaviour  of  this  Chief
 Medical  Officer,  Dr.  Gonhale.  and  the
 partiality  shown  to  a  certain  indivi-
 dual,  a  number  of  medical  officers,
 about  ten,  engaged  in  this  varticular
 hospital  have  either  resigred  or  been
 forced  to  leave’  service  during  the
 last  one  year?

 Shri  Shahnawaz  Khan:  We  do  not
 accept  that  contention.  No  specific
 allegat‘ons  to  that  elfect  have  come  to
 our  notice.

 Sori  K.  हू,  Basu:  Is  it  a  fact  that
 ten  people  have  resigned  or  been  forr-
 ed  to  resign?  That  must  be  within
 the  notice  of  Government.

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  Tnat  is
 not  correct.  Perhaps,  only  one  doc-
 tor  has  resigned,  but  she  has  resign-
 ed  on  other  grounds.  Although
 there  were  complaints  and  an  enquiry
 Was  made  into  that  particular  case,  it
 was  found  that  she  did  not  resign  on
 account  of  this  doctor,  the  Chief  Me-
 dical  Officer  there,  but  on  other
 grounds.
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 Shri  E.  K.  Basu:  Is  it  true  that
 one  doctor,  named  Sen  Gupta,  who.
 was  an  expert  in  pathology  was  forc-
 ed  to  leave  service  because  of  the
 behaviour  of  Dr.  Gokhale  and  he  ac-
 tualy  appointed  a  much  too  junior
 officer  in  charge  of  the  pathvlogical
 department?

 Shri  L,  8,  Shastri:  We  have  no.  A such  information  about  that  pvrticu- lar  case.  If  the  Member  so  desires,
 am  prepared:  to  look  into  that.

 Shri  K.  K.  Basu:  Is  the  Govern-
 ment  prepared  to  hold  an  enquiry  if
 certain  specific  reports  are  sent  059
 this  matter?

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  must  first  write  to  the  Govern-
 ment  and  then  see  what  happens.

 MECHANIZATION  OF  PosTAL  SERVICES
 *1767.  Dr.  Ram  Subhag  Singh:  Will.

 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 British  postal  officials  have  come  to.
 India  under  the  Colombo  Plan  t)  ad-
 vise  the  Government  of  India  on  the
 mechanization  of  postal  services:

 (b)  how  long  those  officials  will
 stay  in  India;  and

 (c)  whether  Government  have  al-
 ready  drawn  up  any  scheme  on  the
 mechanization  of  postal  services?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a) Yes.  Two  British  experts  have  come  to
 India  under  the  Technical  Assistance of  the  Colombo  Plan.

 (b)  About  9  months.
 (९)  No;  it  will  be  done  after  re-

 ceipt  of  their  seport.

 Shri  Bansal:  Ts  this  mechanisation
 consistent  with  the  Government's  policy to  increase  employment  in  the  coun-
 try  by  using......

 Mr.  Deputy-Speaker:  Large  ques- tions  of  policy  sught  not  to  be  asked
 either  by  way  of  a  question  or  by  way of  a  supplementary  question.

 Shri  Bansal:  It  is  not  a  question
 of  policy,  Sir.  We  have  been  pass-
 ing  resolutions  on  the  floor  of  this
 House  for  the  development  of  khadi
 and  now

 fe
 Goyernment  is  going  in

 for  mechanisation  of  posta!  services,  I
 want  to  know  whether  these  policies are  consistent.

 Shri  Raj  Bahadur:  I  .
 Str,  that  it  is  consistent  with  the  policy
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 of  making  the  service  as  efficient,  ex-
 peditious  and  quick  as  possible  be-
 cause  the  criterion  for  the  efficiency
 -of  postal  service  lies  in  its  speed  and
 expeditiousness.  As  such  we  have  to
 keep  in  line  with  the  expeditiousness
 and  speed  of  the  serv  in  other
 countr  ma  Of  course,  a  very  minute
 fraction  of  the  staff  may  be  rendered
 ‘surplus  as  a  result  of  the  mechanisa-
 tion.  But,  it  will  not  result  in  large-
 scale  reduction  of  our  staff.

 Dr.  Ram  Subhag  Singh:  Arising  out
 of  answer  to  part  (c),  may  |  know
 what  the  nature  of  the  scheme  ‘hat  has
 been  drawn  by  the  Government  is?
 ‘May  I  know  whether  these  officers  are
 attached  to  the  Ministry  or  whether
 they  are  working  mavacate

 Shri  Raj  Bahadur:  We  have  to
 leave  the  modus  operandi  to  be  deter-
 mined  by  the  experts  themselves.  We

 ‘have  attached  one  under  study  from
 our  own  department  to  help  us  even
 after  these  officers  have  left.

 Shri  Bansal:  Is  this  criterion  of
 efficiency  going  to  be  reserved  for
 «Government  departments  alone?

 Mr,  Deputy-Speaker:  No,  no;  it  is
 expected  of  every  one.

 Shri  K.  K.  Basu:  May  we  know
 whether  as  a  result  of  this  mechanisa-
 tion  of  the  postal  services,  there  is  a
 ‘likelihood  of  our  expansion  scheme  in

 se]
 rural  areas  being  affected  adverse-

 dy!
 Shri  Raj  Batadur:  No,  Sir.  One

 part  of  the  scheme  will  not  be  allow-

 a
 to  be  affected  prejudicially  by  an-

 -other.

 Shri  Bansal:  How  will  this  retren-
 ched  personne!  be  absorbed?

 Shrj  Raj  Bahadur!  It  is  too  prema-
 ‘ture  to  say  what  will  be  the  quantum
 sof  retrenchment  if  at  all.

 MEMORANDUM  FROM  DeLHI  MAIL  MOTOR
 SaRVICE  WORKERS

 *1768.  Shri  Bheekha  Bhai:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  state  whether  Government
 have  received  any  memorandum  from
 the  union  of  Delhi  Mail  Motor  Service
 Workers?  |

 (9)  If  so,  what  are  the  main  griev-
 ances  contained  in  the  memvrandum?

 (९)  What  steps  do  Goyernment  pro-
 pose  to  take  in  Ke

 The  Minister  of  Communica-
 tions  (  Raj  Bakadur)  (a)  and
 db).  A  memorandum  -Sa#  been
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 ceived.  but  it  deals  with  matters  con
 cerning  the  management  of  the  Delhi
 Mail  Motor  Service.

 (c)  Does  not  arise.

 Shri  Bheekha  Bhai:  May  I  know
 Sir,  when  some  of  the  concessions  em
 joyed  by  the  workers  have  been
 continued  by  this  department?

 Shri  Raj  Bahadur:  As  I  said,  Sir,
 the  Director  of  Postal  Services  met  the
 representatives  of  the  Union  and  they
 discussed  many  points.  but  they  mosl-
 ly  concerned  the  efficiency  and  the
 desirability  of  running  the  depart-
 ment  more  economically.

 Shri  Bheekha  Bhai:  May  I
 Sir,  whether  one  of  the  grievances  is
 the  low  salary  paid  to  them?

 Shri  Bahadur:  That  is  a  larger

 question:
 I  do  not  think  it  was  discus

 DEFALCATION  OF  MONEY  OF  POSTAL
 EMPLOYEES

 *1769.  Shri  EK.  ए,  Sinha:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  thet  num
 ber  of  cases  in  regard  to  misappro-
 priation  or  defalcation  of  public  money
 by  postal  employees  is  increa
 since  1948;

 (b)  whether  it  is  a  fact  that  only  0
 to  5  per  cent.  of  such  cases  end
 conviction;  and

 (c)  the  total  amount  spent  over  liti-
 gation  in  the  years  95]  and  .95¢,  se
 ‘parately?

 The  Deputy  Minister  of  unica-
 tions  (Shri  Bahadur):  (a)  Yes.

 mae
 actual  number  of  cases  is  given

 ow:
 1948-49  226
 1949-50  304  *
 950-5l  463
 1951-52,  548

 (b)  The  percentage  of  convictjons
 has  been  as  given  below:—

 1948-49  25  percent.
 1949-50  76.80  percent.
 1950-51  6.30  percent.
 95i-52  3.6  percent.

 (९)  The  amount  spent  during  1950-
 5l  and  1951-52,  was  Rs  क
 7,573  respectively.

 Shri  K.  P.  Sinha:  May  I  know,  Sit,
 the  total  amount  of  defalcation?
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 Shri  Raj  Bahadur:  The  total  figure
 for  1951-52  was  Rs.  4,31,000.

 Shri  K.  P.  Sinha:  May  I  know,  Sir,
 whether  any  other  steps  have  been
 taken  by  the  Government  besides  legal
 an  988  for  the  recovery  of  this
 money?

 Shri  Raj  Bahadur:  We  are  taking
 all  possible  steps.  The  number  of

 ost  offices  has  increased  from  26000
 fF  948  to  42000  but  the  number  of
 supervisory  posts  has  not  increased
 proportionately.  Whereas  in  1948-49
 the  number  of  supervisory  posts  were
 U7  in  1951-52  they  were  only  786.  So,
 on  the  one  hand,  the  rise  in  the  num-
 ber  of  post  offices  has  been  60  per  cent.
 whereas  the  increase  in  the  supervi-
 sory  staff  has  been  only  6  per  cent.

 Dr.  Ram  Subhag  Singh:  May  I  know,
 Sir,  whether  the  Government  have  as-
 sessed  the  reasons  because  of  which
 this  defalcation  hus  been  going  on  in-
 creasing  year  by  year?

 Shri  Raj  Bahadur:  I  have  pointed*
 out  just  now  that  one  of  them  is  the
 inadequate  increase  in  the  number  of
 supervisory  staff.  The  increase  in
 Supervisory  staff  required  as  a  result
 of  the  increase  in  number  of  post  offi-
 ces  could  not  be  made  on  account  of
 financial  stringency  but  we  could  not
 refuse  the  expansion  of  postal  Services
 on  this  account.  Apart  from  that  the
 time  also  of  the  present  supervisory
 staff  is  taken  away  in  examining  pro-
 posals  for  opening  new  post  offices
 etc.  Then  the  question  of  accommo-
 dation  is  also  there  which  renders

 ny hae
 and  proper  control  rather

 cult.

 Shri  K,  P.  Sinha:  May  I  know,  Sir,
 the  steps  taken  by  Government  for
 the  recovery  of  these  amounts  besides
 legal  proceedings?

 Shri  Raj  Bahadur:  We  deputed  one
 Special  Officer  last  year  to  gé  into  the
 question.  He  has  made  some  recom-
 mendations  and  they  are  being  exa-
 mined.

 Shri  हू,  हू,  Basu:  May  we  know
 whether  such  defalcations  are  propor-
 tionately  high*in  the  urban  areas  and
 also  in  one  particular  category  of  em-
 ployees?

 Shri  Raj  Bahadur:  Unfortunately
 not.  As  a  matter  of  fact,  village

 [ori
 are  more  responsible  for  it

 cause  it  is  easy  for  them  to  misap-
 propriate  the  values  of  money  orders
 and  other  things;  as  also  the  extra-
 departmental  post  masters  because  of
 the  lack  of  supervision  which  we  are

 Binding
 very  difficult;  that  also  accounts

 ‘or
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 Shri  Kelappan:  May  I  know,  Sir,.
 the  amount  defalcated  in  1951-52  and.
 the  amount  realised?

 Shri  Raj  Bahadur:  I  have  just  now
 given  that  amount—it  is  Rs.  4,831,000.

 aan
 EKelappan:  The  amount  realis-

 ea:

 Shri  Raj  Bahadur:  Iam  sorry  I
 cannot  give  that  amount.  =

 Shri  Muniswamy:  May  I  know  whe-
 ther  in  any  of  these  cases  private  in-
 dividuals  are  involved  or  only  Govern-
 ment  employees  are  concerned?

 Shri  Raj  Bahadur:  Mostly  Govern-
 ment  employees:  I  do  not  know  whe-
 ther  any  private  individuals  are  in-
 volved  in  these  cases.

 RAILWAY  FARES  ON  KALKA-SIMLA
 SECTION

 #1770.  Prof.  D,  C.  Sharma:  (9)  Will
 the  Minister  of  Railways  be  pleased  to
 state  whether  the  third  class  railway
 fare  on  Kalka-Simla  Section  of  the
 Northern  Railway  is  higher  than  the
 lower  class  bus  fare  and  the  inter
 class  bus  fare;  and  the  Reihway  inter
 class  fare  is  higher  than  the  upper
 class  bus  fare  and  the  car  Yare?

 (b)  Is  there  any  proposal  to  reduce:
 the  railway  fares  on  the  Kalka-Simla
 Section  of  the  Northern  Railway?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Presum-

 ably  the  hon.  Member  is  _  referr-
 ing  to  fares  between  Kalka  and  Simla
 and  if  so,  the  answer  is  in  the  affirma-
 tive  except  that  the  inter  class  rail
 fare  is  lower  than  the  fare  for  the
 front  seat  in  a  car.

 (b)  No.
 Prof.  D.  0,  Sharma:  May  I  know,

 Sir,  how  the  per-mile  fare  on  the  Simla-
 Kalka  railway  compares  with  the  per-
 ers  dare

 for  the  railways  on  the
 plains?

 Shri  Shahnawaz  Khan:  It  is  in  the
 ratio  of  14.

 Prof.  D.  C,  Sharma:  May  I  know,
 Led

 if  the  traffic  carried  by  Kalka-
 la  Railway  is  one  the  upward’

 grade  or  on  the  downward  grade?
 Shri  Bansal:  It  js  both  ways—it  goes

 up  and  comes  down.
 Shri  Shahnawaz  Khan:  It  is  difficult

 to  say  which  way.  But  the  fact  is  that
 the  railway  train  from  Kalka  to  Simla
 takes  approximately  six  hours.  where-
 as  the  bus  takes  about  three  and  half
 hours.  That  is  the  reason  why  buses
 are  more  popular.
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 MosiLe  Post  OFFices  IN  PUNJAB
 *1771L,  Prof.  D.  C.  Sharma:  (a)  Will

 the  Minister  of  Communicatlons  be
 pleased  to  state  whether  mobile  post
 offices  are  working  in  any  towns  cf
 the  Punjab?

 (b)  If  not,  is  there  any  proposal  to
 start  mobile  post  office  in  any  towns
 in  that  State?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Bahadur):  (a)  No.

 (b)  No;  the  policy  of  Government
 hitherto  was  to  introduce  Mobile  Post
 Offices  in  towns  with  a  population  of
 more  than  five  lakhs.  There  is  no
 such  town  in  the  Punjab.  The  quea-
 tion  whether  the  Mobile  Post  Office
 service  should  be  extended,  or  continu-
 cn

 where  it  exists,  is  under  examina-~
 in,

 Prof.  D.  C.  Sharma:  Is  it  not  a  fact,
 Sir,  that  the  population  of  Amritsar  is
 in  the  neighbourhood  of  5  lakhs?

 Mr.  Deputy-Speaker:  The  population
 is  a  fact.

 Prof.  D.  C.  Sharma:  Is  it  not  neces-
 sary  that  mobile  post  offices  should  be
 made  use  of  more  for  rural  areas  than
 for  urban  areas?

 Shri  Raj  Bahadur:  I  have  just  now
 said  that  the  whole  question  whether
 mobile  post  offices  should  be  extend-
 ed  to  rural  areas  or  town  areas,  or
 whether  it  should  be  continued  at  all
 where  it  exists  is  under  examination.

 Shri  K,  K.  Basu:  May  we  know  how
 many:of  the  towns  having  more  than
 five  lakhs  populution  have  already  got
 mobile  post  offices?

 Shri  Raj  Bahadur:  Bombay,  Ahmeda-
 bad,  Poona,  Calcutta  and  Hyderabad.

 Tourist  HOME  AT  MAHABALIPURAM

 “1772.  Shri  N.  P.  Damodaran:  (a)
 Will  the  Minister  of  Transport  be
 pleased  to  state  whether  Government
 have  under  consideration  a  provosal
 to  build  a  tourist  home  at  Mahabali-
 puram  and  to  open  a  tourist  centre  in
 South  India?

 (b)  If  80,  when  will  the  tourist
 home  be  bullt  and  where  will  the  tou-
 rist  centre  be  opened?

 (c)  What  will  be  the  nature  and
 purpose  of  the  tourist  centre?

 (d)  Will  the  cost  of  construction  cf
 the  home  and  the  expenses  for  the
 said  centre  be  borne  by  the  Central
 Government  or  by  the  State  Govern-
 ments?
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 (e)  Is  any  place  in
 aie

 includ--
 Travancore-Cochin  and  Malabar,

 being  considered  for  locating  the  tour-
 ist  centre?

 (ft)  Which  are  the  places  in  South
 India  likely  to  be  developed  into  tour-
 ist  centres  for  the  benefit  of  Indian.
 and  foreign  tourists?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)

 Mahabalipuran  is  a  famous
 tourist  centre  in  the  South.  Accommo-
 dation  facilities  available  there  are
 however  not  adequate,  and  the  State
 Government  have  now  prepared  plans
 for  the  construction  of  a  Rest  House
 at  a  cost  of  Rs.  °38  lakhs.  The  State:
 Government  have  suggested  that  the
 Government  of  India  should  share  the
 cost  of  this  Rest  House.  The  question.
 is  under  consideration.

 _(e)  and  (f).  Ina  country  of  India’s size  with  a  wealth  of  archaeological
 monuments  the  number  of  places  of
 tourist  interest  is  not  inconsiderable.
 Development  of  a  particular  place  a3  a
 tourist  centre  depends  upon  the  avail-
 ability  of  accommodation  and  its  ac-
 cessability.  The  question  of  develo
 ment  of  a  particular  tourist  centre
 primarily  for  the  consideration  of  the
 State  Government  concerned.

 Shri  N.  P,  Damodaran:  May  I  know,.
 Sir,  whether  there  is  any  proposal  to
 develop  Cape  Comorin  or  the  Perlyar
 Lake  in  Travancore-Cochin  as  a  tou-
 rist  centre?

 Shri  Alagesan:  As  I  said  it  is  pri-
 marily  for  the  State  Government  con-
 cerned.  We  are  not  aware  of  any
 such  proposal.  Perhaps  the  State
 Government  may  be  having  it  under
 consideration.

 Shri  Punnoose:  May  I  know,  Sir,
 whether  it  is  under  the  consideration
 of  Government  to  make  a  place  like
 Edapalayam  which  was  visited  by  the
 hon.  the  Prime  Minister  recent  a
 tourist  centre  by  providing  sufficient
 accommodation  there?

 Shri  Alagesan:  I  have  already  repll-
 ed  it  is  for  the  State  Government  to
 consider.  If  the  State  Government
 considers  that  it  can  be  develo  asa
 tourist  centre  certainly  it  can  done.

 FiskaA  DEVELOPMENT  SCHEME

 91773,  Shri  N.  P.  Damodaran:  (a)
 Will  the  Minister  of  Railways  be
 Pleased  to  state  whether  Government
 are  aware  that  a  number  of  roads  cons-
 truc  under  the  Fiska  Develov-
 ment  Scheme  in  Madras  are  unsh'>
 to  be  used  as  roads  fur  want  of  le.  gle



 2643  Oral  Answers

 at  places  where  these  roads
 porns  हि  railway  lines?

 b)  Is  it  a  fact  that  the  public,  Pan-

 ant  Boards  and  “non-official  road
 Construction  Committees,  who  have
 constructed  such  roads  are  being  ask-
 ed  to  deposit  huge  sums  of  money

 ‘with  the  Railway  Administration  for
 the  provision  and  maintenance  of
 these  level-crossings,  if  the  same  are
 to  be  provided  by  the  Railway?

 The  Deputy  Minister  of  Railways
 ‘and  Transport  (Shri  Alagesan):  (a)
 No  specific  cases  of  roads  constructed
 -under  Fiska  Development  Scheme  have
 so  far  been  referred  to  the  Southern

 ‘Railway  Administration  for  provision
 of  level  crossings  to  connect  the  roads
 constructed.

 (b)  Does  not  arise.
 Shri  N.  P.  Damodaran:  Is  it  not  a

 fact  that  the  Collector  of  Malabar  re-
 presented  to  the  railway  administra-
 tion  that  a  level  crossing  should  be
 provided  at  a  pluce  called  Peringadi
 near  Mahe,  just  on  the  border  of
 French  Mahe,  for  a  road  constructed
 by  the  people  under  the  Fiska  Deve-
 lopment  Scheme?

 Shri  Alagesan:  He  may  have  re-
 presented,  if  the  hon.  Member  makes

 a  special  reference  to  that  I  shall  en-
 quire.  CJ

 Shri  N.  P.  Damodaran:  ln  reply  to  Mr.
 Nambidr'’s  question  during  the  last
 session  the  hon.  Minister  replied  that
 representations  had  been  received
 from  a  Panchayat  Board  for  the  con-
 struction  of  a  level-crossing  at  a  place
 ealled  Peringadl?

 Mr.  Deputy-Speaker:  Is  it  sufficient
 ‘Teason  far  the  hon.  Minister  to  re-
 member  every  such  representation.

 Shri  Damodara  Menon:  But  the  hon.
 Minister  stated  that  no  representations
 dhave  been  received.

 Shri  Alagesan:  The  question  was
 with  reference  to  roads  constructed
 under  the  Fiska  Development  Scheme.

 I  do  not  know  whether  the  particular
 Jevel-crossing  which  the  hon.  Member
 has  in  mind  comes  under  this.

 Shri  N.  P.  Damodaran:  It  comes  un-
 der  that.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  cannot  carry  all  the  informa-
 tion  in  his  head.

 Shri  N.  F.  Damodaran:
 country  is

 29005
 to  be  a  welfare

 State,  are  the  vernment  considering
 the  desirability  of

 froviding
 ameni-

 ties  to  the  public  at  Government  cost?

 Since  this
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 Mr,  Deputy-Speaker:  Order,  order.

 Shri  Alagesan:  They  are  governed
 by  definite  rules.

 Mr.  Deputy-Speaker:  The  question
 hour  ig  meant  to  elicit  intormati  on  and

 oo
 cannot  indulge  in  argu-

 ments.

 Pandit  D.  N,  Tiwary:  Are  there  any
 rules  for  providing  level-crossings?

 Shri  Alagesan  rose—

 Mr.  Deputy-Speaker:  Is  -he  going  to
 read  the  whole  book?

 ae  अचल  सिंह  :  क्‍या  गवर्नमेंट  यह

 मुनासिब  नहीं  समझती  है  कि  जितने  रेलवे

 क्राइसिस  हैं  उन  को  अवसर  ग्राउंड  कर

 दिया  जाय  जिस  से  टाइम  गौर  मनी  दोनों

 की  सेविंग  हो  |

 उपाध्यक्ष  महोदय  :  कहां  पर  7

 सेठ  अचल  सिह:  सब  जगह  |

 रेल  तथा  यातायात  सत्री  (6  एल०
 Wo  शास्त्री)  :  अन् डर  राउन्ड  काम  जितना

 कम  हो  उतना  अच्छा  है  1

 RepucTION  IN  Raitway  RATES  FOR
 TRANSPORT  OF  GROUNDNUT

 *175.  Shri  Ramachandra  Reddi:
 Will  the  Minister  of  Railways  te  pleas-
 ed  to  state:

 (a)  which  company  or  companies
 applied  for  a  reduction  of  railway
 rates  for  the  transport  of  croundnut;

 (b)  whether  there  was  a  revision  of
 rates  for  groundnut  on  their  upplica-
 tions;

 (c)  if  so,  what  is  the  revised  rate;
 (d)  whether  there

 revenue  to  the
 account;

 is  reduction  in
 Railways  on  that

 (e)  if  so,  how  much;  and

 (f)  whether  other  categories  of  oil
 seeds  are  now  enjoying  ह: है  similar  con-
 cession  in  rates?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Messrs.
 Modi  Food  Products  Company  Ltd,
 Modinagar,  Meerut  District.

 (b)  Yes,  as  a  result  of  the
 Pv  wae Rates  Tribunal’s  decision  on  ir  ep-

 plication.
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 (c)  Groundnuts  (without  shells)  are
 now  charged  at  the  4th  class  rate  at
 Railway  Risk  and  when  in  wago
 ३0808  at  WL/H  scale  at  Railway  Risk
 subject  to  the  minimum  weight  for
 charge  of  450  maunds  per  four-wheel-
 ed  8.  G.  wagon.  300  maunds  for  ro
 wheeled  M.  G.  wagon  and  80  per
 four-wheeled  N.  ७.  wagon.

 (d)  Yes.

 (९)  About  0  lakhs  of  rupees  per
 annum

 (f)  There  was  no  reduction  in  the
 ates  for  other  categories  of  oilseeds.
 ‘The  rates  for  groundnuts  were  reduc-

 ‘ed  to  the  level  of  those  applicable  to
 ether  oilseeds,

 Shri  Ramachandra  Reddi:  May  I
 ‘kcnow  how  long  this  reduction  has  been
 in  effect?

 Shri  Shahnawaz  Khan:  The  reduc-
 tion  has  been  there  with  effect  from
 -lst  October,  95l.

 Shri  Muniswamy:  When  a  particular
 decision  is  taken  in  one  Railway  does
 at  hold  good  for  all  the  Railways?

 Shri  Shahmawaz  Khan:  Yes.

 Shri  Dabhi:  Is  it  not  a  fact  that
 ‘this  reduction  in  railway  rates  on
 groundnut  will  encourage  the  oil  mill
 industries  as  against  the  ghani  oil  in-
 dustry?

 Mr.  Deputy-Speaker:  We  are  going
 into  questions  of  policy.

 Air  NAVIGATION

 +1778,  Shri  5.  C,  Samanta:  Will  the
 ‘Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  revised  meteorological  pro-
 «cedure  adopted  to  ensure  the  greater
 safety  of  air  navigation;

 _(b)  how  far  the  International  Or-
 ganisations  have  helped  us  in  the  mat-
 ‘ter;

 (c)  whether  further  improvements
 in  the  matter  are  under  contempla-
 tion;  and

 (d)  if  so,  what  they  are?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur)

 Aw
 and

 ib).  A  statement  is  laid  on  the  Table
 of  the  House.  {See  Appendix  XI,
 amapnexure  No.  2.]

 (c)  Yes.
 (d)  Supply  of  meteorological  infor-

 ‘mation  relating  to  high  altitudes  in
 the  atmosphere  between  40,000  to
 50,000  feet  at  which  jet  aircrafts  nor-
 mally  fly.
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 Shri  8.  C.  Samanta:  May  I  know  to
 what  extent  air  accidents  have  decreas-
 ed  since  the  introduction  of  this  re
 vised  meteorological  procedure?

 Shri  Raj  Bahadur:  It  is  very  diff-
 cult  to  make  an  estimate  so  early  as
 to  what  extent  accidents  have  decreas-
 ed  or  increased  since  the  introduction
 of  this.  But  it  has  to  be  presumed
 that  the  introduction  of  this  new  pro-
 cedure  is  definitely  an  improvement
 and,  as  mentioned  in  the  statement,  it

 or
 been  devised  by  international  bo-

 ies
 Shri  S.  C.  Samanta:  According  to

 the  procedure  laid  down
 ¥ lC.A.0.  an  Area  Meteorological

 Broadcasting  Station  was  opened  at
 Bombay  in  August,  1952.  May  I  know
 whether  any  more  such  stations  have
 been  opened  in  India?

 Shri  Raj  Bahadur:  We  have  got  the
 Meterological  Watch  offices  at  four
 places,  namely  Bombay,  Delhi,  Calcutta
 and  Madras.

 Shri  8S.  C.  Samanta:  May  I  know’
 whether  the  preparation  of  additional
 surface  synoptic  chart  is  being  continu-
 ed  in  the  main  stations?

 Shri  Raj  Bahadur:  I  cannot  go  deep
 into  the  technicalities,  but  I  can  say
 that  so  far  as  the  briefing  of  pilots  is
 concerned  it  is  being  fully  adhered  to.
 So  far  as  giving  them  written  fore-
 casts  is  concerned  it  is  also  being  ad-
 hered  to.  Transmission  of  warnings
 against  adverse  weather  conditions  is
 also  being  done.  And  8  constant
 watch  about  the  changes  in  weather  is
 also  being  kept  to  keep  the  pilots  in
 flight  informed.

 Shri  T.  N.  Singh:  May  I  know  whe-
 ther  the  Poona  Meteorological  Station
 does  not  cover  the  giving  of  all  this
 information?

 Shri  Raj  Bahadur:  This  concerns
 flights,  and  for  that  purpose  we  have
 got  these  four  areas.

 ResEARCH  IN  AIR  TRAVEL

 *78l,  Shri  L.  J.  Singh:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  state  whether  it  is  a  fact
 that  more  comfortable  air  travel  and
 reduction  of  bumpiness  along  some  of
 India’s  air  routes  are  among  objec-
 tives  of  the  research  now  being  con-

 cues”
 by  the  Civil  Aviation  Depart-

 ment?

 (b)  Has  the
 pei  oli

 collected
 any  data  on  v  ]  gusts  of  wind
 prevailing  over  some  of  the  air  routes
 in  the  country?
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 (ec)  If  so,  what  are  they  and  how
 far  will  they  go  to  help  achieve  some
 of  the  objectives  above?

 (d)  What  is,  the  progress  so  far
 made  in  this  field?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  No,  Sir.
 The  objective  of  the  research  is  safer
 air  travel,

 (b)  Yes,  Sir,

 (c)  and  (d).  I  lay  a  statement  on
 the  Table  of  the  House  giving  the  re-
 quired  information,  [See  Appendix  XI,
 annexure  No.  3.]

 Shri  L.  J.  Singh:  May  I  know  what
 are  the  names  of  the  air  routes  over
 which  the  vertical  gusts  of  wind  pre-
 vail?

 Shri  Raj  Bahadur:  The  gusts  of
 wind  can  of  course  affect  any  aircraft
 in  flight.

 An  Hon,  Member:  He  wants  the  air
 routes.

 Shri  L.  J.  Singh:  May  I  know’  whe-
 ther  the  air  routes  over  Bengal  and
 Manipur  and  the  hilly  regions  of  Tri-
 pura  and  Assam  are  included  in  some
 of  the  air  routes  over  which  the  par-
 ticular  gusts  of  wind  prevail?

 Shri  Raj  Bahadur:  It  is  difficult  for
 me  to  specify  all  the  various  air
 routes  on  which  we  experience  rather
 bad  spells  of  weather.  But  normally
 it  depends  upon  the  Indian  conditions
 of  season.  In  the  rainy  season  in
 Assam,  as  well  as  in  the  desert  areas,
 there  occur  thunder  storms  and  other
 storms  and  so  on  and  so  forth.

 Shri  L.  J.  Singh:  In  the  statement  I
 find  that  Delhi  to  Calcutta  and  Bom-
 bay  to  Delhi  are  the  known  air  routes
 over  which  the  bumps  are  experienc-
 ed.  The  air  routes  over  Manipur  and
 Bengal  and  Assam  and  Tripura  are
 not  included  th-re.  Do  I  understand
 that  there  is  less  bumpiness  on  these
 lines?

 Shri  Raj  Bahadur:  I  admit  my  in-
 ability  to  enter  into  an  argument
 about  this  highly  technical  matter
 which  is  yet  a  subject  of  research.

 Shri  L.  J.  Singh:  May  I  know  whe-
 ther  the  International  Civil  Aviation
 Organisation  has  helped  India  in  the
 research  work  in  this  fleld,  and  if  so
 how  far  research  has  been  made?

 Shri  Raj  Bahadur:  The  I.C.A.0.  does
 help  all  the  countries  so  far  as  it  can
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 with  the  research  knowledge  that  they
 have  got.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  if  the  Air  Line  Companies  which
 were  commissioned  by  the  Director-
 General  of  Civil  Aviation  to  investi-.
 gate  into  the  prevalence  of  gusts  of
 winds  have  submitted  their  report?

 Shri  Raj  Bahadur:  I  do  not  think,
 *

 50.

 IRREGULARITIES  IN  ALLOTMENT  OF  WAGONS.
 BY  EASTERN  RAILWAY

 *1782,  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  Government's  at-.
 tention  has  been  drawn  to  complaints from  collieries  in  Bihar  and  West
 Bengal  regarding  alleged  irregulari-

 ties  by  the  Eastern  Railway  authori-  —
 tiles  in  the  matter  of  allotments  of
 loading  space  on  railway  and  assisted
 sidings?

 The  Parliamentary  Sec  to  the-
 Minister  of  Railways  eid ‘ransport
 (Shri  Shahnawaz  Khan):  Yes.  The.
 matter  is  being  looked  into.

 RAJAKIMANDI  RAILWAY  STATION

 “1784.  Seth  Achal  Singh:  (a)  Wilk
 the  Minister  of  Railways  be  pleased
 to  state  by  what  time  the  newly  pro-
 posed  Rajakimandi  station  at  Agra: will  ‘be  completed  and  how  much.
 money  will  be  spent  thereon?

 (b)  How  many  stations  will  be
 closed  after  its  construction?

 *
 The  Parliamentary  Secretary  to

 the  Minister  of  Railways  and  Trans-
 port  (Shri  Shahnawaz  Khan):  (५)  Al-
 though  it  is  not  possible  to  indicate
 at  present  the  exact  time  by  which
 the  new  Rajakimandi  Station  will  be
 comp!eted,  it  is  expecta]  to  he  ready:
 by  the  end  of  the  year  1955-56.

 (b)  The  new  station  will  be  iy)  re
 placement  of  the  existing  Rajakimandi
 station  and  no  other  station  is  pro-
 posed  to  be  closed  at  this  stage,

 सेठ  अचल  सिह  :  क्‍या  मंत्री  महोदय

 यह  बताने  की  कृपा  करेंगे  कि  यह  जो

 राजा  की  मंडी  का  स्टेशन  बनने  जा  रहा

 है  इसके  लिए  कितने  रुपये  का  एस्टीमेट'
 रखा  गया  है  ?

 Shri  Alagesan:  9:5  lakhs.
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 Export  OF  TAPIOCA

 1785,  Kumari  Annie  Mascarene:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  food  scarcity  is  caus-
 ed  in  Travancore-Cochin  State  by  ex-

 ae
 of  Tapioca  and  Tapioca  Starch

 outside  the  State;  and  4
 (b)  whether  complaints  have  reach-

 ed  Government  that  the  State  Govern-
 ment  are  ignoring  complaints  from
 people  against  export  of  Tapioca?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  Exports  of  raw  tapioca  from  the
 State  are  banned  since  Ist  June,  1952.
 The  ban  on  conversion  of  tapioca
 into  starch  and  other  industrial  pro-
 ducts  as  also  on  the  exvuert  of  such
 products  was  lifted  on  2lst  October
 1952,  Some  scarcity  was  reported  on
 the  lifting  of  the  ban  but  the  State
 Government  have  since  taken  action
 to  control  the  price  and  distribution
 of  tapioca  at  fair  price  through
 ration  shops.

 (b)  No.

 Kumari  Annie  Mascarene:  May  I
 know  whether  Government  is  aware
 that  this  export  of  tapioca  has  raised
 the  price  of  tapioca  per  lb.  and  the
 poor  people  find  it  dificult  to  pur-

 mr)
 tapioca  which  is  their  staple

 Shri  M.  V.  Krishnappa:  Exnort  of
 raw  tapioca  from  Travancore  (which

 the  poor  man’s  food  there)  is  ban-
 ned.  It  is  no  longer  being  exported  to
 other  countries.

 Kumari  Annie  Mascarenc:  I  do
 not  mean  export  outside  [ndia.  [  am
 referring  to  export  to  olher  Provinces.

 Shri  M.  V.  Krishnappa:  Even  be-
 fore  that,  it  is  banned.  Only  the
 ducts  prepared  out  of  raw  tap a
 are  being  exported  froin  Tiuavancore.

 Kumari  Annie  Mascarene:  That  is
 exactly  what  I  want  to  kaow.

 Mr,  Deputy-Speaker:  Let  us  not.
 enter  into  an  argumeni.

 Kumari  Annie  Madscarene:  The
 Products  of  tapioca  are  exported  so
 much  so  that  all  the  tucioca  is  con-
 verted  into  starch  aid  the  people
 get  no  food.

 Mr.  Deputy-Speaker:  Tt  is  an  argu-
 ment.

 Kumari  ‘Annie  Mascarene:  Has
 Government  taken  any  steps  to  pre-
 vent  it  or  restrict  it?
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 Shri  Namdhari:  What  is  taploca?

 Shri  M,  च्  Krishnappa:  Tapioca
 is  a  root  crop  which  is  used  for  hu-
 ‘man  consumption.

 Mr.  Deputy-Speaker:  The  hon.
 Member  evidently  wants  to  know

 is  the  pcor  man’s
 food,  tapioca  igs  allowed  ty  be  cuon-
 verted  into  various  oather  products
 and  exported  in  diifercnt  torins?

 Shri  M.  V.  Krishnay»pa:  Other~-
 products  like  starch  used  to  be  manu-
 factured  out  of  this  tapioca  in  this
 country  from  time  immemorial  but
 there  was  a  ban  on  il.e  manufacture
 of  other  products  out  of  tanioca  a
 year  ago.  The  net  resu't  was  that
 accumulation  of  tapioca  Travan-
 core  reached  to  such  au  cxtent  that
 the  prices  went  below  the  economic
 prices.  It  told  on  the  production  of
 tapioca  itself.  I  can  give  yuu  the

 figures.  In  95l,  the  production  was  i3
 lakhs  tons,  in  1952,  it  was  4  lakhs  tons,
 in  1952-53,  on  account  of  the  ban  it
 went  to  8  lakhs  tons,  a  decrease  of
 6  lakhs  tons  because  the  agricu!-
 turists  switch on  to  that  crop  which
 fetches  them  more  .noncy  and  the

 cultivation  suffered  because  of  the
 uneconomic  price.

 Shri  A.  M.  Thomas:  Mav  I  know
 whether  it  is  not  a  fact  that  export
 has  been  permitted  on  the  recom-
 mendations  of  a  Cominittec  presided
 over  by  Dr,  P.  J.  Thomas.  Ex-Ercono-
 mic  Adviser  to  the  Government  of
 India,  constituted  to  enquire  into  the
 desirability  or  otherwis#  of  export-
 ing  tapiocg  starch  and  tre  Govern-
 ment  acted  on  the  reconnnendations
 of  that  Committee?

 Shri  M..  ्  Krishnappa:  The  hon.
 Member  is  correct.  when  the  prices
 went  below  the  economic  price.  there
 Was  so  much  pressure  in  ‘he  country
 that  the  Government  had  to  appoint
 a  Committee  and  that  Taviocn  En-
 quiry’  Committee  went  into  the  whole
 matter  and  on  the  recommendation  of
 that  Committee,  the  ban  on  export  of
 products  and  manufactures  of  taploca
 has  now  been  lifted.

 Shri  A.  M.  Thomas:  Mav  I  further:
 enquire  whether  the  ban  was  remov-
 ed  when  it  was  found  that  in  severai
 gardens  where  tapioca  cultivation  was
 raised,  the  garderners  were  not  even
 able  to  take  the  crop  for  lack  of  de-
 mand  and  prices  were  very  ‘ow?

 Shri  M.  V.  Krishnappa:  It  ir  true..
 ह ५

 Some  Hon,  Memberrose—-
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 Mr,  Deputy-Speaker:  Hon.  Mem-
 bers  should  not  simultaneously  start
 asking  questions.

 Shri  Punnoose:.  Ha;  it  come  to  the
 motice  of  the  Government  that  the
 State  Government  have  been  impos-

 “Ing  and  lifting  the  ban  o!f  and  on
 i  without

 a  regular  policy  in  this  mat-
 ter?

 Shri  M.  द  Krishnappa:  Orly  once
 ‘they  had  to  lift  it  on  the  recommen-
 -dations  of  the  Tapioca  Enquiry  Com-

 “mittee.
 Shri  Bansal:  This  question  about

 tapioca  ig  being  raised  on  the  floor
 of  the  House  again  and  again.  Will
 the  hon.  Minister  please  place  a

 -sample  of  it  जा  the  Table  of  the
 ‘House?

 Shri  M.  V.  Krishnappa:  I  wil!  try
 “to  do  it,

 Shri  G,  P.  Sinha:  May  I  know  the
 “price  of  tapioca  products  in  compari-
 -son  with  gther  starch  food  products?

 Shri  M.  V.  Krishnappa:  I  am  not
 -able  to  give  that.  In  January  952
 ‘the  price  was  Rs.  6  per  maund  where-
 as  in  December  952  it  was  Rs.  4/-
 ‘per  maund.  It  has  decreased,  not
 increased.

 Shri  Thanu  Pillal:  May  I  know
 ‘how  much  of  this  taviocy  export  is
 compensated  by  the  rice  imports  for
 the  poor  man's  food?

 Shri  M,  V.  Krishnappa:  We  have
 ‘given  to  Travancore-Cochin  this  year
 more  than  about  3  lakhs  tons  of  rice.
 We  have  not  given  so  much  last  year.
 This  year  we  have  given  them  more
 rice.

 Shri  Punnoose:  Wil!  the  (Govern-
 ment  be  pleased  to  #0  into  this  ques-
 won  and  advise  the  Travancore-Cochin
 Governmegt  to  follow  a  certain  poli-
 cy?

 Mr.  Deputy-Speaker:
 gestion  for  action.

 Shri  Punnoose:  Is  there  any  fro-
 posal  to  follow  a  policy  that  will  help
 the  small  producer  and  at  the  same
 time  help  the  poor  consumer?

 Shri  M.  V.  Krishnappa:  We  will
 look  into  the  matter.

 It  is  a  sug-
 *

 CrviL  AIR  PILOTS

 #1786.  Shri  Punnoose:  (a)  Will  the
 Minister  of  Communications  be
 pleased  to  state  whether  the  examina-
 tion  of  the  ort  submitted  by  M.A.
 Master  Commi ttee  appointed  to  in-

 “quire
 into  training  of  civil  air  pllots

 ohas  since  heen  concluded?
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 (b)  Do  Government
 ip  4

 ose  to  lay
 a  copy  of  the  Report  on  Table  of
 the  House?

 (c)  What  is  the  number  of  unem-
 ployed  pilots  to  3lst  March,  953
 and  what  licé io  do  they  hold?

 The  Deputy  Min  of  Communal.

 a
 (  Shri  Raj  adur):  (8)  No,

 r,
 (b)  As  stated  in  the  reply  to  Shri

 पे,  M.  Lingam’s  unstarred  question
 No.  53  on  the  l8th  February  1953, it  ig  proposed  to  publish  the  main
 recommendations  of  the  Committee
 at  an  early  date.

 (c)  As  far  88  is  known  to  the  Civil
 Aviation  Department.  there  are  20
 pilots  with  current  ‘B’  licences  who
 are  unemp!yyed  at  present.

 Shri  Punnoose:  I  did  not  hear  the
 answer  to  part  (c)  of  the  question.

 Shri  Raj  Bahadur:  As  far  as  is
 known  to  the  Civil  Aviation  Depart-
 ment,  there  are  20  pilots  with  current
 ‘B’  licences  who  are  unemployed  at
 present.

 Shri  Punnoose:  May  I  know  when
 this  Committee  was  appointed?

 Shri  Raj  Bahadur:  It  was  appoint-
 ed  sometime  last  year.  I  cannot  give
 a  specific  date.

 Shri  Punnoose:  May  I  know  when
 this  Report  was  submitted  by
 Committee?

 Od
 Raj  Bahadur:  About  Sanuary, ir,

 Shri  Joachim  Alva:  Hus  the  Civil
 Aviation  Department  got  any  plan
 by  which  these  unemployed  pilots
 may  be  employed  and  are  they  in
 touch  with  the  air  lines  to  find  out
 whether  there  are  vacancies?

 Shri  Raj  Bahadur:  We  try  to
 Ei them  as  best  as  we  can.  On  our  pa

 we  have  relaxed  the  qualifications
 and  condition,  for  recruitment  to
 the  pusts  of  Assistant  Aerodrome
 Officers.  The  previous  arrangement
 was  that  only  those  pilots  who  had
 000  hours  of  fiying  at  their  credit
 could  be  selected.  Now  pilots  with
 200  hours  of  flying  and  a  pass  degree
 in  Intermediate  Science  can  also  be
 employed,  25  a  result  of  that,  some
 of  them  have  Been  employed.

 Shri  K.  C.  Sodhia:  What  is  the
 number  of  air  pilots  under  training
 now  besides  those  who  are  out  of
 employment?

 Sbri  Raj  Bahadur:  It  is  not  pos
 sible  for  me  to  give  a  firm  answer,



 32653  Oral  Answers

 Shri  Jaipal  Singh:  What  is  the
 total  amout  of  expenditure  incurred
 by

 iJ
 Master  Committee  in  this

 wor.

 Shri  Raj  Bahadur:  Rs.  77,C0C/.
 Shri  G,  P.  Sinha:  How  many  for-

 eigners  are  employed  in  this  country
 as  pilots?

 Shri  Raj  Bahadur:  The  mb
 less  than  20

 ir  numper  7

 Shri  K.  K.  Basu:  May  I  know  how
 long  Government  propose  tv  take  to
 complete  the  examination  of  this
 Master  Committee’s  Report?

 Shri  Raj  Bahadur:  I  may  submit
 for  the  information  of  the  hon.  Mem-
 ber  that  the  minute  of  one  of  the
 important  Members  of  the  Committee
 was  not  received  earlier.  We  recelv-
 ed  it  only  last  week  or  the  week
 before  last.

 Shri  S.  C.  Samanta:  May  I  know
 whether  these  air  pilots  who  are  not
 employed  now  will  be  considered  us
 employees  of  the  Air  Corporation
 when  it  will  be  nationalised  because
 Government  bear  half  the  expenses
 of  the  training?

 Shri  Raj  Bahadur:  How  is  it  pos-
 sible  for  those  who  are  not  employ-
 ed  by  the  air  companies  at  the
 moment  to  be  considered  as  emplov-
 ees  of  the  Air  Corporation  when  it
 comes  into  being?

 Shri  Jaipal  Singh:  Is  it  a  fact  that
 this  very  important  membzr  of  the
 Master  Committee  is  no  less  than
 the  Director  General  of  Civil  Avia-
 tion  himself  who  is  no  longer  the
 DGCA?

 Shri  Raj  Bahadur:  It  is  not  prover
 for  me  to  give  out  the  name.

 Shri  Punnoose:  In  view  of  the
 number  of  unemployed  pilots  now  on
 the  list.  is  it  in  the  consideration  of
 Goverament  to  restrict  the  aumber
 of  new  recruits  to  be  trained?

 Shri  Raj  Bahadur:  No.  We  want
 to  encourage  flying  bul  we  wanl  to
 leave  it  to  the  discretion  of  such
 trainees  who  want  to  take  up  the
 profession  of  flying.  We  will  leave  it
 to  their  own  judgment.

 ALL-INDIA  RAILWAYS  MINISTERIAL  STAFF
 ASSOCIATOIN

 #1787,  Shri  Jhulan  Sinha:  Will  the

 erin  i
 of

 aeewere  La  —s
 to

 sta  groun  or  refus  recog-
 niti  the  All  India  Railway
 Ministeria  l  Staff  Association?
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 tional  Union  and  it  not  the  policy
 of  the  Railway  Board  to  recognise
 Sectional  Unions.

 Shri  Jhulan  Sinha:  May  I  know-
 how,  in  this  view  of  the  matter,  re-
 cognition  has  already  been  granted  to
 Class  Il  Railway  Officers’  Associa--
 tion  and  the  Association  of  Steno-
 graphers?

 Shri  Sabnawaz  Khan:  That  ig  s0,
 Sir,  but  the  rules  under  which  re
 cognition  is  granted  to  Class  Il  Cen--
 tral  Government  gazetted  officers  are
 quite  different  from  those  applivabie
 to  non-gazetted  officers

 Shri  Jhulan  Sinha:  May  i  know
 whether  these  Associations  are  sec-
 tional  or  not?

 The  Minister  of  Rallways  and.
 Transport  (Shri  L,  B.  Shastri):  There
 is  a  difference  between  an  Assecla-
 tion  and  a  Union,  The  Associations
 are  generally  formed  by  gazetted
 officers.  They  are  entitled  to  fourm.
 Associations  but  Associations  have
 only  the  right  to  make  a  representa-.
 tion  whereas  the  Unions  can  put  for-
 ward  demands  and  pursue  the  mut-
 ter  further  They  can  .egotiate
 with  the  Railway  authorities  and  the
 Railway  Board.  In  so  far  as  non-
 gazetted  emp'oyees  are  vroncerned,
 they  are  entitled  to  form  unions.
 Recognition  i,  given  to  Associativsns.
 But,  in  regard  to  Unions.  we  have
 made  it  a  rule  that  we  co  not  en-
 courage  the  formation  of  nor  give  re-
 cognition  to  sectional  unions.

 PROCURIMFNT  OF  RicF  In  U.P.

 #1788,  Shri  A.  M.  Thomas:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  procure-
 ment  of  paddy  through  State  agency
 has  been  stopped  in  U.P.?

 (b)  If  so,  what  are  the  reasons  for
 the  same?

 (c)  What  is  the  estimated  surplus
 of  rice  in  U.P.?

 Deputy  Minister  of  Food  and”
 Agricultore  (Shri  के,  द  Erishnapps):
 (a)  Yes,  Sir.

 yak  a  Pig
 ee

 disk  A  a paratively  and  a  tlose
 questions  in  House
 casions,  recipient  States  are  reluctant
 to  pay  this  high  price

 *
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 (९)  There  are  no  data  un  the  basis
 ‘of  which’  an  estimate  of  surplus  can
 be  given  with  any.  a®ciracy,  but  it

 was  expected  that  they  would  pro
 cure  about  40.000  tons  during  the

 -course  of  the  year.
 Shri  A,  M.  Thomas:  May  I  en-

 quire  whether  there  is  any  other
 State  in  the  country  wherein  there  is
 surplus,  and  where  there  is  no  pro-
 curement  through  Government
 agency?

 Shri  M.  V.  Krishnappa:  The  pro-
 curement  system  varies  in  the
 different  provinces.  In  Orissa,  it  is
 by  the  Government,  in  Madhya  Pra-
 desh,  it.is  a  levy  on  trade.  In  other
 States  like  Bengal,  it  is  a  levy  both
 on  trade  and  mills.  Thus  procure- ment  differs  in  the  different  States.

 Shri  A,  M,  Thomas:
 my  question.

 Shri  T,  N.  Singh:

 That  is  not

 On  a  point  of
 order,  Sir,  how  far  is  this  answer  to
 part  (b)  of  the  question  relevant  us
 given  by  the  Deputy  Minister?  The
 question  asked  was  about  the  pro-

 only  this.

 curement  of  paddy  throuch  State
 agency  in  the  U.P.  What  has  the
 price  in  other  States  got  to  do  with
 this?  Has  the  U.P,  Government  given
 such  reasons  that  it  is  given  here  a0
 reply  to  part  (b)  of  the  question?  4
 want  to  know  on  what  authority  thie
 reply  has  been  given  to  nart  (b)  of
 the  question,  and  how  far  ‘t  can  be
 relevant,

 Mr.  Deputy-Speaker:  {[t  is  not  ir-
 relevant.  Hon.  Members  lake  advan-
 tage—some  of  them,  not  vencral'y,  J
 am  not  casting  any  aspersion—when-
 ever  with  respect  to  any  particular
 matter  in  any.particular  State  some
 question  is  put,  and  immediately  ask
 what  happens  in  my  State.  That  is
 the  range  of  questions.  9  have  been
 allowing  these  questions  if  thev  re-
 late  to  food  becHuse  all  are  interested,
 particularly  when  the  hon.  Minister
 has  some  information.  Hereafter,  I
 shall  see  that  no  such  questions  are
 asked  or  answered.

 Some  Hon.  Members:  No,  no.
 ‘Shri  T,  N.  as

 ere
 My

 Probably,  I  have  not  been
 properly  understood  by  you.  The
 question  was,  what  were  the  reasons
 for  the  State  to  abandon  the  State
 bo  system  of  procurement  in  the

 -P.  The  State  must  have  got  its  own
 reasons,  I  wan,  to  know  the  reply  to
 that,  That  was  the  question.  The  re-

 peint  was

 ply  does  not  give  the  State's  reasons,
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 but  gives  the  Government
 reasons.

 Shri  M.  V.  Krishnappa:  I  will  give
 the  reasons.  The  procurement  in  the
 U.P.  Was  abandoned  at  our  initiative
 also,  not  only  on  the  initiative  of  the
 State,  So,  we  have  given  the  reason
 why  we  have  abandoned  nrocurement
 in  the  bP.  the  first  reason  being  that
 the  recipient  Statesare  reluctant  to
 receive  that  high  priced  rice  and  the
 second  being  that  we  do  not  want  to
 drain  the  deficit  districts  of  the  U.P.

 Shri  A.  M,  Thomds:  My  supplemen-
 tary  question  was  not  with  regard  to
 the  method  of  procurement.  “My  ques-
 tion  was  whether  there  is  any  other
 State  in  the  country  where  there  is
 surplus  and  procurement  is  not  being
 made  through  Government  agency.

 Shri  M.  V.  Krishnappa:  No.  There
 is  no  State  which  is  surplus,  where  no
 procurement  is  being  made.  We  pro-
 cure  grains  from  all  surplus  States.

 Shri  A.  M.  Thomas:  That  is,
 through  Government  agency?

 Shri  M.  V.  Krishnappa:  Not  exact-
 ly  through  Gbvernment  agency.  In
 some  places,  it  is  by  Government  agen-
 cy;  in  some  other  places,  semi-Govern-
 ment;  in  some  other  places,  by  a  levy
 on  trade.  That  is  what  I  stated  in  an-
 swer.

 Shri  Damodara  Menon:  May  I  know
 whether  the  high  orice  of  U.P.  rice
 is  due  to  procurement  through  private
 agency?

 Shri  M.  V.  Krishnappa:  No.  The
 ruling  market  price  in  the  U.P.  is  al-
 ways  higher  than  in  ey  other  piace
 in  India,  because  of  its  fine  quality.
 There  is  one  more  thing  tha:  I  want
 to  bring  to  the  notice  of  the  hon.
 Members.  It  is  only  one  variety  of
 rice  in  U.P.  which  is  costlier  than
 others:  the  pfIces  of  other  varieties
 are  on  par  with  the  prices  in  the  rest
 of  the  country.  I+  is  only  the  Dehra
 Dun  rice  which  is  almost  a  myth,  a
 very  fine  variety  that  is  costlier.

 Mr,  Deputy-Speaker:  This  has  been
 answered  a  dozen  times.

 Shri  Punnoose:  One  question.  Sir.
 Mr.  Deputy-Speaker:  No.  This  has

 been  repeatedly  asked.  Next  ques-
 tion,

 of  India’s

 *  Tuse-Wes2.s

 #1789.  Shri  Muniswamy:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  total  number  of
 tube-wells  sunk  by  the  Central  Tube
 Wells  Sub-Division  and  at  what  cost?
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 “(b)  At  what  cost  are  the  tube  wells
 weing  sunk  by  “Associated  Tube
 Wells”  and  other  foreign  firms?

 (c)  Was  full  opportunity  afforded
 ‘to  Indian  firms  to  undertake  this  work
 before  offering  it  to  foreign  firm?

 a.,  The  Deputy  Minister  of  Food  and
 Mgriculture  (Shri  M.  ्,  Krishnappa):

 (a)  24  tubewells  of  an  average  depth
 of  60  feet  have  been  constructed  by
 the  tube-well  Sub-division  at  a  toia!

 ‘cost  of  Rs:  1,43,286/-  which  represents
 the  actual  expenditure  on  tube-wells

 ‘plus  establishment,  depreciation  and
 maintenance  charges  on  drilling  equip-
 ment,  This  expenditure  is  exclusive
 of  the  cost  of  pump  set  and  transfor-
 mer.

 (b)  Rs.  29.000  for  Standard  tube-
 wfwell  of  300  feet  depth  duly  installed

 with  pump-set  and  transformer.

 (c)  Yes.

 Shri  Muniswamy:  May  I  know  whe-
 ther  the  work  was  done  on  a  no-profit-
 no-loss  basis,  and  if  not,  what  was
 the  total  loss  incurred?

 Shri  M.  V.  Krishnappa:  It  is  done
 on  a  no-profit-no-loss  basis.  There  is

 no  loss  incurred,

 Shri  T.  N.  Singh:  With  reference
 to  the  reply  to  part  (c)  of  the  ques-
 tion,  may  I  know  whether  it  is  a  fact
 that  the  Associated  Tube  Wells  were
 asked  to  construct  tupe-wells  in
 the  U.P.  at  the  instance  of  the  Gov-
 ernment  of  India  without  reference
 to  what  others  were  prepared  to  do  for

 a  the  same  cost  or  a  lower  cost?

 Shri  M.  V.  Krishnappa:  I  want
 notice,

 Shri  Dabhi:  May  I  know  the  aver-
 age  area  irrigated  by  a  tube-well?

 Shri  M.  V.  Krishnappa:  It  depends
 ‘upon  the  capacity  of  the  tube-well.
 In  some  places,  it  irrigates  250  to  400
 acres,  For  example,  some  tube-wells
 near  Ghaziabad,  a  place  5  miles  from
 here,  irrigate  about  250  to  300  acres.

 .,-there,  the  capacity  of  a  tube-well  is *  40,000  gallons  per  hour.  The  capacity
 of  a  tube-well  depend,  upon  the  water
 it  is  able  to  pick  up.

 Shri  T.  N.  Singh:  May  I  know
 what  other  firms  were  given  an  op-
 portunity  to  construct  tube-wells
 which  were  given  to  the  Associated

 “Tube  Wells  for  construction?

 Shri  M.  द  Krishnappa:  They  are
 -all  foreign  companies.
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 Shri  T.  N.  Singh:  The  names  of

 ae
 companies  that  is  what  I  want  to

 now.
 Shri  M.  V.  Krishnappa:  Associated

 Tube-Wells  250;  German  Water  Deve-
 lopment  Corporation  500  wells;
 Harold  T.  Smith  200  in  U-.P.,  255  in
 the  Punjab  and  300  in  PEPSU.

 Shri  T.  N,  Singh:  The  Associated
 Tube  Wells  had  nothing  to  do  with
 the  construction  of  tube-wells  in  the
 Punjab  and  PEPSU.  They  were  all
 in  U.P.  and  Bihar.  I  think  the  an-
 swer  is  irrelevant  and  incorrect.

 Shri  M.  V.  Krishnappa:  It  is  not
 for  the  hon,  Member  to  say  that  it  is
 irrelevant  and  incorrect,

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  take  the  law  into  their  own
 hands.  Hon.  Memberg  ought  not  to
 cast  aspersions.  Sometimes,  hon.
 Ministers,  with  a  view  to  avold  repeat-
 €d  questions  or  more  supp'ementaries,
 try  to  make  the  answer  as  full  as
 possible.  What  they  expect  is  some-
 times  a  disqualification.

 Shri  T,  N,  Singh:  My  submission
 was  only  with  regard  to  the  question
 on  tube-wells.

 Mr.  Deputy-Speaker:  The  hon.
 Member  must  draw  the  attention  of
 the  Chair  to  the  irrelevancy  and  not
 decide  himsel¢  whether  it  is  irrelevant
 or  relevant.

 Shri  Bansal:  May  I  know  if  the
 Associated  Tube  Wells  are  manufac-
 turing  Bore  hole  pumps  or  are  import-
 ing  from  abroad?

 Shri  M,  V.  Krishnappa:  I  want
 notice,

 Shri  Sarangadhar  Das:  May  I  know
 if  the  Indian  Tube  Well  Co.  in
 Bombay—I  do  not  remember  the
 name—had  submitted  any  tenders  for
 U.P.  and  Bihar?

 Shri  M.  V.  Krishnappa:  Only  three
 Indian  companies  had  submitted.  I
 do  not  know  whether  fhig  Bombay
 company  is  one  of  them.

 Shri  B,  S.  Murthy:  May  I  know  if
 any  of  these  companies  have  monopo-
 ly  rights  in  any  area?

 Shri  M.  V.  Krishnappa:  No  mono-
 poly  rights.  .

 Shri  हैं.  है,  Basa:  Is  the  cost  of
 constructing  the  tube-wellg  b  the
 different  companies  so  far  ag  UP.  ig
 concerned,  the  same?

 Shri  M.  V.  Krishnappa:  The  con-
 tract  is  the  same:  Rs,  29,000  for  each
 tube-well  The  cost  of  of
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 each  well  depends  upon  the  soil  con-
 ditions.

 Shri  Punnoose:  May  I  know  whe-
 ther  the  Government  have-the  whole
 picture  of  the  needs  of  the  country  in
 regard  to  tube-wells  and  may  I  know
 also  whether  they  have  received  any
 representation  from  Travancore-Co-
 chin  in  this  regard?

 Shri  M.  V.  Krishnappa:  It  has  been
 already  stated  on  the  floor  of  the
 House  that  an  agreement  has  been
 reached  between  India  and  the  U.S.  to
 explore  the  possibilities  of  water
 supply  in  various  parts  of  this  coun-
 try,  In  Travancore-Cochin  also,  about
 8  wells  will  be  dug.  The  possitlity  of
 digging  more  will  be  explored.

 Shri  Thani  Pillai:  On  a  point  of
 order,  Sir.  Has  the  remark  ‘“irrele-
 vant”  been  withdrawn,  qr  does  it
 stand?

 Mr.  Deputy-Speaker:  What  he  said
 and  what  I  said,  both  will  stand.

 Shri  Thanu  Pillai:  May  I  know whether  the  use  of  that  word  is  in
 order?

 Mr.  Deputy-Speaker:  He  said  that
 gome  explanation  or  answer  by  the
 Minister  was  irrelevant..  Then  I  point-
 ed  out  that  hon.  Members  ought  not
 to  decide  the  irrelevancy  themselves,
 but  only  draw  the  attention  of  the
 Chair  There  the  matter  ends.  That
 will  be  a  ruling  for  the  future  also.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Loco-DRIVERS  AND  FIREMEN

 *1761,  Shri  Nambiar:  Wi!l  the
 Minister  of  Railways  be  pleased  0
 state:

 (a)  whether  it  is  a  fact  that  Loco-
 a@rivers  and  Firemen  working  on  simi-
 lar  trains,  having  the  same  period  of
 service  are  paid  different  scales  of
 pay  on  the  basis  of  Matriculates  or
 non-Matriculates  and  if  so.  why;

 (b)  whether  there  is  discontent
 against  this  disparity,  and  if  so,  what
 action  Government  propose  to  take  in
 the  matter:

 (९)  whether  it  is  also  a  fact  that  the
 implementation  of  the  Central  Pay
 Commission  scales  has  adversely
 affected  Jarge  sections  of  Loco  Run-
 ning  Staff:  and

 “@  if  so,  what  action  has  been  taken
 fm  the  matter?
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 Alagesan):  (a).
 and  (b).  Yes,  This  is  because  of  the:
 introduction  of  minimum  qualifica-
 tion  of  Matriculation  for  the  directly
 recruited  upper  grade  Firemen  and
 the  creation  of  a  separate  channel  60
 Promotion  for  such  staff.  This  was
 administratively  necessary  to  improve
 the  quality  of  Loco  Running  Staff-¢
 available  for  promotion  to  higher
 supervisory  posts,  Representations
 Were  received  and  have  been  consi--
 dered.  Genuine  grounds  of  grievance
 have  been  removed.

 (९)  No.  The  scales  of  pay  and
 total  emoluments  of  Running  Staff
 have  improved  in  practically  all  cases
 as  a  result  of  the  implementation  of
 the  Central  Pay  Commission  _  scales.

 (0)  Does  not  arise.

 Free  MEDICAL  TREATMENT  FOR  RAILWAY
 EMPLOYEES

 “1762.  Shri  Nambiar:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  tamiiy  members  of
 Railway  employees  are  denied  free
 medical  treatment  in  the  Railway
 Hospitals  and  if  so,  since  when  and
 why?

 (b)  How  does  the  system  of  grant.”
 of  medical  aid  to  Railway  employees
 and  their  families  work  on  the  cpen
 lines  so  far  as  relief  granted  is  con-
 cerned?

 (c)  What  is  the  rate  of  dispensary
 and  doctor  available  for  every  thou--
 sand  employees?

 The  Deputy  Minister  of  Railways.
 and  Transport  (Shrj  Alagesan):  (a)
 No.  The  dependants  of  railway  ser-
 vants  for  purposes  of  medical  atten-
 dance  and  treatment  include  their
 wives,  children  and  step-children  re-
 siding  with  aud  whol'y  dependent
 upon  them  and  they  are  entitled  to
 free  medical  treatment  in  Railway:
 Hospita's  on  the  same  scale  and  con-
 ditions  as  Railway  servants  them-
 selves,

 (b)  Railway  employees  and  their
 families  on  the  open  lines  are  getting
 medical  aid  on  the  same  scale  and
 conditions  as  applicable  to  staff  who, are  stationed  at  headquarters.  Medi--
 cal  uid  is  rendered  by  the  Assistant
 Sufgeons  attached  to  Railway  dispen-
 saries  on  receipt  of  intimation  from
 the  nearest  road  side  Station  Master
 and  the  patient  is  treated  at  his  sta-
 tion  but  if  hospitalization  is  required,
 this  jis  arranged.

 (c)  A  statement  is  laid
 Table  of  the  House.

 on  the-
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 STATEMENT

 The  rate  of  dispensary  and  doctor
 available  for

 52९7४
 1,000  employees  on

 each  Railway.
 (per  000  employees,

 Railway,  Despensary  _  Doctor

 Central.  0.37  0.45
 Eastern.  0.42  .00
 Northern.  0.56  .07
 North-Eastern.  0.70  250

 Southern,  0.60  .00

 Western.  0.57  .00

 EMPLOYEES  WORKING  IN  SHIPS  OWNED
 BY  SOUTHERN  RAILWAY

 #1763.  Shri  Nambiar:  Will  the  Munis-
 ter  of  Railways  be  pleased  to  state:

 fa)  whether  the  employees  werking
 on  the  two  ships  run  by  the  Railway between  Dhanushkodi  and  Talaiman-
 ner  are  given  the  same  service  condi-
 tions  as  those  of  Railway  employees;

 (b)
 ‘
 whether  the  disciplinary  rules,

 security  of  service  etc.  are  the  same;
 and

 (c)  whether  there  have  been  cases
 of  termination  of  service  recently  of
 staff  after  six  months  service  basing
 the  “service  agreements”  entered  into
 as  per  the  Shipping  Act  and  ifso,  how
 many  and  the  reasons  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  The  staff  working  on  the
 Talaimanner-Dhanushkodi  Ferry  Ser-
 wice  are  governed  by  Railway  Rules
 in  the  matters  of  leave,  contribution
 to  provident  fund,  pass  privileges  and
 scales  of  pay  and  are  governed  by
 the  provisions  contained  in  the  Indi-
 an  Merchants  Shipping  Act  923  for
 the  purpose  of  hours  of  employmen
 supply  of  food,  discipline,  urity  ०
 service,  manner  of  disburse ment  of
 wages,  etc.

 (c)  There  have  been  no  such  cases
 during  the  past  two  years.

 TricHUR  RaAILway  STATION

 *1766.  Shri  N.  Sreekasian  Nalr:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  present  wharfage
 charge  levied  at  Trichur  Railway  Sta-
 tion  is  higher  than  the  normal  charge:

 tb)  whether  representations  bave
 been  made  by  the  public  for  expand-
 ing  the  goods  shed;  ind
 03  PSD
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 (c)  whether  some  wagons  of  scrap
 iron  are  being  kept  in  the  goods  shed
 and  if  so,  for  how  long?

 The  Parliamentary  Secre
 tony  to

 to  the
 Minister  of

 rom  HM  and  port
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Yes.

 (c)  Yes,  5  wagon  loads  of  motor
 vehicle  parts  received  at  Trichur  in
 November  95]  from  New  Delhi,  Bell-
 gurria  and  Ruthtollah  pending  in-
 vestigation  by  the  Specia]  Police  Es-
 tablishment,  Madras  in

 fk
 connection

 with  a  case  of  alleged  crimina!  or
 s-

 piracy  to  defraud  the  Railway  by
 misdeclaration  and  underweighment.

 DETENTION  OF  MAIL  TRAIN  AT  SATNA

 *1774,  Sardar  A.  8,  Saigal:  (a)  Will
 the  Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  a  Mail
 train  was  detained  for  nearly  an  hour
 at  Satna  Station,  Northern  Railway,
 in  the  month  of  February,  953?

 tb)  What  was  the  cause  of  deten-

 Ea
 and  who  was  responsible  for

 st

 (c)  Have  Government  made  any  in-
 quiry  into  the  matter  and  if  so,  with
 what  result?

 The  Parliamentary  Secrefary  to  the
 Minister  Railways  and  Transport
 (Shri  Shah  nawaz  Khan):  (a)  Ves. 8  Up  Calcutta-Bombay  Mail  was  de-
 tained  for  70  minute,  at  Satna  sta-
 tion  on  the  Central  (not  Northern)
 Railway  on  22nd  February,  1953.

 (b)  The  detention  was  due  to  the
 inability  of  the  Station  Master,  Satna
 to  obtain  Line  Clear  for  the  Mail
 train  to  proceed  to  Lagargawan,  ow-
 ing  to  the  absence  of  the  Assistant
 Station  Master  on  duty  at  the  latter
 station.

 (c)  Yes.  As  a  resu't  of  investiga-
 tions,  fhe  Assistant  Station  Master.
 Lagargawan.  was  immediately  sus-
 pended,  for  absenting  himself  from
 duty  without  permission  and  leaving
 the  station  unattended.

 RaI-way  OVERSRIDGES  AND  UNDER-
 BRIDGES

 #1776,  Shri  8,  V.  Ramaswamy:  (a)
 Will  the  Minister  of  Eallways  be
 pleased  to  state  the  rules  governing
 the  construction  of  Railway  overbrid-
 ges  and  underbridges?

 (b)  To  what  extent  do  Government
 participate  in  the  construction  of  these
 bridges?
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 (c)  Are  Government  aware  of  the
 serious  inconvenience  caused  to  the
 general  public  by  the  level  crossings,
 particularly  in  municipal  areas?

 (d)  Is  it  a  fact  that  the  question  of
 constructing  an  overbridge  near
 Salem  Market  Station  has  been  be-
 fore  the  Railway  authorities  for  about
 the  last  20  years  and  if  so,  when  will
 the  matter  be  taken  up?

 The  rulee  governing  the
 construction  of  Railway  overbridges
 and  underbridges  ‘are  contained  in
 paragraphs  7  to  22  of  the  Indian
 Railways  General  Code,  a  copy  of
 which  is  available  in  the  Library  of
 the  House,

 (c)  Yes,  a  number  of  cases  have
 been  reported

 (d)  State  Governments  were  asked
 to  prepare  a  list  showing  the  order
 of  priority  for  replacement  of  level
 crossings  by  over  of  underbridges
 the  cost  of  which  would  be  shared
 agg

 |
 the  rules  mentioned

 above.  The  replacement  of  the  Salem
 Marke+  Station  level  crossing  has
 been  accorded  l0th  place  by  the  Mad-
 rags  Government  in  the  order  of  pri-
 orit  z,

 and  will  be  taken  up  after
 dealing  with  the  cases  which  have
 been  accorded  higher  priority.

 REPORT  OF  INLAND  WATER  TRANSPORT
 EXPERT

 *177T.  Sardar  A.  8.  Saigal:  (a)  ‘Will
 the  Minister  of  Transport  be  pleased
 to  state  whether  the  Ganga-Brahma-
 putra  Water  Transport  Board,  in  their
 recent  sittings,  considered  the  Re-

 port
 of  Mr.  J.  Surie,  Inland  Water

 ansport  Expert  of  the  Ganga-Brah-
 maputra  River  System?

 (9)  What  were  the  proposals?
 (c)  How  many  representatives  of

 the  State  Governments  and  the  Gov-
 ernment  of  India  attended  the  meet-
 ing?

 (d)  What  further  steps  wlll  be  taken
 to  implement  the  recommendations?

 The  Deputy  Minister  of  Railways

 3
 Transport  (Shri  Alagesan):  (a)

 es,

 (b)  Mr.  Surie’s  important  recom-
 mendativns  relate  to  the  undertaking
 of  three

 eg
 viz.  (l)  a  pilot  pro-

 ject  for  testing  the  feasibility  of  tow-
 ing

 a)
 and  boats  by  shallow  draft

 tugs  on  the  Ganga  and  the  Ghagra.
 (2)  another  pilot  project  on  the  Ni-
 hing  and  Subansiri  rivers  in  Assam,
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 and  (3)  a  pilot  project  for  a  ferry
 service  across  the  Brahmaputra.

 (c)  Three  representatives  of  the
 Central  Government  and  One  repre-
 sentative  each  from  the  State  Gov-
 ernment,  of  Uttar  Pradesh,  Bihar,
 West  Bengal  and  Assam.

 (d)  It  is  proposed  to  request  the
 U.N,  for  financial  and  technical  assis-
 tance  for  preparing  the  designs  and
 drawings  of  craft  and  for  running  all
 the  three  pilot  projects.

 NEEM  OIL

 #1779,  Shri  Jethalal  Joshi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  experiment  has
 been  made  to  press  oil  out  of  small
 fruits  of  the  Neem  trees;

 .(b)  if  so,  the  result  thereof;

 (c)  whether,  as  a  result  of  any  re-
 search,  it  is  possible  to  take  out  the
 bitterness  of  its  taste;  and

 (d)  whether  its  oil  can  be  put  to
 any  use?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  and  (b).  Neem  seed  is  already
 being  pressed  and  the  oil  is  produced
 on  a  commercial  scale  in  several
 parts  of  the  country.

 (c)  Yes.

 (d)  ‘Yes:  the  refined  oil  or  the
 partially  or  completely  hydrogenated
 oil  can  be  used  for  manufacture  of
 soaps,  stearin,  oleic  acid  or  as  hard-
 ened  fat.

 Houss-RENT  ALLOWANCE  TO  RAILWAY
 EMPLOYEES  AT  KHARAGPUR

 *1780.  Shri  N.  B.  Chowdhury:  Will
 the  ee

 of  Railways  be  pleased
 to  s  ०

 (a)  whether  Government  have  con-
 sidered  the  question  of

 ee
 house-

 rent  allowance  to  the  way
 ployees  at  Kharagpuréafter  the  pub-
 lication  of  the  results  of  the  95l
 census;  and

 (b)  if  so,  from  which  date  the
 house-rent  allowance  is  going  to  be
 paid?

 The  Parliamentary  Secreta
 Me

 the
 Minister  of  Railways  and  rt
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  From  i-0-952.
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 INTERNATIONAL  LABOUR  ORGANISATION
 #1783.  Shri  Vittal  Rao:  (a)  Will  the

 Minister  of  Labour  be  pleased  to
 state  the  reasons  for  not  ratifying  the
 International  Labour  Organisation
 Convention  1949,  concerning  the  ap-
 plication  of  the  principles  of  the  right

 ir
 organise  and  to  bargain  collective-

 (0)  Do  Government  propose  to
 ratify  the  same  during  this  year?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  reasons  for
 which  the  Government  of  India  did
 not  think  it  desirable  to  ratify  the
 Convention  were  explained  in  the
 statement  placed  before  Parliament
 on  the  2lst  December,  1950.  indicat-
 ing  the  action  proposed  to  be  taken
 by  Government  on  the  Conventions
 and  Recommendations  adopted  at  the
 32nd  session  of  the  International  La-
 bour  Conference.

 (b)  The  matter  is  under  considera-
 tion  and  a  decision  will  be  taken  as
 soon  as  the  proposed  Labour  Rela-
 tions  legislation  is  enacted.

 CO-ORDINATION  OF  AGRICULTURAL
 RESEARCH

 #1790.  Shri  Muniswamy:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  there  is
 any  All-India  Body  to  co-ordinate
 agricultural  research  work  through-
 out  India,  including  the  States?

 (b)  Has  there  been  any  duplication
 under  the  present  system?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  Yes,  The  Indian  Council  of  Agri-
 cultural  Research,  in  conjunction  with
 the  Commodity  Committees,  coordi-
 nates  agricultural  research  in  the
 country.

 (b)  There  is  no  avoidable  duplica-
 tion  as  the  State  Governments  under-
 take  research  of  a  purely  local  nature
 while  the  I.C.A.R.  and  the  Commodity
 Committees.  in  conjunction  with  the
 States.  promote  research  of  regional
 and  all-India  importance

 RESEARCH  IN  MANGOES
 *79l.  Shri  Muniswamy:  (a)  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  what  researches
 have  been  undertaken  by  the  Indian
 Council  of  Agricultural  Research  “re-
 garding  mango  fruits  and  with  what
 results?

 (b)  Are  the  fruit  schemes  subsi-
 dised  by  the  LC.A.R.?

 (९)  If  so,  how?
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 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  द  Krishnappa):
 (a)  A  nvte  giving  details  of  the  re-
 search  work  done  by  the  I.C.A.R.  on
 mangoes  and  results  achieyed  hither-
 to  is  laid

 ont
 the  Table  of  the  Hoise.

 [See  Appen  XI,  annexure  No.  4.]

 (b)  Yes.  Research  schemes  on
 fruits  are  subsidised  on  the  same
 principles  as  other  research  schemes.

 (c)  Generally  50  per  cent,  of  the
 recurring  expenditure  of  the  schemes
 is  contributed  by  the  I.C.A.R.  while
 the  balance  of  the  recurring  expen-
 diture  and  the  entire  non-recurring
 expenditure  is  met  by  the  State  Go-
 vernment.

 COMMITTEE  TO  ENQUIRE  INTO  FALL
 IN  PASSENGER  EARNINGS

 #1792,  Shri  A.  M.  Thomas:  (a)  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  the  Committee  of
 experts  has  been  constituted  to  en-

 quire ने,
 into  the  fall  in  passenger  earn-

 ngs

 (b)  Who  are  the  Members  of  the
 Committee?

 (c)  What  are  the  terms  of  referen-
 ce?

 (d)  Has  any  report  been  submitted
 by  the  Committee?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 to  (d).  No  Special  Committee  of
 Expert  kas  been  constituted  but
 the  Railway  Board  themselves  have
 conducted  an  expert  examination  juint-
 ly  with  the  Railway  Administrations
 of  the  position  and  taken  necessary
 measures  to  arrest  the  fall  in  passen-
 ger  earnings.

 LABOUR  IN  Major  Ports

 “1793,  Shri  K.  Subrahmanyam:  (a)
 Will  the  Minister  of  Labour  be  pleas-
 ed  to  state  the  steps  taken  so  far
 towards  decasualisation  of  labour  in
 Major  Ports?

 (b)  In  how  many  ports  has  the  de-
 casualisation  scheme  been  enforced

 a
 what  are  the  results  so  far  achiev-

 (c)  Is  Visakhapatnam  P
 atte

 sakhapatnam  Port  decasua-

 (a)  If  so,  to  what  extent?
 e)  If  not,  t

 agar
 what  are  the  reasons
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 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  Dock
 Workers  (Regulation  of  Employment)
 Ac}  was  passed  in  948  with  a  view
 to  eliminating  hardship  caused  to
 dock  workers  on  account  of  the
 casual  nature  of  their  employment.
 The  Act  empowers  the  Central  Gov-
 ernment,  in  the  case  of  major  ports,
 to  frame  schemes  for  the  registration
 of  dock  workers  with  a  view  to  en-
 suring  greater  regularity  of  employ-
 ment.  So  far  schemes  have  been
 framed  for  Dock  Workers  at  Bombay,
 Calcutta  and  Madras.

 (b)  The  Scheme  for  Bombay  was
 enforced  with  effect  from  the  Ist
 February  952  and  is  reported  to  be
 working  satisfactorily.  The  enforce-
 ment  of  the  Calcutta  Scheme  is  re-
 ceiving  the  attention  of  the  Calcutta
 Dock  Labour  Board.  The  Madras
 Scheme  will  be  enforced  by  the  Mad-
 ras  Dock  Labour  Board,  which  is
 being  set  up.

 (c)  No.

 (d)  Does  not  arise,

 (e)  A  Scheme  for  the  port  of  Visa-
 khapatnam  will  be  framed  after  ex-
 perience  has  been  gained  of  the  work-
 ing  of  the  Scheme  in  the  other  parts,
 particularly  Madras.

 Workshop  SupsrRvisors  IN  P.  &  T.  DEPART-
 MENT

 1284,  Shri  Nanadas:  Will  the  Mints-
 ter

 =
 Communications  be  pleased  to

 state:

 (8)  the  total  number  of  workshop
 supervisors  in  the  Ipdian  Posts  and
 Telegraphs  Department  and  the  num-
 ber  of  Scheduled  Castes  and  Tribes
 out  of  them;

 (b)  how  many  have  been  directly
 recruited  or  promoted  since  947  and
 how  many  of  them  belong  to  Sche-
 duled  Castes  and  Tribes;  and

 (c)  what  special  steps  Government
 propose  to  take  to  recruit  the  Sche-
 duled  Castes  and  Tribes?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  None.

 (b)  Does  not  arise,

 (०)  The  cadre  of  Workshops  Super-
 visors  was  sanctioned  only  recently.
 It  has  been  laid  down  in  the  recruit-
 ment  rules  that  appointment  of  Work-
 shops  Supervisors  will  be  subject  to
 the  orders  relating  to  representation
 of  Scheduled  Castes,  etc.,  In  the  ser-
 vices  issued

 ci
 the  Ministry  of  Home

 Affairs  from  e  to  time.  The  upper
 ave  limit  is  relaxed  in  the  case  of
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 Scheduled  Castes  and  Tribes  by  five
 years.  The  recruitment  examination
 will  be  advertised  in  the  press.

 T.  8,  SBALS
 1285.  Dr.  Ram  Subhag  Singh:  (a)

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state  what  amount  of  money
 has  been  raised  in  the  third  Tuber-
 culosis  Seal  Sale  Campaign?

 (b)  What  are  the  amounts  of  money
 raised  during  the  first  and  second
 campaigns?

 The  Minister  of  Health  (Rajkumart
 Amrit  Kaur):  (a)  According  to  pre-
 sent  information  about  Rs.  2  lakhs
 have  been  collected  so  far.  Figures
 regarding  collections  have  not  yet
 been  received  from  all  the  States
 but  the  total  collection  expected  in
 the  campaign  is  about  Rs.  0  lakhs.

 (9)  A  sum  of  Rs.  10,63,366/12/-
 was  raised  during  the  first  campaign.
 The  total  collection  in  the  second
 campaign  was  about  Rs.  9,10,000/-
 but  this  figure  is  not  final  as  some
 more  information  is  yet  to  be  received.

 Rattway  Crass  [V  STAFF  AT  SAKRI-
 GALI  GHAT

 1286.  Shri  Jajware:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Class  IV  Staff  at  Sakri-gali  Ghat  do
 not  get  their  pay  regularly;  and

 (b)  whether  it  is  also  a  fact  that
 they  do  not  have  the  same  facilities,
 as  other  railway  staff  in  respect  of
 housing,  free  medical  help  and  edu-
 cation  of  children?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a)
 No,  Under  the  Payment  of  Wages  Act,
 dates  of  payment  cre  _  notified  and
 payments  are  made  on  the  notified
 dates  unless  something  extraordinary
 happens  to  prevent  it.  There  was
 delay  in  payment  by  one  or  two  days
 on  a  few  occasions,  but  arrangements
 have  since  been  made  to  ensure  that
 such  delays  do  nat  occur.

 fb)  The  Class  IV  stait  at  thts
 Station  get  the  same  nedical  aid  and
 facilities  for  education  of  their  child-
 ren  as  are  available  to  cther  staff.
 As  regards  housing,  this  has  not
 been  provided  on  a  large  scale  as  in
 other  stations,  due  wo  the  temporary
 nature  of  the  Ghat.  About  25  per
 cent.  of  the  staff  have  been  housed
 either  in  regulat  accommodation  or  in
 wagon  bodies  and  old  coaching  stock.
 The  rest  of  the  staff  live  at  Sahibganj
 which  is  only  five  miles  away  and  go
 to  work  every  day  from  there.
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 New  Rattway  Lines  IN  ORISSA  MANIPUR  STATE  TRANSPORT

 1287.  Shri  Sanganna:  Will  the  1290.  Shri  Rishang  Keishing:  Will
 Minister  of  Railways  be  pleased  to  the  Minister  of  Railways  be  pleased
 state  whether  there  js  any  proposal  to  state:
 to  take  up  the  following  railway  lines
 during  the  next  five  years:

 fi)  Tittagarh-Nowrangapore-Jey-
 pore-Vizag;  and

 Meramandali-Sambalpore-
 Khurda  Road-Dasapalla-Boudh?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  There
 fs  no  such  proposal  under.  considera-
 tion  at  present.

 TELEGRAPHIC  COMMUNICATIONS  FOR
 DARBHANGA  DISTRICT

 1288,  Shri  8.  N.-  Das:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (ii)

 (a)  whether  any  plan  for  the  de-
 velopment  of  telegraphic  communica-
 tlons  in  the  District  of  Darbhanga
 (Bihar)  has  been  drawn  up;

 (b)  if  so.  what  are  the  places  that
 are  likely  to  have  bg

 ime
 com-

 a
 under  the  Five  Year  Plan;

 an

 (c)  whether  it  is  a  fact  that  a  large
 number  of  police  stations  in  Darbhan-
 ga  District  have  not  got  telegraph
 Offices?

 .

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  and
 (b).  Telegraph  offices  in  the  Darbhan-
 ga  District,  as  in  other  parts  of  India.
 will  be  opened  in  accordance  with  the
 policy  announced  in  a  Press  Note,  a
 copy  of  which  was  placed  on  the
 Table  of  the  House  in  repiv  to  Shri
 B.  N.  Roy's  Question  No.  074  on  30th
 March,  1953.

 (c)  Yes.
 Rattway  APPENDIX  IIJ-A  ExAMINATICKS

 1289.  Shri  N.  P.  Sinha:  (a)  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  there  are  any  fixed’
 dates  or  months  for  holding  Appendix
 III-A  Examinations  and  for  publishing the  results  thereof?

 (b)  If  so,  are  they  adhered  to?
 The  Deputy  Minister  of  Bailways and  Transport  (Shri  Alagesan):  (a)

 Under  the  rules,  the  Appendix  ITI-A
 Examination  is  reauired  to  be  held  tn
 the  month  of  November  every  year.
 No  date  for  publishing  the  results
 thereof  hac  been  prescribed.

 (b)  Yes.  The  dates  for  holding  the
 examination  are  nagmally  adhered  to.

 (a)  whether  the  Manipur  State
 Transport  is  jointly  owned  by  the
 Manipur  Drivers’  Union  and  the  State
 Government  and  if  so,  the  amvunt
 invested  by  each:

 (b)  whether  the  Railway  out-
 agency  owned  by  the  Manipur  Motor
 Association  was  taken  over  by  the
 State  about  a  year  ago  and  is  still
 under  the  joint  management  of  the
 Mani  pur  Drivers’  Union  and  the  State
 Government;

 (c)  whether  any  enquiry  was  made
 by  the  Railway  authorities  before  the
 out-agency  was  allowed  to  transfer
 from  Manipur  Motor  Association  to
 the  Joint  Management  of  Manipur
 Drivers’  Union  and  the  State  Govern-
 ment;  and

 (d)  whether  the  Manipur  Motor  As-
 sociation  has  lodged  a  complaint  to
 the  Railway  Authorities  against  the
 taking  over  of  the  out-agency  from
 them?

 The  Deputy  Minister  of  Ratlways
 and  Transport  (Shri  Alagesan):  (a)
 No.  The  Manipur  State  Transport  is
 a  purely  State  Government  concern.

 (b)  No.

 (c)  It  is  not  clear  as  to  what  en-
 quiry  is  referred  to.  The

 Hig  peo’  4 Administration  of  course  kept  in  tou
 with  the  Manipur  State  Government
 in  the  matter.

 (d)  No,  The  Manipur  Motor  Asso-
 ciation,  however,  appealed  to  the
 Railway  Board.

 Tea  LABOURERS

 Will  =  the
 pleased  to

 29l.  Shri
 Minister  of  Labour
 state:

 Sanganna:
 be

 (a)  the  number  of  labourers  re-
 patriated  to  Orissa  from  “he  Assam
 Tea  Gardens  consequent  upon  the
 crisis  in  the  Tea  Industry  and  closure
 of  tea  gardens;

 (b)  whether  any  arrangements  have
 been  made  fdr  their  absorption  in
 the  development  schemes  in  the  State
 of  Orissa;  and

 (c)  if  the  answer  to  part  (b)  above
 be  in  the  affirmative.  how  many  of
 them  have  been  employed  In  the  cons-
 truction  work  of  the  Hirakud  dam,
 community

 Ee  bad
 and  Duduma  Hy

 draulic  work?
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 The
 Ena

 Minister  of  Labour
 (Shri  Abid  Ali):  (a)  According  to  the
 information  available,  8324  persons
 were  repatriated  to  Orissa  from
 Assam  tea  gardens  during  the  period
 ‘from  Ist  September  952  to  28th
 February  1953.  Separate  figures  of.
 labourers  repatriated  due  to  the
 crisis  in  the  tea  industry  and  closure

 -of  tea  gardens  are  not  available.

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 DAIRYING

 1292.  Sardar  Hukam  Singh:  (a)
 Will  the  Minister  of  Food  and  Agricul-
 ture  be  pleased  to  state  how  many
 Technical  Advisers  are  attached  to  the
 Ministry  of  Food  and  Agriculture

 proper,  in  respect  uf  dairying?
 (b)  What  is  the  total  annual  ex-

 ‘penditure  on  them,  and  what  is  the
 pay  of  each  officer  per  month?

 (c)  Is  it  a  fact  that  they  were  ori.
 ginally  appointed  for  preparing  and
 examining  Dairy  Development  Sche-
 mes  under  the  “Grow  More  Food”
 campaign?

 (d)  Are  the  dairy  Schemes  being included  in  the  “Grow  More  Food”
 ‘Schemes  at  present?

 (e)  If  not,  what  are  the  present
 functions  of  these  officers?

 (f)  How  many  schemes  were  pre-
 ‘pared  by  these  Officers  during  the
 last  three  years  and  how  many  of
 them  have  actually  been  started?

 (g)  How  many  cases  were  referred

 es  them  during  the  year  952  for  ad-
 vice?

 (h)  Is  it  a  fact  thet  these  Officers
 run  a  Milk  Supply  Scheme?

 (i)  Is  the  expenditure  on  these
 Officers  taken  into  account  while  cal-
 culating  the  profit  and  loss  of  the
 I.C.A.R.  Milk  Scheme?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  One.  viz.,  Deputy  Dairy  Develop-
 ment  Adviser,  who  is  assisted  by  a

 “Technical  Officer.
 (b)  Rs.  29.200/-. Ls  -

 Total  Ex-

 l  MAY  4953

 Pay  D.  A.  penditure
 Pp.  m.

 Ra.  Ra.  Ra.
 Deputy  Dairy  2350  35  485

 Develonment
 Adviser

 “Technical  Officer  620  85  70

 ‘(c)  Yes.
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 (d)  Not  at  present.
 (e)  (i)  To  advise  the  Centre  and

 State  ote  I
 on

 matters  relating  to  dairy  de-
 velopment  and  allied  sub-

 jects.
 (i)  To  give  technical  guidance

 and  help  to  the  dairy  trade.

 (ili)  To  fornmilate  dairy  develop-
 ment  schemes  for  Centre
 and  State  Governments.

 (iv)  To  run  the  Central  Govern-
 ment  dairy  development
 schemes.

 (f)  Ten,  out  of  which
 been  started.

 (g)  No  such  tally  has  been  kent.

 (hr)  Yes.  in  addition  to  their  other
 duties  as  technical  officers  of  this
 Ministry.

 (i)  No.
 LAND  RECLAMATION  IN  SCHEDULED  AREAS

 0७  ORISSA
 1293.  Shri  Sanganna:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  ३९०9  to  un-
 starred  question  No.  394  asked  on  the
 6th  December,  952  regarding  land
 reclamation  in  Scheduled  areas  of
 Orissa  and  state  when  the  informa-
 tion  will  be  placed  on  the  Table  of
 the  House?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 The  information  is  still  awaited  from
 the  Government  of  Orissa,  and  it  will
 be  furnished  to  the  House  as  soon
 as  it  is  received  from  the  State  Gov-
 ernment.

 eight  have

 MANGANESE  Mines
 1294.  Shri  Sanganna:  Will  the

 Minister  of  Labour  be  p'eased  to
 refer  to  unstarred  question  No,  74
 asked  on  the  l9th  November,  952
 regarding  Manganese  Mines  _  and
 state  when  the  information  will  be
 placed  on  the  Table  of  the  House?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I  place  on  the  Table
 of  the  House  a  statement  containing
 the  information  sougfit  by  the  hon.
 Member  in  his  unstarred  ques-
 tion  No.  74  asked  on  the  9th  Novem-
 ber  ‘1952.  [See  Appendix  XI,  an-
 nexure  No.  5.]

 Rattway  Lanps

 1295,  Shri  Sanganna:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 acres  of  land  acquired  long  88०  by
 the  Railway  Administration  near
 Railway  colonieg  for  building  r-
 poses,  have  not  so  far  been  Te  gr
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 in  the  Orissa  State,  Eastern  Zone;
 and

 (b)  if  so,  the  total  acreage  of  land
 and  whether  there  is  a  proposal  for
 the  allocation  of  these  sites  to  the
 other  departments  of  the  Union  Gov-
 ernment?

 The  Deputy  Minister  of  Railways

 aad
 Transport  (Shri  Alagesan):  (a)

 es.

 (b)  85  acres.  The  entire  land  is
 required  for  Railway's  present  and
 future  requirements  at  Kantabanji,
 Sambalpur  and  Rayaghada  and  the
 question  of  the  allocation  to  other  de-
 partments  of  the  Union  Government
 does  not  therefore  arise.

 PARLAKIMEDI  LIGHT  RAILWAY

 1296.  Shri
 Minister
 state:

 (a)  the  number  of  ticketless-travel
 cases  reported  by  the  end  of  i952  by
 the  officer  appo  hated  on  the  Parlaki-
 medi  J.ight  Railway  (Eastern  Railway
 Zone)  since  the  management  was
 taken  over  by  the  Railway  Adminis-
 tration;

 Sanganna:  Will  the
 of  Railways  be  pleased  to

 (b)  the  service  grade  and  the  total
 emoluments  of  the  said  officer;  and

 (०)  the  previous  category  of  service
 from  which  this  officer  is  generally
 appointed?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  No  special  officer  has  been
 appointed  on  the  Parlakimedi  Light
 Railway  since  it  was  taken  over  by
 Government  on  1-2-1950.  The  number
 of  passengers  detected  travelling  with-
 out  ticket  since  that  date  to  the  end
 of  952  is  21,195.

 (c).  Does  not  arise.

 PURCHASE  OF  LOCOMOTIVES  FRCM  THE
 TaTA  ENGINEERING  AND  -LOCOMOTIVE

 COMPANY

 1297.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Rallways  be  vleased
 to  state:

 (a)  the  number  of  locomotives  our-
 chased  by  Government  from  the  Tata
 Engineer  faa  and  Locomutive  Companv
 in  the  years  950-5l,  1951-52  and  fos2-
 53;  and

 (b)  the  average  cost  of  the  locomo-
 tive  purchased  from  that  Company?
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 The  Deputy  Minister  of  Rallwa
 and  Transport  (Shri  Alagesan):  (a

 No.  ordered.
 950-5l  60
 1951-52  §=50
 1952-53  ee  60

 No.  delivered.
 950-5l  es.  Nil,
 1951-52  «.  10
 1952-53  §=680

 (b)  Approximately  Rs.  3:5  lakns—
 excluding  development  costs.

 मु  गेला-विष्टा  रोड

 १२९८,  श्री  जांगड़े:  क्‍या  यातायात

 मंत्री  बतलाने  की  कृपा  करेंगे  कि  मध्य

 प्रदेश  स्थित  मु ंगेती-वीडिया  रोड  के  निर्माण

 कार्य  में  कहां  तक  प्रगति  हुई  है  ?

 व
 Deputy  Minister  of  Railways.

 port  Alagesan):  A
 total  len

 he
 of  86  3/l6  miles  of  the

 Mungeli-Bichhia  road  is  to  be  im-
 proved  with  financial  assistance  from.
 the  Central  Road  Fund.  Work  is  at

 resent  in  progress  on  8  lengtn  of.

 a  ES  oy
 and

 eet
 भ्  per. cent.  o  ie  work  was  completed  to

 3lst  March,  1953.
 .

 ial
 RECRUITMENT  OF  HIND!  ASSISTANTS

 In  RaILway  Boarp

 1299,  Shri  Jamgde:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  it  is  g  fact  that  some
 Hindi  Assistants  have  been  appoint

 peenty
 in  the  Railway  MHoard's

 ce?

 i

 (b)  Was  an  advertisement  given  in
 the  papers  regarding  the  filling  in  of
 these  posts?

 (c)  Were  the  Employmen  t
 changes  given  information  of
 vacancies?

 (d)  Was  any  of  the  above  posts  re-
 served  for  Scheduled  Castes?

 (e)  If  the  answers  to  parts  (b).  (
 and  (0)  above  be  in  the  ne  Sie
 what  were  the  reasons  therefor

 Exe
 these

 The  Deputy  Minister  of  Rail

 and
 Transport  (Bhri  Miagensa):  GD

 (b)  to  (d).  No.

 (९)  It  was  hoped  that  suitable  per-
 sonnel  would  be  found  from  among
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 the  eyisting  employees  and  they  were
 actually  found.

 Savinecs  BANK  ACCOUNT  IN  RURAL
 Post  OFFICES

 1300.  Shri  Jangde:  Will  the  Mirie-
 ter  of  Communications  be  pleased  t0
 state  in  how  many  rural  post  ofhces
 Government  have  provided  facilities
 for  Savings  Bank  deposits  in  the
 North  and  South  Chattisgarh  Divi-
 sions  of  the  Central  circle?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  The
 number  of  Branch  post  offices  doing
 Savings  Bank  work  in  India  on  3lst
 March.  1953,  was  5,076.  The  figures,
 in  the  case  of  North  and  South  Ch-
 hattisgarh  Divisions,  are  as  follows:—

 North  Chhattisgarh  ............  28
 South  Chhattisgarh............  79

 SHuttLe  TRAIN  FROM  PILIBHIT  TO  Pur-
 ANPUB

 1301.  Shri  M.  L,  Agrawal:  (a)  Will
 the  Minister  of  Railways  be  plea:ed
 to  state  whether  it  is  a  fact  that  for
 want  of  a  morning  train  from  Puran-
 pur  to  Pilibhit  and  an  evening  train
 from  Pilibhit  to  Puranpur,  residents
 of  Puranpur  have  to  spend  a  whole
 night  and  day  for  a  few  hours  work
 in  courts  or  elsewhere  at  Pilibhit?

 (b)  Have  the  Railway  authurilies
 agreed  to  introduce  qa  shuttle  train  or
 a  diesel  car  service?

 (c)  What  are  the  reasons  for  the  de-
 lay?

 The  Deputy  Minister  of  Eailways
 and  Transport  (Shri  Alagesan):  (a)
 No.  as  there  is  at  present  an  ear
 morning  train  from  Puranpur  to  Pil-
 bhit  and  8  night  train  from  Pilibhit  to
 Puranpur.

 (०)  and  (c).  The
 troducing  a  rail  car  service  to  run
 in  the  morning  from  Puranpur  to
 Pilibhit  and  back  in  the  evening  to
 timings  suitable  for  working  hours  of
 the  court  at  Pillbhit  was  considered.
 Due  to  the  non-availability  of  a  rajl
 car,  it  has  not  yet  been  found  feasi-
 ble  to  introduce  such  a  service.  There
 is  no  traffic  justification  at  present
 for  the  introduction  of  an  ordinary
 additional  shuttle  train  between  Puran-

 ur  and  Pilibhit,  even  if  coaches  and
 ।  Hy  notives  were  available  for  it,
 which,  at  present,  is  not  the  case.  It
 is  proposed  to  place  orders  for  2
 Metre  Gauge  rail  cars  and  when
 ‘these  become  available  their  distribu.
 tion  will  be  decided.

 feasibility  of  in-
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 to  eto  एस०  बस  स्टारों  पर  डंडे  पानों
 का  प्रबन्ध

 #१३०२,  क्रि  एन०  प्रभाकर:  क्‍या

 यातायात  मंत्री  यह  बतलाने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  यह  सत्य  हूँ  कि  यात्रियों

 की  सुविधा  के  लिए,  गर्मियों  में,  डी०  टी ०
 एस०  के  विभिन्‍न  मार्गों  पर  स्थित  बस

 स्टारों  पर  ठंडे  पानी  का  प्रबन्ध  किया  जा

 रहा  है  ;  तथा

 (ख)  यदि  किया  जा  रहा  है,  तो  यह
 प्रबन्ध  कब  तक  हो  जायेगा  ?

 The  Deputy  Minister  of  Railways
 and  (Shri  Alagesan):  (a)
 Provision  of  drinking  water  ‘within
 munic.pal  limits  is  a  municipal  runc-
 tion;  however  there  is  a  pro

 2९०४9] under  consideration  by  the  Delhi  Road
 Transport  Authority  to  arrange  sup-
 ply  of  drinking  water  at  certain  im-
 portant  stops  for  the  benefit  of  pas-
 sengers.

 (b)  It  is  not  possible  to  specify  ९
 target  date  but  efforts  are  being  made
 to  complete  the  arrangements  as  soon
 as  possible.

 OAKGROVE  SCHOOL,  JHARIPANI

 1303,  Shri  A.  N.  Vidyalankar:  W4il

 ng  ee
 of  Railways  be  pleased

 0  state:

 (a)  whether  it  is  8  fact  thot  the
 Oakgrove  School  in  Jharipani  (Mus-
 svorie),  was  established  by  the  Indian
 Railways,  and  it  is  still  being  main-
 tained  by  the  Railway  Ministry's  fin-
 ancial  support;

 (b)  whether  it  is  a  fact  that  while
 the  tuition  fees  in  the  case  of  the
 children  of  the  ea

 Railway  employees of  the  Western  Railway,  st  Punjed
 and  Northern  Railways,  were  recently
 raised,  the  fees  for  the  children  of
 the  ex-employees  of  the  ez-East
 Indian  Railway  has  remained  the
 same;

 a
 if  so,  the  reasons  tor  the  aame;

 (da)  the  number  of  children  studying in  the  institution  at  present  belonging
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 to  the  following  categories  respective-

 (i)  the  boys  and  girls  belonging
 to  the  European  and  Anglo-
 Indian  communities;

 (li)  the  total  number  of  children
 belonging  to  other  communi-
 ties;

 (ili)  the  number  of  children  of
 Railway  employees;

 (iv)  the  number  of  children  of
 ex-Railway  employees;

 (v)  the  number  of  children  of  e2-
 Eas  Indian  Railway  em-
 Ployees;  and

 (vi)  the  number  of  children  of
 non-Railway  employees?

 The  Deputy  Minister  of  Ratha:

 ns
 Transport  (Shri  Alagesan):  (a)

 a.

 (b)  and  (c).  No.  Commencing  with
 the  952  School  session  the  tuition
 fees  chargeable  in  the  case  of  child-
 ren  of  all  ez-Railway  employees  of
 Government  Railways  is  uniform  and
 there  is  no  distinctlon  between  ex-
 East  Indian  Railway

 Sia
 loyees  and

 ex-employees  of  other  ways.
 (d)  (i)  192.

 (li)  188,
 (iii)  333.
 (ivy  oo.

 (vy)  L
 (vi)  45.

 बे लेरों  चले  भें  रेल  ककी  पटड़ो  को  उखाड़ने
 को  घटनाएं

 १३०४,  श्री  रघुनाथ  सिंह:  क्‍या  ल
 मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि

 (क)  मार्च,  १९५३,  के  अन्तिम  सप्ताह
 में  बेलेरी  जिले  में  रेल  की  पटड़ी  को

 उखाड़ने  की  कितनी  घटनाएं  हुई  ;

 (ख)  इन  घटनाओं  को  कारण  रेलवे

 को  कितनी  क्षति  हुई  ;  तथा

 (ग)  कितनी  बार  रेलवे  पुलिस  को

 सहायतार्थ  पुराना  पड़ा  ?

 a  ivan  "shri  Ala
 =

 )  (a) gesan):  (a
 One  case  of  removal  of  rail  and  four
 of  removal  of  fish  plates,  bolts,  steel
 keys,  gate  keys  etc.
 i03  PSD
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 (9)  Rs.  500/-.

 (c)  Four  times.

 TSBLLICHERRY  RAILWAY  STATION

 1305.  Shri  N.  ?,  Damodaran:  (a)
 Will  the  Minister  of  Eailways  be
 pleased  to  state  when  the  remodelling
 work  of  the  Tellicherry  Railway
 station  in  the  Southern  ilway  is
 likely  to  be  completed?

 (b)  How  long  is  it  since  the  work
 started?

 (c)  Has  there  been  any  delay  in
 the  execution  of  the  work  and  if  so,
 what  are  the  causes  of  delay?

 (d)  When  will  the  remaining  stages
 of

 the  remodelling  scheme  be  taken
 up?

 (e)  Does  the  scheme  includs  the
 provision  of  an  overbridge?

 (e)  Does  the  scheme  include  fhe
 for  the  remodelling  and  how  much
 has  been  spent  so  far?

 The  Deputy  Minister  of  Railways
 an  (Shri  Alagesan):  (a)
 By  June  1953.

 (b)  About  two  and  one
 years.

 (९)  No  .

 (d)  The  entire  work  is  being  done
 in  one  stage.

 (e)  No.

 (f)  The  work  was  sanctioned  at  an
 estimated  cost  of  Rs.  2,5,52l/-.  Dur-
 ing  the  course  of  execution,  certain
 additional  works  have  been  found  ne-
 cessary,  resulting  in  an  increase  in
 the  origina]  estimated  cost.  A  sum
 of  Rs.  2,46,623/-  has  so  far  been  spent
 on  this  work.

 fourth

 Rurat  Post  OFFices  IN  PUNJAB

 1306,  Prof.  D.  C.  Sharma:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  state  how  many  applica-
 tions  for  opening  post  offices  in  vil-
 lages  or  group  of  villages  were  recelv-
 ed  by  the  Post  Master  Genera:  of
 the  Punjab  during  the  year  1951-527,

 (b)  How  many  of  these  representa-
 tions  were  accepted

 (ec)  In  how  many  cases  did  the  In-
 habitants  of  those  villages  agree  to

 napa
 the  loss  incurred  by  the  Govern-

 men

 The
 a  Minister  Commani-

 cations  (Shri  Raj  Bahadur):  (a)  74



 2679  Written  Answers

 for  opening  post  offices  in  villages
 having  population  of  2,000  or  more,
 8  in  groups  of  villages  with  similar
 population,  and  42  in  single  villages
 w  ith  population  less  than  2,000.

 (b)  244  but  post  offices  in  74  vil-
 lages  with  population  of  2,000  or
 more  would  have  been  opened,  even
 if  no  applications  were  received.

 (c)  One,

 ‘Minor  IrrIGATION  Projects

 1307,  Prof.  D.  C,  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  what  amount  was
 given  to  the  Punjab  State  during  1952-
 53  to  aid  the  “mindér  irrigation  pro-
 jects”?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):

 Grant  Rs.  1-50  lakhs.
 Loan  Rs.  96.72  lakhs.

 U.N.LC.E.F,

 1308,  Shri  Muniswamy:  (a)  Will  the
 Minister  of  Health  be  pleased  to  state
 whether  the  United  Nations  Interna-
 tlonal  Children’s  Emergency  Fund
 Executive  Board  has  made  any  allot-
 ment  to  India,  recently?

 (b)  What  are  the  main  Centres  in
 which  the  UNICEF  assistance  to
 India  will  be  distributed?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.

 (b)  The  recent  allocations  to  India
 will  be  distributed  as  follows:—
 L  $  751,000:  For  Mother  and

 Child  Health  Pro-
 grammes  in  the
 States  of  West  Ben-
 gal,  Bihar  and  Uttar
 Pradest.

 2  $  39,000  To  initiate  a  Yaws
 Control  Programme
 in  the  States  of
 Madhya  Pradesh,
 Hyderabad  and  Mad.
 Tas.

 3.  है  300,000  For  the  Provision  of
 .500  short  tons  of
 akim  milk  owder
 for  distribu  tion  in
 scarcity  areas.  The
 actual
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 4.  $  340,000  ...  For  the  proviston  of
 nearly  2,200  tons  of

 =
 for  distribution

 scarcity  areas  89
 follows:

 Madras  1.000  tons.
 Bombay  1,000  tons.
 Travancore-

 Cochin.  200  tons.

 T.  B.  Hospitats

 1309,  Shri  N,  B.  Chowdhury:  Will
 the  Minister  of  Health  be  pleased  to
 state  the  total  capacity  of  T.B.  hos-
 pitals  in  India?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  The  total  bed  capacity
 of  tuberculosis  hospitals,  sanatoria,
 clinics  and  tuberculosis  wards  attach-
 ed  to  general  hospitals  in  India  on
 3lst  December  952  was  12,082.

 Fire  IN  GODOWN  aT  DELHI  MAIN
 STATION

 1310.  Sardar  A,  8,  Saigal:  (a)  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  it  is  a  fact  that  a
 fire  broke  out  in  the  Western  Railway
 Lost  Property  shed  in  Delhi  Main
 Station  on  the  5th  April,  9537

 (b)  How  much  damage  ig  estimat-
 ed  by  this  fire?

 (c)  How  long  did  the  fire  continue
 and  after  how  many  hours  was  it
 brought  under  control?

 (a)  What  is  the  condition  of  the
 shed  as  well  as  the  entire  building  at
 present?

 (९)  What  are  the  _  organisations
 that  helped  to  extinguish  the  fire?

 (f)  Are  any  figures  available  about
 the  quantity  of  goods  placed  in  the
 godowns?

 The  Deputy  Minister  of  Railways

 sna
 Transport  (Shri  Alagesan):  (a)

 (b)  Rs.  50,000.

 (c)  The  fire  was  noticed  at  about
 16-45  hours  and  was  brought  under
 control  after  about  2b  hours.

 (d)  A  portion  of  the  building
 occu

 iol
 by  the  Lost  ह:  shred

 has  been  badly  damaged  ond  th the  rest
 of  the  building  is  intact.

 (e)  Local  Municipal  and  Railway
 Fire  Brigades.

 (f)  Particulars  of  goods  stored  in
 the  shed  are  being  collected.
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 MANUFACTURE  OF  PALM  Gur

 3l,  Shri  P,  R.  Rao:  Will  the  Minis-
 ter  uf  Food  and  Agriculture  be  p!eas-

 ed  to  state:

 (a)  whether  any  centres  for  the
 manufacture  of  “Palm  Gur”  have  been

 established  in  Hyderabad  State;

 (b)  if  the  reply  to  part  (a)  above
 ‘be  in  the  affirmative,  how  many  such
 centres  have  been  established  and

 -what  are  their  objectives;

 (c)  how  are  they  functioning;  and

 (d)  how  many  persons  have  been
 trained  in  each  centre  during  the  last
 ‘six

 months
 ending  the  3lst  March.

 ‘953?
 The  NMeputy  Minister  of  Food  and

 ०  i]
 (Shri  M.  V.  Krishnappa):

 a)  Yes.

 (b)  Three  experimental  Training-
 cum-Demonstration  Centres  have  been
 established  in  the  State.  In  these
 ‘centres  training  is  imparted  to  tappers
 in  the  art  of  making  palm  gur  from
 ‘Neera  extracted  from  date  Balm  and
 Palmyra  trees.

 (c)  The  Centres  are  functioning
 satisfactorily.

 (d)  During  the  year  1952-53,  in  all
 40  tappers  were  trained.

 Sarvail  (Nalgonda  District)  20
 Chinna  Pendyal  (Warangal  Distt.)  9
 Pattancheru  (Medak  District)  II

 40

 CENTRAL  COUNCIL  ऊ  GOSAMWARDHAN

 1312,  Shri  K.  C.  Sodhia:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  total  amount
 of  lump  sum  and  recurring  _  grant
 made  during  1952-53,  to  the  Central
 Council  of  Gosamwardhan?

 (9)  What  was  the  Budget  of  the
 Council  for  the  same  year  and  the
 total  expenditure  incurred  by  the
 Council?

 (९)  Do  Government  get  any  perlodi-
 al  report  from  the  Council?

 (d)  What  are  their  proposals  and
 schemes  for  1953-54?

 The  Depaty  Minister  of  Feod  and

 teow
 (Shri  M.  द  Krishtappa):

 (a)  and  (b).  The  Council  had  asked
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 for  a  grant-in-aid  of  Rs.  2  lakhs  dur-
 ing  l9  853  which  was  duly  provided
 for  in  the  budget  for  that  year.

 ainst  this  amount,  Rs.  ]  lakh  was
 nf  tially  sanctioned  as  grant-in-aid  and
 the  Council  were  advised  that  the
 balance  would  be  made  available  after
 they  had  spent  the  first  instulment.
 The  Council,  however,  incurred  a  total
 expenditure  during  ‘1952-53  of  only
 Rs.  31,000  and  there  was  thus  no  oc-
 easion  for  sanctioning  the  entire  bud-
 get  provision.

 (c)  Yes.
 (d)  The  proposals  so  far  received

 from  the  Council  for  the  year  1953-54,
 telate  to  a  number  of  schemes  of
 cattle  improvement  at  a  total  cost  of
 Rs.  1,32,000/-  such  as  the  celebr

 gion of  Go-Samvardhana  Day,  training  of
 Gaushala  workers,  issui  of  Gosam-
 vardhana  Bulletin,  devel  lopment  of
 Gaushalas  in  the  States  and  award
 of  prizes  at  Regional  cattle  shows.

 INDUSTRIAL  DISPUTES

 1813,  Shri  K.  Cc  Sodhia;  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  the  total  number  of  industrial
 disputes  in  the  Central  sphere  relat-
 ing  to  (i)  mines.  (ii)  major  ports,
 (ii)  Railways  and  (iv)  Banking  ond
 Insurance  companies  each,  were  re-
 ferred  to  adjudication  during  1982?

 (b)  In  how  many  of  them  were
 awards  made?

 (c)  How  many  are  still  pending  be-
 fore  the  Industrial  Courts?

 (d)  What  is  the  average
 of  the  disposal  of  a  dispute?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  All):  (a)  to  (c).  The  number  of
 industrial  disputes  in  the  Central
 sphere  undertakings  referred  for  ad-
 judication  during  the  year  952  was
 29.  The  required  particulars  in  re-
 gard  to  the  disputes  are  given  below:

 duration

 Particulars  of  disputes
 Central  sphere  referred  for  adjudication
 undertaking#  during  052

 Referred  Dispoted  Pend-
 of  ing

 (i)  Mines  5  2  3
 (ii)  Major  7  6

 Ports
 iii)  Railways  2  l  l

 (iv)  Banking and  5  9  6
 Insurance
 Companies

 20  3  6

 (d)  About  8  months.
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 SociaAL  GUIDES

 oth  Shri-Dhusiya:  (a)  Will  the
 ae  of  Railways  be  pleased  to
 state

 whet,
 ig  the  total  number  of  the

 Social  Guides  (Yatri-Bandhu)  on  the
 N.E,  Railway?

 (b)  What  is  the  date  on  which  they
 were  appointed?

 (c)  What  is  the  total  number  of
 the  Scheduled  Castes  employees  in
 this  service?

 uty  Minister  of  Railways

 soa renner  (Shr,  Anges)  The tion  is  ng  collected  a
 ee  on  the  Table  of  the  House.

 ADVANCE  To  Massrs.  La  BRUGEOISR  ET
 NICAISE  AND  DELCAVE

 1815,  Shri  Vittal  Rao:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  replies  to  unstarred  questions
 Nos.  076  to  078  answered  on  the
 i6th  April,  953  and  state  whether
 any  amount  has  been  paid  in  advance
 to  Messrs.  La  Brugeoise  et  Nicaise
 and  Delcave  Belgium  for  the  supply
 of  wagons,  underframes  and  etrol
 tanks?

 (b)  If  so,  what  is  the  total  amount
 in  Indian  currency?

 (c)  Do  Government  propose  to  lay
 on  the  Table  a  copy  of  the  agreement?

 uty  Minister  of  Railways
 Ug  eA  (Shri  Alagesan):  (a)

 and  (b).  These  orders  are  actually
 laced  by  the  Director-General,  India
 tore  Department,  London,  and  no

 advance  payments  have  been  made  as
 far  as  the  Hallway  Ministry  are  aware.

 c)  Copies  of  such  contracts  are
 abel  a  departmental  documents
 and  not  generally  made  public.

 CENTRAL  AGRICULTURAL  COLLEGE

 1316,  Shri  Muniswamy:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  number  of
 students  admitted  every  year  in  the
 Central  Agricultural  College,  since  it
 was  started?

 (b)  How  many  of  the  students  be-
 longed  to  agricultural  families?

 c)  How  many  have  graduated  80
 a  and  how  have  they  been  absorb-
 ed?

 Th  ty  Minister  of  Food  and
 Apieaiore  (Shri  M,  द  Krishnappa):

 (a)  1947-48,  fe  86

 1948-49  ae  62
 1949°59  60
 950-5l  No  admissions  were

 ee
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 I9$I-52  aa  32
 I952-53  =  4०

 (०)  1947-48  न...  6
 1948-49  «».  33
 1949-50  33
 I950-5I  =  Nil
 I9SI-§2  as  Io
 1952-53,  73

 (९)  Sixty-eight,  in  all,  have  gradua-
 ted  from  949—52,  of  whom  eleven
 have  been  employed  in  Government
 service  on  agricultural  work,  as  Farm
 Manager,  Senior  Scientific  Assistants,.
 Inspectors  etc.,  two  have  taken  to  pri-
 vate  farming  and  three  others  have
 obtained  employment  in  lines  not  con-
 nected  with  agriculture.  No  informa-
 tion  jis  available  about  the  rest.

 CONTRIBUTORY  HEALTH  SERVICE
 SCHEME

 1317,  Shri  Telkikar:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state  the
 reasons  for  the  non-introduction  of
 the  Contributory  Health  Service
 Scheme  for  Government  employees  in
 Delhi  in  the  year  1952-53?

 The  Minister  of  Health  (Rafkumari

 a  Kaur):  The  Contributory
 ealth  Service  Scheme  which  is  to  be

 administered  directly  by  the  Central
 Government,  was  originally  framed on  the  assum

 7४००७
 that  the  facilities

 available  in  the  Delhi  State  Hospitals
 and  Institutions  could  be  utilised  in
 connection  with  the  Scheme.  This
 was  not  found  to  be  feasible  owing
 to  the  conditions  put  forward  by  the
 State,  namely,  that  the  Scheme  should
 be  administered  by  them.  The
 Scheme  had  to  be  revised  and  could
 not,  therefore,  be  introduced  during
 1952-53.  Steps  are  being  taken  to
 implement  the  Scheme  during  the
 current  year  as  early  as  possible.

 FAMILY  PLANNING  Project  IN  RAMA-
 NAGARAM

 1318,  Shri  Madiah  Gowda:  Will  the

 aor  ag
 of  Health  be  pleased  to

 state:

 (a)  when  the  Family  Planning  Ex-
 seriment  Project  started  functioning
 (n  Ramanagaram  (Mysore  State):

 (b)  the  number  of  experts  engaged
 in  this  Project;

 (c)  the  number  of  persons  and  the
 extent  of  the  area  covered  by  this  ex-
 perimental  operation;
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 (d)  the  methods  adopted  in  this  (b)  Three,  one  of  whom  has  recent-
 experiment;  and  ly  left.

 (e)  whether  any  results  have  been  (c)  309  couples  and  i4  villages.
 obtained  so  far?  (d)  Only  one  method  namely,  the

 rhythm  or  safe  period  method.
 The  Minister  of  Health  (Rajkumari  (e)  It  is  obviously  not  possible  to

 Amrit  Kaur):  (a)  May,  1952.  assess  results  before  the  end  of  1954.
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 PARLIAMENTARY  DEBATES

 *(Part  II—Proceedings  other  than  Questions  and  Answers)

 OFFICIAL  REPORT

 sit

 HOUSE  OF  THE  PEOPLE

 Friday,  lst  May,  953

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 (Mr.  Deruty-SpeakER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-15  aM.

 MESSAGE  FROM  THE  COUNCIL  OF
 STATES

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  the  Council  of  States:

 “In  accordance  with  the  pro-
 visions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Council  of  States,  I  am
 directed  to  inform  the  House  of
 the  People  that  the  Council  of
 States,  at  its  sitting  held  on  the
 29th  April,  1958,  agreed  without
 any  amendment  to  the  following
 Bills,  which  were  passed  by  the
 House  of  the  People  at  its  sitting
 held  on  the  25th  April,  ‘1953,

 (l)  The  Cinematograph  (Amend-
 ment)  Bill,  ‘1952.

 (2)  The  Indian  Lighthouse
 (Amendment)  Bill,  1952.”

 MOTION  FOR  ADJOURNMENT

 Shri  हु.  हू,  Basu  (Diamond  Harbour):
 What  about  the  adjournment  motion?

 Mr.  Deputy-Speaker:  I  sent  word
 that  I  am  not  giving  consent.  If  an
 adjournment  motion  is  tabled,  the
 Speaker  must  give  his  consent.  If  he
 does  not  give  consent,  it  cannot  be
 raised  here.  As  I  said  the  other  day,
 if  the  hon.  Member  still  feels  that  con-
 sent  ought  to  be  given,  I  have  no
 objection  to  his  seeing  me,  and  I  thall
 bring  it  up  the  next  day.

 m8  P.S.D.
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 Shri  हू,  हू,  Basu:  What  I  am  suggest-

 ing  is  that  this  decision  should  not  be
 final.

 Mr.  Deputy-Speaker:  For  the  time
 being  it  is  final  until  it  is  set  aside  or
 revoked  or  withdrawn.

 Shri  C.  D.  Pande  (Naini  Fal  Distt.
 cum  Almora  Distt—South  West  cum
 Bareilly  Distt—North):  I  wanted  to
 ask  a  question  before  the  House  pro-
 ceeds  with  the  next  business.

 Mr,  Deputy-Speaker:  No  question
 now.  Unless  something  is  on  the
 Order  Paper,  I  will  not  like  the  pro-
 ceedings  to  be  interrupted.

 PAPER  LAID  ON  THE  TABLE
 NOTIFICATION  AMENDING  COAL  MINES

 Rescur  RuLEs
 ७  Deputy  Minister  of  Labour

 (  ak  Abid  Ali):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Ministry  of  Labour
 Notification  No.  M-(7)5l,  dated  the
 3lst  December,  1952,  making  certain
 amendment  to  the  Coal  Mines  Rescue
 Rules,  1939,  under  sub-section  (7)  of
 section  59  of  the  Mines  Act,  ‘1952.
 [Placed  in  Library.  See  No.  S-40/53.]

 Shri  N,  P.  Damodaran  (Tellicherry):
 May  I  know  if  another  Minister  can
 act  on  behalf  of  Mr.  Giri?

 Mr,  Deputy-Speaker:  On  behalf  of
 Mr.  Giri,  another  Minister  may  do  so.
 Hon.  Members  must  read  the  Rules
 every  day.

 Mr.  Deputy-Speaker:  General  Dis-
 cussion  on  the  PEPSU  Budget.

 Some  Hon.  Members:  What  about
 Mr.  Bhargava's  motion?

 Mr,  Deputy-Speaker:  The  hon.
 Minister  is  not  here.

 tt  sey  राय  शास्त्री  (जिला  आजम-

 गढ़--  पूर्व  '  जिला  बलिया--पश्चिम)  :

 उपाध्यक्ष  महोदय,  कल  पंडित  ठाकर  स

 भार्गव  ने  एक  प्रश्न  उठाया  था
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 Mr,  Deputy-Speaker:  I  shall  take  it
 up  later.  Mr.  Bhargava  is  not  here.
 The  hon.  Minister  said  he  Is  engaged
 in  the  other  House.  Therefore,  I  will
 take  it  up  later.

 Shri  B.  Ss.  Murthy  (Eluru):  May  I
 know,  Sir,  when  it  will  be  taken  up?

 Mr,  Deputy-Speaker:  As  soon  as  this
 important  work  is  oyer.  Now,  General
 Discussion  will  start  regarding  the
 PEPSU  Budget.

 Shrimati  Sucheta  Kripalani  (New
 Delhi):  Before  you  start,  we  would  like
 to  know  when  you  are  likely  to  take
 up  Mr.  Bhargava’s  motion.

 Mr,  Deputy-Speaker:  At  the  end  of
 the  day.

 Dr.  5.  P.  Mookerjee  (Calcutta  South-
 East):  May  be  tomorrow  morning.
 after  Question  Hour.

 Mr,  Deputy-Speaker:  I  will  say  some
 time  later.

 PEPS.U,  BUDGET—GENERAL  DIS-
 CUSSION

 Mr.  Deputy-Speaker:  Now,  the
 General  Discussion  will  take  place  on
 the  PEPSU  Budget.  Hon.  Members
 are  aware  that  fifteen  minutes  is  the
 time  allotted  normally  to  every  hon.
 Member  except  possibly  the  leaders  of
 groups  who  may  be  given  five  minutes
 more  if  they  want  to  intervene,  or
 other  spokesmen  on  behalf  of  their
 groups.  I  will  allow  first  persons  com-
 ing  mn  PEPSU  to  speak.

 Shri  Bansal  (Jhajjar-Rewari):  7
 come  from  an  area  which  is  on  the
 border  of  PEPSU,  Sir.  (Interruption).

 Mr.  Deputy-Speaker:  I  find  this  kind
 of  difficulty  arising  every  time  so  far
 as  the  Chair  is  concerned.  I  wish  hon.
 Members  also  have  the  same  ex-
 perience.  Those  hon.  Members  who
 are  intimately  connected  with  a  parti-
 cular  subject  do  not  get  up.  They  wait
 till  opportunities  are  given  to  the
 ethers,  and  at  the  last  moment  they
 say  that  they  come  from  PEPSU.  What
 is  it  I  can  do  in  such  circumstances?
 I  afm  placed  in  a  very  embarrassing
 position  from  time  to  time,  and  there-
 fore,  unless  hon.  Members  who  come
 from  that  area  and  who  are  interested
 in  the  subject,  start  first,  I  will  not
 give  them  opportunity  later  on,  and
 there  is  no  good  quarrelling  with  me
 that  I  am  calling  others.  Of  course,
 every  .  Member  of  Parliament  is
 interested,  but  Members  coming  from
 PEPSU  are  naturally  more  interested.
 Therefore,  hon.  Members  from  PEPSU
 may  start,  and  they  need  not  wait  till
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 others  have  spoken.  They  will  be
 given  fifteen  minutes  each.

 Shri  Chinaria:  And  he  can  speak  ‘in
 English  for  the  benefit  of  others.

 ae
 Bansa!;  On  a  point  of  order,

 r,  .

 Hon,  Members:  No  point  of  order.

 श्री  खि ना रिया  (महेन्द्रगढ़)  :  उपाध्यक्ष

 महोदय,  में श्राप  का  कृतज्ञ  हूं  कि  मुझे  सब  से

 पहले  इस  मौके'  पर  भ्र वसर  दिया  |

 पेप्सू  बी०  क्लास  स्टेट  है  और  उसका

 बजट  राज  डिस्कस  किया  जा  रहा  है।  भरांकड़ों

 से  और  हिसाब-किताब  से  तो  में  हमेशा  घबराता

 रहा  हूं  लेकिन  यह  केवल  आंकड़े  नहीं  बल्कि

 पैसा  है  शौर  लाखों  श्रीमतियों  के  खून  पसीने

 की  कमाई  का  पैसा  है  कौर  उस  की  मेरे  ऊपर

 कुछ  ज़िम्मेदारी  है।  मेरे  ऊपर  उन  लाखों

 भ्रांतियों  की  ज़िम्मेदारी  है  जिनका  पैसा  खर्चे

 हो  रहा  है।  इसलिए  इस  के  अन्दर  पड़ने  में

 घबराते  हुए  भी  मुझे  इस  को  स्टडी  करना

 पड़ा  कौर  मुझे  इस  के  लिये  कुछ  कहना  भी  है।
 लेकिन  कुछ  कहने  से  पहले  में  मंत्री  महोदय
 को  बधाई  देता  हूं  कि  जहां  तक  भ्रांकड़ों  का

 ताल्लुक  है  वहां  तक  सब  ठीक  है  कौर  जब

 झांकने  करा  गये  हैं  तो  पैसा  भी  वह  देंगे  ही  t

 लेकिन  कई  बातें  कौर  हूँ  जिन  की  बाबत  मुझे

 कहना  है  जो  कि  इस  तमाम  बात  में  रुकावटें

 होंगी  ।

 पैप्सू  एक  छोटी  सी  रियासत  है  जिस  की

 ३५  लाख  आबादी  है  और  दस  हजार  मुरब्बा
 मील  जिस  का  क्षेत्रफल  है,  ६४  लाख  एकड़
 ज़मीन  है।  खैर,  में  इस  बात  में  नहीं  जाना

 चाहता  कि  यह  ठीक  है  या  गलत  I  are

 तो  बजट  पर  ही  बातचीत  करनी  है  ।  इस  की

 झामदनी  सन्‌  EYRAMRR  में  कोई  साढ़े  चार

 करोड़  के  लगभग  थी,  यह  एस्टीमेट  था,  लेकिन

 ऐक्चुअल  श्यामबती  ६  करोड़  हो  गई  ।  सन्‌
 PERIZ  में  पांच  करोड़  का  एस्टीमेट

 '
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 था  कौर  प्रा मदनी  सवा  ६  करोड़  तक  हो  गई,
 कौर  इस  साल  ६  करोड़  ३४  लाख  का  अन्दाजा

 है घौर  घाटे  का  बजट  है।  ६८  लाख  का  घाटा

 दिखाया  है।  लेकिन  में  समझता  हूं  कि  पिछले
 सालों  को  देखते  हुए  इस  साल  भी  इतनी  बढ़ोतरी

 हो  जायगी  कि  घाटा  नहीं  रहेगा  |  खैर,  अगर

 'घाटा  भी  रहे  तो  में  तो  एक  किसान  के  घर  में

 पैदा  हुआ  हूं  जिस  के  बागे  हमेशा  घाटा  चलता

 'है।  इसलिए  मेरे  बड़े  घर  पैप्सू  में  भी  घाटा
 चले  तो  कोई  परवाह  नहीं  t  देखना  तो  यह  है  कि

 लोगों  का  काम  ठीक  से  चलता  है  या  नहीं  ।

 अब  इस  में  भी  मुझे  तसल्‍ली  है।  जहां  तक  बजट

 पका  ताल्‍लुक  है  सोशल  सर्विसेज  के  लिए

 इस  सात  करोड़  में  से  १.७२  करोड़,  यानी

 बौने  दो  करोड़  के  करीब  रखा  गया  है  t

 दूसरी  तरफ़  एक  शौर  भी  सन्तोष  की

 जात  है  कि  डेवलपमेंट  सरविसेज  के  लिए,

 एग्रीकल्चर,  इंडस्ट्री,  इन  सब  बातों  के  लिए
 भी  सता  दो  करोड़  रुपये  रखे  गये हैं।  लेकिन

 इस  में  एक  चीज़  है  कि  जितनी  रक़म  इन
 दोनों  पर  मिल  कर  बनती  है  उतनी  ही  सिक्कों-

 प्रिटी  सर्विसेज  कौर  एडमिनिस्ट्रेशन  पर  भी

 लगा  दी  गई  है।  हम  लोग  यह  उम्मीद  करते

 थे  कि  1 1-  रियासतें  मिली  हें  तो  उस  से  कोई  .
 स  कोई  सरवितेज्ञ  म,  एडमिनिस्ट्रेशन  में  बचत

 होगी।  लेकिन  बजाय  बचत  के  वह  सारे  आदमी

 आर  सारा  अमला  इंटीप्रेट  हो  गया  और  उस  के

 बाद  भी  कितने  ही  आदमी  घुसेड़  दिये  गये  |

 आज  बजाय  इस  के  कि  एडमिनिस्ट्रेशन  का

 खर्च  कुछ  कम  होता,  यूनियन  बना  देने  से  खर्च

 बढ़ा  है।  तो  जहां  एक  तरफ़  सन्तोष  है  कि

 डेवलेपमेंट  के  लिये  और  दूसरी  यूटीलिटी  रवि-

 सेज़  के  लिए  काफ़ी  रक़म  रखी  गई  है  वहां  एड-

 मि निस् ट्रेशन  का  इतना  अधिक  खर्च  है  कि  उस  में

 काफ़ी  कमी  की  गुंजायश  है  ।

 आमदनी  को  देखते  हुए  एक  बात  खास

 तौर  से  दिखाई  देती  है।  पैप्सू  बजट  में  और
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 पैप्सू  स्टेट  में  ४०  फी  सदी  हिस्सा  भ्रमणकारी

 से  आता  है  कौर  ३०  फी  सदी  शराब से  कराता  है  t

 जब  कि  हिन्दुस्तान  में  चारों  तरफ़  झा बकारि

 कौर  शराब  की  कमी  की  गई,  प्रोहिबिशन  के

 ज़रिये  और  पाबन्दी  लगा  कर,  तब  उन्हीं
 दिनों  पैप्सू  के  अन्दर  शराब  खुले  झाम  बिकती

 है  और  उस  ने  भ्र पनी  आमदनी  ८७  फी  सदी

 शराब  में  बढ़ाई  है।  जब  ऐसी  हालत  हो  तो

 में  नहीं  समझता  कि  क्या  हाल  होगा  V  “जैसा

 खाये  अन्न,  वैसा  हो  जाय  मन”,  तो  जो  शराब

 से  पलेंगे  वह  कैसे  बरच्छा  काम  करेंगे।  इसी

 तरह  से  पैप्सू  में  जहां  एक  तरफ़  से  उस  के

 घर  पर  अकाली  साम्प्रदायिक  विष  की  बेल

 छाई  हुई  हो  कौर  जिस  को  रजवाड़ा शाही  का

 सहारा  दिया  गया  हो  कौर  जिस  की  प्रतीक

 से  कौर  शराब  से  सिंचाई  होती  हो,  वह  बेल

 जहर  नहीं  उगलेगी,  जहर  का  फल  नहीं  उस  पर

 लगेगा  तो  इस  से  और  ज्यादा  अच्छी  क्‍या

 उम्मीद  की  जा  सकती  है।  गोया  पेड़  बबूल  के

 तो  शाम  कहां  से  खाय”,  यह  चीज़  पैप्सू  पर

 बिल्कुल  ठीक  साबित  होती  है  |

 एक  माननीय  सदस्य:  महाराजा
 फरीदकोट  |

 शी  सितारिया  :  हां,  महाराजा  फरीद-
 कोट  भी  बहुत  भ्रच्छे  हें,  जैसे  पहले  होते  थे

 महाराजा  पटियाला  वैसे  ही  वे  भी  एक  ही  थैली
 के  चट्टे-बट्टे  है  उमी  थैली  के  महाराजा  फरीद-

 कोट  भी  हैं।  भ्रमर  महाराजा  पटियाल।  से  भी

 हम  लड़ते  रहे  दें  तो  महाराजा  फरीदकोट  से

 भी  लड़ते  रहेंगे  ।  कौर  हमें  तो  भ्रफतोस  होता

 है  कि  राजप्रमुख  को  इस  के  बीच  में  क्‍यों  लाया

 जाता  है।  में  नहीं  कहना  चाहता  |  कभी  बाप

 ने  यह  मामला  छेड़  दिया  तो  में  आप  से  कहूँ
 कि  हम  किसी  भी  राजप्रमुथ  के  खिलाफ़

 नहीं  हे  ।  व्यक्तिगत  रूप  से  उन  के  खिलाफ़

 नहीं  हैं।  में  तो  यहां  तक  कहने  के  लिये  तैयार

 हैं  कि  हमारे  नेतायों  पर  में  खुदगरजी  का

 इल्जाम  लगा  दूं  तो  वह  बेजा  नहीं  होगा,
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 [aft  चिनारिया]

 क्योंकि  उन्होंने  अपने  दुश्मन  को  हिन्दुस्तान  से

 निकाल  दिया,  इम्पीरियलिज्म  को  हिन्दुस्तान
 से  बाहर  निकाल  दिया,  तब  जा  कर  चैन

 लिया।  लेकिन  हमारे  यहां  जो  फ्यूडल  सिस्टम

 था,  उस  को  हम  अपनी  स्टेट्स  में  कैसे  बरदाश्त

 करें  ।

 श्री  लगू  राय  शास्त्री  (ज़िला  आजम-

 गढ़--पूर्व  व  ज़िला  बलिया--पश्चिम)  :  वह
 भी  निकाले  जावेंगे  ।

 श्री  चिना रिया  :  इसलिए  हर  “बी”  पार्ट

 स्टेट  के  आदमी  के  दिल  में  ज़रूर  यह  विचार

 होता  है  कि  जब  तक  उन  के  यहां  से,  पार्ट

 शबी  स्टेट्स  से  रजवाड़ाणाही  खत्म  नहीं  होती,
 लब  तक  उन  के  यहां  से  वह  फ्यूडल  सिस्टम

 ख़त्म  नहीं  होता  जिस  तरह  से  कि  इस  मुल्क  से

 इम्पीरियलिज्म  खत्म  हुस्ना,  तब  तक  भाप

 लाखों  करोड़ों  स्वयं  खर्च  करिये,  कितना  ही
 अच्छा  बजट  बनाइये,  हालत  ठीक  नहीं  होगी,

 नहीं  होगी  भौर  बिल्कुल  नहीं  होगी  ।  यह
 हयात  सिर्फ  मेरा  ही  नहीं  है  बल्कि  'बी'  क्लास

 स्टेट  के  हर  एक  बच्चे  बच्चे  का  है।  कोई  उस

 को  उगल  देता  है  भौर  कोई  चुपका  बैठा  है  ।

 लेकिन  हर  एक  के  दिल  के  इन्दर  यही  ख्याल

 है  कौर  दिल  में  जो  चीज़  जोर  करती  है  उस

 का  प्रसर  होता  ही  है,  राज  नहीं  तो  कल,
 कल  नहीं  तो  परसों,  लेकिन  बहरहाल  भाप  को

 यह  मानना  ही  पड़ेगा  |

 बजट  के  बरच्छा  होते  हुए  कौर  रुपया  बहुत
 लगाते  हुए  भी  हमें  कई  शंकायें  हें  कि  यह  ठीक

 'जगह  रुपया  पहुंचेगा  या  नहीं  भौर  ठीक  से

 काम  होगा  या  नहीं  |  प्रव्वल,तो  इस  को  इटली-

 मेंट  करने  वाली  सर्विसेज  हें।  सरविसेज

 के  भगंदर  कई  एक  खामियां  हें  जो  कि  रुपया

 लगाने  में  बाधा  डालती  हूँ  कौर  पया  लगाने

 में  पूरा  फायदा  भी  नहीं  पहुंचने  देतीं।  प्रज्वल

 तो  वहां  सरविसेज  के  इन्दर  करप्शन  है  d
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 शायद  वह  सारे  हिन्दुस्तान  में  होगा,  लेकिन

 इस  वक्‍त  तो  मुझे  झपने  घर  की  देखनी  है  भौर

 में  समझता  हूं  कि  शायद  नज़दीक  से  ज्यादा

 दिखाई  देती  हो,  लेकिन  जितना  करप्शन

 पैप्सू  के  प्रकार  है,  उतना  शायद  और  किसी

 स्टेट  में  न  हो  ।  हालत  यहां  तक  है  कि  कागज

 एक  दफ्तर  से  दूसरे  दफ्तर  ले  जाने  के  लियें

 पैसे  खर्च  करने  पड़ते  हें  । एक  कलक  से  दूसरे
 क्लर्क  तक  और  दूसरे  कल  से  तीसरे  क्लर्क

 छह  पैसे  खर्च  करने  पड़ेंगे  ।  भ्रगर  श्राप  पैसे

 खर्च  नहीं  करेंगे  तो  भ्रामक  काम  नहीं  बनेगा  +

 हालत  यहां  तक  है  कि  काग़ज़  जाने  ही  नहीं
 पाता  श्र  ऐसी  नजीरें  मौजूद  हें  कि  पैसा  ड्राप

 नहीं  देते  तो  काग़ज़  भ्रामक  सामने  ही  फाड़
 कर  फेंक  दिया  जाता  है  ।  तो  जहां  यह  हालत
 हो  वहां  काम  कैसे  हो  सकता  है  ।  खाली

 रूपया  खर्च  कर  के  ही  प्रा समान  में  नहीं  पहुंच
 लाते ।  इसलिये  श्राप  पहले  सरविसेज  को

 ठीक  करना  होगा  ।

 दूसरी  बात  यह  है  कि  सर्विसेज  म  इन-

 शेफीदियेंसी  है।  उन  को  मुल्क  का  इतना  रियाल
 नहीं  है  जितना  कि  तनख्वाह  का  ख्याल  ह
 ध्रौर  तनख्वाह  से  भी  ज्यादा  ख़्याल  रिश्वत
 का  है।  फिर  बहू  कैसे  काम  कर  सकते  हैं  कौर

 शेफीशियेंट  रह  सकते  हैं।  एक  बात  कौर  भी  है  ४

 साम्प्रदायिकता  वैसे  तो  सर्विसेज  में  सब  जगह
 है,  चाहे  वह  हिन्दू  साम्प्रदायिकता  हो  या  किसी
 दाल  की  हो,  लेकिन  पैप्सू  के  प्रकार  साम्प्र-

 दायिकता  सब  से  ज्यादा  है।  शौर  रजवाड़ेशाही
 ने  भ्र पने  को  क़ायम  रखने  के  लिए  उस  को

 झौर  बढ़ावा  दिया  और  प्र पने  प्राप्ति  उन्होंने:
 रखे,  अपने  लड़के  रखे,  अपने  बच्चे  रखे  कौर

 इस  में  हालत  यहां  तक  है  कि  वहां  साइबर-
 दायिकता  ही  नहीं  है  बल्कि  टैरीटोरियलिज्म

 भी  है।  झूठ  रियासतें  थीं,  सब  से  बड़ी  उन
 में  पटियाला  थी।  जब  इंटीग्रेशन  होने  लगा
 हो  पटियाला  को  सब  से  अच्छा  दरजा  द्धि
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 गया  हर  एक  जगह  पटियाला  के  आदमी

 को  प्रिफर  किया  गया  ।  इस  में  में  यह  नहीं

 कहता  कि  सिक्ख  को  प्रिफ़र  किया  बल्कि  उस

 'दास  को  प्रिफर  किया  जो  कि  उस  फ्यूडल
 सिस्टम  को  ज़्यादा  ताकत  पहुंचा  सके  ।

 इसलिये  तमाम  की  तमाम  सर्विसेज  में  ऐसे
 आ्रादमी  भरे  पड़े  हे  जिन  में  शुरू  से  आखिर

 तक  साम्प्रदायिकता  भरी  हुई  है  ।

 ७  इसलिए  में  कहता  हूं  कि  यह  रुपया

 ठीक  तरह  से  खर्च  नहीं  होगा  t  भ्र भी  में  एक
 पम साल  देता  हूं  ।  लाखों  रुपये  एग्रीकल्चर  के

 बलिए  सबसिडी  के  लिए  दिये  गये  श्राप  उन  के

 'झांकने  देखें  कि  किस  जगह  भर  किस  किस  को

 (दिये  गये  ।  वह  इलाक़ा  जिस  को  हमेशा  के  लिए
 कोलोनी  समझा  गया,  वहां  एक  पैसा  भी  नहीं
 “दिया  गया  ।  उस  को  हिन्दी  एरिया  कहिये  या

 हिन्दू  एरिया  कहिये  ।  में  नहीं  चाहता  कि  इस

 मामले  में  में  पड़ें,।  लेकिन  श्राप  फिगर्स  देखिये

 कि  सबसिडी  के  तरीके  से  और  तौर  भी  जितनी

 'तरह  की  चीज़ें  हे  उन  में  से  कितनी  रकम

 .हिन्दी  एरिया  को  दी  गई  और  कितनी  पंजाबी

 -एरिया  को  दी  गई  a  इसीलिए  तो  हिन्दी

 एरिया  चाहता  है  कि  पैप्सू  से  वह  अलग  हो
 जाय  ।  इतना  ही  नहीं,  म  कितनी  ही  मिसालें

 शौर  बता  सकता  हूं  ।  एक  कुएं  के  लिए  पौने

 नौ  सौ  रुपये  की  सबसिडी  दी  जाती  है  लेकिन

 मेरे  इलाक़े  में  पानी  बहुत  गहरा  है।  एक  कुएं
 नके  लिए  वहां  पांच  हजार  रुपये  खर्च  होते  हे  t

 सो  वहां  तो  यह  सबसिडी  दी  नहीं  जाती  कौर

 “जिस  एरिया  में  नौ  सौ  या  एक  हजार  रुपये  में

 कुरां  बन  जाता  है  उस  एरिया  में  यह  पौने  नौ  सौ

 रुपये  की  सबसिडी  दी  जाती  है  a  जहां

 कहतसाली  है,  जहां  पीने  तक  के  लिए  पानी

 नहीं,  वहां  यह  सबसिडी  नहीं  दी  जाती  है  ।

 फिर  इस  सबसिडी  की:  हालत  कया  है  कि,२५  से

 ‘Yo  रुपये  तक  तो  पटवारी  को  देने  पड़ते  हैं,
 कोई  नकदी  वगेरह  बनाने  के  लिए,  फिर

 -प्री कल्चर  के  सब  इंस्पैक्टर  के  पास  पहुंचा
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 पर  २५/५०  रुपये  देने  पड़ते  हैं।  कौर  शायद

 इंस्पैक्टर  साहब  १००/२००  रुपये  मांगे  |

 एग्रीकल्चर  के  डाइरेक्टर  तो  बड़े  भ्रफसर  है,
 उन  की  नहीं  कहता,  मगर  वहां  तक  पहुंचने  में

 शायद  ही  कोई  ऐसा  हो  कि  जिस  को  तीन

 चार  सौ  रुपये  तक  न  खर्च  करने  पड़ें  अर

 तब  जा  कर  उसके  चार  सौ  पांच  सौ  रुपये  पल्ले

 पड़ते  हैं।  तो  यह  तो  उस  वाली  बात  हुई  कि

 पहले  जूती  का  इनाम  मांगे  कौर  फिर  उन  में

 पांव  दे।  तो  इसलिए  हालत  यह  है  कि  जिन्होंने

 कुएं  कतई  नहीं  लगवाये  वह  सबसिडी  लेते  हैं,
 क्योंकि  दो  सौ  तीन  सौ  वही  दे  सकते  हैं  जिन  को

 कुछ  हम  नहीं  करता  है।  वरना  जिन  को

 बाक़ी  में  खर्च  करना  है  वह  इतना  खर्च  कर  के

 ६००  रुपये  यापौने  नोटों  रुपये  ले  कर  क्या
 करें।

 इसी  तरह  से  ट्रैक्टर  के  बारे  में  हालत  है  ।
 पांच  सात  हजार  की  रकम  पाने  के  लिए  वही
 खर्च  कर  सकता  है  जिस  के  पास  इतना  रुपया
 खर्च  करने  को  हो  ।  इसलिए  यह  उन  को  नहीं
 मिलता  जिन  को  वाक़ई  में  ज़रूरत  है  बल्कि
 उन  को  मिलता  है  जिन  के  पास  लाखों  रुपये

 हैं  कौर  जो  पहले  ही  काफ़ी  रुपया  लगा  कर

 ट्रैक्टर  वगैरह  रखे  हुए  हैं  ।  उन्हीं  को  यह
 ट्रैक्टर  के  लिये  मी  रुपया  मिलता  है  इसलिए

 महज़  पैसा  देने  से  ही  काम  नहीं  चल  सकता,
 इसी  से  तरक्की  नहीं  हो सकती  ।  बल्कि  पैसा

 कहां  कौर  कैसे  खर्च  होता  है  इस  को  देखने  से

 झसली  तरक्की  होगी  ।

 कभी  पांच  साला  प्लान  में  भी  भाखरा

 शाम  पर  ३४५  करोड़  रुपया  पैप्सू  की  तरफ़  से
 खर्च  ही  रहा  है,  लाखों  एकड  ज़मीन  उस  से

 सैराब  होगी,  बड़ी  भ्रच्छी  बात  है,  लेकिन
 जिस  इलाक़े  को  पानी  की  ज़रूरत  है,  साठ

 फी  सदी  ज़मीन  पर  पानी  नहीं  जाता  है  कौर

 हिन्दी  एरिया  के  भ्रन्दर  महेखगढ़  डिस्ट्रिक्ट  के
 मस्दर  साठ  फी  सदी  के  बजाय  ce  फी  सदी
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 [श्री  चिनारिया]
 में  पानी  नहीं  जाता  है  वहां  भाखरा  का  पानी

 नहीं  झा ये  गा।

 वहू.  पानी  पटियाला  से  निकलता  हुमा
 जाखल,  सरसा  होते  हुए  हनुमानगढ़  तक  तो

 पहुंच  जाय गा  लेकिन  दादरी  की  तरफ़  नहीं  शझा

 सकता,  जहां  कि  ८४  हज़ार  एकड़  ज़मीन

 सर्वे  हो  चुकी  है।  वहां  की  कमीन  निहायत
 ज़रखेज़  है  कौर  वह  सोना  उगले  झगर  उस

 जगह  भाखरा  का  पानी  पहुंच  जाय।  वहां  तक

 पानी  नहीं  पहुंचता,  इसलिए  कि  पटियाला  में

 रहने  वाले  भ्रांतियों  को उस  इलाके  का  ख्याल

 नहीं,  वह  महज़  उस  को  एक  कोलोनी  समझते

 है  जैसे  कि  अंग्रेज़  हिन्दुस्तान  को  अपनी  कोलोनी
 समझते  थे,  राज  महेन्द्रगढ़  की  हालत  बिल्कुल
 उसी  तरह  है

 Mr.  Deputy-Speaker:  He  has  already
 taken  five  minutes  more.

 aly  चिना रिया  :  श्रीमान्‌,  बाप  मुझे  पांच

 मिनट  का  समय  भ्र ौर  देने  की  कृपा  करें  शौर

 इस  पैप्सू  के  मामले  में  मुझे  इधर  की  पार्टी  का

 लीडर  समझ  लिया  जाय  और  इस  नाते  कुछ
 कौर  भ्र ति रिक्त  समय  दिया  जाय  ।  पैप्सू  के
 पछतावा  दूसरे  मामलों  में  तो लीडर  बनने  वाले

 बहुत  हैं,  इसलिए  थोड़ी  देर  के  लिए  इस  पेप्सू
 के  मामले  में  मुझे  लीडर  समझ  लीजिए।

 Mr.  Deputy-Speaker:  No,  no.

 at  अलग  राय  शास्त्री:  पांच  मिनट

 का  समय  दे  दीजिए,  ताकि  यह  अपनी

 बात  खत्म  कर  सके  |

 उपाध्यक्ष  महोदय  :  बाप  बोलिए,  लेकिन

 जरदी  खत्म  कीजिए

 sit  चिना रिया:  खेर,  कभी  कौर  बहुत
 सी  काम  की  बाते  बतलाने  को  है  भोर  जब  पीब

 मुझे  इजाजत  मिल  गयी  है  तो  में  थोड़ासा
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 उन  की  बाबत  ज़िक्र  करूंगा।  में  भ्रापको

 बतला  रहा  था  कि  भाखरा  का  पानी  उस

 (लाने
 में  जहां  पानी  की  ज़रूरत  थी,  जहां

 . क़तई  पानी  नहीं  है,  कौर  Ce  परसेंट  इलाक़ा

 रेनफैड  है,  उस  जगह  नहीं  जाता,  दूसरी  जगह

 जाता  है।  में  उस  रास्ते को  तो  नहीं  बदल  सकता,

 लेकिन  में  श्राप  को  दूसरे  रास्ते  बतलाता  हूं
 जिस  से  उस  हलाक़  में  जहां  पानी  की  ज़रूरत

 है,  आ  सकता  है,  उस  इलाके  के  इन्दर  नसरीना

 ब्रांच  का  पानी  जहां  लगता  है  उस  जगह
 भाखरा  का  पानी  श्मा  जायेगा।  वह  पानी

 बच  कर  जायेगा  शौर  इलाक़ा  दादरी  के  लिये

 काम  शा  सकता  है।  दूसरे  एक  शर  भी  चीज

 की  जा  सकती  है  कि  जगाघरी  और  कर्नाल  के

 वाटर  लोड  एरिया  में  जो  २२४  ट्यूबवेल
 लगाये  जा  रहे  हैं,  वही  पानी  इलाक़े  दादरी  में

 जाकर  इलाक़े  दादरी  और  महेन्द्रगढ़  एरिया
 को  जो  डेफिसिट  एरिया  है  सेराब  शौर  सेल्फ

 सफिद्धियेन्ट  बना  सकते  हूँ,  लेकिन  झगर  वह
 भी  काफ़ी  न  रहे,  तो  में  एक  दूसरी  चीज़:
 आपके  सामने  रखता  हूं  कि  जगाधरी  कर्नाल

 एरिया  के  साथ  ही  लगता  हुआ  सफीदों  पैप्सू
 का  वाटर  लौग्ड  एरिया  भी  बसा  ही  है  जिस  में

 पानी  ऊपर  शाया  हुआ  है।  उस  जगह  २५,  ३०

 या  ५०  जितने  भी  ट्यूबवेल  लगाये  जायें  कौर

 वह  पानी  नहर  जमना  में  बेस्टेल  जमना  में

 डाला  जा  सकता  है,  इतना  पानी  बढ़ा  कर
 ८४  हज़ार  एकड़  ज़मीन  को  पानी  देना  मुदिका

 नहीं  है,  सिफ  ज़रा  ख्याल  करने  की  ज़रूरत  है।

 यहां  पप्पू  के  सेक्रेटरी  भी  बैठे  हुए हैं।  उनकी

 में  इस  तरफ़  तवज्जह  दिलातां  हूं,  फाइनेंस
 मिनिस्टर  कौर  स्टेट  मिनिस्टर  की  मार्फ़त

 तवज्जह  दिलाना  चाहता  हूं  कि  उस  इलाके
 का  जुयाल  करके  बाप  वहां  पानी  दें।

 इसके  प्र लावा  कम्यूनिटी  प्रोजेक्ट्स  का

 सवाल  बहुत  बड़ा  है  प्रौढ़  इन  की  बाबत

 प्लानिंग  मिनिस्टर  ने  हमेशा  से  यह  पालिसी
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 फोलो  की  कि  जो  पालिसी  गवर्नमेंट  आफ

 इंडिया  फौलो  करती  कराती  थी  कि  जो  पहले  से

 अच्छा  है  उसको  शौर  भ्रच्छा  कर  दो  कौर

 मरते  हुए  को  मरते  दो।  मेरे  सवाल  पर  उन्होंने
 जवाब  दिया  था  कि  कम्युनिटी  प्रोजेक्ट्स  सारे

 के  सारे  ऐसी  जगह  हैँ  जहां  कि  पानी  खूब  है,
 क्योंकि  उन्हें  जल्दी  से  जल्दी  पैदावार  बढ़ाना
 आवश्यक  है।  लेकिन  सच  पूछिए  तो  ज़रूरत

 इन  प्रोजेक्ट्स  की  वहां  है  जहां  पानी  नहीं  है।
 मरते  तो  वह  लोग  हैं,  आपके  पास  प्रदान

 ज्यादा  भी  हो  जाये  तो  वह  खरीदेंगे  कहां  से,
 क्योंकि  उनके  पास  आमदनी  के  कोई  साधन

 तो  है  नहीं।  श्राप  कम्यूनिटी  प्रोजेक्ट्स  ऐसी

 जगह  करें  जहां  पानी  नहीं  है  ताकि  उन  को

 पानी  मयस्सर  हो  सके  जिस  से  वह  भ्र पनी

 पैदावार  कर  सकें  |  उन  जगहों  पर  हर  तीसरे

 साल  कहत  पड़ता  है  और  वहां  कोई  लोगों  के

 पास  उद्योग  धंधा  करने  को  नहीं  है।  उनके

 लिए  नई  २  चीजों  को  करने  के  लिए  कम्यूनिटी

 प्राजेक्टस  चाहिएँ  i.  यह  तमाम  के  तमाम

 कम्यूनिटी  प्रोजेक्ट्स  उन  जगहों  पर  करने

 चाहिएं  जहां  पर  झाबपाधी  नहीं  होती  है  भौर

 जहां  क़हत  ज्यादा  पड़ते  हें  शौर  जहां  खुश्क-
 साली  रहती  है।  लेकिन  होता  इस  के  बिल्कुल
 बरअक्स  है,  एक  भी  जगह  ऐसी  नहीं  जहां  कि

 मुकम्मिल  लुइक  इलाके  में  कोई  कम्यूनिटी
 प्रोजेक्ट  उन्होंने  जारी  किया  हो।  पिछले  दिनों

 इंडियन  कौंसिल  शरीफ़  एग्रीकल्चर  रिसर्च  में

 मेने  एक  रेजोल्यूशन  रक्खा  था  श्र  उसको

 उन्होंने  मेहरबानी  फ़रमा  कर  यूनैनीमस्ली
 पास  भी  कर  दिया।  लेकिन  उस  रेजोल्यूशन
 का  इम्पलीमेंटेशन  में  शब  तक  होता  नहीं
 देख  रहा  हूँ।  शब  भी  में  यह  चाहता  हूं  कि  इस
 सम्बन्ध  में  जितने  कम्युनिटी  प्रोजेक्ट्स  जारी
 करने  हैँ,  वह  मेहरबानी  करके  भ्र केले  महेन्द्रगढ़
 डिस्ट्रिक्ट  में  हो  नहीं,  बल्कि  जितने  हिन्दुस्तान
 के  खू  दक  इलाके  है,  उन  में  इन.को  जारी  किया

 जाय  औैर  उनके  साथ  प्रिफ्रेंशशो  किया  जीते,
 हा  =f
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 तभी  आपका  मामला  हल  होगा,  वरना  यह

 कम्युनिस्ट  भाई  भापकी  तमाम  कमज़ोरियों  को

 देख  रहे  है  कौर  म॑  चाहता  हूं  कि  इन  की  निगाह
 इन  की  तरफ़  न  पड़े  क्‍योंकि  नहीं  तो  उन  के
 पंजे  में  वहां  के  रहने  वाले  फंस  जायें  |  झगर

 आपको  पग्रमनोअमान  क़ायम  करना  है  तो

 तमाम  रुपया  उच्च  जगह  लगाइये  जहां  लोग

 भूखे  मरते  हूँ,  जहां  कमजोरी  कौर  दरिद्रता  है।

 इसके  अलावा  दो,  एक  छोटी  २  बातें

 झ्ौरह......
 Mr.  Deputy-Speaker:  Order,  order.

 श्री  चि मारिया:  दो  मिनट  मेहरबानी
 कर  के  मुझे  और  बोलने  दें।

 Mr.  Deputy-Speaker:  No,  no;  one
 minute  more.

 श्री  चिना रिया  :  सिर्फ़  दो  फ़िकरे  कह  कर

 में  प्रगति  बात  खत्म  कर  दगा  1

 Mr.  Deputy-Speaker:  All  right.

 श्री  सितारिया:  में  एक,  दो  इंडस्ट्रीज
 की  तरफ़  कुछ  आपकी  तवज्जह  दिलाना

 चाहता  हैं  कि  हमारे  यहां  एक  डालमिया

 सीमेंट  फैक्टरी  कौर  एक  शुगर  फैक्टरी  हमारी

 थी,  वह  शुगर  फैक्टरी  यू०  पी०  में.  भेजी

 जा  रही  है।

 दूसरी  तरफ़  डालमिया  सीमेंट  फैक्टरी

 का  एसा  गलत  इन्तज़ाम  चल  रहा  है  कि  पहले
 जो  मैनेजिंग  एजेंसी  थी,  तेरह  साल  में  पांच

 लाख  रुपया  मैनेजिंग  एजेंसीज़  से  कराया,  जब

 इस  में  नफ़ा  नहीं  रहा  तो  तेरह  साल  के  लिए
 पांच  लाख  और  सिर्फ  पांच  साल  के  लिए

 उन्हों ने  ६  लाख  ले  लिया।  २२  लाख  रुपया
 भागने  दूसरी  फर्म्स  को  कज  &  दे  दिया,

 हांलाकि  डिबेंचर,  प्रिफरेंशयल  होर्स  हैं  प्रौढ़

 जो  ज़िम्मेदारियां  है  वह  उस  रुपये  से  दा  कर

 सकते  थे  ।  यही  नहीं,  भ्र पनी  मैनेजिंग  एजेंसी
 पांच  छाल  के  लिए  ख़त्म  कर  के  ६  लाख कूप या
 &  लिया  शौर  डाइरेक्टर  झपने  ही  रक्खे ।

 में  कहता  हूं  कि  इस  तरह  सारी  जंगह  जो  राज
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 [  श्री  चिनारिया  ]

 काम  होता  है,  तो  मेरे  रियाल  में  जितनी  जल्दी

 बाप  नेशनलाइजेशन  ला  सकें,  लायें,  वरना

 कम  से  कम-म॑  ने  जिन  एजेंसी  को  तो  खत्म  कर  दें

 ताकि  यह  दूर  जो  हम  डालमिया  सीमेंट

 फ़क्टरी में  देख  रहे  हे,  उस  लूट  को  रोका  जा  सके

 शौर  इस  के  लिए  मैनेजिंग  एजेंसी  को  ख़त्म

 किया  जाता  चाहिए।

 इस  के  अलावा  हिन्दी  के  मुताल्लिक़

 कुछ  नहीं हो  रहा है  .  .  «

 Mr.  Deputy-Speaker:  Order,  order,
 please.  I  cannot  allow  the  hon.  Mem-
 ber  to  go  on  like  this.  .Sardar  Hukam
 Singh.

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  We  have  had  just  the
 pleasure  of  hearing  our  leader  from
 PEPSU.  I  give  him  that  credit.  He
 has  complained  about  certain  things
 and  discussed  the  Budget  that  was
 here  for  the  first  time.  Certainly,  it
 is  a  misfortune  that  this  Union,  that
 we  have  before  us  for  discussion,
 previously  consisted  of  some  Sikh
 States.  He  has  complained  that  there
 are  Sikh  servants  there.  But  the
 circumstances  have  so  happened  that
 there  were  Sikh  rulers  and  they  could
 not  be  removed  immediately.  It  was
 the  covenant  that  al)  the  officers  and
 servants  who  were  there  previously
 should  be  retained;  that  was  the  pro-
 mise.  If  he  has  that  complaint,  cer-
 tainly,  that  has  to  be  thrown  over-
 board.  Rather  the  pinch  is  on  the
 other  side.  I  express  it.  At  any  rate,
 since  charge  was  taken  over  by  the
 Adviser,  many  officers  have  been  re-
 moved  and  not  one  Hindu  has  been  re-
 moved.  Not  one  servant  appointed  by
 the  Congress  Ministry  when  it  was  in
 charge  was  touched;  but  since  this  re-
 gime  has  come  into  power,  they  have
 singled  out  one  after  the  other  Sikh
 officers  in

 Sia
 isible  posts.  In  Educa-

 tion  and  oWher  departments  also,  aged
 Sikh  masters  have  been  removed  from
 charge  and  charge  has  been  given  to
 some  non-Sikh  lower  qualified  persons.
 Other  instances  are  also  there.  I  did
 not  want  to  go  into  them,  but  this
 point  has  been  touched  upon  by  the
 previous  Speaker.  who  claims  to  be  a
 leade:—and  I  acknowledge  himpto  be
 so.  My_hon.  friend  also  complained
 that  the  Hindi-Speaking  areas  had  been
 neglected  from  the  time  PEPSU  was
 formed.  I  would  remind  him  that
 that  was  so  most  of  the  time  the  Con-
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 gress  remained  in  power  and  it  was
 inspired  by  the  Centre  itself.  But  if
 he  is  complaining  of  the  period  952
 when  the  Ministry  was  in  power,  he
 must  remember  that  out  of  six  Minis-
 ters,  four  Ministers  came  from  Hindi
 speaking  area.  If  he  were  to  look  into
 recruitment  lists,  he  will  find  that  a
 larger  number  of  persons  from  that
 area  were  recruited  in  the  services
 during  that  period,  than  persons  from
 other  areas.  So  his  accusation  is
 groundless  and  contrary  to  facts.  The
 Papers  cap  be  gone  into  very  easily.

 Then  his  complaint  is  that  the
 Bhakra-Nangal  project  does  not  give
 his  terri  the  water  that  he  requires.
 That  ane  be  so.  He  says  that  his  area
 was  surveyed.  Very  good.  If  the  sur-
 veys  reveal  that  his  areas  are  at  a
 higher  level,  our  engineers  cannot
 make  water  go  uphill.  So  that  com-
 plaint  should  be  directed  against  the
 engineers  and,  perhaps,  against  nature
 itself.  So  the  complaint  that  water  is
 not  allowed  to  go  into  his  flelds  is  also
 without  any  real  foundation.

 w  I  come  to  8  review  of  the
 Bu eet  that  is  now  before  us.  This
 White  Paper  which  gives  a  short  sur-
 vey  of  the  things  that  have  happened
 during  the  last  year  in  PEPSU  is  dated
 ‘14th  March,  1953.  The  Adviser  went
 there  on  the  l0th.  Maybe  he  got  it
 printed  within  those  th  days.  But
 I  presume  that  most  vor  the  things
 mentioned  here,  were  perhaps  formu-
 lated  by  tthe  popular  Ministry  that
 was  there.  The  survey  that  is  in-
 corporated  in  this  White  Paper  pre-
 sents  nice  and  interesting  reading.  So
 far  as  the  economic  position  is  con-
 cerned,  we  find  that  this  small  and
 border  State—as  was  observed  by  my
 hon,  friend  the  previous  speaker—has
 made  remarkable  progress.  The  White
 Paper  says  that  the  production  of
 crops  during  1952-53  has  increased  in
 all  respects.  In  regard  to  food  grains
 it  is  said  that  the  figures  compare
 favourably  with  an  export  of  37,000
 tons.  It  is  a

 eal
 State  and  wheat

 to  the  tune  of  59.000  tons  was  supplied
 to  the  neighbouring  state  of  Delhi.  In
 Tegard  to  prices  it  is  said  that  prices
 were  generally  lower  in  ‘1952,  It  is
 said  that  cotton  and  sugar  produced
 Was  much  more  this  year  than  in  the
 Previous  year,  though  there  is  some
 decline  in  prices  that  is  expected  ६0
 affect  adversely  the  cotton  production.
 Our  Government  should  see  to  it  and
 give  proper  care  to  see  that  this  smal!
 tract  does  not  suffer  on  that  account.

 The  Patiala  working  class  cost  of
 living,  the  report  says,  hag  shown  pA
 steady  downward  trend.  It  is  said
 that  it  has  gone  down  hy  30  prints.
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 Though  PEPSU  is  primarily  an  agri-
 cultural  State,  progress  has  beep  made
 in  the  field  of  industrialisation  too.
 Then  again  it  is  said  that  the  pro-
 duction  of  sugar  was  considerably
 higher  in  952  than  in  950-5l.  Pro-
 duction  of  cloth  during  952  was  four
 times  more  than  that  of  95l.  It  will
 be  seen  from  the  above  review  that
 the  year  1952-53  has  witnessed  a
 general  improvement  in  the  economic
 conditions  in  PEPSU.  We  are  glad  to
 find  that  this  White  Paper  admits  tha‘
 during  1952,  when  the  popular  Minis-
 try  was  in  char

 Be
 all  round  economic

 Progress.  was  achieved.

 As  I  started  by  saying  this  is  a
 border  State.  It  has  many  problems.
 As  was  mentioned  by  the  previous
 speaker,  the  Sikhs  are  in  a  majority
 and  must  be  in  a  majority  in  the  ser-
 vices  too.  We  have  to  see  whether  we
 can  recast  the  whole  thing  in  the
 pattern  of  the  other  parts  of  India,
 whether  we  can  rehash  it  and  bring
 about  changes  slowly.  It  was  said  by
 about  a  new  order  or  we  should  bring
 the  hon.  the  Home  Minister  the  othe:
 day  in  the  course  of  the  debates  tha‘
 democracy  is  new  to  India.  Quite  so.
 I  agree  with  him  there.  There  were
 no  elections  in  the  beginning  and.
 therefore,  there  were  no  representa-
 tive  Legislatures.  But  it  cannot  be said  that  because-there  were  no  Legis-
 latures,  the  States  were  badly  run.  I
 an  say  at  least  in  regard  to  two  or
 three  States  (Kapurthala  and  Faridkot)
 that  the  administration  in  them  was
 much  better  than  what  it  is  today
 People  admit  it;  masses  know  it.  Even
 taking  the  Union  of  Patiala  and  East
 Punjab  States,  as  a  whole,  as  I  have
 pointed  out  just  now,  remarkable  pro-
 ress  has  been  made  as  could  be  done
 under  the  circumstances.

 Then  much  has  been  said  about  the
 Jaw  and  order  sition,  Certain  re-
 marks  made  by  my  hon.  friend
 Chinaria  yesterday  were  not  warrant-
 ed  at  all.  He  referred  to  some
 “abduction  cases.  He  saiq  that  cattle
 were  sold  everywhere,  but  human
 beings  were  not  sold.  I  may  tell  him
 that  if  he  were  to  see  and  study  the
 conditions  in  other  States,  perhaps  he
 will  not  find  thin

 gs
 much  better  than

 what  they  are  in  PEPSU.

 An  Hon.  Member:  In  which  State?
 Sardar  Hukam  Singh:  I  may  tell  my

 hon.  friend  of  an  incident  which  occur-
 Ted  in  Agra.  Agra  has  a  population
 of  more  than  three  or  four  lakhs.  My
 ‘cousin’s  son  was  carried  away  from
 the  second  storey  in  the  heart  of  the
 ‘town  and  the  dacoits  wanted  Rs.  40.000.
 My  cousin  took  the  Police  Sub-
 Inspector  with  him.  Rupees  forty
 thousand  worth  of  currency  notes  were
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 signed  by  the  Superintendent  of  Police
 and  the  Sub-Inspector  delivered  those
 notes  to  the  dacoits.  They  have  not
 been  traced  so  far.  We  got  our  boy
 after  paying  them  Rs.  40,000.  That
 was  what  happened  in  the  city  of
 Agra.  I  approached  Pantji  and  the
 Inspector-General  of  Police.  Such  in-
 stances  can  be  cited  in  Saurashtra,
 Rajasthan,  United  Provinces  and  other
 Places  also.  But  if  you  are  goine  tc
 make  one  State  the  target  of  attack
 and  carry  on  this  propaganda,  it  is  a
 different  question.  The  newspapers
 might  make  it.  But  I  say  that  all  this
 is  Manoeuvred  and  engineered.

 But  you  look  to  the  circumstances. I  do  not  mean  to  say  that  there  has
 not  been  any  improvement  since  the
 time  the  Adviser  took  over  charge.  It
 is  but  natural.  If  you  make  one  man in  charge  of  the  State  certainly  there will  be  improvement.  Dissolve  this
 Parliament  and  this  Ministry:  give  the
 administration  over  to  Dr.  Katju. Certainly  a  dictator  will  do  much
 better.  But  would  it  be  a  better
 administration?  Would  you  like  it?

 herever  a  dictator  is  put  in  charge  of
 any  administration,  there  is  bound  to be  improvement.

 Shri  Algu  Rai  Shastri:  |  would  like to  put  you.
 Sardar  Hukam  Singh:  | well  that  I  am  not  destined  ta  bony that  type.

 If  we  were  to  compare  the  state  of affairs  as  it  was  when  the  representa- tive  Government  was  in  power,  with

 I  have  some  figures  with  me  which I  quoted  last  time  also.  In  February, 2982  there  were  41  murders,  in
 February,  953  there  were  2]
 Dacoities:  they  were  ten  in  February, ‘1952;  in  February,  953  they  were  five. Burglaries  were  37  in  February,  1952; there  were  99  in  February,  1953. Robberies:  there  were  35  during February,  ‘1952:  in  February,  933 there  were  only  twelve.

 An  Hon:  Member:  Where  does  the hon.  Memher  get  these  figures  from?
 Sardar  Hukam  Singh:  Fro

 cords.  Government  pe  conte  Point, or  refute  it  by  records.  I  have  given figures.  If  it  is  any  satisfaction  to  the hon.  Member  to  know  wherefrom  I have  got  it,  if  he  means  I  have  stolen  it he  can  proceed  against  me.  But  he



 5529  P.E.P.S.U.  Budget—

 {Sardar  Hukam  Singh]
 must  listen  to  me  and  if  they  have  no
 other  figures,  simply  shouting

 Be from  have  you  got  the  figures?”  wu
 not  do,  that  will  not  take  their  case
 any  further.  Simply  asking  where-
 from  I  have  got  them,  is  that  an
 answer  to  my  allegation  and  the  figures
 I  have  placed  before  the  House?  Gov-
 ernment  is  in  possession  of  the  figures.
 They  have  records.  Let  them  come  out
 if  I  am  telling  anything  wrong.  (Inter-
 ruption).  Now  I  must  proceed,  Sir,
 and  I  would  request  you  to  deduc:  the
 time  of  these  interruptions.

 Mr,  Deputy-Speaker:  ‘There  is  no
 question  of  deducting.  He  aR
 chose  to  answer.  He  gave  an  illustra-
 tion.  It  is  open  to  some  hon.  Members
 now  and  t hen  for  the  purpose  of
 elucidation  to  put  a  question,  not  for
 interrupting.  And  it  is  open  to  the
 hon.  Member  on  his  legs  who  is  in
 possession  of  the  House  to  answer  or
 not  to  answer.  He  may  or  may  not
 give  in.  But  if  he  chooses  to  give  in  I
 am  not  going  to  deduct  that  time.  He
 answered  and  referred  by  way  of
 illustration  to  A

 i
 and  so  on.  All

 that  time  cannot  be  deducted.

 Sardar  Hukam  Singh:  Would  this  be
 deducted,  Sir?

 Mr,  Deputy-Speaker:  Nothing  will  be
 deducted.

 Shri  K.  हू,  Basu  (Diamond  Harbour):
 Let  there  be  a  flexible  extension!

 Sardar  Hukam  Singh:  There  is  an-
 other  thing.  The  time  that  the  Adviser
 has  taken  over  charge—he  is  a  lucky
 man—is  the  harvesting  season.  The
 wheat  is  harvested,  the  kharif  crop  8
 not  sown,  the  fields  are  open,  and
 there  is  no  hiding  place.  Therefore
 during  these  two  or  three  months  the
 incidence  of  crime  is  much  lower  than
 in  other  months,  If  credit  is  to,  be
 taken  for  that,  I  would  advise  the  Gov-
 ernment  to  compare  it  with  the
 corresponding  periods  of  other  years
 and  not  gloat  over  the  fact  that  crime-
 has  gone  down  in  this  period.

 There  is  another  additional  reason.
 The  Adviser  must  have  been  an  hcnest
 man.  He  must  have  given  instructions
 to  the  police  stations  that  they  should
 try  to  reduce  these  crimes  as  much  as
 possible.  But  the  police  officials,  out-
 Heroding  Herod,  whenever  a  case  of
 dacoity  comes  they  enter  it  as  a  case
 of  robbery  or  theft  and  dacoity  is  not
 entered,  because  they  feel  that  they
 will  be  able  to  give  the  impression  that
 they  ‘have  been  able  to  reduce  acts  of
 dacoity.  That  also  is  a  thing  which  lL
 must  ask  Government  to  find  out  and
 enquire  whether  there  has  been  an
 actual  decline  in  crime  or  whether  it

 a

 l  MAY  953  General  Discussion’  553०

 is  manoeuvred  and  engineered,  I  do
 not  say  by  the  Adviser  himself  but  by
 others  who  want  to  show  that  they
 have  done  a  great  lot  in  this  respe-t.
 We  will  be  glad  if  it  is  really  so.  We
 will  be  prepared  to  give  our  co-opera-
 tion  to  the  Adviser.  No  myn  wants
 lawlessness.  No  man  wants  that  there
 should  be  dacoities  or  robberies.
 would  be  the  first  man  to  give  him:
 every  help  if  he  needs,  If  ne  can  co
 on  like  that  and  reduce  crimes,  who-
 would  be  happier  than  ourselves  that
 he  has  done  a  good  job?  But  that  is
 not  so.  Let  us  not  be  complacent.  The
 three  gangs  of  robbers  that.were  there-
 are  still  at  large.  And  I  can  cite  re-
 cent  instances  where  those  dacoities:
 have  been  committed,  where  those
 abductions  have  been  committed,
 people  have  been  carried  away.
 0  aM.

 And  then  an  attempt  has  bsen  made
 to  represent  it  in  a  different  manner.
 A  charge  was  Jaid  that  the  H-use  that
 was  dissolved  only  met  for  ten  days.

 pote
 Minister  of  Finance  (Shri  0,  D.

 hmukh):  I  am  sorry  to  interrupt
 the  hon.  Member,  but  I  would  like  to
 know  the  names  of  the  dacoits  that,  are
 at  large.

 Sardar  Hukam  Singh:  I  will  give-
 you  that.  But  it  is  not  now  wilh  me.
 I  have  got  those  papers  but  ]  car:not
 give  you  offhand.

 Sir,  you  have  said  that  you  would
 not  allow  me  extra  time  for  these
 interruptions.

 The  Minister  of  Home  Affairs  and
 States  (07,  Katju):  May  I  take  it  that
 my  hon,  friend  is  in  contact  with  them?

 Sardar  Hukam  Singh:  Yes,  just  as
 the  Home  Minister  was  when  he  tour-
 ed  round  there  and  people  brought
 those  applications.  Certainly.  and  I
 have  got  some  information  from  the
 Home  Minister  himself.

 Shri  Algu  Rai  Shastri:  He  simply
 wants  notice!

 {Panprr  Tuakur  Das  Buarcava  in  the
 Chair.)

 Sardar  Hukam  Singh:  It  was  said
 that  the  House  was  called  .o  meet
 only  for  a  few  days  and  not  a  particle
 of  legislation  was  done.  Correct  in-
 formation  was  not  given  to  the  Home
 Minister.  In  this  White  Paver  it  is
 said  and  it  is  conceded  that  very  uso-
 ful  and  very  necessary  legislation  was
 passed  during  the  time  that  the
 Assembly  met.  There  was  also  a  re-
 ference  yesterday  that  they  passed
 three  Bills  and  that  they  have  been
 sent  up  to  the  Centre  for  assent.  But
 the  assent  was  not  given.  It  was  de-
 layed  and  then  there  was  some  dis-
 cussion  with  the  Planning  Commission

 4
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 and  others.  Those  very  Bilis  were  de-
 layed  here  in  the  States  Ministry  and
 the  charge  was  brought  agair-t  that
 Ministry  that  they  were  not  abie  to
 pass  the  legislation.  They  had  passed
 it—it  was  admitted—and  they  had

 .sent  the  same  on  for  assent  i.  was
 delayed  here  and  now  this  charge  is
 being  brought  against  them.

 Shri  K.  K.  Basu:  He  has  no  correct
 information,  it  seems.

 Sardar  Hukam  Singh:  With  regard
 to  other  legislation  also,  they  were  fur--
 warded  in  the  very  initial  stage,  be-
 cause  that  was  a  Part  B  Statc,  and
 consultation  was  being  held.  They
 were  to  be  taken  u

 by
 But  before  that

 time  the  Assemb  was  dissolved.
 Therefore  it  was  not  fair  to  charge  the
 Assembly  or  that  representative  Crov-
 ernment  that  it  was  inefficient,  that  it
 could  not  go  on  with  legislation  or  that
 it  would  not  improve  matters.  This
 White  Paper  is  a  correct  record  to
 show  that  things  are  not  just  that  wey.

 A  very  effective  point  was  made  the
 other  day  when  the  Proclamation  was
 discussed  that  people  used  to  cross
 over  to  the  other  side,  that  trere  was
 no  honesty,  that  people  could  ke  won
 over,  that  Members  couid  be  won  over.
 If  it  was  a  fact  it  was  regrettubile,  it
 was  unfortunate.  But  who  were  there,
 who  were  being:  sold  and  were  ready
 for  sale  and  who  coula  be  purchased?
 I  beg  to  submit  that  they  were  only
 Congressmen.  They  were  ready  to
 cross  over,  ready  for  saic  in  the
 market.  Every  effort  was  made  to  win
 them  over.  The  Maharaja  of  Faridkot
 with  a  fleet  of  forty  care  remained
 there  for  fifteen  days.  It  wag  known
 to  the  Congress  bosses  here.  Every
 evening  he  was  flying  to  Delhi  in  a

 plane
 and  bringing  other  persons.

 ery  temptation  was  offered  to  those
 Members  that  they  might  cress  over
 and  come  to  the  Congress  side.  When
 that  could  not  be  effected.  when  no
 Member  could  be  won  cver.  the  Maha-
 raja  of  Faridkot  wanted  ty  distribute
 all  his  purse  in  the  streets  of  Patiala.
 These  things  were  l.nown  to  every
 Congress  leader  here  whom  we  worship
 and  who  knew  it  was  being  done.  Then
 what  was  it  that  broke  the  camel's
 neck,  the  last  straw?  lt  was  the  cross-
 ing  over  of  Takshak,  the  pillar  stone
 of  the  Congress.  When  it  was  beyond
 all  hope  of  repair  and  when  the  Con-
 @ress  found  that  there  was  nu  chance
 at  all  for  it  to  be  rehabilitated  there,
 this  course  was  adopted.  I  leave  it

 share.
 That  is  a  story  which  is  pain-

 I  now  come  again  t?  thir  White
 Paper  and  to  the  improvement  that  has
 been  made.  say  ft  is  certainly  com-
 mendable  in  a  State  like  this  which:is

 l  MAY  953  General  Discussion  §53=

 very  small  in  size,  whi'h  is  inter-
 spersed  by  some  of  the  o-her  States,
 Himachal  Pradesh,  Dethi,  Punjab
 Rajasthan  at  some  plac2:—parts  o
 territories  run  into  each  other  and
 therefore  those  effects,  soci’l  economic
 and  other,  are  felt  there.  nd  really
 it  was  that  disease  of  Purjso  from:
 95l  that  infected  PEPSU  as  well.
 With  that  precedent  we  are  heie  con-
 fronted  with  that  con‘ingency,  and  I
 am  afraid  I  should  warn  the  ad

 ‘hee States  lest  this  disease  sprea  to-
 Himachal  Pradesh  and  other  States  ag
 well.  The  people  of  thise  States  might
 beware  lest  t  overtakes  them  also.
 And  I  found  that  this  small  State  was
 proceeding  at  a  remarcdable  pace,  at  a
 wonderful  speed  and  was  mck:"g  pro-
 gress  iri  every  walk  of  life.  The  eco-.
 nomic  condition  was  much  better  und
 improvement  had  been  mace  जा  all
 fronts  when  suddenly  ths  blow  of:
 hammer  came.

 Again  we  have  been  told,  and  there:
 is  a  very  big

 propaganda
 in  the  Press,.

 that  the  Adviser  has  dene  yeoman  ser-
 vice  and  that  he  has  rraue  the  prepa-
 ration  and  revision  of  rclls  tw»  months
 earlier,  That  is  a  trickery,  I  should
 say.  That  is  not  faiv  to  anybody  cr
 to  the  people  of  PEPSU.  In  the  ordi-
 nary  course,  when  the  retreicntatives
 of  Government  were  there,  every  year,
 the  rolls  were  prepared  and  revised
 and  in  952  they  revised  the  rolls  which.
 were  published  in  January,  1953,  For
 the  next  year  they  are  to  be  published in  January,  1954,  This  January,  954
 is  being  utilised  and  exploited  in  this
 respect.  The  previous  Government
 had  the  target  that  the  rolls  would  be

 repared  and  revised  and  published  by
 anuary,  1954.  To  say  that  we  have-

 brought  it  earlier  by  two  months  I
 shudder  to  think  what  would  be  the
 fate  of  our  country  if  this  is  the
 method  that  is  adopted  for  such  a
 propaganda.

 डा०  तत्यभादी  (करनाल--रक्षित--प्रनु--
 सूचित  जातियां)  :  सभापति  महोदय,  कल  से

 हम  पैप्सू  क ेमामलात  पर  बहस  कर  रहे  हें  प्रौढ़

 पिछले  दिनों  वहां  प्रश्न  कौर  इन्तज़ाम  में  जो

 गड़बड़  रही  मुख्तलिफ़  दोस्तों  ने  उस  पर

 रोशनी  डाली  है।  में  ने  कल  अज  किया  था  कि
 में  चूंकि  इसी  पैप्सू  के  एक  हिस्से  में  रहता  हूं,
 वहां  के  मामलात  से  मुझे  बराहरास्त  ताल्लुक

 है पौर  हम  वहां  पिछले  सालों  में  बहुत  कुछ
 गड़बड़  देखते  रहे हैं  |  ग्रा ज़ादी  के  बौद  जब

 यह  यूनियन  बनी  इस  यूनियन  के  बनने  के  बाद

 वहां  के  पहले  प्रधान  मंत्री  ने यह  बात  कही  कि
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 [  Bro  सत्यवादी  ]

 इस  यूनियन  की  चावल  में  हम  ने  सिख  होम

 बनाया  है।  कौर  इस  बात  को  उन्हों  ने  कई

 जगह  दोहराया,  जिसका  मतलब  था  कि  हम  ने

 अपने  देविका  क़ानून  की  बिना  जिस  सैक् यु-
 लैरी  पर  रखी  है  वहां  लोग  उस  के  बरअक्स

 सोचते  हें  कौर  दूसरे  रास्ते  से  चलना  चाहते

 -हैं।  हम  ने  यहूदियों  का  वतन,  मुसलमानों
 का  वतन  और  ऐसी  कई  बातें  सुनीं  शौर

 देखी  हैं  -  यहूदियों  का जो  वतन  बना,  उस  ने

 मिडिल  ईस्ट  में  जो  गड़बड़  की,  जो  बेचैनी

 -चंदा  की,  उस  पर  मुझे  यहां  बहस  नहीं  करनी

 है।  मुसलमानों  के  नाम  पर,  इस्लाम  के  नाम

 पर,  जो  इस  देश  को  बांट  कर  एक  टुकड़ा  बनाया

 गया,  वहां  की  हालत  हम  रोज़  देखते  हैं  -  ऐसा

 मालूम  होता  है  कि  हिन्दुस्तान  का  यह  टुकड़ा
 इस  किस्म  का  तसव्वुर  पैदा  कर  के  एक  तबाही

 के  रास्ते  की  तरफ़  जाना  चाहता  है।  दरअस्ल

 बुनियादी  ग़लती  यह  है  कि  पैप्सू  में  जब  यह

 समझ  लिया  गया  कि  इस  यूनियन  की  शक्ल  में

 हम  ने  सिक्ख  होम  बनाया  है  तो  इस  से  वहां

 रहने  वालों  के  एक  बहुत  बड़े  तबक़े  के  दिमाग़ों

 में  बदगुमानी  पैदा  होने  लगी  भौर  इस  एक

 बुनियादी  सबब  ने  इस  की  सियासत  का  ऐसा
 'रख  कर  दिया  कि  जो  तबाही  की  तरीके

 जाता  है।  मुझे  तो  यह  डर  है  कि  सियासत

 के  इस  भीतर  ने  सिक्किम  के  रूहानी

 तसव्वुर  को  भी  बहुत  नुक़सान  पहुंचाया  है।

 जहां  तक  में  ने  मुताला  किया  है,  स्वाध्याय

 किया  है,  में  देखता  हूं  कि  वह  सिक्किम,

 “जिस  के  दामन  में  बाबा  फरीद,  भक्त  कबीर

 और  भक्‍त  रविदास  जैसे  महात्माझों  के  लिए

 जगह  थी,  राज  यह  उस  सिक्‍्खिज्ष्म  को

 सियासत  के  दलदल  में  डाल  कर  उस  के  दमन

 को  तंग  करना  चाहते  हैं  भौर  राज  इसी  वजह
 “से  लोग  उस  को  शुबहा  की  नज़र  से  देखने

 लगे हैं  इस  पैप्सू  को  सिक्ख  होम  क़रार

 “देने  बारे  दोस्तों  से  में  यह  कहूंगा  कि  वे सारे
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 भारत  को  सिक्‍ख  होम  क्‍यों  नहीं  समझते  ।

 अगर  हम  उस  के  दूसरे  पहलू  को  देखें  तो  क्यों

 नहीं  उसी  सिक्खिज्ष्म  के  सन्देश  को,  उस  के

 पैग़ाम  को  ले  कर  वे  भारत  के  कोने  कोने  में

 फैलाते  वे  क्‍यों  अपने  श्राप  को  पैप्सू  के  इन
 चार  जिलों  की  हदों  में  महदूद  कर  देना  चाहते

 हैं  1  तो  में  यह  भ्रज्जं  कर  रहा  था  कि  राज  उस

 इलाक़े  में  हर  बात  में  इसी  नज़र  से  देखा  जा

 रहा  है  कौर  हर  मसले  को  इसी  ढंग  से  हल
 करने  की  कोशिका  की  जा  रही  है  जिस  ने  वहां
 के  सारे  के  सारे  निज़ाम  कों  गड़बड़  कर

 दिया  है  1  पिछले  दिनों  तो  हम  ने  यह  देखा  कि

 यह  गड़बड़,  सियासत  की  कशमकश,  इतनी

 गिरावट  में  चली  गई  कि  वहां  ताक़त  हासिल
 करने  के  लिये  लोगों  ने  डाकुओं  का,  राहज़नों
 का  और  खूनियों  का  सहारा  लेना  शुरू  कर  दिया।

 हम  तो  यह  सुनते  रहे  हैं  कि  वहां  के  लीडर,
 किसी  जमानत  के  नाम  लेने  की  ज़रूरत  नहीं  है,
 सभी  लीडरों  के  लिये  यह  कहा  जा  सकता  है,
 कि  वे  इतनी  गिरावट  को  पहुंच  गये  कि  भटिंडा

 कौर  दूसरे  जिलों  में  जो  कुछ  हुआ  वह  श्राप

 सब  को  मालूम  है।  लेकिन  वह  जो  कुछ  हुमा

 बह  डाकिनों  का  किया  हुआ  नहीं  था  t  इन  डाकु्ों
 के  पीछे  जो  सियासी  डाकू  बैठे  हुए  थे  वे  सब  इस

 के  लिये  ज़िम्मेवार  थे  ।

 तो,  बहरहाल,  में  यह  कहना  चाहता  हूं
 कि  पैप्सू  की  सियासत  में  इस  बुनियादी  गलती

 ने  एक  भ्रजीब  गड़बड़  पैदा  कर  दी  ज़ोर  जितनी

 जल्दी  हम  वहां  इन  हालात  को  ठीक  करें
 उतना  ही  हमारे  सिक्‍ख  भाइयों  के  लिये,

 हिन्दु भों  के  लिये  कौर  तमाम  देश  के

 लिये  अच्छा  शौर  मुफ़ीद  होगा।  ब  हम

 वहां  प्रेसीडेंट  का  राज्य  ले  कर  गये  हैं।  रमन
 कौर  इन्तज़ाम  के  मामले  में  कल  में  ने  प्र
 किया  था  कौर  आज  भी  कहता हूं  कि  पिछले
 दो  महीने  के  तजुर्बे से  हमें  यह  महसूस  हो  रहा  है
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 कि  वहां  हालात  ने  बड़ी  तरक्की  की  है,  इसलिये

 कि  जिन  लोगों  के  हाथ  में  कब  बहू  इन्तज़ाम

 झाया है  वे  तंग  ख्यालात  के  असर  से  बाहर

 शोर  ग्रा ज़ाद  हैं  -  तो  में  वहां  की  गड़बड़  के*

 हालात  की  कुछ  बातें  आप  को  बताऊं  जो  कि

 यहां  इस  तरह  से  पैदा  हुईं।  एक  पुरानी
 मसल  महा हुर  है  कि  “करेला  और  नीम  चढ़ा”  1

 कुछ  तो  रियासतों  की  पोल  पहले  ही  मशहूर
 थी।  पटियाला  की  बात  में  ग्रुप  को  बता  रहा
 था  कि  वहां  मुकदमा  की  कैफियत  क्या  थी  ।

 एक  मुकदमे  का  ज़िक्र  कल  में  कर  रहा  था  कि

 २३  साल  हो  जाते  हैं।  ज़रा-सा  ज़मीन  का  टुकड़ा
 जिसका  मालिया  कुल  चार  शाने  बनता  हैं
 उस  को  २३  साल  हो  जाते  हैं।  उस  भ्रसे में

 उस  की  नजूल  की  तहक़ीक़ात  हो  कर  उस  का

 फ़ैसला  नहीं  हो  पाता  है  श्र  वह  पटवारियों,

 कानूनगो  भर  दूसरे  ऐसे  आदमियों  का

 खिलौना  बना  हुमा है  |  इतनी  उस  ज़मीन  की

 कीमत  नहीं  है  जितना  उस  मुक़दमे  के  सिलसिले

 में  उस  ज़मीन  के  ताल्लुक  रखने  वालों  को

 खर्च  कर  देना  पड़ा  शौर  उन  को  परेशानी

 उठानी डी  ।  मुक़दमे  की  बात  छोड़  कर  में

 दूसरी  तरफ़  जाता  हूं  1  में  ने  भाप  से  अज

 किया  कि  में  इसी  पैप्सू  के  एक  इलाक़े  में  रहता

 हूं  ।  यह  वह  इलाक़ा  है  जिस  को  कोहिस्ताँ
 का  जिला  कहते  हें  i  कोहिस्तान  का  इलाक़ा

 यों  कहिए  कि  हमारे  देश  में  हमेशा  से  ही

 पिछड़ा हुआ  रहा  है।  तो  इस  पैप्सू  का  यह

 बह  जिला  है  जिस  के  मुताल्लिक़  यह  आशा  की

 जा  सकती  थी  कि  यह  यूनियन  बन  जाने  के

 बाद,  देश  के  आज़ाद  हो  जाने  के  बाद,  इस

 पिछड़े  हुए  इलाके  की  तरफ़  तवज्जह  की  जा

 सकेगी  |  लेकिन  हम  ने  देखा  कि  पिछले  चार

 पांच  सालों  के  अन्दर  वह  हमारी  तहकीकात

 पूरी  नहीं  हुई,  हमारी  वह  प्राणों  पूरी  नहीं

 हुईं  ।

 बजट  पर  सरसरी  नज़र  डालने  से  मालूम

 होता  है  कि  इन  पहाड़ों  में,  क्‍योंकि  यह  पहाड़ी
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 इलाक़ा  है,  जो  रोज  मर्राह  की  ज़रूरत  हैं  वह

 कम्युनिकेशन  के  ज़राए  से  पूरी  होती  हैं  भर

 इस  की  वहां  बहुत  ही  ज़्यादा  कमी  है।  इस

 पर  जितना  धन  वहां  दिया  जाता  उतना

 ही  यह  इलाका  तरक्‍क़ी  की  तरफ़.

 जल्दी  क़दम  उठाता।  इस  बजट  में  मेरा

 रूमाल  है  कि  कंडाघाट,  चायल,  सड़क  को

 पक्का  करने  के  लिये  रक़म  रखी  गयी  है  शौर

 बाक़ी  किसी  सड़क  पर  कोई  ध्यान  नहीं  दिया

 गया  है।  इस  सड़क  पर  भी  ध्यान  दिया  गया

 तो  शायद  इसलिये  दिया  गया  कि  चायल:

 राजप्रमुख  का  गर्मियों  में  सेंटर  होता  है,  पुराना
 समर  सेंटर  है  1  वहां  पर  उन्हें  ही  रोजाना

 जाना  पड़ता  है,  उन  बड़े  ग्रादमियों  को  जिनकी  -

 वहां,  पर  कोठियां  हैं।  इसलिये  वह  सड़क:
 जो  पहले  ही  अच्छी  हालत  में  थी,  उस  पर

 कौर  रुपये  खर्च  करने  का  इन्तज़ाम  किया  जा.

 रहा  है

 एक  दूसरी  सड़क  है  जो  शिमला  से

 सुबाहु  तक  ब्रिड  रूट  जाता  है  1  उस  का

 एक  टुकड़ा  सुबाहु  से  भागे  जा  कर  मंडप  से

 शुरू  हो  कर  मम लीग  तक  जाता  है  वह  तो.

 ऐसा  रूट  है  कि  वहां  चला  ही  नहीं  जाता  be

 झगर  इस  सड़क  को  जो  शिमले  तक  जाती  है..
 मोटर  के  क़ाबिल  बना  दिया  जाय,  तो  बहुत

 सहूलियत  वहां  के  तमाम  के  तमाम  इलाके  के

 लोगों  को  हो  जाय  ।  जतोग  से  लेकर  ममलीग

 तक  तो  इतना  टुकड़ा  इस  क़ाबिल  है  कि  उस  को

 जारी  कर  के  मोटर  के  क़ाबिल  बनाया  जा

 सकता  है  |  इस  से  सब  से  बड़ा  फ़ायदा  होगा
 उन  ज़मींदारों  को  जो  अपने  छोटे  २  खेतों  में

 सब्जियां  पैदा  करते  है  ग्रोवर  शिमला  ले  जा  कर

 बेच  कर  अपनी  गुज़र  औकात  करते  हैं  -  बह
 लोग  दो,  दो  मत  सब्जी  सिर  पर  रख  कर

 पन्द्रह  २  भ्र ौर  सोलह  २  मील  ले  कर  जाते  हैं  b

 झगर  उस  रास्ते  को  मोटर  के  काबिल  बना

 दिया  जाय  तो  उस  इलाक़े  के  प्राणियों  को

 बड़ा  फ़ायदा  हो  सकता  है।  सेहत  के  एतबार  से



 5537  P.E.P.S.U.  Budget—

 [डा०  सय वादी]
 प्रौढ़  भ्र स्प तालों  के  इन्तज़ाम  के  एतबार  से

 देखिए  तो  सैरी  एक  छोटी-सी  डिस्पेंसरी  है
 मुझे  मालूम  नहीं  वहां  अस्पताल  में  कोई
 डाक्टर  कराया  भी  है  कि  नहीं,  लेकिन  प्रभी
 दो  साल  के  पहले  की  बात  है  कि  वहां  के  इंचार्ज
 एक  कम्पाउंडर  साहब  होते  थे  ।  और  वह

 “कम्पाउंडर  साहब  शराब  के  इतने  भारी  थे  कि
 जब  तक  दाराब  की  दो  तीन  बोतलें  न  पी  लें,

 'तब  तक  वह  डिस्पेंसरी  में  नहीं  जाते  थे  ।

 मुझे  एक  बार  का  वाक़या  याद  है  कि  मेरे  एक
 दोस्त  कम्पाउन्डर  साहब  को  एक  रोज़  को
 देखने  के  लिए  ले  जाने  जाये,  तो  उन्होंने  मुझ  से

 'फ़ीस  पेशगी  ले  ली।  पेशगी  फ़ीस  ले  लेना  कोई
 बुरी  बात  नहीं  थी,  चूंकि  मरीज  तक  पहुंचने  का
 रास्ता  लम्बा  था  शौर  सफ़र  लम्बा  था  इसलिए

 उन्होंने  पांच  बोतलें  शराब  को  अपने  साथ
 रख  लीं  भौर  कुन्हार  तक  पहुंचने  में  जो  पांच-प्रात
 मील  का  रास्ता  तय  करना  पड़ता  है,  उत  दर-

 मियान  में  चार,  पांच  बोतलें  उडेल  गये  चौर

 कुम्हार  पहुंचते-पहुंचते  उन  बेचारों  की  कैफ़ियत
 ऐसी  बन  गयी  कि  मुझे  उनके  लिए  डाक्टर

 बुलाने  की  ज़रूरत  पेश  शाई,  मरीज्ञ  को  देखने
 को  कौन  कहे  !  तो  में  आरोप  को  बतलाता  चाहता

 'था  कि  वहां  पर  लोगों  की  सेहत  का  इन्तजाम

 बिल्कुल  नाकाफ़ी  है  शौर  उस  के  प्रति  ला पर-

 _वाही  बर्ती  गयो  है।  मेडिकल  के  बारे  में  सब  से
 ज्यादा  ज़रूरत  तो  में  समझता  हूं  वह  यह  है  कि

 वहां  पर  गर्भवती  स्त्रियों  के  लिए  मैटरनिटी
 सेंटर्स  का  प्रबन्ध  होना  चाहिए  ।

 वहां  पर  सड़कें  भी  भ्रच्छी  दशा  में  नहीं  हैं
 'सारी  से  कंडाघाट  तक  का  जो  क़रीब  १२,  १३
 मील  का  रास्ता  है  वह  रास्ता  इतना  खराब

 है  कि  उस  रास्ते  मरीज  नहीं  जा  सकते,  कोई

 सड़क  नहीं  है  जिस  से  उन  को  ले  जाया  जा
 सके  ।  इस  के  अलावा  एक  दूसरा  इलाक़ा  है

 'जो  शिमले  के  कैथु  इलाके  से  मिलता  है  कौर
 जिस  को  कैमिली  परगना  कहते  हैं  |  वहां
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 ठीक  मेडिकल  प्रबन्ध  न  होने  के  कारण  बहुत

 सी  गर्भवती  स्त्रियां  गर्भ  की  स्टेज  में  मृत्यु  को

 प्राप्त  हो  जाती  हैं,  क्योंकि  वहां  पर  उन  को

 वक्‍त  पर  मेडिकल  इमदाद  नहीं  मिल  पाती  है।

 वहां  ऐसे  सेंटर  नहीं  हें  जित  में  मरीज़ों  को  ले

 जाया  जा  सके,  शौर  पन्द्रह  मील  का  यह  रास्ता

 तय  करने  में  ही  उन  का  काम  तमाम  हो
 जाता  है।

 तालीम  के  बारे  में  में  ड्राप  को  बतलाऊँ

 कि  वहां  सैरी  में  एक  प्राइमरी  स्कूल  है।  उस

 प्राइमरी  स्कूल  के  लिए  एक  दुकान  किराये  पर

 ले  रक्खी  है।  उस  दुकान  में  बच्चे  बैठे  रहते  हैं  t

 वहां  न  कोई  ठीक  बैठने  का  इन्तजाम  है  भर

 न  ही  फर्नीचर  कोई  ठीकठाक  है।  बाप

 झन्दाज्ा  कर  सकते  हैं  कि  इस  पोजीशन  में

 बच्चों  की  शिक्षा  शौर  पढ़ाई  कैसो  होती  रोगी  !

 उस  इलाके  में  प्राइमरी  स्कूलों  की  और

 आवश्यकता  है।  उस  इलाक़े  में  एक  हाई  स्कूल
 भी है  ममलीग  में  एक  मिडिल  स्कूल  I

 में  चाहता  हूं  कि  जागे  गहराई  में  जा  कर  ध्युकरा
 के  क़रीब  मिडिल  स्कूल  बनाया  जाय  तो  वहां  के

 बच्चों  को  आसानी  हो  जायगी  ।  इसके  अलावा

 गुटों  में  एक  हाई  स्कूल  खोले  जाने  कौ  ज़रूरत

 है  तो  इस  से  वहां  के  लोगों  को  बहुत  ग्रा राम

 हो  जायेगा  ।

 सड़कों  को  बाबत  में  ने  ग्रुप  को  बताया

 कि  शिमला  से  सुबाहु  वालो  सड़क  को

 मोटरेबुल  किया  जाये,  इस  के  अलावा  मंडप

 से  ममलीग  तक  का  रास्ता  बहुत  खराब  है  1

 वक्‍त  तंग  है,  मत  में  हरिजनों  के  बारे  में

 कुछ  कह  कर  बैठ  जाता  हूं  ।  हरिजनों  को  दशा

 पैप्सू  में  बहुत  खराब  है  भ्र ौर  उन  के  साथ  ला पर-

 वाही  और  समितियां  बर्ती  गयो  हैं  शौर  मालूप
 पड़ता  है  कि  पिछले  चुनावों  के  दौरान  में

 हरिजनों  ने  जो  रवैया  वोट  देते  का  अलि ति वार
 किया  था,  उस  की  उन्हें  बड़ी  सज़ा  मिल  रही
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 है  I  फिरकापरस्ती  का  वहां  पर  बोलबाला  है  t

 झोर  ड्राप  को  में  एक  किस्सा  सुनाऊं  जो  कि

 एक  बहुत  ही  अजीबोगरीब  किस्सा  है  ।  तमाम

 भारत  में  महर्षि  बाल्मीकि  का  जन्मदिवस

 असौच  की  पूर्णमासी  को  मनाया  जाता  है  |

 'लेकिन  पैप्सू  न ेतमाम  भारत  में  चल  रही  इस

 चीज़  को  छोड़  कर  प्र पने  यहां  कार्तिक  की

 'पूर्णिमा  को  महर्षि  बाल्मीकि  के  जन्मदिवस

 'के  उपलक्ष्य  में  छुट्टी  कर  दी  है।  अजीब  तमाशा

 "है  -  इस  तरह  की  और  भी  कई  बातें  वहां  पर

 'हो  रही  हैं  1

 पहाड़ी  इलाकों  में  काफ़ी  घास  होती  है
 'जो  काग़ज़  बताने  के  लिए  बाहर  जाती  है।
 उस  इलाके  में  कालका  के  करोड़  कागज़  का

 कारखाना  बनाया  जा  सकता  है  भौर  जी-

 बूटियों  की  रिसर्च  के  लिए  सेंटर्स  बनाये  जा

 'सकते  हैं

 इस  के  अलावा  पहाड़ी  इलाक़े  में  जितना

 स्टाफ़  पुलिस  का  बाहर  से  जाता  है  उन  लोगों

 “का  रहन-सहन  पहाड़  के  रहन-सहन  से  बिल्कुल
 भिन्न  होता  है और  खासकर  पुलिस  वालों

 का  भ्रखलाक़  भी  जैसा  होना  चाहिए  नहों  होता

 है  t  हमारे  पहाड़ी  इलाक़े  में  औरतें  प्रा ज़ादी
 के  साथ  अकेली  घूमती  फिरती  हें  कौर  जंगलों

 से  घास  काट  कर  लाती  हैं|  तो  जो  पटवारी

 और  पुलिस  वाले  इधर  प्लैन्स  के  जाते  हैं
 उन  का  अख़लाक़  काबिले  तारीफ़  नहीं  होता

 इसलिए  यह  बहुत  ज़रूरी  हो  जाता  है  कि

 पहाड़  पर  हम  पुलिस  शौर  माल  के  महकमों
 में  ऐसा  स्टाफ़  रखें  जिनका  भ्रखलाक़  दुरुस्त

 हो  1  टीचर  स्टाफ़  में  भी  पहाड़ी  स्टाफ़  रक्खा
 जाना  चाहिए  कौर  हमें  वहां  पर  ऐसा  स्टाफ़
 रखना  चाहिए  जो,  जंगलों  में  घास  लाती  हुई
 कौर  डंगर  चराती  हुई  हमारी  बहू  बेटियां
 फिरती  हैं,  उन  को  भ्र पनी  ही  मां  बेटी  समझें  |

 बस  में  और  अधिक  न  कह  कर  बजट  प्रपोजल
 को  सपोर्ट  करता  हूं  i
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 Shri  Ranjit  Singh  (Sangrur):  The
 Adviser  an  “utsider,  had  been  sent
 from  Delhi  with  full  powers  to  rule  the
 State.  The  Adviser  does  not  under-
 stand  the  language  and  customs  of  the
 people,  Ali  the  political  parties  and
 all  the  officers  of  the  PEPSU  have  been
 ignored  and  left  out.  Not  a  single  man
 from  PEPSU  had  been  taken  in_  the
 administration,  The  people  of  PEPSU
 think  that  the  Central  Government
 have  treated  them  in  a  most  unjust  and
 unfair  manner.  On  the  l0th  of  March
 the  Adviser  took  over  charge  and  on
 the  l2th  of  March  he  passed  orders...

 Mr.  Chairman:  Order,  order.  I  do
 not  want  to  interfere  with  the  thread
 of  the  arguments  of  the  hon.  Member.
 I  have  found  in  all  the  speeches  that
 have  been  made  that  they  are  of  a
 general  nature  as  if  the  Members  were
 al]  speaking  on  the  general  situation
 before  and  after  the  assumption  by  the
 Central  Government.  I  would  request
 hon.  Members  who  partake  in  the  de-
 bate  in  future  to  kindly  be  specific  in
 their  criticism  and  at  the  same  time
 see  that  their  arguments  relate  to  cer-
 tain  aspects  of  the  Budget.  A  roving
 discussion  like  this  will  not  be  so
 beneficial.

 Shri  Ranjit  Singh:  The  Adviser  took
 charge  on  the  ]0th  March......

 Dr.  N.  8.  Khare:  What  is  this?
 Locusts  are  coming  in  swarms.

 Mr,  Chairman:  The  House  has  to
 proceed  with  the  business.  I  will  re-
 quest  the  hon,  Members  to  see  that
 no  noise  is  made.

 Shri  Ranjit  Singh:  The  Adviser  took
 charge  on  the  l0th.  On  the  l2th.  he
 passed  orders  that  four  officers  should
 Proceed  on  compulsory  leave.  He  has
 made  sweeping  changes  in  the  adminis-
 tration  of  PEPSU.  Within  the  last
 seven  weeks.......

 Mr.  Chairman:  I  am  sorry  to  find
 that  the  noise  is  so  great.  I  would  re-
 quest  the  hon.  Members  to  hear  the
 hon.  Member  who  is  speaking.

 Some  Hon.  Members:  He  must  also
 speak  louder.

 Shri  Ranjit  Singh:  Within  the  last
 seven  weeks  he  has  taken  action
 against  20  officers.  With

 every
 change

 in  the  Government,  if  the  officers  are
 victimised,  degraded  and  discharged,
 without  any  cause  no  Government  in
 the  State  can  be  run  on  sound  lines.
 The  problem  of  PEPSU  cannot  be  solv-
 ed  with  such  methods.  By

 800४६
 ting

 such  methods.  the  problems  of  PEPSU
 may  become  complicated.  This  is  not
 the  first  time  that  action.  against
 officers  has  been  taken.  ‘In  949  when



 5547  P.E.P.S.U.  Budget—

 [Shri  Ranjit  Singh]
 the  Malerkotla  incident  took  place  and
 the  Sub-Inspector  of  Police  was
 murdered  in  broad  daylight  in  the
 bazaar  of  Malerkotla,  four  or  five
 police  officers  were  dismissed  or  sus-
 pended  and  the  Inspector  General  of
 Police  was  asked  to  proceed  on  six
 months’  leave.  Later  on  these  police
 officers  were  acquitted  by  the  High
 Court  and  they  had  to  be  reinstated.
 The  I.G.  of  Police,  after  six  months,
 was  compelled  to  retire.  The  people  of
 PEPSU  look  to  the  Central  Govern- ment  which  is  the  highest  authority  im
 the  country  today,  for  justice  and
 fairplay.  t  me  tell  you  that  the
 Adviser's  rule  in  PEPSU  will  be
 judged  by  the  people  by  his  actions  and
 deeds  and  not  by  his  words,  because
 actions  and  deeds  are  stronger  and
 louder  than  words.  The  people  of
 PEPSU  are  worse  off  than  in  1946,
 The  law  and  order  position  is  not  very
 satisfactory.  People  cannot  travel
 from  one  place  to  another  after  sun-
 set  in  certain  areas.  Highway
 robberies,  bus  hold-ups,  dacoities  and
 murders  have  been  rampant  in  one
 Part  of  the  country  or  the  other.  Taxa-
 tion  during  this  period  has  gone  high
 and  people  have  to  pay  higher  and
 more  taxes  than  before.  There  is  yet
 friction  between  the  two  major  politi-
 cal  parties  and  as  long  as  this  friction
 will  continue  and  the  agrarian  trouble
 is  not  solved  and  PEPSU  does  not  get
 a  stable  Government,  I  think  there  are
 no  hopes  for  the  administration  of
 PEPSU  to  improve  and  if  it  improves,
 it  will  improve  only  for  a  certain
 period.

 PEPSU  is  an  agricultural  State.  More
 than  80  per  cent:  of  the  people  live  on
 land.  The  area  is  dry.  The  land  is
 fertile  and  the  people  are  hardy.  If
 two  crores  of  rupees  are  spent  on  tube-
 wells,  PEPSU  can  supply  foodgrains
 worth  Rs.  two  crores  every  year  to  the
 Government.  The  work  on  the  Bhakra
 Dam  and  canal  works  that  are  already
 under  construction,  should  be  accele-
 rated.  These  works,  when  completed,
 would  bring  prosperity  to  the  State
 and  great  credit  to  the  Govern-
 ment.  In  certain  areas,  the  land
 revenues  are  higher  than  in  others;
 these  land  revenues  should  be
 brought  on  par  with  the  other
 areas.  There  are  more  than  two
 lakh  acres  of  land  lying  fallow  and  un-
 cultivated.  These  lands  should  be  re-
 claimed  and  tubewells  should  be  con-
 structed  so  that  the  lands  could  be
 irrigated.  When  these  lands  are  re-
 claimed,  they  should  be  given  to  the
 Jandiess  labourers.  This  will  increase
 food  production  and  also  the  landless
 People  will  get  land.

 It  is  a  matter  of  great  relief  that
 More  than  one  crore  of  rupees  have
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 been  provided  for  education  in  PEPSU.
 The  people  of  the  urban  areas  are
 getting  all  the  facilities  and  amenities
 of  life.  There  are  schools,  colleges,.
 70808  and  hospitals.  The  people  of
 the  urban  areas  are  often  better  off
 than  the  villagers.  They  can  look
 after  themselves  in  the  matter  of
 education.  The  villagers  are  very
 backward  in  education.  They  deserve
 help  from  the  Government.  Most  of
 the  money  provided  for  education
 should  be  spent  in  opening  more
 primary  schools  in  the  villages.  About
 Rs.  35  lakhs  have  been  provided  for
 medical  facilities.  _  There  are  very
 few  hospitals  in  the  villages.  More
 dispensaries:  should  be  opened  in  the
 villages  and  more  touring  dispensaries
 should  be  provided  for  the  villagers,
 at  least  for  two  months  during  the
 malaria  season.  I  would  like  to  say
 one  or  two  words  about  my  friend  Mr.
 Chinaria  who  said  that  in  PEPSU  there
 is  a  ‘Kaka’  rule.  Well,  I  do  not  agree
 with  my  friend  on  this  point,  because,
 actually,  PEPSU  is  ruled  by  the  Presi-
 dent.  The  Adviser  is  there  to  rule
 the  State.  These  people—Kaka”™
 means  young  boys  of  tender  age—be—
 long  to  the  State.  They  are  born  there.
 They  are  brought  up  there,  and  educat-
 ed  there.  They  are  serving  the  State.
 And

 af  pecber
 enquiries  are  made  about

 these  boys,  the  Government  will  find
 that  they  are  very  honest—90  per  cent.
 of  them  are  very  honest—and  I  think
 they  are  really  an  asset  to  the  State,
 and  I  cannot  understand  what  they
 should  do  and  where  they  should  go  if
 they  cannot  live  in  their  home.

 The  second  thing  is,  he  said  certain
 things  about  lands,  that  lands  were
 given  by  Maharajas  to  certain  people.
 About  lands,  I  would  like  to  say  that
 30  or  40

 years.
 ago,  there  was  not  so

 much  demand  Yor  lands.  Lands  were
 sold  very  cheap.  About  30  or  35  years
 ago,  at  Lyalpur  land  was  sold  at
 Rs.  2,500  per  square,  and  in  Bikaner
 in  1924/25,  lands  were  sold  at  Rs,  2,500
 Per  square.
 (Mr.  Deruty-SPEAKER  in  the  Chair}

 During  those  days,  lands  in  different
 parts  of  the  country  were  given,  at
 many  places,  free  of  charge  to  many
 people.  So  this  charge  of  Mr,  Chinaria
 will  not  stand.  I  may

 say
 that  about

 35  years  ago  the  land  prices  were  so
 low  that  it  is  not  worth  while  putting
 this  blame  on  the  Maharajas.

 I  would  request  the  Government  that
 in  PEPSU  the  Sikhs  should  be  treated
 sympathetically,  generously  and  liberal-
 ly.  I  earnestly  appeal  to  the  Sikhs  that
 their  welfare,  prosperity  and  good  lies
 in  acting  in  co-operation  with  the  Gov-
 ernment,  and  it  is  for  the  Government
 to  win  over  the  Sikhs  by  statesman-
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 ship,  fairplay  and  justice.  Therein  lies
 the  good  of  the  country,  the  good  of

 oe
 Government  and  the  good  of  the
 5.

 LAW_  MINISTER'S  SPEECH  RE:
 SPEAKER'S  CERTIFICATE  ON
 INDIAN  INCOME-TAX  (AMEND-
 MENT)  BILL.
 Pandit  Thakur  Das  Bhargava  (Gur-

 ¥pon)
 :  Sir,  under  the  Constitution,  a

 foney
 Bill  has  been  defined  under

 clause......
 The  Minister  of  Law  and  Minority

 Affairs  (Shri  Biswas):  Before  my
 friend  goes  on,  may  I  make  my  position
 clear?  I  believe,  Sir,  you  have  receiv-
 ed  a  communication  from  the  Chair-
 man  of  the  Council  of  States,  and  he
 must  have  conveyed  not  only  his  own
 statement  but  also  a  copy  of  a  Reso-
 lution  which  was  unanimously  adopt- ed  in  the  cther  House.  By  that  Reso-
 lution,  I  am  directed  not  to  attend  here
 either  in  my  capacity  as  Law  Minister
 or  in  my  capacity  as  Leader  of  the
 ‘Council  in  order  to  answer  a

 wae
 e

 which  my  friend  Mr.  Bhargava  might
 ‘choose  to  bring  against  me  in  respect
 of  certain  remarks  reported  to  have
 been  made  by  me  ip  the  other  House
 the  other  day  in  connection  with  the
 Income-tax  (Amendment)  Bill.  There-
 fore,  if  that  is  the  matter  which  is
 going  to  be  discussed,  and  if  there  is
 to  be  any  charge  brought  against  me,
 I  cannot  be  here.

 Shri  Feroze  Gandhi  (Pratapgarh Distt—West  cum  Rae  Bareli  Distte—
 East):  The  Resolution  passed  in  the
 Upper  House  may  be  read  out.

 Shri  Syed  Ahmed
 etd

 ngabad):
 Has  the  Resolution  of  the  other  House
 been  received  by  you?

 Sree  3४  AS  क्र  GT  ta.
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 [The  Minister  of  Education  .and

 Natural  Resources  and  Scientific  Re-
 Search  (Maulana  Azad):  The  real
 question  before  us  is  to  hear  the  state-

 ment  of
 the  Law  Minister  in  this  re-

 ard.

 शो  पो०  एन>  राजाभोज  (शोलापुर--
 रक्षित--अनूरु चित  जातियां)  :  लेकित
 अपर  हाउस  में  क्‍या  हुआ  हूँ  वह  मालूम
 होना  चाहिए।

 28  P.S.D.
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 Shri  Biswas:  I  may  at  once  state
 here  that  in  the  statement  which  came
 from  the  Chairman  of  the  Council  of
 States  you  will  find......

 Mr.  Deputy-Speaker:  I  have  not  got
 the  Resolution.

 Shri  Biswas:  I  do  not  know.  The
 Resolution  must  have  been  sent
 Possibly,  it  will  follow,

 Mr.  Deputy-Speaker:  I  shall  read  out
 the  message  I  have  received.

 Shri  Biswas:  If  you  read  eut  that
 message,  that  will  make  my  position
 clear,  because  it  was  read  out  to  me
 by  the  Chairman  before  he  read  it  out
 to  the  Council,  and  I  accepted  that
 statement  as  quite  correct.

 Mr.  Deputy-Speaker:  I  understand
 this  is  a  copy  that  was  given  to  the
 Secretary.  Formally  I  have  not  re-
 ceived  a  copy,  but  anyhow,  in  view  of
 the  statement,  I  think  this  is  correct.
 I  shall,  for  the  information  of  the
 House,  read  it  out.

 Shri  Feroze  Gandhi:  On  a  point  of
 order,  Sir.  When  this  communication
 has  not  been  received  by  you,  shall  we
 take  it  as  having  been  received  by  this
 House?

 Several  Hon,  Members:  No,  no.
 Mr.  Deputy-Speaker:  I  understand

 that  it  was  personally  given  by  the
 Chairman  to  the  Secretary.

 Shri  P.  N.  Rajabhoj:  That  is  all
 right.

 Mr,  Deputy-Speaker:  This  is  what  I
 understand  was  read  out  in  the  other
 House  by  the  Chairman.  Now,  when
 once  a  statement  is  made  in  the  other
 House  and  a  copy  has  come  here,  that
 is  sufficient  property  so  far  as  this
 House  also  is  concerned.  Let  us  see
 what  exactly  it  says:

 “A  mere  complaint  is  not  pre-
 cluded  and  does  not  involve  any
 breach  of  privilege  of  a  member
 or  of  the  Council.  I  am  afraid
 that  I  cannot  give  my  consent  to
 this  motion.for  privilege.

 There  seems  to  be  some  mis-
 apprehension  in  regard  to  what
 happened  in  the  Council]  on  the
 29th  instant.  Some  members  ex-
 pressed  a  doubt  whether  the  Bill
 in  question  was  a  Money  Bill
 according  to  the  requirements  of
 article  0(l).  A  few  felt  that
 doubts  could  be  raised  even  af

 ter the  certificate  was  issued  by  the
 Speaker.  At  this  stage  the  Leader
 of  the  Council  referred  to  these
 doubts  and  suggested  that  it  would
 reassure  the  House  if  it  was  told
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 [Mr.  Deputy-Speaker]
 categorically  that  the  Speaker  had
 applied  his  mind  to  this  question
 and  issued  the  certificate  after  a
 fuil  and  fair  consideration  of  all
 aspects  of  the  matter.  When  that
 statement,  which  reiterated  the
 obvious,  came  to  us  yesterday  from
 the  House  of  fhe  People,  the  matter
 was  concluded.  It  was  nobody's
 intention,  least  of  all,  of  the
 Leader  of  the  Council  to  cast  as-  .
 persions  on  the  integrity  and
 impartiality  of  the  Speaker.  It
 is  ou  anxiety  in  this  Council  to
 do  our  best  to  uphold  the  dignity
 of  the  Speaker  and  the  privileges
 of  the  other  House  as  we  expect
 the  other  House  to  protect  our
 interests  and  privileges.”
 I  believe  the  hon.  Minister  associates

 himself  with  everything  that  has  been
 said  here.

 Shri  Biswas:  Yes.

 Mr.  Deputy-Speaker:  In  view  of  this,
 I  think  any  further  discussion  on  this
 matter  is  not  necessary  or  called  for.

 Shri  Gadgil  (Poona  Central):  The
 point  is  whether  it  is  a  fact  that  the
 other  House  has  passed  a  Resolution
 directing  the  Law  Mimister  not  to
 appear  in  this  House  in  any  capacity.
 If  that  is  passed,  may  I  know  whether
 it  is  not  a  matter  of  which  proper
 notice  can  be  taken  by  this  House?

 Mr.  Deputy-Speaker:  So  far  as  this
 matter  ig  concerned,  we  have  the  hon.
 Law  Minister  in  flesh  and  blood  be-
 fore  us.  Now,  the  hon,  Law  Minister
 has  been  kind  enough  to  come  and
 explain  to  us  and  reiterated  what  was
 already  said  in  the  other  House.  This
 matter  is  closed.

 As  regards  the  other  matter,  let  me
 wait  and  see  what  exactly  the  Reso-
 lution  is.  I  have  not  got  a  copy  of
 the  Resolution.  Hon.  Members  have
 not  got  it  either,  Let  it  be  taken  up
 later  on  in  due  course  as  soon  as  a
 copy  is  available.  I  will  try  to  send
 for  the  proceedings,  and  we  will  take
 it  up  in  a  proper  manner.  This  matter
 is  closed.

 Pandit  Balkrishna  Sharma  (Kanpur
 Distt.  South  cum  Etawah  Distt.—East):
 May  I  draw  your  attention  only  to  this
 matter,  that  the  Law  Minister  himself
 has  said  in  this  House  that  if  his  speech
 or  statement  in  the  Upper  House  re-
 garding  Money  Bill  is  to  be  considered
 here,  then  he  is  bound  by  the  Reso-
 lution  of  that  House  and  it  will  not  be
 possible  for  him  to  be  present  here  to
 answer  these  charges?  In  view  of  this,
 is  it  not  proper  that  we  should  take
 notice  of  this  statement  of  the  hon.
 Minister—let  alone  that  Resolution?
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 [Maulana  Azad:  Sir,  the  proceedings
 in  the  other  House  have  been  related
 to  you  by  my  hon,  colleague.  The
 other  remaining  question  has  been
 dealt  with  in  the  statement  of  the
 Chairman  of  the  Council.  And  this
 settles  the  matter.]

 पंडित  ठाक्र  दास  भागंव  :  यह  जिसका

 बयान  है  जो  जनाब  ने  पढ़ा  ?

 Mr.  Deputy-Speaker:  The  Statement
 by  the  Chairman  in  the  other  House

 Pandit  Thakur  Das  Bhargava:  Not
 the  statement  of  the  hon.  Minister.

 ast  ८४  Cath  ce  am  ०३  ७१)
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 [Maulana  Azad:  The  hon.  Minister
 has  agreed  with  him  and  has  support-
 ed  his  statement.]  %

 Shri  Gadgil  rose—

 Mr,  Deputy-Speaker:  Order,  order.
 If  there  is  anything  to  be  heard,  I  will
 certainly  call  upon  him  to  elucidate
 any  point.  The  position,  as  it  is,  is
 this.  The  hon.  the  Law  Minister  was
 kind  enough  to  tell  us  that  it  is  true
 that  the  other  House  has  passed  a
 Resolution.  But  later  on,  when  this
 was  read  out,  he  said  he  entirely
 agreed  and  stood  by  that.  Now,  there-
 fore,  he  is  here  and  he  also  says  that
 he  never  intended  anything  against  the
 Chair.  Therefore,  so  far  as  this  matter
 is  concerned,  it  may  be  treated  as
 closed.

 Regarding  the  other  one,  that  the
 other  House  has  given  a  direction  to
 the  Law  Minister  not  to  appear  here,
 I  have  to  say  that  we  are  both  of  us
 limbs  of  the  Parliament,  and  parti-
 cularly  a  Minister  is  a  Minister  in  both
 the  Houses.  Unlike  other  Members,
 the  Minister  belongs  to  both  the
 Houses,  and  I  will  consider  ag  to  the



 5547  Law  Minister’s  Speech

 appropriateness  of  any  particular  Reso-
 lution  in  due  course.  I  would  like  to
 request  hon.  Members,  ag  far  as  possi-
 ble,  to  avoid  any  kind  of  criticism.  We
 do  not  know  exactly  under  what
 circumstances  and  for  what  purpose
 the  other  august  House  has  passed  a
 resolution  of  that  kind.  We  shall  try
 to  find  out  from  the  proceedings  in  a
 calm  atmosphere;  so  that  constarttly
 we  must  develop  a  kind  of  family
 relationship  between  the  two  Houses.
 Under  the  Constitution,  both  the
 Houses  form  a_  single  Parliament.
 (Interruptions).  Order,  order.  That
 ought  to  be  the  spirit  in  which  we
 understand  the  proceedings  of  the
 other  House.  As  the  hon.  Chairman
 of  the  other  House  has  observed,  “It
 is  our  anxiety  in  this_Council  to  do
 our  best  to  uphold  the  dignity  of  the

 झ्
 eaker  and  the  privileges  of  the  other

 ouse  as  We  expect  the  other  House  to
 protect  our  interests  and  privileges”,
 I  am  sure  we  will  also  do  the  same.

 Shri  Syed  Ahmed  rose—
 Mr,  Deputy-Speaker:  Order,  order.

 Permit  me  to  speak  also.

 Now,  it  is  open  to  us  to  look  into
 the  proceedings  of  the  other  House  and
 if  really  there  is  anything  objection-
 able,  as  it  is  said,  certain'y  there  are
 methods  of  seeing  that  such  things  do
 not  occur,

 But  so  far  as  this  matter  is  concern-
 ed,  it  will  be  treated  as  closed.  It  is
 unfortunate  that  we  had  to  interrupt
 the  present  proceedings  regarding  the
 PEBSU  Budget.

 Dr,  S,  P.  Mookerjee  (Calcutta  South-
 East):  May  I  place  one  matter  be-
 fore  you,  Sir?

 Shri  Gadgil  rose—

 Dr.  8.  P.  Mookerjee:  If  I  may  say  so
 Sir.  I  agree  with  you  entirely  that
 this  matter  should  be  treated  as  clos-
 ed.  The  hon.  the  Law  Minister  has
 associated  himself  with  the  statement
 of  the  Chairman  of  the  other  House,
 and  the  matter  should  be  closed.  But
 one  question  of  fundamental  import-
 ance  arising  out  of  this,  apart
 from  what  has  been  raised  by  my
 friend,  Pandit  Balkrishna  Sharma,  is
 this:  supposing  in  the  other  House  a
 statement  is  made.  whether  by  a
 Minister  or  by  a  Member  of  the  other
 Hoyse,  which  may  amount  to  a  tre-
 flection  on  the  Speaker  of  this  House,
 has  this  House  any  authority  to  cor-
 sider  that  matter?  That  is  a  question
 of  supreme  importance  which  cannot
 be  decided  now.  But  along  with  the
 other  question  which  you  have  raised,
 the  propriety  of  the  Council  of  States
 passing  that  Resolution,  I  would
 earnestly  request  you  to  consider  this
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 matter  also,  because,  in  my
 opinion:

 if
 the  Speaker's  authority  is  challenged
 or  any  reflection  is  cast  on  him,  the
 authority  of  this  House  is  long  enough,
 wide  enough,  and  big  enough  to  bring
 that  man  before  this  House,  whoever
 he  may  be.  That  is  the  pos:tion  of  this
 House—it  is  the  sovereign  Parliament
 of  this  country.  This  question  has
 to  be  gone  into  quite  apart
 from  the  other.  This  matter  may
 be  treated  as  closed,  but  the
 main  question  is,  if  any  reflection
 is  cast  on  the  Speaker,  has  this  House
 the  authority  to  bring  that  person  be-

 fore  (hls  House  and  call  for  an  explana-
 ion?

 Shri  Gadgil  rose—

 Pandit  Thakur  Das  Bhargava:  As
 the  Deputy-Speaker  has  been  pleased
 to  close  this  episode,  I  request  the
 hon.  Minister  also  to  treat  it  as  closed
 for  ever.  But  at  the  same  time,  I  beg
 to  bring  tq  the  notice  of  the  House  and
 the  Deputy-Speaker  one  matter  of  very
 great  import—the  prestige  of  this
 House  and  the  prestige  and  dignity  of
 the  Chair  of  this  House.  Now  in  re-
 gard  to  this  matter  a'so—I  will  not  go
 into  the  merits—I  never  raised  any
 charge  against  anybody.  I  simply  re
 quested  you  to  give  me  an  oppor-
 tunity...
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 [Maulana  Azad:  Sir,  when  my  hon
 friend  has  agreed  that  this  matter  is
 closed,  it  is  not  at  all  proper  for  him
 to  dilate  upon  it.]

 Pandit  Thakur  Das  Bhargava  rose~
 Shri  Biswas:  I  have  to  withdraw

 from  the  House,  Sir,  when  a  dis-
 cussion  on  his  motion  is  going  oa
 May  I  have  yous  permission  to  with
 draw.  (Interruptions).

 Some  Hon,  Members:  Withd-aw
 permanently.

 Mr.  Deputy-Speaker:  I  am  afrail
 (Interruptions).

 Shri  Gadgil:  May  I
 minute.  (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order
 Pandit  Balkrishna  Sharma:  The  cat

 is  out  of  the  bag.

 ask  for  onc
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 Dr,  N.  B.  Khare  (Gwalior):  The
 Minister  has  insulted  the  House  by
 walking  out  in  this  manner.

 Mr.  Deputy-Speaker:  I  allowed
 Pandit  Thakur  Das  Bhargava  to  speak
 for  this  ‘reason.  I  read  out  the  s pate-
 ment  that  the  Chairman  of  the  other
 House  made  there.  It  might  appear
 from  the  proceedings  that  whereas  the
 Law  Minister  has  explained  his
 position,  Pandit  Thakur.  Das
 Bhargava’'s  position  may  not  have  been
 explained,  Therefore.  he  wanted  to
 say  something.  It  is  not  in  a  spirit  of
 earping  criticism.  He  on!y  wanted  to
 make  his  position  clear  by  way  of  per-
 sonal  explanation,  as  to  why  he  moved
 it.

 I  am  really  sorry  that  the  hon.  the
 Law  Minister  has  gone  away.

 Pandit  Thakur  Das  Bhargava:  I
 should  be  allowed  to  complete  my
 sentence,  It  is  very  unfortunate  Sir...

 Dr.  N.  B.  Khare:  On  8  point  2f
 ordar,  Sir.  Can  he  make  a  statemen
 in  the  absence  of  the  Law  Minister?

 Mr.  Deputy-Speaker:  It  is  by  way  of
 Personal  explanation.

 Pandit  Thakur  Das  Bhargava:  Ur-
 fortunately,  when  I  stood  up  and  wart-
 ed  to  speak,  the  hon.  Minister  did  not
 know  what  I  was  going  to  say.  I  w-s
 just  saying  that  in  accordance  wi  h  his
 orders,  with  his  directions,  with  his
 wishes,  we  have  closed  ‘his  chaptcr
 And  this  is  exacfly  what  fell  from  you.
 I  had  accepted  what  the  hon,  th-
 Deputy-Speaker  and  our  Deputy
 Leader  had  said.  I  have  now  noth'nz
 to  say  on  that  incident  But  anotner
 matter  is  raised,  The  hon.  the  Law
 Minister.  when  he  started.  said  that  I

 had  brought  a  charge  against  him.  It
 is  absolutely  wrong  that  I  had  brought
 any  sort  of  charge.  I  only  wanted  tuo
 submit  for  the  consideration  of  the
 House  and  the  Speaker  what  happened
 in  the  other  House.  I  brought  no
 charge  against  anybody.  Noth'ng  of
 the  kind.  This  is  an  entirely  wrong
 procedure  and  a  wrong  hasis.  After
 all  this  House  and  the  other  House  are
 sister  Houses  and  we  have  got  respect
 for  every  Member  of  the  other  House.
 But,  Sir.  when  the  question  of  the  pri-
 vileges  and  the  prestige  of  the  House
 comes,  it  is  our  duty  to  see  that  the
 privileges  and  prestige  of  this  House
 are  also  fully  pro  ected  and  the  dignity
 uf  the  Speaker  is  also  protected  This
 sort  of  blame  should  net  have  heen
 raised  against  me  also  What  dil  I
 do?  ‘The  matter  had  appeared  in  the
 papers.  There  was  everything  there
 The  Members  raised  this  in  the  «dis-
 cussion.  I  was  expecting  that  sume
 hon.  Minister  of  this  House  wil.  bring

 l  MAY  953  re:  Speaker’s  Certificate  5550
 on  Indian  Income-taxr
 (Amendment)  Bill

 this  matter  to  the  notice  of  the
 Deputy-Speaker  that  such  and  such  a
 thing  had  taken  place  in  «he  other
 House.  When  nobody  took  any  action,
 J  requested  you  at  |  P.M.  yesterday  to
 consider  this  matter.  Now,  in  asking

 ou-to  consider  this  what  wrong  did
 {  commit:  tha:  my  friends  fling  at  me
 the  charge  that  I  have  brought  a
 charge  against  the  hon.  Minister.  I
 only  submit,  even  now—this  matter  is
 closed—and  I  would  respectfully  ask
 you  kindly  to  bring  out  a  convention
 in  which  Members  as  well  as  Ministers
 of  the  other  House  would  behave  in  a
 manner  which  will  produce  no  conflict
 between  the  two  Houses.

 I  know  those  Ministers  who  ire
 Members  of  that  House  have  certainly
 a  right  of  audience  there  and  a  right
 of  vote  also;  but,  here  in  this  House
 also,  those  Ministers  who  are  not  Mem-
 bers  of  this  House  have  a  right  of
 audience  and  we  the  humble  Members
 of  this  House  have  also  got  certain
 rights  against  all  the  Ministers  who
 are  not  Members  of  this  House.  Sir,
 when  it  had  been  stated  here  that  the
 chapter  regarding  this  incident  has
 been  closed,  I  was  simply  stating  be-
 fore  you  another  thing.  is  it  right  that
 the  hon.  Minister  should  take  up  this
 attitude  of  asking  you  to  permit  him
 to  retire,  and.  before  you  permit  him,
 should  run  away  from  this  House?
 Sir,  this  cannot  be  tolerated  by  the
 House.  I  request  you  kindly to  take
 such  action—not  any  drastic  action—
 that  there  will  not  be  a  recurrence  of
 this  matter  for  all  time.  I  would
 respectfully  beg  you  to  kindly  treat
 this  matter  as  closed  and  look  into  the
 other  aspects  of  the  case.

 Mr.  Deputy-Speaker:  The  matter  is
 closed.

 Several  Hon,  Members;  Point  of
 order.  Sir.

 Mr.  Deputy-Speaker:  May  I  suggest
 one  thing?  Now,  when  we  have  treat-
 ed  this  matter  as  closed.  some  other
 matter  has  cropped  up.  (Interruption.)
 Order.  order.  Another  chapter  has
 started  that  raises  controversial  issues.

 Dr.  N,  B.  Khare:  He  has  insulted  us
 in  walking  out  of  the  House,

 Dr.  Ss.  P.  Mookerjee:  I  would  like  to
 have  your  opinion  on  this.  Under  the
 Constitution,  the  Council  of  Ministers is  collectively  responsible  to  the
 House  of  the  People  alone.  It  is  not
 open  to  any  Minister,  no  matter.  Sir,
 to  which  House  he  belongs,  to  come  up
 here  and  say  that  he  is  not  prepared  to
 listen  to  what  is  going  on  in  this  House
 and  that  he  wants  to  withdraw.  I
 think  this  should  be  brought  to  the
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 notice  of  the  Government  and  I  hope
 he  will  realise  his  mistake  and  come
 back  and  hear  the  discussion.

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krisnnamachari):
 May  I  make  a  suggestion,  Sir?

 Mr,  Deputy-Speaker:  I  will  make  one
 suggestion.  This  is  a  very  serious
 matter.

 Dr.  Ram  Subhag  Singh  (Shahabad
 South):  He  must  be  brought  back  here,
 Sir,

 Mr.  Deputy-Speaker:  Let  us  not  say
 things  or  do  things  in  a  hurry  or  haste.
 The  very  crucial  or  important  point  is
 lnis.  We  have  not  yet  looked  into  the
 Resolution  except  a  statement  made
 nere  by  the  hon.  Law  Minister.  The
 other  House  has  passed  a  Resolution
 asking  him  not  to  come  to  this  House.
 Chat  is  a  very  serious  matter.  (Inter-
 ‘uption).  Hon.  Members  will  kindly
 year  with  me  and  see  what  I  am
 inxious  to  do.  I  am  equally  responsi-
 ae  for  maintaining  the  prestige  and
 lignity  of  this  House.  Each  House  has
 ts  own  dignity  and  both  Houses  have
 .  collective  dignity.  This  House  and
 hat  Mouse  constitute  the  Parliament.
 3  resolution  has  been  passed  by  that
 Jouse  asking  the  Leader  of  that  House,
 vho  is  also  the  Law  Minister,  not  to
 ‘ome  to  this  House  and  explain  a  possi-
 Ne  misunderstanding.  There  is  no
 tuestion  of  any  charge—it  has  been
 leared  up.  It  was  a  statement  made.
 is  hon.  Members  are  aware,  the
 ‘inance  Minister  who  places  the
 jJudget  there  makes  a  statement.  Hig
 tatement  is  referred  to  here  for  pur-
 oses  of  elucidation.  Almost  every
 ay  a  Minister  makes  a  statement  with
 view  to  clear  up  something  and  make

 urther  elucidation  of  the  matter.
 taturally,  it  might  be  expected  by  this
 louse  that  a  Minister  who  is  responsi- le  to  this  House  also—though  techni-
 ally  he  is  not  a  Member  of  this
 ‘ouse—(Interruption).  All  Ministers
 re  responsible  to  both  Houses.
 Several  Hon.  Members:  No,  no).
 L  am.  =

 Order,  order.  I  am  not  parting  away
 ‘ith  any  rights  of  this  House.  The
 ‘ord  ‘responsible’  that  I  used  is  in  a
 tore  liberal  manner.  But,  it  is  this
 ouse  that  can  keep  a  Minister  or
 irov'  out  a  Minister.  Therefore,  to
 lat  extent,  the  responsibility  to  this
 ouse  is  larger.  But  so  long  as......
 nterruption).  Let  not  people  mis-
 nderstand  me,  Possibly  the  House
 iil  be  satisfied  if  I  say  that  the  Minis-
 a

 solely  responsible  to  this

 Shri  Algu  Ral  Shastri  (Azamgarh istt—East  cum  Ballia  Distt.—West): hat  is  the  correct  position.
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 Mr.  Deputy-Speaker:  But  the  Minis-
 ters  have  got  a  dual  capacity.  They
 have  to  go  to  the  other  House  also.
 Any  hon.  Minister  who  is  a  Member
 of  this  House  has  got  a  duty  to  go  to
 the  other  House  and  explain  the  action
 taken  by  the  Government;  and  when-
 ever  any  misapprehension  is  created
 by  any  statement  in  the  House  it  is
 necessary  and  obligatory  on  him  to
 explain  the  position.  There  is  natu-
 raily  no  loss  of  dignity  or  aspersion
 cast.  Ags  a  matter  of  fact,  no  charge
 is  being  inade.  Prima  facie  it  appears

 'gomewhat  strange  that  one  House
 should  give  direction  to  a  Member  of
 that  House  who  is  a  Minister  not  to
 come  to  the  other  House  to  clarify  the
 position.  Unfortunately,  I  have  not  got
 the  copy  of  the  Resolution  before  me.
 If  the  Other  House  can  say  that  the
 Law  Minister  shal]  not  come  to  this
 House,  it  is  equally  open  to  this  House.
 (Interruptions).  Order,  order.  May  I
 request  the  hon.  Members  to  have
 patience?  This  matter  is  unfortunately
 assuming  very  serious  proportions,  To-
 day  we  have  said  the  chapter  may
 close,  (Interruption).  Hon.  Members
 must  at  least  be  patient  to  hear  what
 I  have  to  say.  I  shall  read  out  this
 Resolution  and  leave  it  at  that  stage.
 In  a  calmer  atmosphere,  let  us  con-
 sider  what  has  to  be  done  with  respect
 to  this.  Let  us  proceed  with  the
 PEPSU  Budget  later  on.  Therefore,  I
 expect  hon.  Members  to  pa

 a  f
 hear

 me  and  to  consider  in  a  spirit  of  good-
 will  what  has  to  be  done.  Let  us  try
 sufficiently  to  understand  one  another
 and  whatever  is  done  shoiild  be  done
 consistent  with  the  dignity  of  this
 House  and  the  dignity  of  both  Houses.
 I  am  really  surprised......

 Some  Hon,  Members:  The  hon.  Law
 Minister  has  come  back,  Sir.

 Shri  Gadgil:  May  I  respectfully  sub-
 mit  that  as  the  facts  have  happened,
 they’  constitute  a  first-class  consti-
 tutional  issue  and  I  respectfully  sub-
 mit  that  it  is  no  good  discussing  it  in
 all  its  implications  here  and  now.  I
 therefore  request  you,  Sir,  to  put  down
 some  time  for  the  discussion  of  this
 issue.  The  question  is  more  for  the
 guidance  of  a  Minister:  what  guidance
 Wwe  can  give  to  a  Minister  whois  a
 Member  for  all  purposes  exrent  for
 purpuses  of  voting  in  this  House.  than
 so  much  for  the  preservation  of  the
 privileges  of  this  House.  I  also  want
 to  know  that  if  the  situation  is  allow-
 ed  to  deteriorate  in  this  way,  it  might
 be  possible  that  some  Members  of  this
 House  may  direct  hon.  Chintaman
 Deshmukh  not  to  appear  before  that
 House.  Now,  all  these  possibilities  are
 there.  I  therefore  submit  that  you  nfay
 be  good  enough  to  direct  that  this
 question  should  be  discussed  in  al]  its
 implications  some  other  time  than
 now.
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 Mr.  Depu‘y-Speaker:  I  have  already
 said  what  exactly  the  hon.  Member  has
 advised  me  to  do.  I  said  that  I  will
 only  read  out  the  Resolution  a  copy  of
 which  I  have  got,  allow  time  for  us  to

 .think  over  calmly  as  to  what  further
 steps  have  to  be  taken  in  this  direction.
 It  is  addressed  to  the  Secretary.  The
 Becretary  will  read  it.

 Secretary:  The  following  is  the
 message  received  from  the  Secretary
 of  the  Council  of  States:

 “I  am  directed  to  send  herewith
 a  copy  each  of  the  statements
 made  by  the  Chairman  of  the
 Council  of  States  and  the  Leader
 of  the  Council  at  the  sitting  of  the
 Council  today  on  a  question  of
 privilege  raised  in  the  Council  re-
 garding  certain  points  raised  by
 Pandit  Thakur  Das  Bhargava  in
 the  House  of  the  People  at  its
 sitting  held  on  30th  April,  953
 with  reference  to  a  speech  of  the
 Leader  of  the  Council  regarding
 the  certificate  of  the  Speaker  en-
 dorseq  on  the  Indian  Income-tax
 (Amendment)  Bill,  1953,

 I  am  further  to  inform  the
 House  of  the  People  that  the
 Council,  also  at  the  same  sitting,
 passed  the  following  Resolution
 unanimously:

 ‘That  this  Council  is  of  the
 opinion  that  the  Teader  of  the
 Council  be  directed  not  to  present
 himself  in  any  capacity  whatsoever
 in  the  House  of  the  People  when
 the  matter  sought  to  be  raised  by
 Pandit  Thakur  Das  Bhargava  with
 reference  to  the  speech  of  the
 Leader  of  the  Council  regarding
 the  certificate  of  the  Soeaker  en-
 dorred  on  the  Indian  tneome-tax
 (Amendment)  Bi!l,  1953.  is  under
 Giscussion  in  that  House’.”
 Pandit  Balkrishna  Sharma:  A  very

 irresponsible  Resolution,  Sir!

 Secretary:  I  will  now  read  the
 autnorised  copy  of  the  statement  made
 by  the  Chairman  of  ‘the  Council  of
 States  which  reads  as  follows.

 Shr}  P,  N.  Rajabhoj:;  May  I  know
 the  name  of  the  Chairman?

 Mr,  Deputy-Speaker:  The  Chairman
 ot  the  Council]  of  States  is  such  a_not-
 able  figure.  What  is  the  fun  of  asking
 the  name  of  the  Chairman  of  the
 Council  of  States?

 Secretary:  “A  mere  complaint  is  not
 precluded  and  does  not  involve  any
 breach  of  privilege  of  a  member  or  of
 the  Council.  I  am  afraid  that  I  can-
 net  give  my  consent  to  this  motion  ‘for
 privilege.”
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 The  motion  for  privilege  that  was
 given  notice  of  in  the  Upper  House  and
 of  which  a  copy  was  given  to  me  by
 the  Chairman  this  morning  reads  as
 follows:

 ९  wish  to  raise  a  question  in-
 ,  volving  the  privilege  of  the  Council

 arising  out  of  point  raised  by
 Pandit  Thakur  Das  Bhargava  in
 the  House  of  the  People  at  its.
 sitting  held  on  30th  April  953  and
 some  remarks  made  by  him  and  the
 Deputy-Speaker  thereon  and  re-
 quiring  the  Leader  of  the  Council
 to  present  himself  in  the  other
 House  on'  lst  May  953  presumabiy
 for  answering  to  charges  made
 against  him  in  the  House  of  the
 People  for  certain  statements  made
 by  the  Leader  in  the  Council.

 Yours  faithfully,

 (Sd.)  8.  lon  Ghose,
 Member,  Council  of  States.”

 ,This  is  addressed  to  the  Secretary
 of  the  Council  of  States.

 It  was  in  reference  to  this  notice  of
 motion  that  the  Chairman  of  the
 Council  of  States  made  this  statement:

 “A  mere  complaint  is  not  pre-
 cluded  and  does  not  involve  any
 breach  of  privilege  of  a  member
 or  of  the  Council.  T  am  afraid  that
 I  cannot  give  my  consent  to  this
 motion  for  privilege.

 There  seems  to  be  some  mis-
 apprehension  in  regard  to  what
 happened  in  the  Counci]  on  the
 29th  instant.  Some  members  ex-
 pressed  a  doubt  whether  the  Bill
 in  question  was  a  Money  Bill
 according  to  the  requirements  of
 article  110(1).  A  few  felt  that
 doubts  could  be  raised  even  after
 the  certificate  was  issued  by  the
 Speaker.  At  this  stage  the  Leader
 of  the  Council  referred  to  these
 doubts  and  suggested  that  it  would
 reassure  the  House  if  it  was  told
 categorically  that  the  Speaker  had
 aprlied  his  mind  to  this  question
 and  issued  the  certificdte  after  a
 full  and  fair  consideration  of  all
 aspects  of  the  matter.  When  that
 statement,  which  reiterated  the
 obvious,  came  to  us  yesterday  from
 the  House  of  the  People.  the
 matter  was  concluded.  It  was  no-
 body’s  intention,  least  of  a'!,  of
 the  Leader  of  the  Council  to  cast
 aspersions  on  the  integrity  and
 impartiality  of  the  Speaker.  It  is
 our  anxiety  in  this  Council  to  do
 our  best  to  uphold  the  dignity  of
 the  Speaker  and  the  privileges  of
 the  other  House  as  we  expect  the
 other  House  to  protect  our  interests
 and  privileges.’
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 (Amendment)  silt
 Statement  by  the  Leader  of  the

 Council  is  as  follows:
 “Sir,  you  will  of  course  give

 your  ruling  on  the  motion  moved
 but  I  want  to  submit  only  this  with
 reference  to  the  two  points  which
 were  raised  by  my  fan,  friends.
 First  of  all,  I  may  assure  my  hon.
 friend  and  all  others  concerned
 that  I  never  cast  any  slur  upon
 the  Speaker  in  what  I  said  nor
 was  it  ever  my  intention  to  do
 so.  I  would  be  unworthy  of  the
 position  I  hold  if  I  had  said  some-
 thing  which  would  sully  the
 integrity  of  the  Speaker  or  of  the
 ‘Chairman  of  the  other  House  of
 Parliament.  I  have  sufficient  res-
 ponsibility  to  be  conscious  of  the
 honour  which  is  due  to  their
 position.  Secondly,  as  regards  the
 other  point  whether  I  should  be
 permitted  to  go  to  the  other  House
 at  the  invitation  of  the  Deputy-
 Speaker,  I  do  not  propose  to  raise
 the  cors‘t’‘utional  question.  I  shall
 fo  there.  I  was  present  in  that
 House  and  I  did  not  hear  the
 Deputy-Speaker  making  a  request
 to  me  but  he  said  to  me  after-
 wards  that  he  had  made  that  re-

 quest.  If  that  request  was  made,
 I  owe  it  to  him  as  a  matter  of
 courtesy—not  as  8  matter  of
 constitutional  obligation—that  I
 should  be  thete  to  show  as  an  ex-
 ample  of  good  behaviour.”
 Dr,  N,  B.  Khare:  On  a  point  of  clari-

 fication.  It  is  said  here  that  the  Reso-
 jution  has  been  passed  unanimously.
 May  I  know  through  you  whether  the

 a
 the  Law  Minister  also  agreeg  with

 it?
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 [Maulana  Azad:  There  is  no  .doubt
 about  it  that  the  proceedings  in  the *  Council  of  States  have  given  rise  to
 sume  important  questions,  the  signi-
 ficance  of  which  I  do  not

 deny
 These

 should  certainly  be  considered,  but  you
 will  agree  with  me  that  it  would  not
 at  all  be  proper  to  prolong  this  dis-
 cussion,  The

 process
 ne  of  the  House

 have  been  interrupted;  they  should  be
 resumed.  You  will  be  able  to  con-
 sider  at  leisure  as  to  what  further
 action  is  required  in  this  matter.]

 Shri  B.  s.  Murthy  (Eluru):  We
 would  like  to  know:  what  the  Deputy
 Leader  said.

 Mr.  Deputy-Speaker:  I  have  already
 said  that  I  will  read  the  message  from
 the  other  House  and  leave  it  at  that
 stage  and  consider  calmly  what  ought
 to  be  done.  I  assure  the  House  that
 nothing  shall  be  wanting  on  my  part
 to  uphold  the  prestige  of  this  House
 and  to  see  that  nothing  is  done  to  im-

 pair
 it  from  whichever  quarter  it  may

 ea
 I  am  equally  interested  in  seeing  that

 both  the  Houses  of  Parliament  carry
 on  on  amicable  terms,  maintaining  the
 prestige  of  each  other.

 There  is  no  harm  in  putting  it  off
 till  some  other  day.  I  will  take  it  up
 as  early  as  possible  and  consider  this
 matter  with  the  leaders  of  the  various
 groups  and  decide  what  action  is  to  be
 taken.  in  consultation  with  the  Leader
 and  Deputy  Leader  of  the  House.

 We  shall  now  proceed  to  the  PEPSU
 Budget.

 P.E.PS.U.  BUDGET—GENERAL  DIS-
 CIISSION

 Shri  M.  Ss.  Gurupadaswamy
 (Mysore):  Sir,  after  the  storm  in  the
 House......

 An  Hon,  Member:  It  is  not  a  storm.

 Shri  M.  8,  Gurupadaswamy:  say,
 excitement  in  the  House,  |  think  Mem-
 bers  are  not  very  much  interested  in
 hearing  the  speeches  on  the  P.E.P.S.U.
 Budge  4  But  anyway  I  want  to  sub-
 mit  a  few  things  to  this  House,  and  I
 want  hon.  Members  to  consider  my
 observations.

 A  few  days  ago  the  Congress  made
 a  virtual  march  on  P.E.P.S.U,  This  re-
 minds  me  of  Mussolini's  march  on
 Rome  and  also  ihe  Pilsudski's  march
 on  Warsaw.  The  main  reason  for
 which  the  P.E.P.S.U.  Ministry  was
 atked  to  resign  and  Presidenf’s  rule
 was  enforced  was  that  there  were  a
 large  number  of  election  petitions
 against  members  of  the  Assembly  and  .
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 also  the  Jaw  and  order  situation  was
 very  bad.  On  these  two  grounds  the
 P.E.P.S.U.  Government  was  unseated.

 I  am  sorry  that  the  Government  of
 India  has  blundered  terribly  in  this
 matter,  If  the  law  and  order  situation
 in  P.E.PS.U.  had  deteriorated  con-
 siderably—I  admit  it  had  deteriorat-
 ed—there  are  other  States  as  well
 where  the  law  and  order  situation  is
 no  better.  I  may  also  state  that  the
 stability  of  the  Government  in  some
 of  the  States,  both  Part  A_and  Part  B,
 is  not  very  good.  For  example,  take
 the  case  of  Rajasthan.  In  the  be-
 ginning  the  Congress  Party  had  a
 majority  of  ten.  Subsequently  by
 intrigues,  by_cajolery,  by  persuasion.
 by  so  many  methods  employed,  some
 of  the  opposition  members  of  the
 Assembly  were  won  over  to  the  side
 of  the  Congress.  Take  Hyderabad.

 Pandit  हू,  fom  Sharma  (Meerut  Distt.-
 South):  Sir,  on  a  point  of  order.  May
 I  know  what  information  the  hon.
 Member  has  in  his  possession  on  the
 basis  of  which  he  can  state  that  by
 intrjguing,  by  doing  this  or  by  doing
 that,  or  by  doing  anything  unworthy
 whatsoever  the  party  made  a  majority?
 It  is  a  reflection  on  the  members  of  a
 certain  House  which  is  made  without
 any  hasis  whatsoever.  The  hon.  Mem-
 ber  may  be  asked  to  produce  the  evi-
 dence  in  his  possession.

 Shri  M.  S.  Gurupadaswamy:  Sir,  1
 have  got  information  gathered  by  my
 own  party  in  Rajasthan,  and  so  many
 individuals  have  sent  me  information
 regarding  this  matter.  It  is  not  on!y
 the  case  of  Rajasthan.  I  have  got  in-
 formation  regarding......

 Mr.  Deputy-Speaker:  Ordinarily.
 every  Member  whn  makes  a  statement
 here  makes  himself  personally  responsi-
 ble  for  the  statements  that  he  makes.
 Unless  they  have  very  strong  evidence
 they  should  avoid  such  statements.
 In  addition,  as  far  as  possible,  avoiding
 expressions  attributing  or  imputing
 things  of  this  kind  to  any  party  in  this
 House  will  conduce  to  a  better  under-
 standing  in  this  House.  Therefore.
 general  sweeping  remarks  of  this  kind
 may  be  avoided,  from  whichever
 quarter  they  might  come.

 Shri  Bansal:  He  is  referring  to
 Rajasthan.  What  have  conditions  in
 Rajasthan  to  do  with  P.E.P.S.U.?

 Shri  Dhulekar  (Jhansi  Distt—
 South):  He  is  a  young  Member.  he  may
 be  pardoned.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  With  your  permission,  Sir.
 मे  wish  to  raise  a  point  of  order.  This
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 morning  speeches  are  being  made  as
 if  we  are  discussing  the  general
 situation  in  the  country,  without
 some  relation  to  the  specific  Budget
 before  the  House.  I  have  been  seeing
 this.  A  debate  of  this  general  nature
 becomes  very  unreal,  y  friend  is  re-
 fefring  to  the  Rajasthan  Asembly  and
 tHe  Rajasthan  people  while  he  is  sub-
 mitting  his  observations  about  the
 P.E.P.S.U.  Budget.  I  would  respect-
 fully  beg  of  you  to  Kindly  give  us  a
 ruling  whether  even  on  a  general  dis-
 cussion  of  Budget  observations  of  such
 a  general  nature  can  be  made.

 Mr.
 ag  4

 uty-Speaker:  So  far  gene-
 rally  as  the  Budget  is  concerne  d  4  re-
 marks  on  the  Budget  relate  to  the
 Demands.  Whenever  there  is  an

 Gppos  unety  by  way  of  a  Finance  Bill
 all  things  can  96  talked  generally
 about  F.

 e  administration.  I  do  not
 know  if  there  is  a  Finance  Bill  here
 with  respect  to  P.E.P.S.U.  It  has  not
 been  simultaneously  introduced  in  the
 House.  I  do  not  know  whether,  if  this
 discussion  had  gone  on  in  the  State
 Legislature  itself,  there  is  that  pro-
 cedure  of  a  Finance  Bill.

 Shri  C.  0,  Deshmukh:  No.  Appro-
 priation  alone.

 Mr.  Deputy-Speaker:  There  is  no
 procedure  of  a  Finance  Bill.  There  is
 only  an  Appropriation  Bill.  Hon.
 Members  are  aware  that  the  scope  of
 discussion  on  the  Appropriation  Bill
 is  very  limited,  that  is  only  those
 matters  that  had  not  come  up  for  dis-
 cussion.  Therefore,  unlike  the  prac-
 tice  here  in  the  Parliament  where  we
 allow  an  opportunity  to  hon.  Members
 to  review  the  administration  as  a
 whole  on  the  Finance’  Bill  and  re-
 strictions  are  placed  on  a  discussion  of
 the  Budget  and  they  have  to  restrict
 themselves  to  the  Demands  and  the
 particular  items  of  expenditure,  so  far
 as  the  P.E.P.S.U.  State  Legislature  is
 concerned  there  is  no  Finance  Bill  giv-
 ing  such  an  opportunity  apart  from
 the  Budget.  Therefore  I  was  allowing
 a  kind  of  latitude  with  respect  to  the

 neral  administration  regarding  the
 PEP  SU.  Budget.

 But  I  agree  that  so  far  as  Rajasthan
 is  concerned,  any  allegations  regarding
 how  matters  were  settled  in  Rajasthan
 are  absolutely  irrelevant.

 Shri  M.  8.  Gurupadaswamy:  Sir,  I
 thank  you  for  your  ruling.

 Mr.  Deputy-Speaker:  There  is  no
 good  saying  that  “in  Rajasthan  they
 misbehaved  and  therefore  in  P.E.P.S.U.
 also  they  will  misbehave”  and  so  on.
 The  hon.  Member  is  apparently  a
 lawyer.  He  must  have  many  other
 points.  Why  should  he  worry?
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 It  was  for  this  reason  that  I  suggest-
 ed  that  those  Members  who  come  from

 who  are  so  near
 P.E.P.8.U.  that  they  know  the  con-
 ditions  might  take  the  chance  first.

 Very  well,  let  him  conclude.
 Shri  M.  s.  Gurupadaswamy:  I  was

 only  seer
 gh

 that  the  Congress
 Government  had  the  effrontery  to  say
 that  they  are  democratic,  though  they
 have  nothing  in  common  with  demo-
 cracy.  In  PEPSU  the  rule  that  has
 been  imposed  now  is  more  tyrannical
 and  more  reactionary  than  the  rule
 that  was  there  a  few  months  back.
 That  is  my  complaint.  And  with  re-
 gard  to  ‘the  so-called  Adviser  regime
 of  the  Congress  I  have  heard  com-
 plaints  that  it  is

 sions
 the  most

 corrupt  and  venal  elements  in
 P.E.P.S.U.  and  that  the  Adviser  is  act-
 ing  as  the  spearhead  of  the  counter-
 revolution  against  the  popular  agita-
 tion  in  respect  of  land  reform  and  for
 the  abolition  of  the  institution  of  the
 Rajpramukh  and  for

 merging
 the

 State  with  the  neighbouring  State  of
 Punjab.  So  we  are  against  these
 counter-revolutionary  forces  that  have
 been  let  loose  by  the  Adviser's  re-
 gime.  And  it  is  from  top  to  bottom
 most  undemocratic,  *  reactionary  and
 bureaucratic.

 bal  *  *  *  *  *

 Mr.  Deputy-Speaker:  Hon.  Members
 can  support  their  arguments  by  facts.
 A  general  charge  can  be  easily  made
 for  fifteen  minutes,  all  the  expres-
 sions  in  the  dictionary  ‘can  be  used_  and
 the  hon.  Member  may  sit  down.  There
 is  no  purpose  in  using  that  language.

 They,
 can

 suggest
 improvements  so  far

 as  P.E.P.S.U.  is  concerned.  I  feel
 personally  that  as  far  as  possible,  not
 only  should  they  not  be  unparlia-
 mentary  but  even

 bat
 ressions  which

 are  undignified  or  defamatory  should
 not  be  used  under  the  rules.  On  the
 ground  of  its  being  undignified  I  rule
 it  out  and  I  will  get  it  expunged  from
 the  record.

 Hereafter  hon.  Members  will  kindly
 bear  this  in  mind.  They  might  be
 under  the  impression  _that  according
 to  the  practice  of  the  British  House  of
 Commons  we  ought  not  to  use  onl
 unparliamentary  language  and  a  ii
 other  expressions  can  be  used.  Even
 expressions  which  are  not  conducive
 to  decency  and  decorum  are  not  allow-
 ed  under  the  Rules.

 Shri  M.  8,  Gurupadaswamy:  I  have
 a  few  observations  to  make  about  the

 eT
 a  Plans.  For  these  La

 Rs.  822  lakhs  will  be  spent  in  1953-54,

 *Expunged  as  ordered  by  the  Chair.
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 excluding  Bhakra-Nangal  and  Tube-
 well  projects.  According  to  the  Ex-

 planetary
 Memorandum.  attached  to

 the  Budget  I  find  that  the  develop-
 ment  programme  has  been  put  into
 action  in  the  year  950-5I  itself,  and
 it  has  already  gone  on  for  three  years.
 This  development

 Progr
 amme  is  part

 and  parcel  of  the  ive  Year  Plan.
 But  according  to  a  statement  in  the
 White  Paper,  on  page  ten,  we  are  told
 that  the  Five  Year  Plan  in  P.E.P.S.U.
 begins  in  1952-53.  I  want  @  know,  so
 far  as  P.E.P.S.U.  is  concerned,  whether
 the  Five  Year  Plan  will  commence:
 from  1952-53  or  from  1950-51.  If  the
 statement  in  the  White  Paper  is
 correct,  then  the  Five  Year  Plan  will spread  out  from  1952-53  and  it  will
 close  in  1957-58.  So  there  is  a  con-
 tradiction  between  the  explanation  in
 the  Explanatory  Memorandum  and  the:
 White  Paper  and  I  want  the  hon.
 Minister  to  clarify  the  positio&.
 Bhakra-Nangal  and  the  tube-well  pro-
 jects  have  not  been  included  in  this
 figure  of  . 1,822  lakhs.  Regarding
 Bhakra,  we  have  heard  so  many  things
 on  the  floor  of  the  House,  how  the
 project  is  not  progressing  well  and
 when  it  was  said  that  the  Bhakra
 Thermal  Station  was  not  working
 when  the  Prime  Minister  opened  it,
 there  was  a  reply  saying  that  it  is  false
 but  still,  according  to  the  report....

 Shri  C.  D.  Deshmukh:  That  is  not.

 Shri  Bansal:  It  is  not  Bhakra,  it  is
 Bokaro.

 Mr.  De
 pu

 ty-Speaker:  The  hon.  Mem-
 ber  may  kindly  resume  his  seat.  There
 are  a  number  of  hon.  Members  who
 come  .from  P.E.P.S.U.  Yesterday
 there  was  so  much  of  discussion  about
 the  manner  of  delegating  the  legis-
 lation.  Therefore,  this  is  an  occasion
 when  P.E.P.S.U.  Members  and  other
 Members  having  a_  sufficient  know-
 ledge  of  it  must  talk.  The  hon.  Mem-
 ber  had  sufficient  opportunities  to  say
 about  other  States  in  India.

 Shri  M.  8.  Gurupadaswamy:  Two
 crores  of

 rupees
 are  going  to  be  spent

 on  tube-well  projects.  It  has  been
 said  that  it  is  not  remunerative  but  a
 contract  with  an  American  firm  has
 been  entered  into.  I  want  to  know
 from  the  Finance  Minister  whether  we
 cannot  get  help,  financial  and  other-
 wise,  in  our  country  itself?  I  want  to
 know  the  difficulties  regarding  operat-

 ing
 or  opening  of  these  tube-wells.

 y  should  we  give  the  contract  to
 an  American  firm?  I  was  told  that
 the  progress  in  the  construction  of
 tube-wells  is  very  tardy,  very  slow
 and  there  are  complaints  that  in  the
 course  of  construction,  there  is  a  lot
 of  waste  in  expenditure.
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 I  feel  from  seeing  the  Budget  that

 there  is  a  departure  from  time  to
 ‘time  from  the  estimated  figure.  The
 estimated  figures,  I  see,  give  a  gloomy
 picture  of  the  financial  position  of
 P.E.P.S.U.  but  the  revised  figures  every
 year  give  us  a  bright  picture.  I  want

 dene
 out  that-  there  is  no  proper

 eting  re  is  wide  departure
 rom  the

 guaroated
 figures  and  this

 should,  as  ‘Yar  as  possible,  be  avoided
 Regarding  cash  balances,  it  is

 ‘dwindling  rapidly  and  in  course  of
 lime  it  may  isappear  altogether.
 Further,  the  Government  is  charging
 nearly  4  1/8  ver  cent.  interest  on
 loans  given  to  P.E.P.S.U.  Government
 for  the  Bhakra  project.  I  feel  that
 the  interest  charged  is  rather  very
 high.  There  is  a  complaint  already
 made  in  this  behalf.  Because  the
 financial  position  of  P.E.P.S.U.  is  not
 so  good,  I  would  suggest  that  the  rate
 of  interest  may  be  lower.

 There  is  another  point.
 Mr.  Deputy-Speaker:  The  _  hon.

 Member  must  now  conclude.  He  has
 taken  enough  time

 Shri  M.  8.  Gurupadaswamy:  Gov-
 ernment  should  take  a  quick  decision
 to  merge  P.E.P.S.U.  with  Puniab  and
 if  they  do  so,  they  will  be  able  to  make
 it  a  viable  unit  and  it  will  satisfy  the
 popular  leaders  and  many  elements
 who  are  agitating  for  this  Union

 Lastly,  I  would  strongly  urge  upon
 the  Finance  Minister  to  do  away  with
 political  pensions  and  allowances  that
 the  P.E.P.S.U.  Government  is  giving
 and  also  with  many  pensiens  for  meri-
 torious  services  rendered  to  the
 P.E.P.S.U.  Government  in  the  past.
 Such  things  should  not  be  allowed
 hereafter.

 Mr.  Deputy-Speaker:  Mr.  Bansal
 Ten  minutes  each.  Only  points  to  be
 noted

 धी  असल  (झज्जर-रेवाड़ी)  :  उठा-

 ध्यक्ष  महोदय,  में  इस  अवर  पर  बोलने  के

 लिये  सिर्फ़  इसलिये  खड़ा  हुमा  हूं  कि  मेरी

 कांस्टिट्यूएंसी  में  एक  छोटो  सी  रियासत  है

 जो  कि  पिता  जी  की  तरफ  से  मेरा  जन्मस्थान

 है  ।  और  बह  रियासत,  यह  एक  मेरी  खुश-

 क्रिस्मस  थी  और  हमारे  इलाक़े  वालों  को

 खुशक़िस्मती  थी,  कि  वहू  पैप्सू  में  जाते  जाते

 रह  गयी  कौर  पंजाब  में  बहू  मिला  दी  गयी  1

 इसलिये  में  इस  बजट  पर  बोलने  के  लिये  राज

 खड़ा  हुमा  हूं  ।

 l  MAY  953  General  Discussion  '
 5562

 यह  जो  पैप्सू  की  रियासत  है  वह  बहुत

 टुकड़े  टुकड़े  कर  के  सारे  पंजाब  में  डेन्नी  हुई

 है।  इस  का  धड़  तो  बीच  में  है  कौर  &-1: 6  का  सिर

 कहीं,  पैर  कहीं  पड़े  हैं  और  हाथ  कहीं  हैं।  इसके

 पैर  का  जो  इलाक़ा  है  महेन्द्रगढ़,  वह  इलाक़ा

 मेरी  कांस्टिट्यूएंसी  के  बिल्कुल  क़रीब  है
 शौर  उस  के  जो  मसले  हें  वे  बिल्कुल  ही  वही

 है  जो  कि  मेरे:  इस  इलाके  के  हैं,  यानी  गुड़गांवा
 झौर  रोहतक के  जो  ज़िले  हैं भौर  उन  में  जो

 दो  तहसीलें  हैँ  झज्जर  और  रिवाजों  कौ

 बहू  महेन्द्रगढ़  से  बिल्कुल  मिलो  पड़ी  हैं  कौर

 उन  को  ज्योग्राफिकल  सीमा  बिल्कुल  महेन्द्रगढ़
 के  पास  पड़ती  है।  में  ने  कुछ  दिन  हुए  ग्रसने

 इरिगेशन  मिनिस्टर  साहब  को  बताया  था

 कि  इस  इलाक़े  के  पानी  का  मसला  तत्र  तक  हल

 नहीं  होगा  जब  तक  कि  सारे  इलाक़े  को  वह
 एक  इंटीग्रेटेड  इलाक़ा  नहीं  समझते  |  अगर

 पैप्सू  क ेइस  हिस्से  के  नक़शे  को  देखें  तो  आप
 को  मालूम  होगा  कि  वह  एक  ऐसे  वाटर  बौंड

 में  है  जिसका  बहाव  उत्तर  को  तरफ़  है।  ग्राम

 तक  जितना  भी  नहरें  हिन्दुस्तान  के  पंजाब  की

 तरफ़  से  बहती  हें  वह  उत्तर  से  दक्षिण  की  तरफ़

 बहतो  हैं,  लेकिन  जब  वे  झज्जर  और  रेवाड़ी
 की  तहसील  के  पास  जाती  हैं  तो  उन  का

 बहाव  उल्टा  होने  लगता  है  a  इसलिये

 भाखरा  और  नांगल  का  जितना  पानी  भगायेगा

 बह  हमारे  इलाक़े  को  नहीं  मिलेगा  ।  न  वह

 महेन्द्रगढ़  को  मिलेगा  और  न  झज्जर  और

 रेवाड़ी  की  तहसीलों  को  मिलेगा  और  वह
 उत्तर  की  तरफ़  ही  रह  जायेगा  ।  मेरे  भाई

 चिनारिया  जी  ने  बताया  है  कि  भाखरा  का  पानी

 इधर  झा  सकता  है  |  मेरे  पाल  में  वह  कुछ
 ग़लती  कर  गये  ।  में  समक्षता  हूं  कि भाखरा  का

 पानी,  सरकार  कितनों  ही  कोशिश  करे,

 हमारे  इधर  मामूली  तौर  पर  ज़रा  भी  नहीं  भा

 सकता  |  में  समझता  हूं  कि  यह  पानी  लिफ्ट  चैनल

 से  ही  इधर  भा  सकता  है।  प्रभी  भी  हमारे  इस

 इलाके  में  दो  लिफ्ट  चेनल्स  बने  हुए  हें  भौर
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 इस  मेरे  इलाक़े  में  लिफ्ट  चैनल्स  के  जरिए

 ही  पानी  थोड़ा  बहुत  इधर  फेंका  जा  सकता  है।

 तो,  इस  इलाक़  के  जो  मसले  हैं,  खास  तौर

 पर  इरिगेशन  के,  वे  सब  मिले  जुले  हें  भौर

 एक  से  हैं  7  इसलिये  मेरी  भ्र पील  है  फाइनेंस

 मिनिस्टर  साहब  से  कि  इस  इलाक़े  को  वह

 एक  इंटीग्रेटेड  होल  समझें  कौर  वहां  एक

 इरीगेशन  कमीशन  वह  भेज  जो  वहां  जा

 कर  जहां  की  टोमोग्राफी  को  पहले  देखे  कौर

 उस  की  भ्रमणी  तरह  से  स्टडी  करे  भर

 देखभाल  करे  कौर  वहां  की  ज़मीन  का  उतार

 चढ़ाव  देखे,  टोपोग्राफौकल  सर्वे  करे  ताकि

 वहां  के  लिए  वास्तव  में  मालूम  हो  सके  कि

 झुरिगेशान  कसे  सस्ता  हो  सकता  है  |

 मुझे  हैरानी  हुई  देख  कर  जब  में  ने  इरी-

 गेशन  डिपार्टमेंट  वालों  से  मालूम  किया  कि

 इस  इलाक़े  का  कभी  तक  कोई  ज्योग्राफिक  ड़

 सर्वे  नहीं  हुआ  है  t  लोगों  के  दिल  में  इस  इलाके
 के  प्रति  एक  खास  रुपाल  है  कि  यहां  नहर  की

 स्कीमें  नहीं  बन  सकती  हैं  ;  में  ने  इस  बारे  में

 खोजबीन  की  शौर  यह  मालूम  किया  कि  कुछ
 बरसाती  नाले  इस  इलाक़े  में  प्रकार  कौर

 महेन्द्रगढ़  जिले  से  होते  हुए  हमारे  ज़िलों  तक

 आते  हैं  7  अगर  इन  बरसाती  नालों  के  डांस

 बनाये  जायें,  तो  यह  मुमकिन  है  कि  कम  से

 कम  दो  तीन  महीने  कें  लिए  इस  सारे  इलाक़े
 को  पानी  मिल  सकेगा  और  अगर  रत्री  की

 क्राप  को  नहीं,  तो  खरीद  की  क्राप  को  काफ़ी

 पानी  मिल  सकता  है  ।  हमारे  इस  इलाके
 की  ख़ास  तालीफ़ात  इसलिए  हैं  कि  यहां  पानी

 बरसात  के  दिनों  में  सिर्फ  शझ्ाठ  या  दस  इंच  तक

 बरसता  है  कौर  जब  तक  किसी  प्रौढ़  ज़री  ए
 से  यह  इरिगेशन  नहीं  किया  जायेगा,  यह
 इलाक़ा  पिछड़ा  का  पिछड़ा  रह  जायेगा  ।

 कम्युनिटी  प्रोजेक्ट्स  की  स्कीम्स  के  बारे

 में  हम  ने  कई  मसें बा  सवाल  उठाये।  हमारे

 भाई  चिनारिया  जी  ने  श्राप  को  बतलाया'  कि
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 कम्युनिटी  प्रोजेक्ट  जब  बांटे  जायं,  तब

 खास  तौर  से  इस  बात  का  ध्यान  रक्खा  जाय

 कि  वह  ऐसे  इलाक़े  को  दिये  जायें  जहां  पर

 बारिश  बहुत  कम  पड़ती  है  प्रौढ़  खुश्क  इलाक़ा

 हो  मेरी  कांस्टिट्यूएंसी  में  सोनीपत  को  एक

 कम्युनिटी  प्रोजेक्ट  मिला  है,  उस  की  प्रोग्रेस

 को  जब  में  देखती हूं  तो  कहे  बगर  नहीं  रह
 सकता  कि  उस  इलाक़े  के  लोगों  में  कोई  खास

 जोश  या  दिलचस्पी  कम्युनिटी  प्रोजेक्ट्स  के
 मामले  में  नहीं  है  कौर  इस  की  वजह  बहुत  साफ

 है,  क्योंकि  उस  इलाक़े  में  उन  को  अपने  काम  से

 फुरसत  हो  नहीं  मिलती  कि  वह  कम्युनिटी
 प्रोजेक्ट  की  स्कीमों  पर  ज़्यादा  ध्यान  दें,  क्योंकि

 वहां  पर  उन  को  पानी  अपनी  खेती  को  सैराब
 करने  के  लिए  मिल  जाता  है।  इसलिए  प्रखर
 बाप  यह  कम्युनिटी  प्रोजेक्ट्स  ऐसे  ड्राई  रियाज़
 में  जहां  पर  बारिश  नहीं  होती  है,  लगायें
 तो  आप  देखेंगे  कि  लोग  कितने  जोश  खरोश  के
 साथ  इन  में  काम  करेंगे  कौर  जितना  रुपया
 झाप  वहां  लगायेंगे,  बहुत  जल्द  ही  उसकी
 कीमत  आपको  वापिस  मिल  जायगी  |

 दूसरी  बात  जो  भ्रमनोश्रमान  से  ताल्लुक
 रखती  है,  में  दर्ज  करना  चाहता  हूं  -  कौर  मेँ
 बतलाऊँ  कि  इस  सम्बन्ध  में  में  माननीय

 गृह  मंत्री  जी  स ेमिला  था  और  उनका  ध्यान
 प्रमनोभमान  की  परिस्थिति  की  जोर  खींचा
 था।  मेरे  इलाक़े  में  अमन  चैन  की  हालत
 इधर  कुछ  महीनों  में  बिगड़  गई  है  प्रौर  जब
 में  ने  इस  बारे  में  जांच  की  तो  मुझे  पता  लगा
 कि  चूंकि  यह  इलाक़ा  पैप्सू  से  मिला  हुमा  है,
 इसलिए  वहां  के  अमनो ग्र मान  को  हालत

 बहुत  ख़राब  है  कौर  पैप्सू  के  बहुत  से  मफरूर
 लोग  यहां  करा  जाते  हैं  और  यहां  पहुंच  कर
 अपराध  करते  हैं शौर  आंतक  मचाते  हैं  -  एक
 मत् तंबा  जब  में  भ्र पनी  कांस्टिट्यूएंसी  में  गया
 तो  मुझे  बंतलाया  गया  कि  सिर्फ़  एक  थाने  में

 १५-२०  खून  एक  महीने  में  हुए  -  जब  में  ने
 उन  से  तफ़सील  मांगी  तो  मुझे  दस  भोमियो
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 [श्री  बंसल]

 के  नाम  बतलाये  गये  जित  का  सिर्फ  एक

 थाने  में  क़त्ल  किया  गया  था।  मेंने  कातिलों

 का  पता  लगाने  के  लिए  डिप्टी  कमिश्नर  साहब

 से  पूछा  तो  मुझे  बताया  गया  कि  कभी  तक

 हम  बहुत  कम  क़ातिलों  को  पकड़  सके  हैं  और

 उस  की  वजह  यह  है  कि हमारे  पास  जो

 इलाक़ा  लगता  है  वह  ऐसा  है  जिस  के  ऊपर

 हमारा  कोई  कब्ज़ा  नहीं  है।  इस  नुक्ते निगाह
 से  में  यह  चाहता  हूं  कि  इस  सारे  इलाक़े  को

 जो  रोहतक,  गुड़गांव,  महेन्द्रगढ़  का  इलाका

 है,  उस  को  एक  अलग  इलाक़ा  समझा  जाय  शौर

 उसके  लिए  खास  तौर  पर  प्यूनिटिव  पुलिस

 फोर्स  या  एक  हाई  लेवल  का  पुलिस  भ्रफसर

 तैनात  किया  जाय  शौर  उस  को  पूरा  अ्रखित्यार

 हो  कि  जितने  भी  इस  तरह  के  जरायम  यहां

 होते  हैं  उनकी  पूरी  तौर  से  देखभाल  की  जाय  i

 पीड़ित  ठाक्र  दास  भाग  :  पंजाब  ने

 ऐसी  पुलिस  प्र पने  बाडेन  पर  मुक़र्रर  कर

 रक्खी  है  ।

 श्री  असल  :  कभी  तक  कोई  तसललीवरूश

 नतीजा  सामने  नहीं  पाया  है  ।  एक  हैरतअंगेज

 खून  जो  मेरे  इलाक़े  में  हुआ  और  जिसका

 ज़िक्र  मेने  माननीय  मंत्री  से  किया  था  i  में  बड़े

 अदब  के  साथ  पूछना  चाहता  हूं  कि  मनो-

 अमान  के  बारे  में  जो  में  न ेउनसे  बातचीत  की

 थी,  उसके  बारे  में  उन्होंने  क्या  तजवीज़

 की  कौर  उन्होंने  क्या  ऐक्शन  उन  चीज़ों  पर

 लिया  है  ।

 दूसरी  चीज़  बारबार  यह  भी  उठती  है

 कि  जो  हिन्दी  स्पीकिंग  पंजाब  है,  जिस  से

 में  भ्राता  हूं,  वहां  यह  आवाज़  उठती  है  कि

 हम  को  उत्तरी  पंजाब  से  प्लग  हो  जाना

 चाहिए।  इस  बात  से  भी  गृह  मंत्री  प्रगति  तरह

 से  वाकिफ़  हैं,  कि  यह  प्रावधान  क्‍यों  उठती  है

 कि  दक्षिणी  पंजाब  का  जो  हिस्सा  है.  जिस  में

 कर्नाल,  रोहतक,  महेन्द्रगढ़  भादि  हैं  इन-  को

 अलग  कर  देना  चाहिए  1  इस  इलाक़े  को
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 ara  तक  बिल्कुल  स्टेप मदर ली  ट्रीटमेंट  मिला

 है।  उस  को  पंजाब  “ने  पंजाब  नहीं  समझा  |

 यहां  तक  कि  हम  नहर  का  पानी  सौ  करोड़

 रूपये  में  भाखरा  नांगल  को  दे  रहे  है  लेकिन

 इस  इलाके  को  हम  कोई  पानी  नहीं  देते,  कोई
 तजवीज  ऐसी  नहीं  बनाते  जिस  से  नहर  का

 पासी  इस  इलाके  मेंदा  सके।  क्‍या  वजह  है
 कि  वहां  पानी  पहुंचाने  के  लिये  कोई  तरकीब

 नहीं  सोची  गयी'।  ट्यूबवेल  हम  लगा  नहीं
 सकते।  में  पूछना  चाहता.  हूं  कि  क्या  कोई
 भी  तरीका  ऐसा  नहीं  है  कि  जिसको  प्रिया

 कर  हम  इस  एरिया  को  सैराब कर  सकें  !  प्रौढ़

 मुझे  कोई  शक़  और  न बहा  नहों  है  कि  इस

 एरिया  के  प्रति  अगर  इसे  तरह  का  आय  का

 स्टेप  मदरली  ट्रीटमेंट  चलता  रहा  तो,  वह  भी

 इस  बात  की  आवाज  बुलन्द  करेगा  कि  उसको

 पंजाब  से  भ्र लग  कर  दिया  जाय  ।  में  इस

 बात  को  मानता  हूं  कि  पंजाब  से  लग  हो  कर.

 इस  को  कोई  फायदा  नहीं  होगा।  यह  बीच

 में  एक  प्रलय-सा  टुकड़ा  बन  कर  रह  जायगा

 जिस  में  न  तो  राजस्थान  का  चम्बा  नदी

 का  पानी  जायेगा  शौर  नहीं  भाखरा

 नांगल  का  पानी  आयेगा  शर  बीच

 में  हम  रह  जायेंगे।  लेकिन  जब

 प्राप्ति  फ्रस्ट्रेटेड  हो  जाता  है  और  कहीं  से

 मदद  मिलने  की  गुंजाइश  नहीं  दीखती  तब  इधर

 ही  उसका  ध्यान  जाता  है  ।  इसलिये  में

 एक  बार  फिर  भ्र पने  फाइनेंस  मिनिस्टर  साहब
 से  जिन  के  हाथ  में  ग्राहक  पेप्सू  के  सारे

 फाइलें सेज  हैं पौर  अपने  गृह  मंत्री  से  प्रतीत

 करूंगा  कि  यह  जो  सवाल  बार  बार  उठाये

 जाते  है,  इनकी  तह  में  जायें।  कौर  इस  बात  को'

 समझे  कि  उनकी  एकोनामिक  हालत  कितनी

 पिछड़ी  हुई  है  शौर  राज  उन  में  इतना  फ्रस्ट्रेशन
 फैल  गया  है  कि  वह  शब  इस  को  बर्दाश्त  करने

 को  त॑  यार  नहीं  हैं।  यह  स्टेप  मदरली  ट्रीटमेंट
 उनके  साथ  बन्द  किया  जाना  चाहिये।  और

 में  चाहता  हूं  कि सरकार  बहुत  जल्द  इस  तरह
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 का  मिला-जुला  कमीशन  बना  दे  जो  हमारे

 एग्रीकल्चर  कौर  इरीगेशन  शोर  दूसरे
 प्रसलात  2  उनको  देखें  शौर  अपनी

 रिपोर्ट  गवर्नमेंट  शरीफ  इन्डिया  को

 दें।  बस  इतना  कह  कर  में  समाप्त  करता

 हैं  कौर  में  आ्रापका  शुक्रगुज़ार  हूं  कि  छापने

 मुझे  इस  मौके  पर  बोलते  का  अवसर  दिया।

 Shri  KR.  P.  Garg  (Patiala):  It  is  with
 no  sense  of  pride  that  I  rise  to  speak
 on  the.  P.E.P.S.U.  Budget.  It  seems
 to  be  the  posthumous  child  of  Rare-
 wala  Ministry.  Therefore  it  has  a  dis-
 ‘taste  and  unwholesome  associations  of
 the  past  about  it.  Moreover  the  Budget
 is  a  tipsy,

 ५008
 and  turvy  Budget

 ‘which  smells  o  liquor,  opium  and
 ‘tobacco.  A  glance  at  the  revenue  re-
 -ceipts  will  show  that  25  per  cent.  of
 ‘the  total  revenues  are  the  excise  gift.
 I  am  not  talking  as  a  petty  puritan  or

 a  prohibition  faddist,  when  4  say  that
 ‘tthe  Budget  this  year  as  ever  ०४०४६
 ‘thrives  on  the  popular  vices  of  the
 masses  like  drinking,  opium  eating  and
 smoking.  What  pinches  me  the  most
 is  that  a  big  chunk  of  Rs.  38  lakhs  is
 spent  out  of  the  revenues  so  un-
 happily  derived  from  the  miseries  of
 the  people,  on  the  maintenance  of  the
 institution  of  |  Rajpramukh,  privy

 purses
 of  the

 red
 and  on  the  main-

 nance  of  Ad
 legitimate  and  illegiti-

 mate  families  of  the  Rulers.

 At  the  time  of  integration  of  our
 State,  our  great  and  benevolent  Sardar
 Patel  thought  that  these  Rulers  will
 Jead  a  retired  and  comfortable  life
 and  gave  them  huge  privy  purses.
 But  these  princes  are  now  playing
 havoc  with  the  political  and  public
 life  of  our  State,  with  the  power  and
 purses  allowed  to  them.  These
 princes,  true  to  their  traditions  are
 pursuing  anti-people  policies  and  they
 are  patronizing  communal  and  re-
 actionary  forces.

 Our  Rajpramukh  has_  thrown  all
 constitutional

 Propriety
 to  the  winds.

 He  has  reduced  our  State  into  a  citadel
 of  feudalism,  reaction  and  intrigues.
 During.  the  last  Assembly  session,  he
 loosened  the  strings  of  his  purse  for
 the  sale  and  purchase  of  M.L.As  and
 reduced  the  representatives  of  the

 people
 into  a  marketable  commodity.

 rdar  Gian  Singh  Rarewala,  the
 maternal  uncle  of  the  Rajpramukh  has
 formed  a  new  _party  called  the
 National  Front.  Do  you_know  who
 are  the  members  of.  this  Party?  The
 brothers,  the  brothers-in-law,  the
 uncles  and  the  uncles-in-law  and  the
 father-in-law  of  the  Rajpramukh,  the
 princes  and  the  Biswadars.  One  may
 ask  where  from  does  the  finance  come?
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 It  is  coming  from  the
 privy

 purses
 which  have  been  allow  to  our
 princes  and  from_the  Biswadars.  I
 want  to  warn  the  House,  through  you,
 Sir,  that  it  is  a  big  conspiracy  of  the
 Rulers  and  Biswadars  against  the
 people  and  their  democratic  insti-
 tutions.  The  infant  democracy  needs
 more  healthy  and  better  atmosphere.
 If  you  want  that  democracy  ah  ould
 grow  and  if  you  want  that  i

 oo people  should  be  saved  from  the  evil
 and.  corrupt  influences  of  these  Rulers
 and  the  Biswadars,  then  abolish  the
 institution  of  Rajpramukh,  stp  the
 privy  purses  and  stop  the  maintenance
 allowances  of  their  families  and  give
 them  a  summary  trial  for  all  the
 crimes  they  have  committed  against
 the  people.  (An  Hon.  Member:  Hang
 them).

 Some  Hon.  Members:  Trial?

 Shri  R.  P.  Garg:  Institute  trials  and
 hang  them  if  you  like.

 I  must  congratulate  the  Kashmir
 Government  and  their  people  for
 their  bold  stand  in  having  abolished
 the  institution  of  Rajpramukh  and
 stopped  the  privy  purse  of  the  Ruler.

 A  sum  of  Rs.  107,000  has  been  pro-
 vided  for  the  maintenance  of  the
 Public  Service  Commission  in  our
 State.  The  Public  Service  Com-
 mission  in  our  State  has  been  reduced
 to  a  farce  by  the  corrupt  influences  of
 the  palace.  Communalism  and  party
 interests  overshadowed  al]  merit  in
 filling  up  vacancies  during  the  Rare-
 wala  regime.  Even  the  recommenda-
 tions  of  the  Public  Service  Commission
 were  ignored;  all  vacancies  were  filled
 with  third  rate  men  even  without  re-
 ferring  the  cases  to  the  Public  Service
 Commission.  At  this  attitude  of  the
 Government,  the  Public  Service  Com-
 mission  made  a  pretest  stating  the
 number  of  vacancies  which  were  Iir-
 regularly  filled  up  by  the  Rarewala
 Government  without  referring  the
 cases  to  the  Public  Service  Commission
 and  the  number  of  vacancies  filed  up
 by  the  Rarewala  Government  without
 caring  for  the  recommendations  of  the
 Public  Service  Commission.  Our
 Public  Service  Commission  consists  of
 three  members  including  the  Chair-
 man.  A  seat  is  lying  vacant  for  the
 last  two  years  and  the  Rarewala  Gov-
 ernment  did  not  think  it  worth  while
 to  fill  that  place.  While  the  Congress
 was  in  power,  we  made  a  recommenda-
 tion,  but  the  Rajpramukh  sat  over  the
 file  tight  for  more  than  three  months
 till  the  Rarewala  Government  came  to
 power,

 Shri  8,  8,  Murthy  (Eluru):  Tight  or
 light?

 Shri  R.  P.  Garg:  Tight.
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 [Shri  R.  P.  Garg  ]
 Our  Public  Service  Commission  is

 not  above  favouritism.  There  have
 been  caseg  where  the  Public  Service
 Commission  has  selected  the  most  in-
 efficient  and  third  rate  people,  even
 without  the  requisite  qualifications.
 There  have  been  cases  where  the
 Public  Service  Commission,  under  the
 influence  of  the  palace  and  the  Rare-
 wala  Government,  have  gone  through
 the  cases  overnight  without  advertis-
 ing  the  posts  and  without  calling  for
 the  previous  records.  Why  not
 abolish  the  Public  Service  Cammission,
 incorporate  it  with  the  Punjab  and
 eflect  an  economy  of  Rs.  107.0007
 [Panpir  THakur  Das  BHARGAVA  in  the

 Chair)
 A  sum  of  Rs.  334,000  has  been  provid- ed  for  the  maintenance  of  a  High  Court

 in  our  State.  P.E-P.S.U,  being  a  tiny
 State,  it  need_not  have  a  High  Court
 of  its  own.  Delhi,  being  far  more
 advanced  industrially  and  commercial-
 ly  does  not  have  a  High  Court  of
 its  own.  As  regards  distances,
 Amritsar  and  Gurgaon  districts  are
 farther  away  from  Simla  than  any
 farthest  corner  of  PEPSU.  We  can
 have  a  Circuit  Court,  we  can  effect
 an  economy  of  Rs.  334,000.

 _A  sum  of  Rs.  8  lakhs  has  been  pro-
 vided  for  district  administration.
 P.E.P.S.U.  is  having  eight  districts
 with  a  population  of  35  lakhs.  There
 are  districts  with  less  than  a
 population  of  147,000.  There  is  no
 justification  for  this  _—_  district
 administration.  There  are  dis-
 tricts  in  U.P.  which  have  a  population
 more  than  the  whole  of  our  State.  I
 am  not  suggesting  that  we  should  have
 one  district  for  the  whole  State.  I
 would  suggest  that  the  number  of  dis-
 tricts  may  be  reduced  to  five  or  less
 than  five,  thereby  effecting  an  economy
 of  about  rupees  seven  lakhs  in  the
 district  administration.

 A  sum  of  Rs.  14,38,000  has  been
 provided  for  the  district  excise
 executive  establishment.  With  the  re-
 duction  in  the  number  of  districts,  we
 can  definitely  make  an  economy  of
 Rs.  5,50,000,

 There  is  a  department  called  the
 Civil  Supplies  Directorate.  A  sum  of
 Rs.  7,07,000  has  been  provided  for  this.
 With  the  improvement  in  the  food
 situation  and  other  essential  goods,
 this  department  does  not  have  much
 work  to  do.  This  department  can
 easily  be  integrated  with  the  Indus-
 tries  department  and  we  can  easily
 make  an  economy  of  50  per  cent..  that
 is  Rs.  3,50,000,

 A  sum  of  Rs.  87.20.000  has  been
 provided  for  the  maintenance  of  the
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 police  force  in  our  State.  From  the
 expenditure  on  the  police,  one  finds
 that  it  is  a  Police  State  and  not  a  Wel-
 fare  State.  The  question  is,  why  do
 we  go  on  increasing  expenditure  on
 the  police.  In  order  to  protect  the
 eight  Rulers,  and  the  Biswadari  of’
 about  200  families  in  the  State.  I  will
 ‘give  the  background  of  how  this
 Biswadari  was  created.  Biswadari
 came  into  existence  in  the  time  of
 Raja  Gurdit  Singh  ag  a  result  of  con-
 ferring  superior  rights  in  Jand.  The
 Rulers  used  tg  confer  these  rights  in
 exchange  for  marriages.  This  class  of
 people  called  Biswadars  got  their
 ownership  registered  in  the  official  re-
 cords  by  deceitful  means.  Although
 the  Biswadar  became  the  owner  of  the
 land,  the  possession  of  the  land  re-
 mained  with  the  tiller.  The  tiller  re-
 fused  to  give  him  a  share  in  the  pro-
 duce.  A  problem  arose.  The  Biswa-
 dars  employed  goondas  in  _  their
 service  to  terrorise  the  tiller  and  also
 used  to  get  help  from  the  police  to

 et  their  share  of  the  harvest.  The
 istory  of  our  tenants  movement  in  our

 State  will  show  that  every  year,  there
 have  been  firing,  shootings,  murders  of
 tenants,  etc.,  at  the  time  of  the  harvest.
 These  Biswadars  began  to  send  their
 children  to  join  the  police.  You  will
 now  find  th

 at
 with  the  exception  of

 one  or  two  s,  all  the  other  SPs  are
 the  sons  of  Biswadars  or  big  land-
 lords.  During  the  Rarewala  regime,
 the  Biswadars  came  into  power.  .Their

 poondas
 became  so  daring  that  they

 gan  to  commit  dacoities  and
 murders,  They  abducted  sons  and
 daughters  of  the  rich  people  and  de-
 manded  high  ransoms  for  their  return.
 The  police  used  to  share  this  loot.  The
 police  records  will  show  that  these
 dacoits  have  been  drinking  and  doing
 all  sorts  of  things  with  the  police
 officers  at  the  residence  of  Biswadars.
 The  police  records  will  also  show  that
 these  dacoits  used  to  stay  at  the  resi-
 dence  of  Ministers  during  the  Rarewala
 regime  and  used  to  get  medical  treat-
 ment  there.  These  Biswadars  used  to
 supply  food,  drinks  and  ammunition  to
 these  dacoits.  This  can  be  verified
 from  the  police  records.  Why  not
 abolish  the  Biswadari?  By  abolish-
 ing  this  Biswadari,  we  may  not  have
 such  a  big  police  force  agd  such  a
 huge  expenditure  on  the  police.  We
 can  change  the  nature  of  our  State
 from  a  Police  State  to  a  Welfare  State.

 Shri  Biren  Dutt  (Tripura  West):  I
 have  gone  through  the  Budget  and  I
 have  noticed  some  points.  In  all  the
 feudal  States,  the  revenue  mainly
 comes  from  the  exploitation  of  the
 common  man.  In  the  present  Budget,
 all  the  old  taxes  on  the  peasantry  re-
 main  the  same.  After  the  integration,
 we  find  that  some  new  taxes  have
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 been  imposed  of  the  head  of  these  poor
 people  of  P.E.P.S.U.  As  regards  land
 revenue,  you  may  have  a  picture  of
 it  from  this  fact  that  in  Kapurthala,
 th-  land  revenue  is  four  times  the  land
 revenue  paid  by  the  contiguous  areas
 of  Punjab.  Over  and  above  this,  you
 find  from  the  Budget  that  even  on
 essential  supplies,  there  has  been  a
 sales  tax.  Even  though  the  Congress
 Government  from  the  Centre  proposed
 that  this  tax  will  not  be  there,  today.
 you  see  the  sales  tax  realised  from  all
 essential  goods  and  this  amount  is
 equivalent  to  the  privy  purse  given  to
 the  Rajpramukh.  They  have  not
 abolished  any  feudal  levies,  but  have
 imposed  this  sales  tax  to  pay  the
 Rajpramukh.

 Another  special  feature  has  been  re-
 ferred  to  again  and  again.  The  next
 item  of  revenue  is  from  excise,  It  is
 a  common  practice  in  P.E.P.S.U.  to
 purchase  one  tola  of  opium  from  the
 Government  at  rupees  thirteen  and  sell
 it  at  rupees  seven  a  tola  in  the  market.
 A  contractor  is  given  a  thousand  tolas
 to  sell,  and  from  other  areas  he  pro-
 cures  some  more  tolas  by  smuggling
 to  be  sold  in  the  market.  In  P.E.P.S.U.
 the  highest  revenue  is  probably  from
 excise.  In  this  condition  we  are  really
 astonished  to  find  that  even  though  the
 Planning  Commission  has  recommend-
 ed  the  abolition  of  these  intoxicating
 habits,  in  some  areas  the  Government
 conveniently  thelps  all  these  intoxicat-
 ing  habits  as  they  are  the  greatest
 source  of  revenue.

 Shri  C.  D,  Deshmukh:  Did  the  hon.
 Member  say  that  contractors  got  opium
 at  one  rupee  from  Government  and
 sold  for  Fupées  seven  in  the  market?

 Shri  Biren  Dutt:  Thirteen  rupees  for
 one  tola  the  contractor  pays  to  the
 Government,  and  he  sells  it  at  rupees
 seven  a  tola.

 Another  thing.  In  Page  2  of  the
 Explanatory  Memorandum,  under  item
 No.  XLVI  Miscellaneous,  it  is  stated:

 “The  increase  is  due  to  the
 realisation  of  a  sum  of  Rs.  8-82
 lakhs  from  the  Raja  Sahib  of
 Faridkot  in  lieu  of  the  amount  of
 Rs.  5  lakhs  due  from  him...”

 Why?  There  is  no  reason  given.  The
 Raja  Sahib  was  to  pay  Rs.  5  lakhs.
 Only  rupees  eight  lakhs  have  been
 claimed.

 Out  of  the  total  revenue,  32  per
 cent.  is  meant  for  security  service.

 hat  are  the  security  measures
 actually  taken  there?  It  is  no  question
 of  propaganda,  and  we  must  bear  in
 mind  the  facts.  Because  I  come  from
 the  State  of  Tripura,  I  can  realize  that
 actions  taken  are  quite  different  from
 the  professions  made  in  this  House.  A
 few  days  ago  all  the  Members  here
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 heard  that  it  is  not  the  practice  to.
 introduce  Section  44  again  and  again
 in  Tripura,  but  yesterday  I  got  an--
 other  telegram  that  the  same  Section.
 44  has  been  introduced  fram  yester-
 day  for  two  months.  It  may  be  the
 Ministers  do  not  know,  or  they  do  not.
 even  like  to  enquire  about  happenings.
 there.

 As  far  as  my  information  goes,  32:
 per  cent.  of  the  total  revenue  is  spent
 on  the  security  services.  We  find  that
 in  40  villages—Shahapur,  Momin  etc.—
 for  the  construction  of  fencing,  the
 villagers  are  used  as  begar,  i.e,  they
 are  not  paid  a  penny.  And  the  con-
 struction  is  such  that  only  one  gate  is
 open  for  coming  out  and  going  in,  and
 through  these  gates  the  villagers  go
 and  come  between  seven  o'clock  and
 eight  _o’clock_as  martial  law  requires.
 The  Police  Officers  are  sie  ghee,.
 atta  and  everything  without  paying
 anything.  Chickens,  atta  etc.  are  given
 to  the  minor  Constab‘es  for  their  own
 maintenance.  This  is  the  type  of
 security  arrangement  there.  It  is  said
 that  the  dacoit  “Janga”"—the  Home:
 Minister  wanted  to  know  the  name,
 and  I  am  giving  him  the  name—is
 pursued  in  this  area  by  fencing  so
 many  villages.  Can  the  hon,  Minister
 say  to  this  House  that  his  own  C.I.D.
 have  reported  to  him  that  these  dacoits:
 live  in  the  farms  of  the  Maharani?

 Sardar  Hukam  Singh:  I  do  not  know:
 whether  the  C.I.D.  hag  reported  to
 him.  My  friend  may  have  access  to
 the  C.I.D.  reports,  but  I  repudiate  it
 strongly.

 Dr.  Katju:  What  is  the  report?
 Dacoits  have  come  from  that  parti-.
 cular  area?  What  is  the  point?

 Shri  Biren  Dutt:  It  was  said  that  the.
 security  measures  were  taken  and  the
 villages  have  been  cordoned  off  and
 fenced  to  catch  hold  of  these  dacoits.

 Dr.  Katju:  I  only  suggest  respect--
 fully  that  hon.  Members  will  be  very
 careful  in  making  statements,  and  veri-
 fy  them  before  they  make  their  state-
 ments.
 2  Noon  a

 Shri  Punnoose  (Al'eppey):  It  is  not
 always  possibjle.  Even  Ministers  say:
 “We  do  not  know”.

 Dr,  Katju:  Ministers  are  most  care-
 ful  in  making  statements.

 Mr.  Chairman:  Even  if  Ministers
 sometimes  make  wrong  statements.  is
 it  any  reason  why  hon.  Members  also.
 should  make  wild  statements?

 Shri  Punnoose:  We  are  helpless  be:
 cause  everything  is  mystified  there.

 Shri  Biren  Dutt:  My  point  is  after:
 accepting  this  Budget,  whether  the

 Re  ple
 of  P.E.P.S.U.  are  real'y  going  to-

 e  benefited.
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 {Shri  Biren  Dutt]
 The  hon.  Minister  himself  assured

 me  in  a  written  reply  on  a  former
 occasion  that  there  would  be  no  Section
 44  in  Tripura,  that  it  was  not  practis-
 ed.  Even  after  his  saying  it,  there  was

 en
 to  be  a  meeting  of  peasants  at

 gartala,  and  Section  44  has  been
 issued  yesterday.  Now,  nothing  is
 allowed.  It  may  be  the  hon.  Minister
 does  not  like  such  things  to  happen
 again  and  again,  but  that  is  the
 ‘position.  So,  the  point  is  in  P.E.P.S.U.
 you  are  not  giving  relief  to  the
 peasants.

 Dr,  Katju:  Who  said  that?
 Shri  Biren  Dutt:  You  have  not

 lessened  the  burden  and  dues  of  the
 peasantry.  You  have  got  everything
 intact.  You  have  introduced  new
 taxes.  Sales  Tax  on  essential  goods
 is  not  found  in  any  other  State,  but
 in  P.E.P.S.U.  even  on  essential  goods
 there  is  Sales  Tax.  Once  you  propos-
 ed  that  this  tax  must  not  be  there,  but
 you  have  got  it  there  still.  I  have  ua
 complaint  here  that  a  person  was  going
 to  purchase  some  bullocks,  and  on  his

 ‘way  he  was  caught  by  dacoits  and
 kidnapped.  He  was  bound  hand  and
 foot  and  kept  in  a  room.  The  Police
 came  to  know  about  the  incident  and
 went  there.  The  dacoits  were  caught
 and  arrested.  But  because  he  had
 some  money  with  him,  he  was  left  in

 ‘the  condition  in  which  he  was,  ‘iz.,
 tied  to  a  pillar.

 In  one  village,  the  local  Biswadars
 were  not  elected  to  the  local  Panchayat
 and  for  this  reason  all  the  members  of
 the  elected  Panchayat  have  been
 beaten,  and  they  complained  to  the
 authorities  that  such  things  were
 happening.  The  authorities  assured
 them  that  they  would  take  steps.  And
 what  steps  have  been  taken?  All  of
 them  have  been  thrown  into  prison.

 Are  these  the  measures  of  helping
 the  P.E.P.S.U.  people?  You  have  heard
 many  things  about  Tripura  and  Mani-
 pur,  and  in  reply  to  a  question  on  head
 hunting,  the  hon.  Minister*s  reply  indi-
 cated  that  fie  has  in  mind  more  the
 interests  of  the  chiefs  than  those  of
 the  people  who  are  really  suffering  in
 Manipur.  So,  if  you  really  mean  to
 have  any  progress,  you  must  decide
 whom  you  are  really  going  to  support.
 If  these  Biswadars  are  th  e  real  ele-
 ments  that  are  creating  all  the  trouble.
 if  this  Biswadari  system  and  the  Raj-
 pramukh  system  is  really  the  breeding
 ground  of  all  these  dacoits,  you  should
 try  to  raze  them  out  of  P.E.P.S.U.'s
 life.  Then  you  can  make  the  situation
 healtHty  and  congenial  for  the  growth
 of  democracy.  If  you  do  not  do  that
 and  introduce  this  fencing  profess  in
 the  villages  taking  from  the  villagers

 \begar  without  any  payment,  it  will  not
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 enhance  the  prestige  of  this  House  at
 least.  That  is  why  I  say  to  all  Mem-
 bers  of  this  House  that  by  giving  your
 consent  to  this  Budget,  you  are  shar-
 ing  the  responsibility  for  those  corrupt
 actions  there.  It  may  not  be  the  de-
 sire  that  such  things  should  happen,
 but  they  must  be  taken  into  account.

 श्री  Yo  एन०  विद्यालंकार  (जालन्धर  ):
 माननीय  समापति  जी,  पैप्सू  का  मामला  इस

 बक्स  एक  नाजुक  मरहले  में  से  गुजर  रहा  है
 कौर  जिस  प्रकार  से  वहां  पर  लोकतंत्र  शासन  को

 स्थगित  करना  पड़ा  हूँ  उन  हालात  में  म॑  अनुभव
 करता  हूं  कि  इस  हाउस  को  पैप्सू  के  मामले

 पर  बहुत  संजीदगी  से  कौर  बहुत  ज़िम्मेदारी  से

 गौर  करता  चाहिये।  बजाय  इस  के  कि  हम

 पैप्सू  के  सम्बन्ध  में  दौर  वहां  के  शासन  के

 सम्बन्ध  में  कुछ  सुनी-सुनाई  बातें  कह  दें,

 हम  को  जिम्मेदारी  के  साथ  हर  चीज़  पर  विचार

 कर  के  और  तहकीकात  कर  के  वहां  के  सम्बन्ध

 में  बाते  कहनी  चाहिये।  जहां  तक  पैप्सू  में  इस

 वक्‍त  एक  एडवाइजर  के  शासन  का  प्रश्न  हे
 में  समझता  हूं  कि  यह  बहस  इस  हाउस  में

 खत्म  हो  चुकी  हूँ  जब  कि  प्रेसीडेंट  के  रूल  को

 इस  हाउस  ने  स्वीकार  किया  कौर  इस  बात  का

 फ़ैसला  किया  कि  प्रेसीडेंट  वहां  के  शासन

 को  चलाने।  यद्यपि  में  जाती  तौर  पर  यह

 अन्‌ भव  करता  हूं  कि  जहां  तक  हो  सके  हमें

 कहीं  भी,  किसी  भी  एरिया  में,  किसी  भी

 इलाके  में,  जनतंत्र  शासन  स्थगित  नहीं  करना

 चाहिये।  जिस  तरह  कि  जान  स्टुअर्ट  मिल

 ने  एक  जगह  कहा  है  कि  “पीपल  ललन  टु  वर्क

 दी  रिप्रेजेंटेटिव  इंस्टीट्यूशन्स  बाई  वर्किंग

 दम
 ”  |  तोपें  समझता  हूं  कि  जहां  तक

 हो  सके  हमें  जनता  को  मौका  देना  चाहिये
 कि  वह  उस  शासन  को  वर्क  करे।  लेकिन

 पैप्सू  में  भ्रजीब  क्रिया  के  हालात  पैदा

 हो  गये  थे,  प्रौढ़  जब  हम  पैप्सू  पर  डिस्कशन

 करते  है  तो  हमें  इस  बैकग्राउंड  को  नहीं  भूलना

 चाहिये  कि  पैप्सू  के  प्रकार  इस  तरह  के  हालात

 पैदा  हो  गये  थे,  कि  वहां  की  जनता  बिल्कुल
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 उस  शासन  को  पसन्द  नहीं  करती  थी  जिस

 को  गलती  से  डेमोक्रेटिक  शासन  का  नाम  दिया

 “जा  रहा  था।  शब  चाहे  जिम्मेदारी:  कांग्रेस

 के  मेम्बरों  की  हो  या  दूसरों  की  हो,  मे  इन  में

 कोई  भेदभाव  नहीं  करता।  लेकिन  जो

 मैम्बर  थे,  उन  के  चुनाव  के  सम्बन्ध  में  उस  नोट

 में  लिखा  हुआ  है  जो  कि  बजट  के  साथ  हमें
 दिया  गया  है।  उसमें  लिखा  गया  हूँ  कि

 किस  तरह  एक्साइज  की,  लिकर  की,  श्रफीम

 की  भ्रामरी  बढ़  गयी  ।  दाराब  के  बारे

 में  लिखा  है  कि  शराब  का  कं  जापान,  इलेक्शन
 की  वजह  से  बहुत  बढ़  गया।  तो  इस
 से  मालूम  होता  है  कि  इलेक्शन  किस  तरह  से

 हुआ  शौर  किन  हालात  में  हुआ।  इसलिये
 जरूरी  हो  गया  कि  प्र सम् बली  को  सस्पेंड

 किया  जाय।  .
 तो  राज  जब  हम  इतना  भागे  बढ़  प्रिये  हे

 झ्र ौर  इस  थोड़े  से  प्यासे  में  वहां  के  शासन
 को  हमें  सुधारना  हैं  तो  हमें  सारी

 बातों  को  ध्यान  में  रखना  चाहिये
 शौर  सारी  स्थिति  पर  प्राबजक्टिव

 तरीके  से  सोचता  चाहिये,  सब्जेक्टिव

 तरीके  से  नहीं।  मुझे  भ्रफ़तोस  है  कि  इस

 हाउस  में  जो  अरब  तक  बहुत  से  वक्ता  बोले  हूँ

 उन्हों  ने  सब्ज॑  क्वि  तरीक  से  दखने  की  कोशिश

 की।  उन्होंने  अपनी  पार्टी  की  नज़र  से

 इस  को  सोचा  पौर  किसी  ने  कहा  कि  कांग्रेस

 का  शासन  खराब  था  और  दूसरों  ने  कहा  कि

 दूसरा  शासन  खराब  था।  लेकिन  भतीजे-

 स्टीव  तरीके  से,  कि  वहां  की  जनता  को  क्‍या

 अनुभव  हो  रहा  था  इस  बात  को  उन्होंने  नहीं

 देखा।  झगर  इस  को  हम  नज़रअन्दाज़  करेंगे

 तो  झाग  जो  सुधार  हम  लाना  चाहते  हैँ  वह  नहीं
 ला  सकेंगे  गे।  पैप्सू  की  समस्या  का  पंजाब  के

 हालात  पर  सीधा  प्रसर  पड़ता  है  भौर  इसी

 तरह  पंजाब  के  हालात  का  सीधा

 असर  पंप्सू  पर  पड़ता  है  इस  वक्‍त
 तक  पैप्सू  का  जो  शासन  रहा  उसको

 हम  राजनैतिक  दृष्टि  से  देखें  तो  उस  में  दो
 28  PSD.
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 खराबियाँ  थी  जिससे  कि  पैप्सू  का  शासन

 खराब  हा  शौर  उन  खराबियों  को  हमें  इसे
 प्यासे  में  दूर  करना  है।  एक  कारण  तो  यह

 है  कि  वहां  पर  रजवाड़ेशाही  का  दौर  दौरा

 था  जो  कि  वहां  पर  अंग्रेजी  जमाने  में  रियासत

 रहने  की  वजह  से  हुआ।  वहां  पर  प्रा जादी

 रानें  के बाद  जिस  तरह  से  हालात  तब्दील

 हुए  उन  हालात  की  वजह  से  थोड़ा  भ्र सर  पड़ा
 कौर  दूसरे  उस  वजह  से  कि  सारे  देश  के  इन्दर

 जितने  भी  रिऐक्शन री  शौर  फ्यूडल
 ध्न् सर  थे,  सामन्तशाही  झज्जर  थे,  फिरका-

 परस्ती  के  अवसर  थे,  उन्होंने  खराबी  पैदा  की।

 यह  दो  कारण  थे  जिस  से  पैप्सू  का  शासन

 खराब  हुआ  ।  इस  बात  को  हम  बिल्कुल
 सब्जेक्टिव  तरीके  से  देखें  कौर  जनता  के  दृष्टि
 कोण  से  देखें,  हालत  यह  थी  कि  एक  तरफ  तो

 रजवाडेशाही  की  वहां  जो  प्रहमियत  थी  कौर

 जो  फ्यूडल  भ्रन्सर  मौजूद  थे,  वे  सब  तो

 इस  बात  क॑  लिये  कोशिश  कर  रह  थे  कि  किसी

 तरह  से  ड ेमात्र सी  का  वहां  विस्तार  न  हो  सके

 जनतंत्र  का  फैलाव  न  हो  सके।  दूसरी  तरफ

 जनता  में  एं  से  झज्जर  थे  जो  वहां  पर  पूरी  तरह
 से  डेमोत्रीसी  की  तरक्की  चाहते  थे।  बद-

 क्रिस्मस  यह  हुई,  में  इस  बात  को  मंजूर
 करता  हूं  कि  कांग्रेस  के  काम  करने  वालों  का

 जहां  तक  ताल्लुक  था,  उन्होंने  बजाय  इस  के

 कि  जनता  क  प्रकार  ज्यादा  से  ज्यादा  जाते,

 बह  दिल्‍ली  की  तरफ  ज्यादा  देखते  रहे  कौर

 इस  बात  की  कोशिश  करत  रहे  कि  स्टेट  मिति

 स्ट्रीट  या  कांग्रेस  हाई  कमांड  उन  में  से  किसी

 को  गद्दी  पर  बिठा  द॑  ।  उन्होंने  इस  वात  की

 कोशिश  नहीं  की  कि  जनता  की  तरफ  जायें।

 इसलिये  यह  लाजमी  हो  गया  कि  में  इस  में

 यह  रियायत  नहीं  करता  कि  पाया  कांग्रेस  के

 लोग  जिम्मेदार  थे  या दूसरे  लोग,  म॑  किसी  को

 भी  जिम्मेदारी  से  बरी  नहीं  करता।  वहां  के

 शासन  को  समाप्त  किया  जाय॑।  में  चाहता  हूं
 कि  सही  तौर  पर  डेमोक्रेसी  की  नींव  वहां  रखी

 जाये।  हम  यह  नहीं  चाहते  कि  फिर  इसे  क्या
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 होने  के  बाद  हालत  बिगड़े  कौर  डेमोक्रेसी

 _फ़ेल हों  जनता  की  दृष्टि  से  दंखना  चाहिये
 शौर  सोचना  चाहिये  कि  जो  प्रकार  इस  डेमोक्रेसी

 के  फैल  होने  के  लिये  जिम्मेदार  थे,  फ्यूडल
 शौर  फिरकापरस्ती  #  अवसर,  उन  को  हृ

 इलेक्शन  में  खत्म  कियां  जाय  और  उन  को

 भ्रमित  न  पकड़ने  दी  जाय।

 में  इस  बात  को  तसलीम  करता  हूं  जिस

 की  तरफ़  मेरे  माननीय  गेस्ट  हुक्म  सिह  जी  त

 इशारा  किया  है  कौर  कुछ  और  भाइयों  ने  भी,
 समारें  मैँम्बसं  ने  इशारा  किया  है  कि  जो  पैप्सू
 के  प्रन्दर  हालात  हें,  उन  में  झिक्तों  ह  तो!

 हिन् दुमों  का  प्रशन  है  या  यह  कि  जाबी  और  «

 शुरू मुखी  कौर  हिन्दी  का  प्रश्न  छिड़ा  हुआ  है  ।

 पिछली  मतबा  जब  बहस  हुई  थी  और  जो

 स्टेटमेंट  पेश  किया  गया  था  तो  उस  में  इस
 का  सवाल  उठाया  गया  था  कि  पंजाबी  शिक्षा

 बात  को  काफी  मौ  का  नहीं  दिया  जा  रहा  है।
 में  इस  बात  को  बहुत  बड़ी  बद  क़िस्मत  समझेगा
 झगर  हमारा  कोई  भी  मैम्बर  इस  हाउस  के

 इन्दर  पंजाबी  और  हिन्दी  के  झगड़े  को  छोड़े ।
 में  प्रभुत्व  करता  हूं  कि  पंजाबी  शौर  हिन्दी
 में  कोई  बहुत  अन्तर  नहीं  है  कौर  हिन्दी  वालों

 का  तो  सा  क्षेत्र  विस्तृत  है।  तमाम  देश

 में  उनका  क्षत्र  वस्तुत  है।  इसलिये  उन  को

 ज्यादा  सहिष्णुता  और  टालेशन  से  काम

 लेना  चाहिये  और  मौका  देना  चाहिये  कि  जो

 हीजितल  लैंग्वेजेज  हैँ,  जो  इलाकों  की  जबानें

 है,  वे  बढ़ें।  उन  को  उन्हें  बागे  बढ़ने  का

 मौका  देता  चाहिये।  में  यह  भी  कहूंगा  कि

 कौन  तो  हम  भाषावार  प्रान्तों  का  विभाजन

 नहीं  कर  सकते,  उस  में  कई  मुश्किलात  हूँ
 और  कई  पेचीदा  मामले  है  ।  लेकिन  में

 कम  झ्षता  हूं  कि  हमारी  गवर्नमेंट  इस  वात  का

 हुरमत  ऐलान  करे  कि  जब  दूसरे  स्थानों  पर

 झालावार  प्रान्त  बनेंगे  तो  इस  बात  को  भी  पूरी

 तरह  नजर  में  रखा  जायगा  कि  पंजाब  कौर
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 पैप्सू  में  रहने  वाले  जो  पंजाबी  भाषा-भाषी  है
 उन  को  भी  भाषा  के  अनुसार  शापने को  अलहदा
 प्रान्त  बनाने  का  पूरा  मौक़ा  दिया  जायेगा।

 +  म॑  समझता  हूं  कि  इस  में  जो  हिन्दी  क ेहिमायती

 है'  उन  को  टालरेशन  से  काम  लेता  चाहिये।
 दरअसल,  जो  पंजाबी  ब्रोकर  हिन्दी  जानते  ह
 उन  को  मालूम  हैँ  कि  पंजाबी  कौर  हिन्दी  में

 कोई  बहुत  बड़ा  प्रस्तर  नहीं  |  कौर  हो
 भी  तो  हम  को  उसे  टालरेट  करना  चाहिए
 कौर  इस  झगड़े  को  खत्म  कर  देना  चाहिये।

 दूसरी  चीज़  जो  में  कहना  चाहता  हूं  वह

 यह  है  कि  जहां  तक  फ्यूडल  श्रीधर  का  ताल्लुक
 हूँ  कल  हमारे  होम  मिनिस्टर  साहब  ने  कहा
 था  कि  वह  क़ानून  पास  करना  चाहते  हें,
 जिसके  जरिये  वहां  पर  ज़मीनों की  तक़सीम

 का  मामला  ठीक  हो  जायेगा  कौर  वहां  पर  जो

 विस्वेदारी  वर्ग  रह  क॑  अन् सा रहे  वह  खत्म  होंगे।
 उन  को  वे  क़ानून  जल्दी  लागू  करने  चाहियें।
 इन  दो  बाए  का  ख्याल  कर  के  तौर  जनता  की

 भावनाओं  को  समझकर  हम  झाग  बढ़ें  बौर
 जनता  के  फ़ायदे  की  नजर  से  काम  करें  तो  पैसे

 के  प्रन्दर  ऐसा  शासन  स्थापित  होगा  जिससे

 झायन्दा  के  लिये  डेमोक्रेसी  की  नींव  मज़बूत
 हो  जायेगी  t

 दोतीनबातों  के  बारे  में  मे  शौर  कहना

 चाहता  हूं।  वहां  पैप्सू  के  इन्दर  मज़दूरों
 का  बड़ा  सवाल  है।  मज़दूरों  क ेसवाल  पर

 अभी  पिछले  दिनों  कई  दफ़ा  द्विब्यूनल  बैठे

 उन्होंने  फ़ैसले  किये।  ले कित पैप्सू  गवर्न॑मेंट

 उन  को  अमल  में  नहीं  ला  सकी।  फगवाड़ा
 में  वहां  ट्रिब्यूनल  ने  फैसला  किया  मज़दुरों
 के  हक़  में।  लेकिन  वहां  पर  गवन  मेंट  इस  को

 कमल  में  नहीं  ला  सकी  और  उस  फँसने

 को  वहां  की  शुगर  मिल  वालों  से  नहीं  मनवा

 सफी।  नतीजा  यह  हुमा  कि  फैक्टरी  बसद

 कर  दी  गयी  नौ र  मज़दूर  बैठे  रहे  और  जितना

 ग्क्ना  था,  सारा  खराब  हुमा  शौर  जाया  हुआ।
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 इस  वक्‍त  जो  हमारी  एकोनामिक  हालत

 हूँ,  प्राथमिक  दशा  है,  उसके  होते  हम  एनोड

 नहीं  कर  सकते  कि  हमारी  लेबर  बेकार  रहे  भ्र ौर

 हमारा  जो  यह  बहुत  सारा  मैटीरियल

 है,  वह  जाया  हो।  में  ने  इस  मामले

 में  बहुत  कोशिश  की  कि  हमारे  फूड

 मिनिस्टर  या  लेबर  मिनिस्टर  साहब  कोई

 इस  मामले  में  दखल  दें,  लेकिन  उन्होंने

 ऐसा  करने  में  अपनी  मजबूरी  कौर

 असमधंता  बतलाई  कि  कोई  कानून  ऐसा

 'नहीं  जिस  से  वह  मिल  को  खुलवा  सकें ।

 में  चाहता  हूं  कि  इस  सम्बन्ध  में  आवश्यक

 कानून  इस  हाउस  के  सामने  बनने  के  लिये

 जाना  चाहिये  हमारे  के  मिल  वालों  ने

 जहां  पर  कि  काफ़ी  मज़दूर  लगे  हुए  थे,

 गवर्नर मं  ट  श्राफ  इंडिया  को  कंवल  एक  भर्ती  दे

 दी,  पूरे  हालात  उनके  सामने  नहीं  रक्खे  |

 हमारे  मिल  के  आसपास  काफी  गाना  पै  दा  होता

 है,  कौर  पैप्सू  की  गवर्नर में  ट  न ेकौर  खास  तौर

 से  पंजाब  सरकार  ने  गन्ने  की काफी  पैदावार

 इस  क्षेत्र  में  बढ़ाई  है,  लेकिन  हमारे  मिल  की

 मशीन  उठा  कर  दूसरी  जगह  भेजने  का  नतीजा

 यह  हो  रहाहै  कि  बहुत  सा  गन्ना  उस  इलाके
 में  भी  जाया  हो  रहा  हूँ।  में  चाहता  हूं  कि

 गवर्नर मेंट  को  इन-सब  बातों  को  सामने  रखना

 चाहिये।  एक  बात  कौर  कह  कर  में  खत्म

 करता  हूं  शौर  बह  तालीम  के  सम्बन्ध  में  हूँ।
 बेसिक  स्कूल  खोलने  का  जो  प्रस्ताव  है  उस  को

 स्थगित  कर  दिया  गया  है,  क्योंकि  काफी

 टीचर्स  नहीं  मिलते  हें,  म॑  समझता  हूं  कि  शिक्षा

 पद्धति  में  बेसिक  शिक्षा  का  बहुत  महत्व  हूँ
 शौर  प्रेशर  उसके  लिए  हमको  टीचर  नहीं
 मिलते  हतों  पैप्सू  प्रदेश  में  टीचर्स  को  ट्रेन्ड
 करने  की  कोशिश  करनी  चाहिये,  हमें  वहां
 पर  बेसिक  शिक्षा  का  प्रसार  करना  चाहिये
 ताकि  एजुकेशन  सही  रास्ते  पर  चल  सके।

 भी  जोग  सिह  (कपूरथला-मटिया--

 रक्षित--प्रनुसूचित  जातियाँ)  :  सभापति
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 महोदय,  मेरे  कई  प्रानरेबल  दोस्तों  ने  पैप्सू
 की  हालत  को  सुधारने  के  लिये  सरकार  का

 ध्यान  खींचा  है  ।  मुझे  उस  सम्बन्ध  में  कहना

 है  कि  पैप्सू  की तरफ  तो  यह  रेलवे  वाले  बिल्कुल

 ध्यान  नहीं  देते  ।  श्राप  जानते  हैं  कि  जो  गाड़ी

 लुधियाना  से  चलती  है,  भ्रम्बाला  छपरा  कर  ठहर
 जाती  है।  पैप्सू  का  राजपुरा  स्टेशन  है,

 जंक्शन  हैं  वह  बीच  में  रह  जाता  है,  उसकी

 तरफ  कोई  ध्यान  नहीं  देता  -  रेलवे  के  मामले

 में  ही  नहीं  दूसरे  मामलों  में  भी  पैप्सू  को

 छोड़  दिया  जाता  है  ।

 शब  में  थोड़ा  एजूकेशन  पर  श्रापसे  गरज

 करना  चाहता  हूं  7  बजट  में  यह  लिखा  है  कि

 फाइव  ईयर  प्लान  के  मातहत  साठ  प्राइमरी

 स्कूल  बनाये  जायेंगे,  जब  कि  इस  से  बरप्रक्स

 जो  इस  से  पहले  गवर्नमेंट  थी  उस  ने  पिछले
 साल  दस  महीने  में  १२०  स्कूल  बनाये  धौर
 चूंकि  यह  फाइव  ईयर  प्लान  में  सिर  ६०  स्कूल
 बनायेंगे,  इसलिये  मेरे  ख्याल  में  यह  डिक्री

 हुई  है  ।  पैप्सू  में  हम  देखते  हे  कि  झगड़े  भ्रम-

 राठौर  डक  मियां  बहुत  होती  रहती  हे  और

 इस  को  अगर  कोई  सिर्फ  मिटा  सकता  हूँ  तो  वह
 राइट  टाइप  ग्राफ  एज्युकेशन  ही'  मिटा  सकती

 है  -  सरकार  भ्र केले  इसको  नहीं  मिटा  सकती

 है  ।  इसलिये  1  बहुत  जरूरी  हो  जाता  है
 कि  क्राइम  को  रोकने  के  लिये  उसके  बीच  में

 ज्यादा  से  ज्यादा  एज्युकेशन  को  फैला  देना

 चाहिये  कौर  पुलिस  बजट  पर  जो  श्राप  इतना
 ज्यादा  खर्च  कर  रहे  हैं,  उसमें  कुछ  कमी  करके

 झगर  बह  रुपया  एजुकेशन  के  काम  में  लगाया

 जाये  तो  में  समझता  हूं  कि  शिक्षा  के  प्रसार
 से  उन  में  अक्ल  शर  योग्यता  आयेगी  कौर
 जैसा  डाक्टर  काटजू  ने  उनके  बारे  में  कहा  था

 उन  को  ऐसा  कहने  का  अवसर  नहीं  मिलेगा  कि  :
 y  are  uncivilised  people,  ‘une The

 co democratic  and  everything.
 Dr.  Katju:  Who  said  so?  °

 wt  अजीत  सिह  :  आपने  कहा  था  ha

 women:  में  ने  ऐसा  कभी  नहीं  कहा  1
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 aft  अजीत  सिंह  :  पेप्सू  के  लोग  इन-

 ड्रेमोत्रेंटिक  हैं,  यह  बात  बिल्कुल  ठीक  है  1

 लेकिन  उनका  कसूर  क्या  है  ?  बेचारे

 अनपढ़  हैं  ।  वहां  पर  बेसिक  स्कूल,  मिडिल

 स्कूल  और  कालिजेज  खोलने  के  लिये  सरकार

 को  प्रबन्ध  करना  चाहिये  ताकि  लोग  शिक्षा

 प्राप्त  करके  ज्ञान  और  प्रभुत्व  प्राप्त  कर  सकें  ।

 लेकिन  जब  वहां  पर  काम  करने  की  बात  कराती

 है  तो  हमारे  स्टेट्स  मिनिस्टर  भौर  दूसरे

 मिनिस्टर्स  कह  देते  हें  कि  चलो  छोड़ो,  सिक्‍खों

 की  स्टेट  है,  हमें  क्या  ज़रूरत  है  वहां  कुछ  करने

 की  |  तो  ज़रूरत  यह  हैँ  कि  सरकार  को  अपनी

 इस  उपेक्षा  की  नीति  को  बदलना  चाहिये  ।

 जहां  तक  प्रोपेगंडा  करने  का  सवाल  है,  राज  के

 युग  में  र ेडियो  उस  के  लिए  सब  से  उत्तम
 साधन  हूँ  |  लेकिन  यह  खेद  की  बात  हे  कि

 हमारे  पैप्सू  राज्य  में  एक  भी  रेडियो  स्टेशन

 नहीं  है  -  खूकिन  रेडियो  स्टेशन  बहुत
 सी  दूसरी  स्टेट्स  में  बिमान  हैं
 मे  चाहता  हूं  कि  आप  को  इन  सब
 बातों  पर  गौर  करना  चाहिये  -  फूड ग्रेन

 सिचुएशन  के  बारे  में  मुझे  यह  कहना  है  कि
 वहां  कोई  बीस  परसेंट  आदमी  हे  जिन  के  पास

 बहुत  ज्यादा  जमीन  है  ।  उन  लोगों  को  पता

 भी  नहीं  कि  हमारी  कौनसी  जमीन  में  क्या  कूछ
 उगा  हुआ  है  कौर  हमें  उस  में  क्या  उपजाना

 है।  मज़  करते  हे  गौर  सोते  रहते  हे  ।  मगर  जो
 लोग  गरीब  हें  अर  उनको  जमीन  दी  जाय

 तो  वह  उस  जमीन  को  प्रंडर  कल्टीवेबल  ल

 सकत  है  ।  कुछ  झ्रादमियों  को  ज्षमीन  दी

 भी  जाती  है,  लेकिन  उनको  तकावी  नहीं  देते

 जिस  के  कारण  वह  ब्रेवारे  पहने  से  भी  ज्यादा

 गरीब  हो  जात  है  प्रौर  भूखे  मरते  हूं  ।  तो

 बहू  कोई  मवेशी  खरीद  सकत  हूँ  कौर  न  ही
 कोई  भ्रौजार  वर्ग रह  खरीद  सकते  है  ।  इस

 प्रकार  की  उन  लोगों  को  तकलीफें  है।  बजट
 में  अगर  बाप  कुछ  रक़म  उन  को  जमीन  देने
 के  लिये  निकाल  देत  ह  तो  साथ  ही  श्राप  को
 उन  को  तकावी  भी  दनी  चाहिए  |  इस
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 रिपोर्ट  में  लिखा  हुआ  है  कि  पैप्सू  में

 फूड ग्रे सस  की  सिचुएशन  अच्छी  है।
 लेकिन  में  तो  अखबारों  में  पढ़ता  रहा  हूं  प्रौढ़

 लोगों  से  भी  सुनता  रहा  हूं  कि  महेन्द्रगढ़  के

 इलाके  में  क़हत  पड़ा  हुमा  है।  पता  नहीं  कि

 फूडप्रेन्स  सिचुएशन  कैसे  भ्रमणी  कही  जा

 रही  हूँ  1

 बैकवर्ड  क्लासेज  को  सरकार  द्वारा

 जो  स्टाइपेंड  और  पैसा  देने  के  बारे  में  लिखा

 हुआ  है,  उसकी  थोड़ी,कलई  मे  खोलना  चाहता

 हूं  कि  एक  रुपया  आप  पहली  जमात  वाले  को

 देते  हैं,  दो  रुपया  दूसरी  जमात  वाले  को

 तीन  रुपया  तीसरी  जमात  वाले  को  और  चार

 रुपया  चौथी  जमात  वाले  लड़के  को  स्टाइलें
 के  रुप  में  देते  है,  इस  हार्ड  शिप्स  के  जमाने  में

 यह  स्टाइपेंड  जो  है,  वह  निहायत  नाक।फी

 है बप्ौर  कम  है।  उन  लड़कों  के  घरवाले  जब

 मास्टर  जीके  पास  जाते  हे  कि  हमारे  बच्चों

 को  यह  किताबें  चाहियें,  तो  श्राप  बहू  स्टाइपेंड

 दिला  दे।  वह  स्टाइपेंड  मानो  कोई  बुरी  चीज़

 है।  पहले  तो  उन  की  बात  ही  नहीं  सुनी
 जाती  i  पांच,  छठे  मत् तंबा  प्रजंदाष्त  करने

 पर  यह  कहा  जाता  है  कि  स्टाइपंड  के  लिये

 जिस  पर  दरख़्वास्त  करनी  होती  है,  वह  पेपर

 हमारे  पास  नहीं  पाया  है  'और  जब  उस  के  लिए

 बहुत  इं सिस्ट  किया  जाता  है  तो  उस  पेपर  को

 लाने  के  लिये  किराये  के  पैसे  मांगे  जाते  है,
 कौर  उस  एक  या  दो  रुपया  के  स्टाइपेंड  को

 हासिल  करने  के  लिए  पांच  २  दस  २  रुपये

 किराये  की  दावनल  में  उन  बेचारों  को  खर्चने

 पड़ते  है  ।  तो  यह  आपके  स्टाइपेंड  की

 सिचुएशन  है

 दूसरी  बात  यह  है  कि  भाखड़ा  नांगल

 योजना  के  मातहत  बहुत  से  जमीदारों  की

 जमीन  उस  मैंथा  चुकी  है  ।  किसी  की  तो

 थोड़ी  सी  दो,  चार  सीधे  या  दो  तीन  कुमाऊं
 उस  में  जरा  गये  तो  उसके  दस  से  सात  रह  गये

 उसका  बेशक  फायदा  है  ।  अकेले  हमीदा  ८
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 पर  इतना  बोझ  पड़  जाता  हैँ  कि  वह  ऊपर

 नहीं  उठा  सकता,  इसलिये  उस  को  काम्पैंसेशन

 देना  चाहिये  ।

 सभापात  महोदय :  कम्पेन्सेशन  सरकार

 देती  है  t

 श्री  अजीत  सिंह  :  यह  क्या  काम्पैंसेशन
 देना  है  कि  ज्ञापन  दो  बीघे  का  साठ  रुपया  दे

 दिया,  ज्यादा  मुप्राविजा  उन  का  देना  चाहिये  ।

 यह  बहुत  थोड़ा  है  |

 अभी  यह  जो  आपने  प्रिवेन्टिव  डिटेशन

 एक्ट  पास  किया,  तो  उसका  असर  हमारे  ग़रीब

 लोगों  पर  बैकवर्ड  क्लासेज  के  लोगों  पर  ज्यादा

 पड़ा  है।  मुझे  पलामू  से  री सेंट ली  रिपोर्ट

 प्राप्त  हुई'  है  कि  अपर  क्लासेज  के  लोगों  के  बारे

 मे  कोई  नहीं  पश्तो  और  वह  पार्टी  पालि-

 डिक  में  फंसे  हुए  हैं।  वहां  के  जो  गरीब  लोग  है

 उन  को  पार्टी  पालिटिक्स  में  ला  कर  प्रिवेन्टिव

 डिटेक्शन  क  मातहत  कई  कई  रोज  तक जेल-
 खानों  में  रक्खा  जाता  है  कौर  तब  कहीं  छोड़ा

 जाता  है।  फिर  उन  बेचारों  को  थानेदार

 पकड़  लेता  हैं  कौर,  उन  का  बुरा  हाल  करता

 है  ।  इस  पर  भी  ख्याल  करना  चाहि
 अभी  मेरे  एक  दोस्त  बोल  रहे  थे।  उन्होंने

 कहा  कि  वहां  कोई  भी  गवर्नमेंट  हो,  प्राय  कोई
 भी  एडमिनिस्ट्रेटर  भेज  दें,  लेकिन  बिना  सिखों
 के  साथ  कम्प रोमा इज़  किय  हुए  कोई  भी  गवर्नमेंट
 नहीं  चल  सकती  ।  में  इस  बात  की  पूरी
 ताईद  करता  हूं  ।  यह  बात  बिल्कुल  सच  है
 कि  बहू  भी  कोई  मैजोरिटी  में  है  उस  के  साथ

 कॉम्प्रोमाइज  करना  ही  चाहिये  श्रौर_वहां  के

 एक  सेक्शन  को  ही  लेकर  काम  नहीं चल  सकट
 सारी  क्लासेज  को  बीच  में  (लाना  होगा
 और  सब  के  साथ  समझौता  करने  के  बाद
 फिर  ।बसु  की  हालत  को  सुधारा  जा  सकता  है  |

 आखिर  म,  में  फिर  दो  बातों पर  जोर  देता

 हूँ  -  एक  तो  यह  कि  वहां  पाल  इंडिया  रेडियो
 की  ट्रांसमीटर  चलाना  निहायत  जरूरी  है  ।
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 दूसरे  यह  कि  जमींदारों  को  काम्पैंसेशन  ठीक

 से  दिया  जाये,  उन  जमींदारों  को  जिन  की

 जमीनें  भावरा  डैम  के  लिये  ली  जाती  है  t

 इतना  कहने  के  बाद  में  खत्म  करता  हूं  t

 st  कज रोल कर  (बम्बई  तगर--दत्त  २----

 रक्षित--पुसू चित  जातियां)  :  वे झर मैन

 महोदय,  पेप्सू  क॑  बजट  का  जो  कि  सभागृह

 के  सामने  पाया  हूँ  में  समर्थन  करता  हूं  ।  लेकिन

 समर्थन  करते  हुए  भी  में पप् सू  की  हरिजन

 समस्या का  चित्र  सभा गुह  के  सामने  रखना

 चाहता  हूं  ।पेप्सू  की  जनसंख्या  तो  ३५  लाख

 की  है,  लेकिन  उत  में  से  हरिजनों  की  संख्या

 सात  लाख  हैं  |  उनके  पास  जमीन

 नहीं  है,  और  ये  लोग  जमींदारों

 की  जमीन  में  लेती  का  काम  करते

 हैँ  उन  को  जो  तन्ख्वाह  जमीदार  लोग  देते

 हैं  वह  बहुत  कम  है।  दूसर  वहां  हरिजनों  की

 सर्विस  में  हालत  ऐसी  हूँ  कि  पैप्सू  सरकार  ने

 साढ़े  बारह  परसेन्ट  हरिजनों  को  सवालों  में

 रखने  की  जो  बात  की  हुई  है  वह  सिर्फ  कागज

 पर  ही  रक्खी  गई  है  ।  में  ने  छान  बीन  की

 तो  कभी  भी  एक  पर  सैन्य  से  ज्यादा  हरिजन
 भाई  सर्विसेस  में  नहीं  दिखाई  पड़े  1

 दूसरी  बात  यह  है  कि  पैप्सू  में  प्रेसिडेल्ट  के

 ल  के  होने  के  पहले  हरिजनों  को  बड़ी  दिक्कत

 Yo  at  एडवाइजर,  मि०  राव  के  जाने

 से  थोड़ा  सुधार  प्रवीण  हुआ  है  ।  लेकिन

 फिर  भी  पुलिस  का  जो  रवैया  है  वह  प्रयास

 नहीं  हैं  7  मेरे  पास  जो  शिकायतें  जाती  हें
 उन  को  देख  कर  मुझे  प्रॉसेस  होता  है  ।

 मेरी  समझ  में  नहीं  भ्राता  कि  पैप्सू  में  प्रेसीडेंट

 रूल  है  या  कि  पुलिस  रूल  है  -  इस  बारे
 में  में  “टाइम्स  शरीफ  इंडिया'  में  २५  मार्च  का

 जो  स्टेटमेंट  उस  को  पढ़ता  हूं  :

 “Serious  allegations  of  inhuman
 treatment  of  their  womenfolk,  by  the
 Station  House  Officer,  Bassi  Police
 (PEPSU),  have  been  made  by  a  depu-
 tation  of  refugee  Harijans  from  the
 village  of  Tallanian  in  a  representa-
 tion  to  the  PEPSU  Government.
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 The  deputation  waited  on  the  Chief

 Secretary  to  PEPSU  Government,
 Sardar  Ranbir  Singh,  yesterday.

 They  alleged  that  several  atrocities
 Were  committed  on  them  by  the  police
 at  the  instance  of  Sardar  Joginder
 Singh  Mann,  M.P.  The  deputation  de-
 manded  a  judicial  inquiry  into  the
 matter  and  requested  for  suitable  steps
 to  save  their  lives  and  honour,

 The  representation  stated  that  about
 225  families  of  Harijans  from  Pakistan
 were  settled  at  Tallanian  al  with
 about  25  families  of  Jat  Sikhs.  f  neclud-
 ing  former  Punjab  Minister,  Sardar
 Joginder  Singh  Mann.

 As  the  Harijans  of  the  village  voted
 against  the  wish  of  Sardar  Joginder
 Singh  Mann  during  the  General  Elec-
 tion,  these  Sikh  Jats  had  been  employ-
 ing  underhand  tactics  to  get  them
 evicted  from  the  village.

 An  order  was  issued  by  the  Naib
 Tehsildar.  Rehabilitation,  summarily
 directing  all  the  Harijans  to  find  out
 some  oth  er  shelter,  and  their  appeal
 against  the  eviction  order  was  still
 pending  before  the  higher  authorities.

 On  March  2i,  the  S.H.O,  Bassi
 Police,  accompanied  by  four.  or  five
 constables  and  certain  members  of
 Mr.  Mann’s  Group  came  to  the  village
 and  entered  their  houses  without  giv-
 ing  any  warning  to  the  womenfolk.

 It  is  alleged  that  their  womenfolk
 were  dragged,  beaten  and  subjected  to
 inhuman  torture.  The  police  party,
 while  leaving  the  village,  looted  most
 of  their  belongings  by  breaking  the
 locks  of  their  houses,

 The  Chief  Secretar?  assured  them
 that  he  would  take  immediate  action
 against  those  found  guilty.”

 यह  हालत  है  ।  एफ  दूसरा  रिश्रेजेन्टेशान  मेरे

 पास  आया  है  पैप्सू  स्टेट  डीप्रेस्ड  क्लासेज
 लौंग की की  तरफ से  |  इस  बारे  में  आज  के

 पेपर  में  में  ने  पढ़ा  कि  उस  के  बारे  में

 एंक्वायरी  हदो  सकी  हे  और  पुलिस  अब-
 सस्पेंड  हो  चुका  हैँ  ।

 जो  रि प्रेजेन्टेशन  भेजा  गया  था  वह

 यह  है:
 “We  are  constrained  to  bring  to  your

 ndtice  that  the  Scheduled
 Caste  peo

 le
 in  PEPSU  have  always  been  suffer  fie
 repression  at  the  hands  of  the  highups
 with  the  administration  conniving  at
 the  high-handedness  perpetrated
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 against  them.  We  had  been  thinking
 that  with  the  introduction  of  Presi-
 dential  rule  here  there  would  be  an
 effective  check-up  in  the  police
 administration  which  has  always  been
 the  main  curse  of*our  lot,  But  we

 ‘are  sorry  to  point  out  that  instead  of
 ‘any  improvement  being  made.in  our

 condition  which  is  deteriorating  in
 every  aspect,  the:  repressive  policy

 recently  Tet  loose  by  the  police  to-
 wards  the  Harijans  and  other  poor
 people  in  the  villages  on  the  pretext  of
 restoring  Jaw  and  order,  a  regular  ex-
 Ploitation  of  these  classes  has  been
 commenced  by  the  police.  The  excuse
 of  doing  away  with  the  dacoits:  and.
 outlaws  has  provided  the  police  officials
 with  a  golden  chance  to  dip  their
 hands  deep  into  the  pockets  of  the  un-
 influential  ruralites.  We  note  below
 the  instance  of  a  recent  highhanded-

 ness
 meted  out  by  the  police  to  a  Hari-

 an.

 On  April  9th  the  S.H.0.  Police
 Station  Ghagga  took  under  his  _cus-
 tody  one  Harijan  named  Indar  Singh
 from  Samana.  He  is  a  middle  class
 agriculturist  and  is  a  trader  in
 leather.  The  S.H.O.  made  a  search  in
 his  house  and  took  away  23  tolas  of
 gold,  58  tolas  of  silver,  49  rupees  of
 silver  and  currency  notes  worth  rupees
 6,385  from  his  house.  All  this  happen-
 ed  in  the  presence  of  several  respect- able  citizens  of  Samana.  On  April  22,
 the  son  of  Indar  Singh  filed  a  habeas
 corpus  pednon

 in  the  High  Court  and
 on  April  24th  the  S.H.O.  averred  before
 the  Court  that  he  did  arrest  Indar
 Singh  but  had  released  him.  Indar

 Singh,
 however,  has  not  been  traced

 uptil  today.”

 मुझे  आज  यह  कहते  हुए  खुशी  होती  हूँ
 कि  में  ने  आज  के  पेपर  में  पढ़ा  कि  मि०'

 राव  जो  कि  एडवाइजर  हैं  उन  के  पास  जो

 रिप्रेजेस्टेशन  भेजा  गया  था  उस  की  एन्क्वा-
 यही  हमारे  होम-मिनिस्टर  साहब  ने  कराई

 और  ज़िम्मेदार  पुलिस  अफसर  को  फेड

 किया  गया  है  (अन्तर्वाधायें)  -  लेकिन  ऐसी
 बातें  कितने  दिन  तक  चलती  रहेंगी?

 दूसरी  बात  यह  हँ  कि  जो  हमारे
 फाइनेंस  मिनिस्टर  श्री  चिन्तामणि  रा

 देशमुख  हे  उन  के  हाथ  में  बजट  हूं

 उन्होंने  हम  हरिजनों  की  शिक्षा  के  लिये

 स्टाइपेंड  के  लिए  ज़्यादा  रकम  दी  थी।

 वैसे  नदी  वह  पैप्सू  के  हरिजनों  के  लिए  भी
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 स्टाइपेंड  के  लिये  रकम  बढ़ा  देंगे  और  पैप्सू
 के  हरिजनों  की  भी  चिन्ता  दूर  करेंगे  ऐसी

 मुझे  आशा  है  ।

 Mr.  Chairman:  Shri  Diwan  Chand
 Sharma.

 भी  पी०  एन०  राजभोज ;  में  ते  भी
 को  चिट्ठी.  नदी  थी  t

 सभापति  महोदय  :  आपकी  चिट्ठी
 मेरे  सानने  है,  लेकिन  और  लोगों  के  नाम

 भी  तो  मेरे  सामने  हैं  और  उनको  भी

 बोलना  हूँ  1

 Prof.  0.  ‘C.  Sharma  (Hoshiarpur):
 Sir,  I  thank  you  very  much  for  giving
 me  an

 Gprortunity
 to  speak  on  the

 P.E.P.S.U.  Budget.  My  only  excuse +  for  taking  part  in  this  discussion  is  this
 that  my  constituency  is  contiguous  to
 the  P.  RPSU.  State  at  innumerable
 points  and  there  are  so  many  goings-
 on  between  my  constituency  and  the
 P.E.P.&U.  State.

 I  have  veen
 Eatening

 to  the  speeches
 which  have  been  made  either  by

 my friends  over  there  or  by  my  frien
 over  here  and  one  impression  has
 forced  itself  upon  me  and  it  is  this,
 that  no  one  will  deny  that  PEPSU  is
 a  very  sick  (sick  as  distinct  from  Sikh)
 State.  It  has  not  been  in  good  health
 for  a  long  time  and  whether  _it  has
 been  administered  by  the  Con

 obo Ministry  or  by  some  other  Ministry
 no  positive,  no  permanent,  no  lon,

 io range  cure  has  been  effected  of  the  il
 from  which  the  State  has  been  suffer-
 ing.  I  sometimes  think  that  this  world
 is  guided  more  by  imponderable  than
 by  ponderable  things.  It  is  strange
 that  while  we  have  been  discussing
 P.E.P.S.U.  yesterday  and  today—
 P.E.P.S.U.  is  a  very  explosive  and  in-
 flammable  place—an  explosive  and  in-
 flammable  situation  arose  in  this  very
 House!  It  is  very  strange.  But  I
 think  there  is  something  to  be  said  for
 the  imponderable,  and  I  ama  believer
 in  the  imponderable.

 ‘Dr.  Katju:  Connected  with  PEPSU?
 Prof.  0.  0.  Sharma:  What  I  was  go-

 ing  to  say  -was,  of  course,  the  debate
 on  P.E.P.S.U.  has  been  carried  on  at
 80  many  different  levels.  But  I  en-
 dorse  every  word  of  what  the  hon,  the
 Home  Minister  said  yesterday  about
 Mr.  P.  S.  Rau.  I  have  been  meeting
 people  from  P.E.P.S.U.,  I  have  been
 reading  the

 newspapers,
 and  recently

 I  met  an  Akali  leader  (whose  name
 I  will  not  disclose,  because  he  may
 get  into  trouble)  and  I  asked  him,
 “Tell  me  honestly,  how  you  are  re-
 acting  to  the  regime  of  Mr.  P.  S.  Rau”.

 An  Hon.  Member:  A  Congressman?
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 Prof.  D.  0.  Sharma:  I  am  talking
 about  an  Akali  leader.  I  am  not  dis-
 closing  his  name  as  he  may  get  into
 trouble  at  somebody's  hands.

 Sardar  Hukam  Singh:  He  is  the
 only  honest  man!

 Prof.  D.  C.  Sharma:  No,  no,  you  are
 the  most  honest  man  I  have  come
 across.  e

 Mr.  Chairman:  Let  there  be  no
 mutual  conversation.  Let  the  hon
 Member  address  the  Chair.

 Prof.  D.  C.  Sharma:  Sir,  I  was  say-

 ing
 that  I  met  an  Akali  leader  and  I

 asked  him  in  confidence,  “How  have
 you  reacted  to  the  regime  of  Mr.  P.  S.
 Rau?”  And  he  said  to  me  “Mr.  P.  S
 Rau  is  doing  very  well  by:  the  State,
 he  has  cleaned  up  the  Augean  stables of  the  State,  he  is  bringing  stability  to
 the  State,  restoring  the  State  to  normal
 health  and  he  is

 going
 to  prove  to  be

 a
 Rood

 ph
 ysician

 hat  is  what  he
 said,  and  I  believe  every  word  of  what
 he  said..

 What  are  the  causes  of  P.F.P.S.U.'s
 illness?  Well,  the  causes  have  been
 told  by  my  friend  Shri  Ajit  Singh  over
 there  and  by  my  friends  over  here.
 The  reign  of  factionalism,  the  reign  of
 partisanship,  the  reign  of  (well,  Sir,  I
 am  afraid  of  using  that  word  but  I
 cannot  gei  hold  of  any  other  word  to
 describe  it)  goondaism  all  along  the
 line—I_  hope  it  is  a  Purliamentary
 word,  if  it  is  not  I  will  withdraw  it—
 the  reign  of  goondaism  all  along  the
 line,  this  is  what  hag  been  happeni
 in  P.E.P.S.U.  A  friend  over  there  pa  :
 Congressmen  crossed  the  floor,  they
 sold  themselves.  I  say  what  do  you
 think  of  a  State  where  on  the  back
 of  almost  every  human  being,  whether
 Congressman,  Akali  or  of  any  other

 party.
 ,  is  written  “For  Sale”?  I  hold

 no  brief  for  anybody.  But  you  can
 understand  the  low  moral  tone  in
 which  the  P.E.P.S.U.  State  has  been all  these  years  because  of  the  crossing
 and  re-crossing  of  the  floor.  My  feel-
 ing  is  this,  that  the  P.E.P.S.U.  State
 consists  of  eight  old  princely  States
 and  that  P.E.P.S.U.  has  got  an  aggrega-
 tion  of  all  the  evils  which  were  in-
 herent  in  the  princely  order  at  one
 time  in  those  States  which  were  run
 by  the  Princes  at  that  time.  I  am  not
 a  student  of  economics,  but  at  one
 time  I  read  economics.  And  I  think
 Gresham's  law  in  economics  says  that
 “bad  currenc,  drives  out  good
 currency”.  And  in  P.E.P.S.U.  bad
 currency  has  driven  out  good  cur-~
 rency—I  am  talking  of  ‘currency’  in
 the  meaning  of  moral  standards,  of

 public  standards.
 I  will  not  take  much  of  the  tifne

 of  the  House.  But  I  want  to  draw  your
 attention  to  two  points.  People  say
 that  democracy  has  been  suspended.
 Who.-says  that?  Democracy  has  many
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 levels.  Democracy  at  the  Panchayat
 level  is  still  there.  Democracy  at
 the  municipal  level  is  still  there.  Demo-
 eracy  at  the  Parliamentary  level  is
 still  there.  But  I  must  say  that  Demo-
 eracy  at  the  provincial  level  has  been
 suspended.  And  I  think  it  is  going  to
 do

 62९५
 ta,  the  State  that  democracy

 at  that  level  has  been  suspended.
 I  said,  I  must  draw  your  attention  to

 ‘two  points  and  those  two  points  are
 the  following.  In  the  first  p jlace,  local
 self-government,  which  is  the  cradle
 vf  democracy  and  which,  I  should

 say, is  the  bed-rock  of  democracy,  should
 be  toned  up.  I  do  not  want  to  throw
 mud  on  anybody  because  that  is  not  a
 good  game.  But  I  have  seen  in  the

 papers
 the  way  that  executive  officers

 ave  been  appointed  to  municipalities
 in  that  State.  Students  of  law  colleges
 have  been  appointed  executive  officers
 of  certain  municipalities.  Why?  I  do
 not  want  to  repeat  the  charges  made.
 in  the  papers.  Why  should  I  repeat
 them  here?  But  the  fact  of  the  matter
 is  that  in  the  appointment  of  these
 executive  officers  nepotism  has  run
 riot,  favouritism  has  had  it,  way.  That
 is  what  has  happened.  And  I  would
 say  to  the  Adviser  and  to  our  Home
 Minister  that  the  first  thing  that  the
 Adviser  should  do  is  this  that  he
 should  tone

 ug
 the  local  selé-govern-

 mant  of  that  State.

 At  the  same  time  I  would  say  a  word
 about  the  Harijans.  My  friend  over
 there  spoke  about  the  Harijans.
 must  tell  you  that  the  Harijans  no-
 where  else  are  worse  than  they  are  in
 PE.P.S.U.  They  are  having  a  very
 bad  time  there,  and  I  would  request
 the  Adviser  through  this  House  that
 he  should  try  to  set  right  their
 grievances.  Do  you  think  that  the  20th
 century  Harijans  should  be  asked  to
 do  begar  cases,  cases  of  forced  labour?
 They  are  treated  today  as  they  were
 treated  about  50  years  ago.  They  do
 not  have  any  share  in  the  common
 Jand,  they  do  not  have  any  shares  in
 the  nazul  lands.

 My  friend  just  now  said  that  their
 education  is  being  neglected.  I  say
 they  are  neglected,  oppressed.  They
 are  the  downtrodden  masses.  of
 humanity  in  P.E.P.S.U.  and  I  must  say
 that  if  nothing  is  done  to  improve  their
 lot  in  P.E.P.  fu,  I  would  be  the  first
 man  to  raise  my  voice  against  the
 Adviser's  regime.  I  am  going  to  judge
 the  Adviser’s  regime  by  the  treatment
 which  is  going  to  be  meted  out  to  the
 Harijans.

 wm  you  piease  give  me  two  minutes
 more?

 Mr.  Chairman:  Yes,  two  minutes
 more.

 ind!
 (Interruptions).  Do  not  inter-

 rupt  him.
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 Prof.  0.  C.  Sharma:  I  welcome  these
 interruptions.  Well,  I  was  going  to  say
 another  thing.  My  friends  have
 spoken  about  Bisivadars.  Well,  who
 are  these  Biswadars?"These  Biswadars

 ar
 e  the  most  reactionary  classes,  are
 e  most,  I  should  say,  backward

 classes  intellectually,  and  have  en-
 trenched_  themselves  so  firmly
 P.E.P.S.U.  that  their  tentacles  have
 spread  all  over  the  State.

 Shri  B.  S.  Murthy:  Strangle  them.
 Prof.  D.  C.  Sharma:  I  said  tentacles.
 Shri  Pumnoose:  Please  tackle  them.
 Prof.  D.  C.  Sharma:  I  was  saying

 that  the  tentacles  of  these  Biswadars
 are  wide.

 hey  |
 start  from  the  lowest

 rung  of  the  administrative  ladder  and
 they  go  right  up  to  the  zenith  all  along
 the  line  and  may  I  say  that  any
 who  could  tackle  these  Biswadars  body be  doing  good  not  only  to  P.E.P.S.U.
 but  also  to  humanity  in  general.  I
 plead  for  the  liquidation—my  friend
 used  the  right  word  “tackle”,  “liquida- tion”  is  a  word  which  I  do  not  like—
 I  want  to  tackle  these  Biswadars  so
 that  P.E.P.S.U.  should  become  a
 modern  State  which  should  march  in
 step  with  the  other  States  of  India.

 I  would  like  to  say  another  thing  be-
 fore  I  sit  down.  People  have  said  that
 the  President’s  rule  is  this  and  that.
 Of  course  the  Opposition  must  s
 that  that  it  is  going  to  do  no  good.
 say  that  the  President’s  rule  restored
 the  Punjab  to  norma!  health.  I  here
 say

 that  z
 am  not

 2
 prophet  but  I

 can  make  a_  prophecy  a
 Brahman—the  Adviser’s  rule  oonbsu
 is  going  to  restore  P.E.P.S.U.  to  normal
 health.  It  will  not  be  a  sickly  State
 but  a  healthy  State.
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 “(English  translation  of  the  above
 speech)

 Shri  Bahadur
 Sing

 h  (Ferozepur-
 Ludhiana—Reserved—Ssch.  Castes):
 ‘Sir,  much  has  been  said  today  in  the
 course  of  the  debate  on  the  Pe

 psu Budget.  The  White  Paper  that  5
 been  issued  speaks  of  an  all-round

 progress
 being  made  in  the  State.  I

 think  this  Bud
 get

 was  framed  by  the
 Ministry  which  has  been  suspended  re-
 cently,  as  this  Ministry  was  suspended
 on  the  4th  March  and  it  was  to  have
 Presented  its  Budget  on  the  l5th.  The

 Medical,  Public  Health  and  Civil
 Works  is  higher  than  the  percentage
 spent  on  these  subjects  in

 any
 of  the

 otter  Part  A  and  Part  B  States  of
 India,  It  means  that  the  finances  the
 Government  are  spending  on  Educa-
 tion,  Public  Health,  Medical  and  Civil
 Works  are

 being  |
 utilized  for  public

 ood.  But  much  has  been  said  here  to
 fi  e  effect  that  during  the

 days
 of  this

 Ministry  nothing  was  done  for  public
 welfare.

 This  Ministry  was  in  power  for  ei
 ght months.  Earlier,  at  the  time  of  the

 integration  of  the  States,  the  tirst  Gov-
 ernment  was  framed  on  the  20th
 October  and,  later  on,  on  the  20th

 January,
 ,  1949,  a  Ministry  with  a  larger

 strength  was  set  up  and  it  comprised
 of  seven  Ministers.  On  the  l8th
 February  yet  another  Ministry  was  set

 up
 and  on  the  22nd  May  the  Congress

 inistry  was  framed.  Col.  Raghbir
 Singh,  who  had  been  defeated  in  the
 Municipal  elections  a  month  earlier,
 was  made  the  Chief  Minister.  Perhaps his  popularity  had  been  sufficiently  evi-
 denced  one  month  earlier!  This  Con-
 gress  Ministry  was  in  power  till  the
 elections.  The  United  Front  Ministry,
 which  remained  in  power  only  for
 eight  months,  undoubtedly  did  much
 better  work  than  was  done  during  the

 riod  of  4  or  5
 Yeats

 by  this  Congress
 inistry  or  any

 inistry
 set  up  by  the Central  Government.  But  this  Minis-

 try  was  not  allowed  to  function.
 This  is  how  the  condition  of  the

 Police  is  being  described.  True!  The
 condition  of  the  Police  and  that  of
 law  and  order  have  been  better  during
 the  rule  of  the  United  Front  Ministry
 than  during  that  of  the  Congress
 Ministry.  My  hon.  friend,  Sardar
 Hukam  Singh,  gave  comparative
 figures  of  dacoities,  murders  and
 burglaries  in  the  month  of  February
 and  during  the  days  when  the  United Front

 ey
 was  not  in  power.  This

 shows  that  there  was  nearly  50  per
 cent.  improvement  during  the  days  of
 the  United  Front  Ministry.  But  what:
 some  of  my  hon.  friends  say  is  not
 true.  They  say  that  cven  those  days
 the  Police  there  was  incompetent  and
 it  is  only  now  that  the  condition  of
 law  and  order  has  been  improved.  The
 reality  is  that  you  have  entrusted
 power  into  the  hands  of  one  man  who
 wants  to  show  that  he  is  doing  a  lot.
 There  is  a  larger  number  of  dacoity
 eases  which  are  not  registered.  They
 are  termed  as  cases  of  theft,  and  in
 order  to  show  that  they  are  arresting
 a  number  of  criminals  people  belong-
 ing  to  Scheduled  Castes  and  Backward
 classes  are  arrested.  This  is  how  it  is
 claimed  that

 they
 are  doing  a  good  job.

 As  I  said  when  I  spoke  on  this  matter
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 last  time,  the  officer  who  has  been  sent
 from  here,  arrived  in  Patiala  on  the
 evening  of  the  l0th  March  and  on  the
 l2th  morning  reports  appeared  in  the

 ‘Press  about  some
 peop

 fe  having  been
 sent  away  from  Patiala,  some  having
 been  demoted  and  some  others  pro-
 moted.  At  that  time  also  I  said  that
 it  was  a  pre-arranged  matter  with  the
 Central  Government  to  remove  some
 people  from  Patiala.  Such  Officers,
 against  whom  there  were  cases  of
 corruption  and  who  were  very  junior were  made  Deputy  Commissioners;  and
 such  men  as  could  be  useful  to  the.
 Government  in  winning  the  election
 were  put  there.

 Shri  Chinaria  said  that  during  the
 rule  of  the  former  et  rsa  the  State
 Assembly  was  in  session  for  only  24
 days,  and  it  did  not  do  any  more  work
 than  that.  But  if  they  passed  so  many
 Bills  in  only  24  days,  it  goes  to  their
 credit  and  not  against  them.  This
 shows  how  much  work  they  did.  The
 Land  Reclamation  Act  was  passed,  the
 Utilization.  of  Land  Act  was  passer,  the
 Superior  Proprietorship  Bill  and  some
 four  amending  Bills  were  passed.  The

 Non-occupancy  Bill,  which  would  give
 occupancy  rights  to  thousands  of
 people,  was  sent  to  the  Central  Gov-
 ernment;  and  it  lay  with  the  Central
 Government  States  Ministry  for  a

 oad time.  It  was  not  returned  for  t
 reason  that_it

 mig  ht  bring  credit  to
 the  United  Front  Ministry.  In  the  case
 of  Part  A  States  a  Bill  is  submitted  to
 the  President  by  the  Governor;  but
 the  Part  B  States  have  to  cross  an-
 other  hurdle—that  of  the  States
 Ministry.  Unless  the  States  Ministr

 apr
 proves  of  a  Bill,  they  cannot  pass  i  if

 When  the  Constitution  was  suspended in  Pepsu'  and  the  authority  of  the
 Government  was  handed  over  to  one
 man,  a  comparison  was  made  with  the
 Punjab.  In  the  Punjab  there  was  a
 Congress  Ministry;  the  Centre  took

 wer  in  its  own  hand  and  in  the
 Eentre  also  there  is  a  Congress  Gov-
 ernment.  But  in  Pepsu  there  was  a
 United  Front  Government  and  the
 power  held  by  the  States  Ministry  is
 in  other  words  held  by  the  Congress.
 But  in  Pepsu  what  percentage  of
 people  voted  for  the  Congress?
 Twenty-seven  per  cent.  people  voted for  the  Congress  and  the  remaining
 seventy-three  per  cent.  did  not  vote  for
 them.  Thus,  these  seventy-three  per
 cent.  people  are  not  represented  here.

 Then  there  is  the  Bill  which  Sardar
 Gian

 Sor
 Rarewala  was  introducing. It  is  said  that  regardin

 &  tals
 Bill  he

 had  made  public  commitments  on  the
 Assembly  floor.  He  had  said  that
 improvements  would  be  made  in  these
 Bills.  But  now  it  is  diffleult  to  under-
 stand  whether  the  Central  Govern-
 ment  will  approve  them  or  not.

 Regarding  the  rule  of  the  Adviser,
 it  is  said  that  he  is  doing  very  good
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 work  there.  In  the  Superior  Pro-

 ietorship  Bill  the  Pepsu  Government
 fad  fixed  the  rate  of  compensation  at.
 a  pie  per  rupee.  But  now  the  Adviser
 is  giving  re  fet  to  these

 poor
 people.

 He  has  increased  it  five-fold  so  that
 they  may  have  greater  relief.  Original-
 ly,  the  compensation  provided  for-
 in  the  Occupancy  Bill  was  fixed.
 at  twelve  times  the  land  revenue,
 but  Sardar  Gian  Singh  was  publicly committed  to  reducing  it  and  making
 it  eight  times  the  revenue.  Now,  the:
 Adviser  who  has  gone  there  is  per-
 -haps  giving  relief  to  these  people  in
 some  other  way.

 Shri  Chinaria  said  that  there  was.
 much  corruption  in  Pepsu.  But  I
 would  like  to  say  that  when  a  reso-
 lution  on  corruption  was  put  before. the  House,  even  Shri  Chinaria  did  not
 support  it.  In  which  State  is  there
 not  corruption?  Isn’t  there  corruption. in  the  Punjab?  Can  we

 get
 the  copies

 from  the  Courts  without  bribing  some-
 body?  Do  my  hon.  friends  from  the
 Punjab  here  deny  it?  Unless  this.
 administrative  machinery  is  changed, the  problem  of  corruption  and  bribery:
 cannot  be  solved.

 In  connection  with  corruption  I
 have  this  to  say  that  a  junior  officer,
 Shri  Damodar  Das,  has  been  made  a
 Deputy  Commissioner  by  making  him
 supersede  others.  Another  man,  one-
 Shri  Prem  Kumar,  against  whom  en-
 quiries  were  going  on  in  connection.
 with  a  case  of  corruption,  has  been
 made  a  D.C.  I  do  not  want  to  say
 anything  on  the  matter  yet  but  I
 want  to  tell  you  that  the  Adviser
 arrives  in  Patiala  on  the  0th,  on  the-
 ensuing  20  some  ple  are  issued:
 transfer  orders.  Or  d  ped  are  passed  in
 respect  of  the  D.C.  of  Patiala,  Sardar
 Sant  Parkash  Singh,  on  the  l2th  and.
 on  the  13th  he  is  forced  to  sign  an:
 application  to  the  effect  that  he  wants
 to  proceed  on  leave.  These  are  the.
 scandals  of  the  Adviser’s  regime.

 ‘Shri  Feroze  Gandhi  (Pratapgarh Distt——West  cum  Rae  Bareli  Distt.— East):  On  a  point  of  information,  Sir,.
 the  hon.  Member  just  now  mentioned.
 that  a  case  for  corruption  is  proceed-.
 ing  against  the  Deputy  Commissioner
 and  ri  at  he  is  still  the  Deputy  Com-
 missioner.  Can  he  substantiate  that?:

 Shri  Bahadur  Singh:  What?

 att  फिरोज  गांधी  :  आपने  अभी  कहा
 कि  किसी  डिप्टी  कमिश्नर  के  ऊपर  करप्शन

 का  केस  चल  रहा  है  |  मेरा  कहना  यह

 यह  है  कि  अभी  मेम्बर  साहब  ने  फरमाया

 कि  कसी  साहब  के  ऊपर  करप्शन  का  केस

 क़ब्ल  रहा  है  और  बहू  डिप्टी  कमिश्नर बता.
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 [श्री  फ़िरोज़  गांधी  ]

 दिये  गये,  तो  क्या  वह  इस  चीज  को

 सबस्टैनशिएट  कर  सकते  हैं  ?

 eat  cyl  opt:  phe  Oke  oe

 A)  (०)  3)  -  oe  he  कि 15  oe

 Guy,  PS  पिर  aS  i!  sgl  ut  2

 -2als

 [Shri  Bahadur  Singh  You  can  en-
 ‘quire  about  it.  He  is  working,  there
 and  has  been  made  a  Deputy  Com-
 missioner. ]

 He  was  a  junior  officer;  he  was  pro-
 moted.

 ,  =

 Mr.  Chairman:  He  does  nut  main-
 tain  that  he  was  the  Deputy  Com-
 ‘missioner.

 Shri  Bahadur  Singh:  An  enquiry  is
 pending  against  him.

 aay

 श्री  किरोन  गांधी:  यह  मुकदमा।  कहां
 चल  रहा  है?

 श्री  सो०  चो०  बेदा मुख:  उसका  ताम

 बताइये  ?

 श्री  फ़िरोज  गांधी  :  उनका  नाम  क्या  ६  ?

 Sardar  Hukam  Singh:  The  name  of
 ‘the  gentleman  is  Prem  Kumar.
 -enquiry  is  pending  against  him.

 श्री  फिरोज  गांवों  :  अभी  उन  मेम्बर

 साहब  ने  बतलाया,  कि  उनके  खिलाफ
 करणजीत  केस  चल  रहा  है  और  उनको

 वहां  डिप्टी  कमिश्नर  बनाया  गया  हैँ  ।
 1  BM.

 Sardar  Hukam  Singh:  He  has
 corrected  himself  and  said  that  an  en-

 quiry
 is  pending

 ag
 painst  him.  Durin

 the  eleciions,  the  Eiectoral  Officer  an
 the  Chief  Election  Officcr  had  some
 correspondence  exchanged  between
 themselves  and  they  agreed  that  he
 had  meddled  with  free  and  fair  elec-
 tions  and  had  tampered  with  the  boxes
 as  well.  An  enquiry  is  being  made
 against  him  on  corruption  as  well.  He
 is  posted  as  Deputy  Commissioner.

 Dr.  Katju:  Let  us  be  clear.  There
 -are  two  matters,  namely  conduct  of
 electiofs  and

 parry
 tion.  Are  you

 Suggesting  that  ere  is  some
 corruption,  bribery  case  also?

 Sardar  Hukam  Singh:  An  enquiry for  corruption  is  pending  against  him.

 l  MAY  953  General  Discussion
 '

 5602

 Dr.  Katju:  Apart  from  elections?

 Sardar  Hukam  Singh:  Apart  from
 elections.

 4
 Dr,  Katju:  We  shall  have  to  look

 into  it.

 लाला  अचिन्त  राम  (  हिसार  )  :.  सामने

 सदर,  बहुत  सारी  बहस  इस  सिलसिले  में  ख़त्म

 हो  गयी,  में  सिर्फ  चन्द  एक  बातें  आपकी  खिदमत

 में  ब्रज  करना  चाहता  हूं,  क्योंकि  वक्‍त  खत्म

 हो  रहा  है  ।  कल  भी  इस  मामले  पर  काफी

 बातचीत  शर  बहस  हुई  थी  कि  यह  जो  पेप्सू
 में  प्रेसीडेंट  रूल  किया  गया  है  यह  इस  बजह  से

 किया  गया  है  चूंकि  वहा  पर  ला  एन्ड  बार्डर

 की  पोजीशन  ठीक  नहीं  थी  ।  राज  कुछ
 दोस्तों  ने  यहां  पर  कहा  है  कि  अगर  वहां  पर

 ला  एन्ड  बार्डर  की  पोज़ीशन  ठीक  नहीं  है  तो

 प्रौढ़  जगह  भी  ठीक  नहीं  है,  तो  पेप्सी के  साथ

 ऐसा  सलूक  क्यों  किया  गया  कि  प्रेसीडेंट

 वहां  पर  स्थापित  कर  दिया  गया  |  में  अपने

 उन  दोस्तों  से  कहना  चाहूंगा  कि  वह  इस  बात

 को  तो  तस्लीम  करेगे  कि  पेप्सू  ककी  हालत  दूसरे
 प्रान्तों  के  मुकाबले  में  ज्यादा  खराब  है  और

 में  गवर्नमेंट  को  मुबारकबाद  देना  चाहता

 हूं  कि  उन्होंने  जो  वहां  पर  ऐडम्रिनिस्ट्रेटर  मुकर
 किया  है  उस  ने  खूबी  के  साथ  अपना  काम

 सरपक्‍्रंजाम  किया  हूँ  शौर  कर  रहा  है  और

 में  गवर्नमेंट  और  ऐंडमिनिस्ट्रेटर  दोनों  को

 बधाई  देना  चाहता  हूं  कि  वह  पेप्सू  की  हालत
 को  ठीक  करने  में  शीर  वहां  जो  लूटमार  इत्यादि

 होती  रहती  थी,  उसको  कम  करने  में  कामयाब

 हुए  हे  जो  हालत  पेप्सू  की  पहले  थी,  उस

 में  नुमायां  कमी  वाक़ये  हुई  हँ  यह  बात

 तस्लीम  करनी  पड़ेगी  ।  में  समझता  हूं  हर
 आदमी  इसमें  इंटरेस्टेड  होगा  कि  जो  हू
 चोरी  शौर  डकैतियां  होती  थों,  उनमें  कभी

 हो  कौर  यह  वाकया  हूँ  कि  जो  वहां  पर  डाकुओं ~
 अडडे  थे  जहां  डाकू  जा  कर  बैठते  थे  और

 बैठा  होते  थे  वह  अड्डे  आज  टूट  रहे  हें  ।
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 अकेले  संगरूर  के  इलाके  में  एक  हफ्ते  के  इन्दर

 १८  एबस्कौन्ड्स  पकड़े  गये  ।  यह  ऐसे  काम  हैं

 जो  बड़े  नुमायां  हैं  भ्र ौर  जिसको  तारीफ  किये

 बगैर  हम  नहीं  रह  सकते  ।  पहले  से  वहां
 पर  ला  एन्ड  अवर  की  हालत  बहुत  बेहतर  है,
 लेकिन  इसका  यह  मतलब  नहीं  कि  श्राप  आराम

 से  कब  सो  जाय॑  कौर  कछ  न  करें  ।

 गर्क  प्राण,  बात  में  दरबारियों  के  बार

 म  कहता  चाहता  हूं  ।  भ्रापको  मालूम  है  कि

 अभी  पन्द्रह  बीस  दिन  हुए  कि  योल  कैम्प  में

 १५०  फैमिलीज  ऐसी  थीं  जो  पेप्सू  के  इन्दर

 बसना  चाहती  थीं,  क्योंकि  उनके  रिश्तेदार

 वहां  पर  बसे  हुए  थे,  उन्होंने.  बहुत  कोशिश  की

 कौर  सेंट्रल  गाने  मेंट  में  श्री  कर  कोशिश  की,
 श्री  अजित  प्रसाद  जैन  से  मिल  कर  इस  के  लिए
 कोशिश  की,  लेकिन  मिनिस्टर  साहब  ने  कहा
 कि  वह  क्या  कर  सकते  हैं.  पेप्सू  गवर्नमेंट

 इजाजत  नहीं  देती  है  ओर  उन  को
 बसने  के  लिए  अपने  यहां  कोई  जगह  देने

 को  राजी  नहीं  है  ।  में  समझता  हूं  कि  जहां

 पहले  २५०  कौर  ४००  फैमिली  के  बसने  के

 लिए  जगह  मिले  सकती  थी,  वहां  राज  इन
 बेचारे  छोगों  के  बसने  के  लिए  क्‍यों  जगह

 नहीं  मिल  रही  वह  आज  वहां  पर

 साल,  डेढ़  साल  से  मारे  २  फिरते  है,
 उनको  कोई  जगह  नहीं  मिलती  है  -  वहां  क्या

 उन  tho  फंमिलीज  को  बसाने  के  लिए

 तवज्जह  दी  गई,  नजूल  लैड  वहां  पर  काफी

 पड़ा  हुआ  है,  में  दरख़्वास्त  करूंगा  कि  वह  हस

 तरफ  ध्यान  दें  शौर  इन  मुसीबतजदों  को  बसाने
 का  माकूल  इन्तज़ाम  करें  ।  शब  में  थोड़ा

 सा  हरिजनों  के  बारे  में  श्री  करना  चाहता

 हूँ  -  यहां  पर  उस  समय  और  इस  से  पहले  हरि
 जनों  के  बारे  में  काफी  कहा  गया  है,  '  लेकिन

 इतना  कहने  के  बाद  भी  हरिजनों  की  दशा

 दुखदायी  हे  कौर  उनके  लिए  बहुत  सुधार
 की  झावष्यकता  है  |  !

 श्री  पो०  एन"  राजाभोज  :  हरिजनों  की
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 हालत  शरणार्थियों  से  भी  ज्यादा  खराब  है  ।

 छाला  अचिन्त  राम  :  में  इस  चीज  को

 मानता  हूं  कि  हरिजनों  की  हालत  शरणार्थियों

 की  अपेक्षा  ज्यादा  खराब  और  दोस्तो  है,

 क्योंकि  हरिजनों  के  साथ  यह  सोशल  डिस्क-

 इवान्टेज  बहुत  बूरी  चली  पाती  है।  शरणार्थी

 तो  राज  बुरी  हालत  में  हे,  कल  पाकिस्तान

 'बनने  से  पहल  तो  लह  वह  जमीन  भौर  घर-बार

 इसलिए  थे  ।  राज  उत  को  बुरा  दिन

 दख  ना  पड़  रहा  है,  लेकिन  ये  बेचारे  तो  हमेशा

 से  इसी  पिछड़ी  हालत  में  रखते  झा  रहे  है  1

 इन्होंने  तो कमी  मिलीभगत  नहीं  देखी,  इस

 वास्ते  उनकी  हालत  बहुत  ज्यादा  ससुराल

 है  राड़ेवाला  गवर्नमेंट  ने
 उनकी  ह्वालत

 सुधारने  की  कोशिश  की  प्लोर  उनको  साठ

 परसेंट  नजूल  लैंड  देने  की  बात  थी,  लेकिन

 में  समझता  हूं  कि  केवल  यही  मदद  उनकी

 दद्दा  सुधारने  के  लिए  पर्याप्त  नहीं  (16  i

 मेरी  ख्वाहिश  है  कि  जितना  नजूल  लेते  हूँ,

 उस  में  से  रस्सी  फी  सदी  बल्कि  नब्बे  फी  सदी

 लैंड  हरिजनों  को  दिया  जाये  ।  उन  के  साथ

 जस्टिस  फिर  भी  काफी  नहीं  दोगी।  मेरी

 श्राप  से  यह  दॉइ्वस्ति  है  t

 एक  प्वाइन्ट  में  और  भी  कहूँगा  औैर  वहू  यह

 है  कि  वहां  के  जो  पोलिटिकल  सफर सं  हैँ  आप

 उन  की:  तरफ  जरा  ध्यान  दें  ।  मुझ  को  कई

 प्रादमियों  ने  लिखा  कि  वहां  पर  उन  के  लिये

 कोई  रोजगार  नहीं  है  ।  इतने  दिन  व  जेलों

 में  रहे,  तकलीफें  उठाई,  कौर  वहां  से  भाने  के

 बाद  बेकार  हो  गये  ।  इस  बारे  में  मुझे  वह
 के  जो  राजप्रमुख  हे  उन  की  स्पीच  को  पशु  कर

 बड़ा  होसला  हुआ  ।  जिस  फ्रेकनेंस  से  उन्होंने

 अपनी  बात  कही  उस  के  लिये  उन  की  तारीफ

 करता  हूं  ।  जब  सरदार  पटेल  वहां  गये

 थे  तो  राजप्रमुख  साहब  ने  कहा  कि  :  |

 “Sardar  Patel  is  a  precious
 jewel  of  the

 os
 He  and  his

 comrades  have  undergone  untold
 sacrifices.
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 [  श्री  पी०  एस  राज  भोज ]
 सैक्रिफाइसेज  तो  आप  को  मालूम  हैं,  कितनी

 (ना
 बर्दाश्त  कीं,  झर  कितनी  सै  क्रि फा इसे ज

 “We  are  highly  proud  of  all  of
 them.”

 सरदार  पटेल  साहब  के  लिखें  बौर  जितने  उन

 के  साथी  हूँ  सब  के  लिये  न

 “There  was  a  time  when  we  also
 wanted  to  do  some  sacrifices  fa
 our  country,  but  we  had  to  kee,
 our  desire  suppressed.”

 यह  उन  के  शब्द  हैं ।  राज प्रमुख
 साहब  का  भी  दिल  करता  था

 कि  बहु  मुल्क  के  लिये  संक्रिफाइस

 करें।  लेकिन  उस  वक्‍त  हालत  ऐसे  थे  कि  वह
 अपनी  ख्वाहिश  को  दबाये  हुए  थे  ।  लेकिन  आज

 तो  में  कहूंगा  कि  भाप  का  राज्य  है,  राज प्रमुख_
 साहब  के  हाथ  में  ताकत  हैँ।  उन  की  डिजायर

 को  कोई  सप्रेस  करने  वाला  नहीं  है,  बाप  की

 डिजायर  को  कोई  सप्रेस  करने  वाला  नहीं  है  ।

 श्राप  राजप्रमुख  साहब  से  कहें  कि  वह  अपनी

 जमीन  में  से  पोलिटिकल  सफरस  को  हिस्सा
 दें  -  वहू  पोलिटिकल  सफर सं  जेलों  में  इस
 लिये  गये  कि  जो  वहां  के  राजा  थे  वह  उन  के  साथ

 अच्छा  सुलूक  नहीं  करते  थे  ।  जनता  के  हुक्म  पर

 नहीं  चलते  थे  -  राज  -वह  राजप्रमुल  हें  ।

 में  इस  बात  को  छिपाना  नहीं  चाहता  कि  वह

 बहुत  ही  उदार  हैं।  में  तो  कहूंगा  कि  उन्होंने
 तमाम  हिन्दुस्तान  के  राजों  को  लीड  दी  है  ।

 जिस  ने  भ्रमणा  काम  किया  है  उस  की  तारीफ

 न  करना  गलती  होगी  1  में  कहेगा  कि  उन  के

 इन्दर  सैक्रिफाइस  का  माद।  है।  मेरी  उन  से

 अपील  है  कि  वह  भ्र पति  जमीन  में  से  कुछ  हिस्सा
 काट  कर  पोलिटिकल  सफर  को  दें  t

 बाप  को  भी  उन  से  इस  बात  की  भ्र पील  करनी

 चाहिये  -  लेकिन  फर्ज  की  जिये  कि  वह  किसी

 वजह  से  न  दे  सकें  तो  सेन्ट्रल  गर्वनमेंट  की  लेड

 में  ते  श्राप  दीजिये  ।  जैसे  पंजाब  के  इन्दर

 किया  गया  है  कि  पोलिटिकल  सफरस  को
 पेंशनों  दी  है,  ४०,  ४०,  Ko,  ५०,  रुपये  की
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 या  जमीनें  दे  दी  हैं  ता  कि  वह  गुजारा  कर  सकें

 बसे  ही  शनाप  को  भी  करना  चाहिये  ।  उसी

 तरह  से  राज  पेप्सू  में  भी  ऐसे  लोग  है  जिन्होंने
 सैक्रिफाध्स  की  हैं  जैसे  -सरदार  सेवा  सिंह
 ही करी वाला  ने  कु बंधनी  की  हैं।  भगवान  सिंह

 'बौंगेवालिया  हैं  ज़ि  होते  तमाम  उम्र  कोनी
 की ।  वह  तो  बेचारे  गुजर  गये  ।  लेकिन

 कब  जो  ऐसे  पोलिटिकल  सफर र्स  £  वह  ज्यादा

 सफर  न  करें  I

 मैं ्राखीर  में  अपनी  सरकार  को  बधाई
 देता  हूं  वि  बह  बहुत  ग्रच्छी  तरह  ला  एन्ड  आमेर

 को  चल!  रहे  हें  और  वहां  पर  ऐग्ररियन  रिफात

 ला  रहे  ह्  कौर  जो  कुछ  बाप  झ्र भी  तक  पूरा
 नहीं  कर  सके  हैं  उस  को  भी  पूरा  करना  चाहिये

 Shri  Punnoose:  I  had  almost  given
 up  the  hope  of  being  called.  Never-
 theless,  I  would  like  to  put  before  this
 House  certain  things  about  P.E.P.S.U.

 There  is  a_  difficulty  always  felt
 whenever  we  begin  to  speak  about
 P.E.P.S.U.  It  seems  the  inclination  on
 the  other  side  is  to  brush  aside  what-
 ever  said  from  this  side  as  though  we
 are  parties  interested  in  it.  Com-
 munists  are

 being
 held  up  as  makin

 a  lot  of  trouble
 ka

 ere,  and  in  70  to  8
 villages—as  sta  by  the  hon.  Home
 Minister  in  this  House,  and  it  was
 made  90  when  he  went  to  the  Council
 of  States—have  set  up  parallel  Gov-

 ‘ernments,  and  all  the  rest  of  it.  We
 do  not  accuse  the  Government  for  not
 having  worked  miracles  in  P.E.P.S.U.
 We  are  not  out  to  criticise  the  Govern-
 ment  also  for  cone

 tis
 casual

 mistakes  here  and  there.  Imost  all
 the  Members  in  this  House  are  agreed
 that  there  is  something  wrong  in
 P.E.P.S.U.  and  we  also  agree  that  that
 wrong  should  be

 put
 right,  and  that

 some  serious  step  should  be  taken.

 Here  is  a  copy  of  the  P.E.P.S.U.
 Budget.  My  most  serious  complaint
 against  this  Budget  is  that  this  is  an
 ordinary  Budget.  This  is  the  type  of
 Budget  that  we  sce  in

 ne
 Btate.  I

 would  ask  the  hon.  Home  Minister  to
 stand  up  and  say  what  exactly  is  it
 that  marks  out  this  Bud

 get
 as  special,

 what  is  there  extraordmary  in_  this
 Budget  to  meet  an  extraordinary
 situation.  Our  complaint  is  that  the
 Government  are  proceeding  in  a
 manner  Which  is  likely  to  make  things
 more  hopeless,  to  produce  a  situation
 far  less  desirable  than  the  one  that
 exists  today.

 For  example  the  hon.  Minister  told
 us  on  the  floor  of  the  House  when
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 made  that  speech  that  officialdom  in
 P.E.P.S.U,  ig  not  in  a  very  healthy
 state.  I  can  read  it  trom  his  speech.
 He  said,  when  stating  the  reason  why
 the  elections  could  not  be  held  imme-
 diately,  that  the  condition  of  the  public
 service  is  not  very  commendable.
 May  I  ask  the  hon.  Minister  what  he
 has  done.  What  has  his  Adviser  done
 to  correct  matters?

 For  example,  there  is  an  officer
 whom  the  Hlection  Commission  have
 censured  very  severely  for  having  il-
 legally  rejected  the  nomination

 popers, and  thereby  giving  a  chance  for  the
 suspension  of  the  Constitution  etc.
 May  I  know  what  has  been  done  about

 Lanai
 officer?  I

 a  met
 oe

 coin gentleman  personally,  ave  no
 against  him,  but  if  the  intention  of
 this  Government  is  to  correct  matters,
 then  they  must  do  something.

 Some  time  back,  there  was  a  com-

 plaint
 on  the  floor  of  the  P.E.P.S.U.

 sembly.  The  Congress  Party  com-
 plained  that  one  of  their  Members
 was  kidnapped.  An  hon.  Member  of the  P.E.P.S.U.  Assembly  was  kid-
 napped  and  taken  away  so  that  some
 crossing  of  the  floor,  and  manoeuvrin
 of  party

 polities
 could  be  done,  an

 that  M.L.A.  on  a_  further  occasion
 came  back  and  said  that  he  was  kid-
 napped.  He  said:  “I  was  taken  to  a
 far  off  place,  served  with  wine  and
 other  things’—I  do  not  mention  what.
 That  officer  is  still  in  service.  May  I
 know  why  this  Government  do  not
 take  some  action  with  regard  to  that.

 The  hon.  Home  Minister  said  that
 there  is  parallel  Government  function-
 ing  in  80  to  90  villages,  but  the  real
 fact  is  that  there  are  two  Govern-
 ments  in  P.E.P.S.U.  at  the  moment—
 one  functioning  from  seven  ०  clock
 in  the  morning  up  to  eight  o’  clock
 at  night  viz.,  the  Adviser's  Govern-
 ment;  and  then  a  nocturnal  Govern
 ment  begins  in  which  a  person  whose
 mention,  I  am  sure,  will  not  be  liked,
 has  a  hand.  And  I  am  told  Govern-
 ment  Secretaries  take  part  in  these
 nocturnal  conferences.  Where  is  the
 evidence?  People  talk  like  that.  I
 am  not  on  that  bench.  This  is  openly
 told  there.

 Dr.  Katju:  By  your  people.
 Shri  Punnoose:  Yes.  By  our  peo

 ae There  is  no  “your  people”  or  ह
 people”.  It  is  our  people.

 Here  is  a  letter  from  the  Secretary
 of  the  Depressed  Classes  League,  an
 Association  of  which  the  hon.  Minis-
 ter  Shri  Jagjivan  Ram  is  the  patron.
 He  says:  “The  condition  of  the  De-
 pressed  Classes  has  been  very  bad

 28  P.S.D.
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 always.  With  the  assumption  of
 President’s  rule  we  thought  things
 would  be  better.  Today,  we  are  in  a
 much  worse  situation.”

 Here  is  a  letter  from  a  widow
 whose  only  son....

 Shri  Raghunath  Singh  (Banaras
 Distt.—Central):  Wher  the  letter?

 Shri  Punnooge:  Shall  I  produce  it
 now?  I  will  hand  it  over  to  you  in two  minutes  outside.  If  time  can  be
 devoted  to  these  things,  I  shall  be

 glad
 Her  only  son  was  shot  by  the

 olice.  He  went  out  with  Rs.  1,500
 given  by  that  woman  for  several  pur- chases.  On  the

 way
 he  was  caught by  the  dacoits.

 r
 e  was  kept  in  a room  imprisoned,  tied  up.  The  Police

 went  there,  arrested  some  of  the
 dacoits,  took  this  man  also....

 Dr.  Katju:  And  shot  him!

 Shri  Punnoose:  Wait  on.  The Police  helped  themselves  with  Rs.  1,500 and  did  short  work  of  the  man  for the  simple  reason  that  he  was
 ay of  having  that  money.  It  is  re ed—I  cannot  make  myself  responsible for  this,  large  numbers  of  people  be-

 lieve,—that  the  dacoits  even  when
 they  are  arrested  unhurt  are  shot
 dead.  Why?  Because  if  they  give
 evidence  and  statements  in  the  courts
 they  will  bring  some  high-ups  into trouble.  Is  this  not  a  situation  where
 you  must  be  very  careful?  When-
 ever  we  say  these  things,  the  Home
 Minister  just  gives  it  up  and  does  not
 rene  i  Avery  serious  situation xists  P.E.P.S.U.  ould  wi handle  it  carefully?

 not

 Then,  Sir,  you  take  the  re
 Post

 of the  Government-appointed  uiry Committee  to  go  into  the  agrarian
 question:  That  Committee  says  that

 ere  is  a  particular  link  between  the
 Biswadars  and  the  officers,
 poe

 in
 al

 world  there  are eh etween  the  bureaucracy  and  power- ful_classes.  But  here.  it  १,  speci- fically  stated  that  these  Biswa- dars  became  officers  and  the officers  became  Biswadars.  Now you  are  tackling  the  whole  P.E.P.S.U, question  through  these  very  officers who  are  inseparably  linked  with  the Biswadars  headed  by  the
 Raj

 pramukh. We  are  against  the  office  of  the
 ie pen  a  =  bi

 It  is  not  = eneral  way  that  we  speak  abo the  ffaharaja  of  Patiala.  owe  have got  definite  com
 plaints,

 Is  it  my  com-
 Plaint

 alone?  at  about  an  ex-
 ongress  President,  I  mean  Dr.  Patta- bhi  Sitaramayya?  I  am  told  that he  wrote  to  the  Prime  Minister  that the  hands  of  this  Maharaja  are  stained with  the  blood  of  his  people,



 $609  PEPS.U,  Budget—

 (Shri  Punnoose])
 Then  there  is  another  story—I  may

 be  corrected—that  at  the  time  of  the
 communal  trouble....

 Dr.  Katju:  On  a  point  of  order,  Sir,
 I  can  only  repeat  once  again  what  I
 have  said  over  and  over  again,  that
 it  fs.  very  improper  and

 2
 unfair  to

 attack  anybody  who  is  not  here  to  de-
 fend  himself.  All  that  my  hon.  friend
 has  said  is  absolutely  baseless.

 Shri  Punnoose:  If  it  is  baseless,  I
 stand  corrected,  and  I  can  only  hope
 that  he  is....

 Dr.  Katju:  It  has  become  almost
 fashionable  to  say  these  things.

 Shri_  H.  N.  Mukerjee  (Calcutta
 North-East):  What  is  his  point  of
 order?

 Shri  K.  K.  Basu:  It  has  become
 fashionable  for  them  to.  deny  these
 things.

 Mr.  Chairman:  There  is  no  question
 of

 replying
 to  every  statement  made.

 Shri  Punnoose  has  replied  to  the  hon.
 Minister.  Other  Members  need  not

 get  ue
 and  bandy  words  with  the  hon.

 ister.

 Shri  हू,  K.  Basu:  He  says  it  has  be-
 come  fashionable.

 Mr.  Chairman:  The  hon.  Member  is
 on  his  feet  and  he  is  quite  able  to
 take  care  of  himself.  If  another  party

 ets  up  and  begins  to  reply,  it  will
 ead  to  confusion.

 Shri  K.  K.  Basu:  But  he  said  that
 it  was  becoming  fashionable....

 Mr.  Chairman:  After  all,  the  hon.
 Member  can  give  his  reply.  He  is
 still  on  his  legs.

 Shri  Damodara  Menon  (Kozhi-

 ped
 May  I  say,  Sir,  that  the  time

 up
 Mr.  Chairman:  Let  him  go  on  for

 one  or  two  minutes  more.  He  has
 only  taken  eight  or  nine  minutes.

 Shri  Punnoose:  I  may  be  given  an-
 other  five  minutes,  Sir.

 Mr.  Chairman:  The  hon.  Member
 has  already  taken  eight  or  nine
 minutes.  I  will  request  him  to  finish
 in  two  minutes.  I  have  allowed  ten
 to  eleven  minutes  to  every  hon.
 Member.  We  propose  to  finish  the
 general  discussion  today

 excep
 t  for

 the  speach  of  the  hon.  the  Finance
 Minister  which  will  be  held  over  for
 tomorrow  morning.  Then  we  shal
 take  up  the  Demands.
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 Shri  Punnoose:  Then  I  leave  the
 Rajpramukh  unhurt.  But  the  long
 and  the  short  of  the  story  of
 P.E.P.S.U.  is  that  unless  and  until  you
 make  this  Rajpramukh  and  these
 Biswadars  come  under  the  force  of
 law,  there  is  no  hope.  Hon.  the
 Home  Minister  said  that  the  Rajpra-
 mukh  would  be  out  of  the  picture.
 But  look  here;  in  the  Budget  another
 additional  amount  is  given  for  the
 Secretariat  of  the  Rajpramukh,  and
 an  explanation  is  added:  ‘due  to  the
 normal  growth  of  the  Secretariat  etc.’
 What  is  this  normal  growth?  That
 appears  to  me:to  be  very  abnormal.
 The  Rajpramukh  has  nothing  to  do
 with  practical  politics  there  and  his
 Secretariat  is  being  given  an
 additional  allowance  at  the  moment.
 Therefore,  we  believe  that  the  way
 that  this:  Government  is  proceeding
 is  not  the  way  to  take  P.E.P.S.U.  out
 of  her  troubles.

 Then,  with  regard  to  the  agrarian
 uestion,  4  said  yesterday,  that  the

 Government  of  India  was  contemplat-
 ing  a  Bill  by  which  five  times  the  land
 revenue  was  going  to  be  given  as
 compensation  to  people  who  should
 have  been  given  but  one  pie  per
 rupee  of  land  revenue  accordi  to
 the  law  passed  by  the  PEP  ड्  .U,
 Assembly.  Then  there  are  other  ques-
 tions  with  regard  to  agrarian  reforms
 which,  for  the  shortness  of  time,  I  do
 not  mention  now.  On  a  further  occasion
 I  will  have  to  speak  about  them.

 We  entirely  oppose  this  policy  of
 the  Government  in  PEPSU.  not  be-
 cause  it  is  against  Communists—the
 Communist  Party  will  outlive  Dr.
 Katjus,  Raos  and  Rajpramukhs;  that
 does  not  matter—but  it  is  harmful  to
 the  interests  of  the  people  in  P.E.P.S.U.
 Therefore,  we  oppose  it.

 Mr.  Chairman:  The  general  dis-
 cussion  is  over.  The  hon.  Minister
 will  reply  tomorrow  in  the  morning.

 श्री  पी०  एन०  राजभोज  £  आपने  मूझे
 कल  बोलने  के  लिये  कहा  था  1
 Mr.  Chairman:  Does  the  hon.  Mem- ber  want  me  to  ensure  it  in  writing?

 It  is  too  much  to  ask  for  a  promise.  I
 may  not  be  in  the  Chair  here  to-
 morrow.  I  will  request  the  hon.
 Member  not  to  put  me  in  an  incon-
 venient  position.

 The  House  will  now  stand  adjourn-
 ed  till  8-l5  a.m.  tomorrow.

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock  on
 Saturday,  the  2nd  May,  1953,

 or


